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INTRODUCTION

I, the Chairman of the Public Accounts Committee, do present on
their behalf this Fifty-ninth Report on the Appropriation
Accounts (Civil), 1964-65 and Audit Report (Civil), 1966 in so
far as they relate to the Ministries of Education, Food, Agriculture,
Community Development & Co-operation, Industry and Department
of Social Welfare (Formerly Department of Social Security).

2. The Appropriation Accounts (Civil), 1964-85 and Audit Re-
port (Civil), 1966 were laid on the Table of the House on the 15th
March, 1966. The Committee examined these at their sittings held
on the 12th July, 1966 (FN and AN), 13th July, 1966 (FN), 14th
July, 19668 (FN), 16th July, 1966 (FN and AN), 18th July, 1966 (FN
and AN) and 21st July, 1966 (FN), A brief record of the proceed-
ings of each sitting forms part of the Report (Part II).*

3. The Committee considered and finalised the Report at their
sitting held on the 28th October, 1966.

4. A statement showing the summary of the main conclusions/
recommendations of the Committee is appended to the Report
(Appendix XXIX). For facility of reference these have been prin-
ted in thick type in the body of the Report.

5. The Committee place on record their appreciation of the assis-
tance rendered to them in their examination of these accounts by
the Comptroller & Auditor General of India.

They would also like to express their thanks to the officers of the
Ministries etc. concerned, for the co-operation extended by them in
giving information to the Committee during the course of evidence.

NEw DELHI; R. R. MORARKA,
October 29, 1966. Chairman,
Kartika 7, 1888 (S). : Public Accounts Committee.

*Not printed. One cyclostyled copy laid on the Table of the House and
five copies placed in Parliament Library.
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THAPTER 1
Audit Report (Civil), 1968
MINISTRY OF EDUCATION

Irregularities in the accounts of the centenary celebrations of' e
Department—Para 42—Pagdes 48—51.

In August, 1951, Government sanctioned a sum of Rs. 2.65 lakhs
for meeting expenditure on the centenary celebrations of the Ar-
chaeological Survey of India, which were proposed to be held for a
period of 15 days from 13 December, 1961. The celcbrations were
later extended upto 31 January, 1962. Advances aggregating ‘Rs. 6.21
lakhs were drawn by the Department from the treasury on simple
receipts by attaching copies or quoting particulars of sanctions
accorded by the Head of the Department. At the instance of the
Ministry, a special audit was conducted in October-December, 1964
which disclosed the following irregularities: —

1.1. (i) Large amounts were paid as advance to non-gazetted staft
for meeting expenditure. In one case the total amount advanced to
an official upto 31st March, 1962, amounted to Rs. 3.37 lakhs. The
register of advanced maintained for watching the receipt of detailed
accounts of the advances, however, did not show the particulars of
the authority under whose orders the advanceg were paid, the dates
on which the detailed accounts were rendered, etc. *

"12 Two advances of Rs. 25,000 and Rs. 15,000 drawn from the |
treasury on 20 November, 1961 and 5 December, 1961 were not spenf
till 31 March, 1962.

1.3. (ii) Against the sanctioned amount of Rs. 60,000, a sum df
Rs. 2.32 lakhs was spent on display, xncludmg construction of show
cases, lighting, labour, ete. This included an amount of Rs. 1861
lakhs spent on hiring of electric bulbs, search lights, flood lights,
ete. from a firm without inviting open fenders No agreement speci-
tying the rates and terms and conditions for the supply of the mate-
rials was entered into with the firm nor were any written orders for
the ‘hiring of the materials ayailable on record. - Hire charges paid.
for 5 items alone for the period 13 Deceruber, 1961 to 31.January,
1962 .(in some cases upto 15 March, 1962) amounted -to- Rs. 1.13.
Inkhs, whereas expenditure on outright purchase of those articles at.

W -prevpiling market rates would not have been more than
Rs. 062 lakh. o
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14. The centenary celebrations were concluded on 31 January,
1962, but some of the search lights and flood lights were retained till
15 March, 1962, involving an extra expenditure of Rs. 3.498. The
emount was paid in cash to the firm in March, 1962, but no payee’s
stamped receipt in support of the payment was on record. It has
been stated (January, 1966) that the items were retained even after
the conclusion of the celebrations to facilitate the dismantling of
show cases, etc., and in the interest of the security of the exhibits and
models in the pavilion.

1.5. (iii) Labour charges amounting to Rs. 96,174 were paid on
muster rolls for loading and unloading of materials and for works
connected with modelling, decoration, display, etc. The correctness
of these payments could not be verified, as sanctioned for engage-
ment of the labourers did not, in many cases, indicate precisely the
period (8) of engagement, the number of labourers to be employed
end the purpose for which they were to be engaged etc. No record
of the work actually done by the labourers had been maintained.

1.6. These payments were made by a non-gazetted official and, in
& number of cases, the same labourers had receipted the payments
by signing in Hindi, Urdu or English or by affixing thumb impres-
slons. In some cases, payments had also been made for several
consecutive days to certain labourers for working 184 hours daily
with only 2} hours’ break. According to the Department, the work
had to be done round the clock to ensure completion by the speci-
fied date.

1.7. (iv) Timber worth Rs. 84,083 was purchased during Novem-
ber, 1961 to March, 1962 without inviting tenders. The work rela-
ting to the purchases was entrusted to non-gazetted gubordinate staff,
who made the purchases piece-meal against such payments made on
the spot. 440 sleepers costing Rs. 20,000 were also purchased with-

~out any sanction. Out of the total purchases of Rs. 84,083, pur-

chases for Rs. 60,919 were made from a single firm, though the rates
charged by that firm were, in many cases, higher than those charged
by the other suppliers. The extra expenditure on this account
worked out to Rs. 4,368. ;

© 18. In the stock register, the entire timber was shown as fssuéd
to two subordinate officials for use in the centenary exhibition bt
no timber was taken back in the stock register as residual balance
at the end of the celebrations. No records indicating the purpose for
which the timber was purchased and utilised were available. 168
sleepers valuing Rs. 5,150 were also short ~ssiiwed for in the re-
gister. .



3

1.9. (v) The amount sanctioned by Government included a sum
of Rs. 20,000 for the construction and dismantlement of one pandal.
Against this sanction of Rs. 20,000, a sum of Rs. 80,100 was spent on
the conbtruction of a sculpture gallery, an exhibition pavilion and a
temporary auditorium. However, vouchers for an expenditure of
Rs. 58,259 only were available in the records produced to Audit and,
out of this, payments amounting to Rs. 38,288 only were found to
have been recorded in the cash book.

1.10. (vi) Two temporary electrict connections, one for lighting
and the other for heating, were obtained at a cost of Rs. 17,244 and
Rs. 16,740. Total charges for consumption of electricity for the two
connections, however, amounted only to Rs. 2457 and Rs. 137 res-
pectively.

" 1.11. (vii) Against Rs. 24,000 sanctioned by the Ministry for the
preparation of 8 models, the Department incurred an expenditure of
Rs. 29,305 on the preparation of 4 models. Full details of the ex-
penditure were not on record. The models had also not been accoun-
ted for in the stock register.

1.12. (viii) The receipt and issue entries in the stock registers had
not been attested by any officer. In some cases, the balances in the
stock registers had been reduced without indicating the names of
the officials, to whom or the purposes for which, the issue were made,
Physical verification of the stock was also not conducted. The case
was reported to be under investigation with the Special Police Estab-
lishment with effect from 19 March, 1963,

1.13. The Committee enquired whether the expenditure of Rs. 6.21
Jakhs (stated by the Department of Archaeology to have been in-
eurred on the centenary celebrations, the meeting of the Central Ad-
visory Board of Archaeology, the annual function of the School of
Archaeology, participation in the Republic Day Celebrations, illumi-
nation of the office building on the Republic Day and the Interna-
tional Conference of Archaeology) had been properly sanctioned and
the drawal of advances authorised by the competent authority before
they were actually drawn or whether the advances had been drawn
in anticipation of sanction. . .

1.14¢ The D.G., Archaeology stated that the sanction issued by
the Ministry of Scientific Research and Cultural Affairg in 1961 was
for Rs. 2.65 lakhs. But this was based on very rough estimates and
was for the centenary celebrations and the International Conference
en Archaeology. Rs. 6.21 lakhs covered in addition, other items as

4
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well. He added that it had not been possible to separate the expen-
diture against different items of work.

1.15. Asked whether before expenditure was incurred on items
cther than ganctioned items, any permission or authorisation was
taken from any body, the witness stated that no sanction of the Minis-
try was necessary for other items of expenditure excep: centenary
celebrations as this could be done under the powers delegated to the

D.G. of Archaeology.

1.18. The Committee enquired why the items for which no sanc-
tlon was required had been clubbed together with the centenary
{tems. The witness stated that Rs. 6.21 lakhs represented the total
advances drawn from the treasury and not the expenditure on Cen-
tenary account only. He admitted that it would have been better if
all the advances were drawn separately indicating the different pur-
poses and heads for which the money was required. But due to pres-
sure of work all the advances were drawn under the same head i.e.
A. 4—-Other Charges of the Department. The witness further stated
that they realised now that it was a mistake to have drawn the
amount to the extent of Rs. 621 lakhs when the sanctioned amount
under that head was Rs. 2.65 lakhs. He added however, that total
contingent grant under the Head A 4—Other Charges was Rs. 7 lakhs
and it included Rs. 2.65 lakhs for centenary celebrations.

1.17. In reply to a question, the witness informed the Committee
that the sanction of the Ministry to hold the centenary celebrations
was received in August, 1961 and the centenary was celebrated in
December, 1961. The Committee pointed out that this period of about
3 months was enough for the Department to have followed the regular
procedure. The witness stated that items of work to be done were so0
many and there was no extra assistance available because no special
oficer was appointed for this big job. As a result, they were all very .
Hardpressed for time and it was very difficult to cope ‘with the situa-
" L18 The Committee do not find any justification for the 'Depa'rt-
ment of Archaeology to draw advances aggregating to Rs. 6.21 lakhs
when a sum of Rs. 2.65 lakhs only had been sanctioned bv Govern:' ‘
ment for meeting expenditure on centenary celebiaﬁhns -
ture was likely to exceed the amount sanctitned 1% the ; pmﬁose tho :
Department should have obfaiped revised sapction of the Govern-
ment. It is also. beyond the comprehenslé'"" "ti:e C mlttee why
the ‘items of expenditure on ceptenary ce“lebraﬁohs einbbed to-
gether wiﬂ\ othet ltems (viz. normal_ eoqﬁng*eneies E;Othe quu-t
. o v
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ment) for which no sanction of the Ministry was required. The Com-
mittee are nol convinced with the argument that all advances were
drawn under the same head because of pressure of work. On the
other hand, the Committee cannot discount the possibility that this

. method of booking expenditure might have been resorted to meet
excess expenditure on centenary celebrations as distinct from normal
contingencies. They are also of the view that the interval of about §
months between the date of sanction (August 1961) of the expenditure
on celebrations and the actual celebrations (December 1961) was quite
sufficient to have enabled the Departmont to follow the regular proce-
dure. This clearly indicates that the Department was not careful
enough to follow the regular procedure even when there was suffi-
cient time at their disposal. The Commiiteo would thercfore urge
that the matter should be thorougly investizated and responsibility
fixed for not following the regular procedure so that such things
may not occur in future.

1.19. Asked to give the break up of Rs. 6.21 lakhs, the witness
stated that a rough classification showed the following position.

Displiy in the exhibition Rs. 2+32 lakhs
Preparation of models of ntonments to be displayed in the .
Tixhibition, 29,000
Travel, Bowding and 1hdging expenses of delegates. 47,000
Publicity ' 21,000
Works 80,000
Normal coatingencics of the department ~ 2.08 lukhs.

1.20. Explaining the nature of normal contingencies, the witness
stated that it covered the work done which was a normal function of
the Department, but which synchronised with the centenary celebra-
tions, He informed the Committee that the main heads of expen-
diture of Rs. 2.32 lakhs for exhibition were preparatwn of show cases,
beautifying the exhibition gallenes ‘and xllummatlon of the same. He
added that ‘the actual expenditure 'ncurred under the head “1lumina-
tion was Rs. 1.61 lakhs. The witness mformed the Committee that
only a rough segregatlon of expenditure could be arrived at as the
vouchers had been taken away by the SPE in March, 1963. He added
that two senior officers had been put on the job of scrutinising the
Vouchers ‘and ¢lassifying the actounts when certain irregularities
were brought to their notice, but they could hardly finish the work,
when the vouchers were seized by SPE in March, 1963. - -

1.21. Asked whether the scrutiny by the two officers revealed any
frregularities, the ‘witness stated “In January, 1963, some vcuchers
were found to be suspicious. Their findings could not be finally con-
eluded- baciuae betore thnt could be done, the voucherl were nind.

.. ‘uw »-p ) T
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‘But they particularly pointed out something about the bills for the
electric installation which, according to them, required further scru-
ﬁny'" l

1.22. In reply to a question, the witness stated that the sanction-
ing authority for the vouchers was the Deputy Director General
(Admn.) who acted on behalf of and in the name of the D.G. The
Committee enquired whether the Deputy Director General was acting
in accordance with the provisions of Archaeological Works Code. The
witness stated: *“Advances were drawn under para 89 of the Archae-
ological Works Code and under Rule 668 of the Compilation of Trea-
sury Rules, Vol. I. It was not possible to adhere to all the prescribed
procedure due to shortage of time and shortage of hands. We thought
that the whole thing could be regularised when a clear picture was
available, when all the vouchers became available”.

1.23. Asked whether the permission of higher authorities was not
necessary when rules could not be observed for want of time, the
witness stated that this mistake was realised now that they should
have told the Ministry in 1862 itself that some extra expenditure had
been incurred. But the intention was that after classification of
accounts, the expenditure under the respective heads could be shown
separately and that they could better approach the Ministry after the
accounts had been fully classified to the satisfaction of Department
and Audit.

1.24. The Committee enquired whether there was any supervision
or check or authority by which the Department could be stopped from
drawing more than the sanctioned amount under a particular head
as in this case a sum of Rs. 6.21 lakhg had . been drawn against the
sanctioned amount of Rs. 2.65 lakhs. The witness stated that the
drawing officer himself would have hesitated if the amount drawn:
was far in excess of the sanction. The Secretary (Sc.) stated that
the only check at that time was whether the Treasury Officer paid
the amount or not. He added that he was supposed to check the dra-
wals against the sanctioned amount. In this case, under this head,
the sanction was Rs. 7 lakhs. The mistake was in not opening a se-
parate account.

125 The representative of C.B.1. stated at this stage that so far as
they were concerned, they were under the impression that Rs. 7
lakhs were sanctioned under the general head and payment could
be made upto that amount. ‘

128 Asked whether the fact that Rs, 2.65 lakhs only had been
. sanctioned for the centenary celebrations was known to the CBI, he
stated that they were concerned only with the criminal offence of
misappropriation and for that they were investigating whether the
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wouchers and bills were correct. Asked whether the normal pro-
cedure of withdrawal from the Treasury was followed in this case,.
the representative of C.B.I. stated that he would have to check it up.
Asked further if it was known to the Treasury Officer that the
amount of Rs. 265 lakhs was by a special sanction, the Director
General of Archaeology stated that the sanction of the Ministry was
with the A.G.C.R. who might have communicated it to the Treasury.

1.27 The Committee asked for the reasons for the estimate of the
expenditure on exhibition being exceeded and inquired whether
these could not be foreseen. The Director General of Archaeology
stated that as the Department had no experience of this type of work,
some rough figures were submitted to the Ministry, which scrutinised
them and gave a sanction for Rs. 2.85 lakhs. But there were certain
items which could not be foreseen e.g. the extension of the exhibition

from a fortnight to 6 weeks, which accounted for a very large quan-
tum of the excess.

1.28 Asked whether the illuminations on which Rs. 1.61 lakhs.
were spent were in connection with the centenary celebrations, the
witness stated that these . were mostly in connection with the centen-
ary celebrations and some minor illumination of office building, but
he added that this expenditure was included under ‘Display’ where
approximate expenditure was Rs. 2.32 lakhs,

1.29 Asked whether the expenditure under the head ‘Normal
Contingencies’ amounting to Rs. 2.08 lakhs was connected with the-
eentenary celebrations also, the witness stated that only a broad idea
in this respect could be given because this included expenditure on
petrol, repairs to vehicles etc. which were required for future use
also and not merely for the centenary celebrations. The witness
admitted that an element of this expenditure should be included in

the expenditure on centenary but it might be difficult to isolate that
element unless the vouchers were serutinised.

1.30. The Committee desired to be furnished with a note stating,
how much out of the sum of Rs. 2.08 lakhs, spent by Department on
eontingencies could be appropriately allocated to the centenary cele-
brations. The note has since been received and is at Appendix I,

131 The Committee regret to note that even though centenary
etlebrations were held in December 1961, it had not been possible for
the Department to segregate the expenditure till March 1963, when
Yeuthers were tiken away by SP.E. The Committee feel that there
Was 3 complete lack of proper accounting of the expenditure by the

.



De;attmenihthkcm'l’heéodmmeededn that the Depart-
ment should: segregate the expenditure on . Contenary celebrations
immediately. . . , \

1.32. The Committee are not convinced that the expenditure im
excess of Rs. 2.65 lakhs was under the permissible head and did not
require special sanction. From the evidence before the Committes
it is quite clear that the entirc amount was spent on exhibition or
centenary celebrations one way or the other. In the opinion of the
Committee the full amount of Rs. 6.21 lakhs should have been pro-
perly sanctioned before spending it.

1.33. From the note (Appendix I) furnished by the Ministry,
the Committee find that even out of normal contingent expenditure
of Rs. 2.08 lakhs an expenditure of Rs. 1.16* lakhs approximately
was incurred on centenary celcbrations. The Committee feel that
without proper sanction of the Ministry, it was irregular for the
Department of Archaeology to have spent this amount on cenienary
celebrations—an item of specinl sanction.

1.34 The Committee enquired whether the irregularities in the
matter of conducting *he celebrations notic.d in special audit had
been brought to the notice of the SPE for iurther investigation and
whether the police investigations had been completed and responsi:
bility fixed for the loss. The Director General, Archaeology stated
that so far as they were aware, the police had not completed their
investigation and it was not known at what stage it was.

1.35. Asked to explain how Rs. 1.61 lakhs were spent on hiring
of electrical goods worth Rs. 52.000 without inviting open tenders,
the D.G. Arch. stated that 4 quotations were received and the work
was given to the lowest. The Exhibition was intended to last for
15 days and the quotations were initiated on that basis. The hire
charges worked out to Rs. 48,000 and that included charges for instal-
lation, maintenance etc. of the hired equipment. He added that as_
the Industrial Exhibition was going on at that time there was a great -
demand for electrical installations with the result that only a few
ﬁrm; were prepared to undertake the work. The witness -added:
“It'is a fact that open tender was not invited because there was no -
time for it". In reply to a question the witness stated that it was
a fact thdt a non-gazetted officer went round contacting the firms and - -
all that they had got on record was a copy of a note left by the non-
gazetted officer, which contained a comparative statement of the
quatations. The original was with the SPE but they had copies of '

** According to Audit the expenditure an centinary wh&aﬂm out of
Rs. 208 lokhs worked out to Ra. 128 lakhs. . ... . . '

" -
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the same. The Committee enquired whether any effort was maae at
-any time to verify the correctness of the quotations. The witness-
staied that it was not done as there seemed to be no reason to doubt
“the genuineness of the quotations.

1.36. Asked as to who accepted the quotation, the witness stated
that the records showed that there was no signature of any higher
officer below the note of the subordinate. Asked as to how the con-
tract was given if no officer had sanctioned it the witness stated that
the records did not show by whom and how it was accepted but the

‘fact was that the lowest quotation was accepted.

1.37. The representative of the C.B.1. stated that the quotation had
been accepted only on the recommendation of the non-gazetted
officer. There was nothing in the flle to show that there was any
agreement with the contractor or there was any approval of higher
officer. At this the Committee pointed out that in the reply of the
Department to the draft audit para, it was stated that ‘Verbal orders
had been given by the competent authority after discussion with the
lowest tenderer to award the contract at the lowest ratc quoted’.

1.38. The witness stated that the competent authority in such cases
was the drawing and disbursing officer, but he could not recollect
which competent authority gave this sanction and whether there was
any verbal discussion or not. He added that as the amount of the
quotation was very heavy, it should be presumed that there should
be some sort of verbal sanction. The Committee pointed out that
the competent authority was the D.D.G. (Admn.) to whom the office
note was addressed and who gave his approval to the tender.

1.39. The D.G. stated that the competent authority, who was asked,
kad no clear recollection of the matter. The Committee enquired
whether the then D.D.G. (Admn.) had applied his mind and sanc-
tioned the placing of the order or acceptance of that tender. The
r.presentative of the Department (the then D.D.G.—Administration)
stated that he did not recollect having seen these quotations or dis-
cussing them with the lowest tenderer. He added that he had not
seen the reply sent to special audit, because at that moment he was
ot in Delhi.

1.40. The Committee enquired under whose sanction the payment
of Rs. 1.12 lakhs was made in this case. The then, D.D.G. (Admn.y
stated that it must have been sanctioned by him. The Committee
asked whether before sanctioning the payment as competent autho-
‘rity he had satisfied himself that the same would be according to-
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tules. The D.D.G. (Admn.) stated that the competent authority was
the D. G., he acted on his behslf in certain cases. He also added that

he sanctioned the payments, though he did not make the payments.

1.41. The Committee enquired whether Rule 295 of the Compils-
tion of Treasury Rules was observed before payment was sanctioned.
The representative of the Department of Archaeology, (Dy. Director
General Admn.) stated that as far as he could recollect there was no
contract in writing with the contractor. The position was brought
to the notice of the D.G. and himself. He added: “The contractor
was already working on certain other items at normal rates—I do
not remember the rates——and he was verbally asked to undertake
the illumination part also, because there was no time to invite quota-
tions in writing, as-far as 1 remember.”

1.42. The Committee are of the view that the Department’s failure
to observe the prescribed rules and regulations regarding the grant
-of sanctions and the drawal of advances, has led to various serious
irregularities in this case. This coupled with lack of proper supervi-
sion and control on the part of the supervisory staff and inadequate
accounting arrangements has given rise to a suspicion that there was
large-scale misutilisation/misappropriation of funds. A glaring ex-
ample of lack of supervision on the part of the authorities is the han-
dling of the contract for hiring of electrical goods. It is unbelievable
that an amount of Rs, 1.61 lakhs could be spent on hiring of the
-electrical goods the total value of which was only Rs. 52,000. What
is more surprising are the facts that no open tenders were invited,
and the work of receiving quotations was entrusted to a non-gazet-
ted official. Further no effort was made to verify the correctness of
the quotations at any time, nor any written record had been main-
tained regarding the acceptance of the contract, nor written appro-
val of any officer competent to sanction the contract was obtained.
The Committee take a serious view of these lapses,

1.43. It was stated in evidence that the matter was under the in-
vestigation of the S.P.E. since March, 1963, The Committee would
like to be informed whether the S.P.E, has given its report and whe-
ther any folow up action has been taken as a result thereof. They
would also like to be informed whether any departmental investi-
‘gation has also been made to fix responsibility on supervisory staff
for lack of proper supervision and control on their part.

1.44. The Committee also feel that apart from lack of proper
supervnsnoh and non observance of rules and orders, there was in-
-adequate arrangement to keep a proper w&tch ‘over the maintenance
.of account of centenary celebration.. In this connection, they would



1

like the Ministry of Finance to issue suitable instructions to all Min-
istries/Departments of Government of India to make aldequate ar
rangements for proper maintenance of accounts in cases where public
funds are sanctioned/spent on special occasions.

‘ It appears that the amount of Rs. 2.65 lakhs was sanctioned ad hoe
‘without drawing any detailed estimate or without proper planning.
The Department should have obtained expert advice in the matter.
The Committee feel that the Department should bave anticipated
that the exhibition would be extended and it should have been plan-
ned accordingly.

Alleged embezzlement—Para 43—Pages 51-52.
1.45. A report was received from the Superintendent of Archaeo-
logy, Southern Circle, in February, 1965, alleging a cash shortage of
. Rs. 12,610. A special audit of the accounts relating to the period
from 1961-62 to 1964-65 indicated the following irregularities involv-
ing a sum of Rs. 2.16 lakhs: —
Rs.
(i) Amount shown as remitted into treasury
but not actually so remitted. 1,58.930
(ii) Short/non-remittance of amount shown
as remitted to conservation assistants

(April, 1964 to January, 1965). 45,089
(iii) Amount shown as paid to firms but not

actually paid. 3,728
(iv) Amount paid by book transfers, shown as

paid in cash in the cash book. . 3,069
(v) Payments for which details and vouchers

are wanting. 3,156

(vi) Amount charged twice arithmetical errors
and other irregularities. 2,188

1.46. The irregularities were facilitated by the failure to observe
certain prescribed rules/checks indicated below:—

(1) The armounts shown as remittances into the treasury were
not verified with the original challang by the officer who
signed the monthly account. ’

(2) The departmental code prescribes that the amounts remit-
ted to subordinate officers should be treated as tempo-
rary advances and should not be shown as final payments
in the cash book till the defailed accounts supported by
vouchers are received from them. This procedure was
not followed and the advances remitted to conservation °
assistants were aceountéd for ag final payments."
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(3) The acknowledgements for remittances to the conservs-
tion assistants were not obtained and checked with the
monthly accounts.

(4) The assistant in charge of cash was also placed in charge

of compilation of accounts.

The case was stated to be under investigation by the Pobee
Department since February, 1965,

1.47. The Committee enquired whether Government had enquired
into the circumstances in which the malpractices went unnoticed
upto February, 1965, when the Superintendent made a report alleg-
ing a cash shortage and whether the police investigation had been
eompleted. The representative of the Department stated that the
fraud was suspected towards the end of January, 1965 and the case
was under investigation by the SPE since February, 1965. The case
was handed over to the Police as soon as fraud- was suspected. The
present position was that the SPE had filed a case against the
Cashier-cum-Accountant, the Superintendent of the Archaeological
Survey and the Asstt. Superintendent-in-charge.

1.48. The Committee cnquired since how long the embezzlement
had been going on. The witness stated that it was believed wrong
accounting procedures had been adopted some time in 1957 and
perhaps the fraud occurred between 1957—65. He added that if
the officials concerned had conducted all the checks mentioned in
the Central Treasury Rules and Financial Regulatxons this could
have been avoided.

1.49. AsRed whether any precautionary measures had been taken
now, the witness stated that after the special Audit Report, a general
circular was issued to all Drawing and Disbursing officers in the
Survey asking them to adhere to the instructions.

1.50. The Committee pointed out that in this case the major
defalcation was due to the amount shown remitted into the treasury
but not so remitted and enquired whether the treasury does not
give any receipt for receiving the amount sent to it. The represen-
tative of the Department of Archaeology stated that whenever money
is sent to the treasury, they give a challan and it is the duty of the
drawing and disbursing officer to sign an entry in the cash-book
after seeing the challan. This fact had now been emphasised to
every drawing and digsbursing officer. In this case, however, the
cashier-cum-accountant was supposed to remit Rs. 1.60 lakhs whereas
he remitted Rs. 1575. The officer attesting the entry in the cash
. book should have asked for the challan and then this fraud would
bave come to the notice very promptly.



13

. 151 Asked how the amount accumulated with the Archaeological
«Circle, the witness stated that the Circle office drew money to pay
the Conservation Asstts. by way of advances for repairs of monu-
ments, which were located at difforent places. Short remittances by
the Accountant went on for a period of 4 or 5 years, and this was
responsible for the accrumulation of balances (with the Head Office)
which was misappropriated.

1.52. It was stated during evidence that malpractices and irregu-
larities were suspected to have been going on since 1957. The Com-
mittee are surprised to learn how in a Governmen; Department such
malpractices ete. could go on unnoticed till 1965 i.e. for more than
8 years, They are, therefore, of the opinion that this case also shows
lack of proper supervision and control on the part of the higher
auihorities,

1.53. The Committee note that instructions have been issued for
strict observance of the prescribed financial rules and that wrong
accounting procedures have since been corrected, They hope that
with the appointment of a senior officer from the Indian Audit &
Accounts Department in the Archaeological Survey of India, there
would be proper check in observance of financial rules and cases of
this type would not recur,

1.54. The Committee would like to be informed of the outcome
of the case filed by the SPE against the Cashier-cum-Accouniant,
the Superintendent, of the Archaecological Survey of India and the
Assistant Superintendent-in-charge. The Committee would also like
to be informed whether the case was investigated departmentally
.and if so, with what results,

Unsatisfactory implementation of a project—Para 128-—Pages 144-145.
145. '

1.55. In September, 1953, Government entrusted the Hindustani
Culture Society, Allahabad, with the preparation of a standard
English-Hindi dictionary, which was intended to be a Government
-of India publication, at an estimated cost of Rs. 60,000, on the follow-
ing terms and conditions:— '

(i) The work would be completed by the Society within a
period of 24 months i.e., by September, 1955.

'(ﬁ) The Society would submit a detailed report on the progress
of work done and the audited accounts to Government.
1738 (Aii)Ls—2.
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1.56. The amount of Rs. 60,000 was released to the Society in four-
instalments of Rs. 15,000 each during September, 1853 to August,
1955. On a request from the Society in August, 1955, Government
sanctioned another sum of Rs, 40,000 to the Society in March, 1956
on the assurance that the Society would not ask for further funds
for this purpose and also allowed an extension of time upto December,
1856 for the completion of the work. The Society, however, requested
Government again in December, 1857 for a further grant of Rs. 40,000,
which was not agreed to. Till then, the Society had completed the
manuscripts of the dictionary from alphabets ‘A’ to ‘O’ only.

1.57. Certificates of utilisation in respect of the grants of Rs. 60,000
and Rs. 40,000, stating that grants had been spent by the Society for
the purpose for which they were sanctioned, were issued by the Minis-
try to Audit in December, 1957 and June, 1958. However, in October,
1958, on an examination of the accounts of the Society, the Deputy
Financial Adviser of the Ministry observed that the grants released
to the Society had not been properly utilised inasmuch as a sum of
Rs. 39,000 was spent on questionable and unnecessary items such as.
“collation”, “supervision”, “Food charges”, etc., which were not pro-
vided for in the estimates approved by Government.

1.58. In December, 1958, the work done by the Society was also
found to be unsatisfactory and unfit for publication. The Ministry
decided in October, 1960 to take over the manuscripts and revise the
material prepared by the Society from alphabets ‘A’ to ‘O’ and to
complete the remaining portion of the dictionary themselves. But
subsequently in December, 1961, on a request from the Society that it
might be allowed to complete the work by raising funds from other
sources, the manuscripts were returned to the Society subject to the
condition that the dictionary would not be an official publication but
the Society would make a suitable acknowledgement on the book
that the publication had been subsidised by Government to the extent
of Rs. 1 lakh.

1.58. In August, 1965, the Society informed Government that it
had completed the dictionary and asked for financial assistance for its
publication. The Ministry, however, decided not to render further
financial assistance but informed the Society that Government would
consider the question of publishing the dictionary themselves in case-
they were satisfled with the quality of the work. The dictionary has.
not been published so far (January, 1966).

1.60. The Committee enguired whether any enquiry into the cre-
dentials of the Hindustani Culture Society was made and having
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entrusted the work to the Society, why the work of the Society was
not periodically reviewed and further grant to the Society stopped
when the work was not found to the satisfaction of the Ministry.
The Secretary (Sc.) stated that the Government gave the Society a
grant totalling Rs. 1 lakh for preparing the dictionary. The Society
had now asked for a further grant as the manuscript was not com-
pleted but the Government had declined to give the Society any

further money.

1.61. The Committee desired to be furnished with a statement
giving the figures as to the total amount of grant or any other aid
in any other form given to the Hindustani Culture Society, Allaha-
bad, since its inception, the purpose for which the grant was made
and the year in which it was given and also indicating the results
obtained so far. Note furnished by the Ministry is at Appendix II.

1.62. The Committ-e enquired why the Society was given a fur-
ther grant when its work was not found to be satisfactory. The
Secretarv (Sc.) stated that because of the adverse comment of the
P.A.C., the Government gave no further grant to the Society {for
printing or cven for completing the manuscript. Initially the re-
ques! of the Society was backed by very eminent people who certi-
fied as to the capacity of the Society to produce a good Hindustani

dictionary.

1.63. In reply to a question whether before the work was entrust-
ed to the Society, it was checked that the Society was in a position
to produce the lexicon, the Secretary (Sc.) replied in the affirma-
tive and stated that it had a lot of learned publications to its credit.

1.64. The Committee enquired how the initial estimate had been
prepared and what were the considerations on which the Ministry
sanctioned the second grant of Rs, 40,000. The representative of
the Ministry stated that when thé Society gave a report of the pro-
gress made from “A” to “O”, it was felt that their original estimate
was on the low side. When proposals for completing the project
were examined afresh, another Rs. 40,000 were sanctioned on the
condition that with that amount they should complete the project.

1.65. The Committee pointed out that the Society appeared to be
in the habit of getting sanction on a deliberately low estimate in
the beginning and then pleading helplessness and this made the
Government increase the estimates later on. The Secretary (Sc.)
stated that “it looks like that”.
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1.66. The Committee enquired whether any responsibility had
been fixed for issuing incorrect utilisation certificates to audit. The
representative of the Ministry of Fducation stated that it appeared
that the accounts were not criticaily examined before the issue of
certificates.  Asked whether any particular man was held responsi-
bie, the Sceretary (Sc.) stated that he did not think any cffence had
been committed for which thev could  recover the money. The
Comrmittee enquired whether anv warn‘ug had been given to  the
Socicty or to the officer who gave an incorrect certificate. The Sec-
retary (Sc) stated that he was not aware of it, but he wou'ld iook
into it. ile informed the Committee that the dictionary had not
yvet been completed but the manuseript was ready. Asked whether
the Socictvehad taken any manev for the same work {rom the
Kashmir Government, the representative of the Ministrr stated that
it had taken Rs. 50,000 from the Kashmir Government with which it
completed the manuscript.

1.67. The Committee enquired whether Gouvernment were satis-
fiedd that the manuseript which had been prepared would be suitable.
The winess gtated that as there were two opinions regarding its
suitahility, Guvernment had decided not to take the responsibility
of printing it under its own seal. butl had asked the National Book
Trust to print it ander its own auspives with the acknowledgement
that Government had given aid to the extent of Rs. 1 lakh in 1ts pre-
paration. Asked why the Government hesitated to print it under
its own seal, the witness stated that they were not fullv satisfied that
the dict nary was so good as to bear the seal of Government with-
out criticism. '

1.68. The Commitice pointed out that last year a similar decisiin
was taken by the Government in respect of other bocks (for neo-
literates) prepared by the Society. The Committee asked whether
it had been brought to the notice of the Kashmir Government that
the work done by the Society was cub-standard. The representa-
tive of the Ministry replied in the negative and stated that it was
only after the Government of India had stopped further grants, that
the Society approached the Kashmir Government. The Secretary
(Sc.) explained that in December, 1961, the Society had written to
the Government for the return of the manuscripot sayving that they
themselves would find funds privately and complete the work. The
manuscript was returned. The Government was not a party to their
approaching the Kashmir State Government.

1.69. Asked whether the Society had taken money from any other
source apart from Government of India and Jammu & Kashmir Gov-
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ernment, the Secretary (Ed.) stated that it was pussible, but it was
not in their knowledge and they had not heard of it.

1.70. The Committee enquired on what occasion the Government
took the decision not to ascociate the name of the Government with
this dictionary. The representative of the Ministry of Education
stated that it was decided when the Society approached the Govern-
ment with a request for a subsequrnt grant to publish the dictionary
which it had completed.

1.71, The Committee enquired whether in view of the condition
imposed that the work should be completed with the graut of
Rs. 40.000 given in 1956, the Government took any action to find out
whether the Society had completed the work, betwcen the period
1956 to 1961, when it approached again for a further grant. The
Secretary (Sc.) explained that the work was examined in December,
1958 and was found to be unsatisfactory. The Ministry decided to
take over the manuscript instead of giving any further grant. A year
later, at the specific request of the Society and on the understanding
that it would complete the manuscript at their own cost, it was
returned to them in December, 1961. Asked why the manuscript
was given back, when it was the property of Government, the witness
stated that the Society had asked for it as it wanted to complete it
after obtaining money from other sources.

1.72. The Committee are constrained to observe that while such
an imporiant job for the preparation of a standard dictionary was
entrusted to the Hindustani Culture Society, Alluhabad in Septem-
ber, 1953 on the understanding that the work was to be completed
in two years, no serious effort was made by the Ministry of Educa-
tion to find out whether any progress had been made by the Socicty
till December, 1958, i.e. even after a lapse of more than 5 years. The
Committee are of the view that the work of the Society should have
been periodically reviewed by the Ministry and further grant should
have been stopped if the work of the Society had not been found to
be satisfactory. They are unhappy to note that there is difference of
opinion as to the quality of the product, as it finally emerged and
that the Government are not prepared to take the responsibility of
publishing it under their own Seal. The dictionary has not yet (July,
1966) been published even though it was to be completed by Septem-
ber, 1955. The Committee cannot but come to the conclusion that
the whole project was ill-conceived and the expenditure incurred
thereon did not achieve or serve the purpose in view. In this con-
Rection, the Committee would like to draw the attention of the Min-
Istry to their earlier recommendation contained in para 4.256 of their
1st Report (1965-66).
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1.73. The Commiittee feel that in this case, the Society gave a deli-
berately low estimate in the beginning, so that Iater on pleading
holplessness that the work could not be completed within the grant
puid, it could induce the Government to increase the estimates and
make further gran:s. The Committee feel that the Ministry should
be extra cautious to verify the credentials of societies and bodies ete.

before making any grant in future.

1.74. The Commitiee regret to note that the accounts of the
society were not critically examined by the Ministry before the issue
of the utHisation certificates and the certificates were issued to
Audit in a routine way. They hope that necessary action should be
iaken against the officer concerned to prevent recurrence of such
lapses in future.

Couscil. oF SCIERTIFIC AND INDUSTRIAL RESEARCH

Ingg in development of kaow-how and provision of technicul assist-
ance connected with a project—Para 142—Pages 174-175.

1.75. In accordance with a tripartite agreement entered into on
21 November, 1959 between the National Research Development Cor-
poration of India, the Council of Scientific and Industrial Research
and a private firm interested :n setting up a commercial plant for
the manufacture of cinema projector carbons, the National Phnysical
Laboratory (A limb of the Council of Scientific "and Industrial
Research) undertook to develop the detziled know-how for the
manufacture of such carbons and to provide technical assistance to
the firm in the implementation «f the project. The entire cost of the
development work and the project from 1 October, 1957 (the date on
which the development work was taken up in the Laboratory). calcu-
lated on the basis of the actual wages paid plus double that sum on
account of use of the laboratory equipment, etc.,, was to be paid by
the firm, which was also to supply or pay for the raw materials
required for the project.

1.76, In June. 1961, when the work on the project on a laboratory
scale had almost been completed, the three parties concerned resolv-
ed and agreed that the Laboratory would prepare a report on the
investigations conducted and send it to the Corporation alongwith
proposals for their projection on a commercial scale and that the
Corporation would procure the necessary pilot plant equipment
3o that the project would be implemented and commercial produc-
tion established within a period of six months.

1.77. The Laboratory and the Corporation, however, failed to
carry out their obligations and to arrange for the implementation
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of the project on a commercial scale. Also, no large scale trialg were
made by the Laboratory till July, 1963. In terms of the agreement,
the firm applied for arbitration in January, 1964. According to the
arbitrator’s award in January, 1965, the Council and the Corpora-
* tion having failed in their obligationg under the agreement, the firm
was not required to pay the development cost of the project to the
Laboratory and was entitled to recover the cost of the arbitration
amounting to Rs. 35,447 (to be shared equally by the Council and
the Corporation). The Council have stated (November, 1865) that
the firm has gone to Court for modification of the award and that
the Council has also objected to the payment of costs.

1.78. The development charges amounting to Rs, 1.95 lakhs (out
of which Rs. 50.000 representing the cost of the pilot plant would
be recoverable from the Corporation) had, therefore, to be borne
by the National Physical Loboratory. The termg on which the
know-how would be made available for commercial exploitation to
some other firm were stated to be under finalisation (November,
1965) .

1.79. The Committee enquired what were the rcasons on account
of which the Laboratory and the Corporation could not carry out
their obligations and arrange for the implementation of the project
on a commercial scale within the period of six months agreed to
in June, 1961 and what were the reasons for such a long delay in
the work. The D.G. of C.S.IR. stated that the whole transaction
could be regarded as a kind of unfortunate contract with a firm
which was not found capable of putting the process under produc-
tion. It was admitted that the National physical Laboratory and the
National Research Development Corporation also faileq to fulfil
their contract in the sense that they did not supply them the plant
in a working condition. However, the process had been completed
now. The Council was now in negotiation with M/s. India Carbon
& Co. of Punjab, which had shown interest in the matter. It was
hoped that the process of cinema carbon developed by N.P.L. would
g0 into production and would lead to complete stoppage of import
of these materials.

1.80. The Committee enquired who selected the firm and how
and whether there was any method by which the party’s ability
could be judged before a contract was entered into with it. The
Director General stated: “The procedure is that once we have a
process and once we check it up and find it to be satisfactory, we
advertise that and ask for the applicants to offer the terms., We
negotiate those terms with them. Here, of course, we made a mis-
take angd there is no doubt about it.” But the Executive Director of
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the N.RD.C. to the best of his knowledge, took all possible steps:
to find out competent parties. In a number of cases, when the
N.R.D.C. had failed to find competent parties, the licences had been
revoked and given to other parties,

1.81. In reply to a question the witness admitted that there was
delay on the part of the Council in designing and getting up the
pilot plant and putting it into operation. There wag delay in duing
this part of the work which was part «f another contract with the

party.

1.82. As admitted by the CSLR. during the course of evidence,
the Committee regard this contract as a very unfortunate one. The
Council and the N.R.D.C. with ihe help of their experts, should have
carefully judged the ability of the party in question to carry out the
job before awarding the contract. The failure of the NPL and the
NRDC to carry out their obligations to supply them with the plant
in time and in a working condition is also regrettable,

1.83. The Commitice note from evidence that a new  party  has
been selected to undertake the work and that production is expected
to commence shortly. They would like to be informed of the date
on which production actunlly commences and the date from which
the import of the cinema Projector Carbons is stopped.

Uneconomical working of a plant—Para 143—Pages 175-176.

1.84. A pilot plant (estimated cos{ over Rs. 2 lakhs) for the wet
extraction of oil from coconuts was received a< a gift from a West
German firm in January, 1961. Though the Executive Council of
the Central Food Technological Research Institute, Mysore. had
decided in February, 1961 to install the plant at Mysore, it was
installed in a certain private firm at Tatapuram (Ernakulam) in
May, 1961 under the orderg of the Director of the Institute. The
plant was, however, transferred to the Institute at Mysore in Decem-
ber, 1961, as no agreement in regard to the working etc., of the plant
at Tatapuram could be reached between the private firm and the
Institute. The additional expenditure on transportation of the plant,
pay and allowances of the staff deputed for its erection etc., at Tata-
puram, amounted to Rs. 7,317.

1.85. The following table indicates that the yield of oil from the
plant during the period December, 1961 to March, 1965 was much
less than the average yield of 81 kg. per 1000 coconuts obtained by
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the conventional expeller process and that the Institute sustained &
loss amounting to Rs. 0.36 lakh on the sale of the oil:—

No.of Averoge  Cost of  Sale pro- | Loss

Period coconuts  vield rer  coconuts  ceeds of
used 100¢ oil
cOCanys
Rs. Kes, Rs. Rs, Rs.
December, 1961 to , ,
March, 1963 . §2,020 i3 15,600 R.m26 6,874
April, 1963 10 ’ .
March, 1964 . 24,780 4 =500 1,688 3,812
April, 1064 10
March 1965 . 167835 st s2oB0 26760 25,32
Torar. . 36,00¢

1.86. For working the plant, the Institute had engaged one scien-
tist, one senior scientific assistant, one mechanic and six daily paid
workers on whole-time basis apart from some other staff, who were
alco associated with the project. The luss  would, therelore, be
larger if the pay and allowances of the staff and other overhead
charges are taken into account.

1.87. The Council informed Audit in October, 1965 that the Ins.
stitute has since decided to step large-scale trials and only trials
with small batches are being carried cut on the plant at present.

1.88. The Committee enquired why the plant was first put up a
Tatapuram and then shifted to Mysore which involved an infructu
ous expenditure of more than Rs, 7,000, The Director General,
Council of Scientific and Industrial Research stated that the private
firm had made an offer to erect and operate the plant at their
cost, but eventually they backed out of that without assigning any
reason. So the Council had to incur that expenditure of transfer-
ring it back. The Committee enquired why the Director of Central
Food Technological Research Institute acted in disregard of the
decision of the Executive Council in having the plant installed at
Tatapuram instead of at Mysore and whether any explanation had
been called for from him. The Director General stated that the
explanation had been received but it could not be stated that it was
convincing. The Director produced his agreement with the firm that
they would run the plant and so they over-looked it. He, however,
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agreed that it was improper on the part of the Director to disregard
the decision of the Executive Council.

1.89. Asked to explain the low yield from this machine as com-
pared with the yield from the conventional oil expeller, the Director

General stated that contrary to expectations, the experiments did
not prove successful and therefore, its use was discontinued.

1.90. The Committee enquired whether experiments were still
carried out with the machine and whether it had ever gone out of
order. thus necessitating import of parts. The witness stated that
the machine was lying there but was not in use. It had not gone
out of order. No parts had been imported for it. The witness added
that the workig of the plant was uneconomical and in spite of modi-
fications, oil recoverv through it could not be increased.

1.81. The Committee are surprised to note that the Director of the
Central Food Technological Research Institute acted in disregard of
the decision of the Executive Council of the Institute in this case
and thus caused an infructucus expenditure of more than Rs. 7.000.
The Committee feel that C.S.LR. should tnke due note of this lapse
and also take steps to avoid recurrence. They are also unable to
understand why largc-scale trials with the plant were continued
over a long period when the results of the experiments were not
found to be encouraging. The Commitiee feel that the losses incur.
red could have been avoided if the use of the plant had been discon-
tinued as soon as it was realised that its efficiency was low and its
working uneconomical,

Pre-mature payments—-para 145, page 177.

1.92. In November, 1961, the Council decided to acquire a piece
-of land (about 108 acres) at Mysore for the construction of residen-
tial quarters for the staff of the Central Food Technological Re-
search Institute. Although the Land Acquisition Act of the State
Government did not provide for advance payment towards the cost
-of land and the acquisition proceedings under the Act had not start-
ed, a sum of Rs. 1.5 lakhs, being the approximate value of the
land (@ Rs. 780 per acre plus statutory allowance and establishment
charges) was deposited with the State Government at the end of
March, 1962,

193, In May, 1962, the State Government informed the Institute
-after going through the acquisition proceedings that the actual cost
of the land to be acquired was Rs, 1,000 per acre (plue statutory
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allowance and establishment charges) and that, in addition, the Ine
stitute should pay @ sum of Rs. 500 per acre towards conversion fine
and Rs. 250 per acre per annum s agricultural assessment charges-
The request of the Council for waiver of the conversion fine and
agricultural assessment charges was not accepted by the State Gov-
ernment and after protracted correspondence it was decided in
December, 1964 to pay the conversion fine but hold over considera-
tion of the payment of Agricultural assessment charges (@ Rs. 27,918
per annum) till certain rules under the New Mysore Land
Revenue Act, 1964 were framed. A further payment of Rs. 0.82
lakh was made to the State Government in February, 1965. The
question of final pavment had not been decided till December, 1965,
The land had not vet (December, 1965) been handed over to the
Institute.

1.94. Explaining the porsition, the D.G., C.S.I.R. stated that actu-
ally the pavment had been made from onc Government depariment
to a State Government at their request, because that was in accord-
ance with the land acquisition proceedings.

1.95. The Committee pointed out that according to Audit there
was no demand for money from the State Government. The wit-
ness stated that the Administrative Officer of CFTRI and the Asstt.
Commissioner between them decided that it would be advantageous
to the Council, if the Council deposited the money.

1.96. In reply to a question the witness informed the Committee
that the Council had not yet got the land, the land acquisition pro-
ceedings had been started but the Council was not aware at what
stage these procecdings were. There was some dispute between
the State Government and the Mysore City Improvement Trust
about the land. The witness stated that the State Government in-
formed the Institute that the price fixed by the Collector was Rs. 1750
per acre.

1.97. The Committee desired to be furnished with a note stating
at what stage the land acquisition proceedings were at present and
whether the Collector had given his verdict. The note furnished by
the Council is at Appendix III.

 1.98, It is not clear to the Committee why the amount of Rs. 1.05
lakhs was deposited by the Council at their own initiative with the
State Government without any demand from them. The Committee
feel that the Council’s decision to make advance payment for the
land was premmature and was taken without having full knowledge
of the financial implications of the tramsaction. The Committee are
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only left with the impression that the officer concerned deposited’
this amount of Rs. 1.05 lakhs at the end of March, 1962 with a view
to avoid Iapse of funds. They hope that such instances would be

avolded in future.

1.99. It is also learnt from the note furnished by the Ministry
(Appendix 1) that the acquisition proceedings have not yet been
Bnalised.. The Committee regret to nolc the delay of over 4 years
which has tnken place for the acquisition of land in this case. They
desire that the Council shuuld take up the matter with the State
Government to expedite the acquisition of land for which advance
deposit wns made in March, 1962,

1.1060. The Committee also note that the value of land which was
considered to he approximately Rs. 750 per acre plus  statutory
allowances and establishment charges in March, 1962, was now being
indicated at Rs. 1,750 per acre,

Processes for commercial cxploitation, para 146—pages 176-179.
Sub-para (i) '

1.101. Upto 1964-65 the Council developed 484 scientific and in-
dustrial processes for commercial exploitation.

The table below indicates the position about the disposal of these
processes 1o trade ele

——— o527t 1 st s, % e o e 13 v 1t

No.of  Processes in  actual
Processes rroduction
released
Processes licensed on pavment of lump
sum premium and cecurning royalty . 128 49
Processes relcased as technicalaid against
payments (Fees charged amounted _
o Rs. 2,02,220.) . . . . 36 Nil

Processes released free of charge
to industry for want of response .
from wade on payment . : 189 Nil
(Apart from the cost
of development,
an  expenditure
of Rs. 14,490
was incurred on
taking patents for
77 of these pro-
Cesses).

Processes kept for departmental production 18 Nil
Processes awaiting release . . . 123
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1.102. The Committee enquired as to the amount of money spent
on the development of 189 processes releaced free of charge. The
D.G., C.SIR. stated that determining cost of each process was a
very difficult process and they hagd not yet come to a stage whep
each prcject in the Council of Scientific & Industrial Research could
be costed. He further stated thot the actual detailed costing of ex-
penditure on the development of any single patent had not yet becen
started, but the Council wn; making a beginning in the matter.

1.103. Asked as to the expenditure on these 189 patents on pro rata
basis, the witness stated that  dependng on the type of work
heing done. routhlv koo the co tine o each paten” would
ranse {rom a minimum of Ra 10000 to atout e 2 lakihs. The Com-
mittee enquired what was the teial amewn . spend on deveioping and
in acquiring the fnocchow o thege 483 patents (angd the  otal
amount recoverad undor this head) so {nre The witness stated that
it war very difficult o ecaloalate the toial ameunt spent because the
Council was still working on how to do the cont'n The work was
started from Tt wear ang only in abecut 7 or § leboratories  they
had been able o O that, Tt required elaborate processing and eost-
ing ond the belp of an expert scientied 20 10 would be a very hig
task to do the costing for these 120 patents. e added that pro rata
cozt dotermined an the basis of the ovirall cost would be unrealistic
and henee of no wvalue,

1.104. The Commiitee regret 10 note that the CS LR, which has
been in cxisence for over two decades did not think of introducing
a syvstem of custing for the processes developed by them. The Com-
mittee feel thul this should have been done much earlier. The Com-
mittee nete that the work relating to the costing of scientific and
industrial processes developed for commercial exploitation has heen
introduced from last vear in 7 or 8 of the laboratories only by the
Council. They desire that as a result of this experiment the system
of costing shouid be further extended to all other Iaboratories, With
the introduclion oi n system of costing of processes, the Committee
hope that the Council would be able to have an idea of the iotal ex-
penditure incurred by it on the development of various processes,

1.105. Asked whether the research work on these processes was
done by the Council on its own or at the instance of (he Industry,
the witness stated so far it was mainly on their own, but they were
-getting closer to the industry to get processes from them. The Com-
mittee desired to be furnished with a note stating the number of
‘processes developed at the instance of private industry, out of the



404 processes developed for commercial exploitation by the CS.LR.
The note furnished by the Ministry is at Appendir V.

u&MMwummMthlys cases of
patents filed were based on research sponsored by private industry.

1.107. In reply to a question as to the number of processes actu-
ally in production at present, the witness gave the number as 89.
Asked why the rest of the processes were not in production, the
witness stated that they could only guess the reasons; it was either
because the materials were highly sophisticated which were not in
demand in the country or the processes themselves were not wholly

eompetitive.

1.108. The Committee enquired what steps the Council was taking
to remove the Government’s as well as industrialists prejudice
against Indian know-how. The witness stated that it was only by
coming together with the industrialists both in the private and
public sectors that they could prove to them that Indian know-how
was as good as from any outsider. They were also members of the
Licensing Committec as well as of the foreign Collaboration Com-
mittee. He added that no hcence was issued to a foreign tompany
tf there was adequate know-how available in the country and no
foreign collaboration was allowed if a process had been developed
indigenously based on indigencus know-how. The witness added
that during the last few years there had been greater and better

appreciation of Indian know-how.

1.109. In reply to a question, the witness informed the Com-
mittee that there were a number of cases in which technical col-
laboration had been substituted by indigenous patents, He men-
tioned incidentally the case of graphic cubicals in this connection.

1.110. The Commitiee enquired whether the Council had a set-
up to follow up these processes to see that they were properly
worked and in the alternative to lease them to other parties so that
both royalty and production did not suffer, The witness stated
that there was a Directorate in the C.S.LE' whose duty it was to
be constantly in touch with the parties to assist them. If it was
Yound that they were not going ahead satisfactorily steps were taken
to give the licences to other parties. The Committee desired to be
furnished with a statement showing particulars of licences which
bhad been terminated/expired/converted. The statement has been

furnished. _
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L11l. The Committee are disappointed to note that out of 494
scientific and industrial processes developed for commercial exploita-
tien by the Council upto 1964-65, only 89 are in actual production at
present. This clearly indicates that these processes were either not
eommercially viable or better substitutes were already available in
the market. The Committee would, therefore, urge that more care
should be taken in future in the selection of processes for develop-
ment. There should also be a lisison with the industry. This is
imperative not only from the point of view of avoiding infructuou:
expenditure, but also from the point of view of proper utilisation of
indigenous talent.

1,112. The Committee desired to be furnished with a statement
giving particulars of schemes which had been approved by the
GOI for foreign collaboration against the advice of the C.S.IK.
during 1964-65. The statement® has been furnished and is given in

Appendix V.

1.113. From this Statement the Commnittee find that as many as
eighteen schemes involving foreign collaboration wcere approved
during 1964-65, against the advice of the CS.LR. The Committee
would like to know the justification for ignoring the ndvice of C.S.LR.
in these cases.

Sub-para (ii)

1.114. From April, 1945 to October, 1965, 156 processes were
patented in various foreign countries on payment of initial patent
fees amounting to Rs. 1.81 lakhs. None of these processes could,
however, be actually released to industry in the foreign countries.
Out of 156 patents, 70 lapsed upto October, 1965,

1.115. The Committee enquired whether the Council had spent
any sum over and ahove Rs. 1:81 lakhs paid by it by way of patent
fees to foreign countries. The witnesg replied in the negative and
stated that the Council had not spent any foreign exchange in de-
veloping any patent outside.

1.116. The Committee enquired whether the Ministry had inves-
tigated the reasons for the lack of demand for these processes in the
foreign countries. The witness stated that it was probably due to
lack of salesmanship. The matter was handled by the N.R.D.C.
which appointed agents in different countries for selling the patents
on payment of royalty to the Council. He added “................
possibly the agents have not been active and have not been able to
sell it” The Committee enquired what were the reasons for the
fact that not one of 158 processes patented abroad had been ex-

*Not vetted by Audit.
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ploited and also whether the tests appﬁed were correct and com-
prehengive. The witness replied that they were very particular
before spending any foreign exchange and during the last few
years the Council had become very strict in the matter of foreign
patents, e stated that the Council did not go for 156 patents in
foreign countries all at once, they were spread over a number of
years, He added that the Council now also took joint patents with
outside firms, so that the chances of exploitation might be greater.

117 The Committee regret to note that none of the 156 processes
patented in foreign countriew between April, 1945 to October, 1965
could be released to industry in foreign countries. They feel that
the reasons for whirh there was no demand for the processes in
foreign countries should be lobked into. The N.RD.C. <hould alse
investigate why the ageats appointed by them to scll these patents in
Joreign conatries had {uiled (o do their joh.

LIIR. The Committee hope that effori, would be made to ensure
the commercial exploitation o the processes patented abroad.

Sub-para (iii)

1119, A process for the manuafacture of “Bacterial Diastase by
Sub-mered Culture for Decving”, developed at the National Che-
mical Laboratory, Poona daring 1950 was released through  the
National Rescarch Developement Corporation for commercial ex-
ploitation to a firm at Bombay on payment of a lump sum premium
R, 160 lakhs and Rs 0:22 lakh for dmport of stainless steel ex-
perind of 14 vears from October, 1959, The process was released
on an all-exclusive basis for production in the whole of India. The
Council’s share of premium was received in October, 1959.

1.120. Under the agreement the firm was required to start pro-
duction after the expiry of two years from the lease of the process
ie. from OQctober, 1961, Import licenves of Rs. 143 lakhs.
Rs. 1.60 lakhs and Rs. 0.22 lakh for import of siainless steel ex-
plosion-proof motors and other production equiprent respectively
were granted to it by Government during 1961 and 1963, but the
production had not commenced till January, 1966. The Council had
not taken action to cancel the licence and to release the process to
other firms. The Council stated in January, 1966 that apart from
the delay in getting import licences, the firm had to face difficul-
ties in procurement of land for construction of building, building -
material, etc. According to the terms offered by one of the parties
interested in taking the process, royalty amounting to over
Rs. 61,000 could have accrued to the Council every year had the
production commenced in time.



1.121. The Committee enquired as to the latest position in regard
to the starting of production by the firm concerned. The witness
stated that there were many reasons due to which the firm which
was very well known in Bombay, could not go into production, but
now vigorous gteps were being taken and it was hoped that it would
go into production soon. He added that if the licences had been
given to any other party, they also would not have been able to
go into production.

1.122. The Committee pointed out that if the royalty was payable
only for 14 years, the longer the firm delayed the production the
less the Council would get. They enquired how the agreement re-
garding royalty was made on the basis of production, when the
Council had no control over production. The witness stated that
since taking over as Chairman of NRDC which had made this
agreement, he had introduced a change that if a party did not go
into production within a year or two, another party who could do
so. was found out.

1.123. In replv to a question, the witness informed the Com-
mittee that a patent could remain alive for 14 vears and after that
period the party could continue production without paying any
royalty. But, he added, the loss to the firm in case of non-production
would be much greater, as production would vield them at least 40
to 45 per cent. He informed the committee that it was hoped that
the firm would go into production in a few months.

1.124. The Committee are unhappy at the inordinate delay in the
commencement of production on the part of the firm concerned, with
resultant 10ss of royalty to the Council. They are surprised that the
Council entered into the agreement with the firm on the basis of a
fixed percentage as royalty on production, while it had no contral
over production. It was stated in evidence that the firm hoped fo go
into production in a few month’s time. The Committee would like
to be informed of the latest position.

1.125. The Committee suggest that the various processes developed
by the Council should be taken back from the narties in case they
fail to develop the same in one or two years. In such cases, the
processes should be given to other parties who could develop the same
quickly. Release of processes on an all exclusive basis should be
avoided, as far as possible. The Committee also desire that a review
of all the processes so for developed should be conducted keeping in
view the above observations.

1738 (Aii)LS—3.
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UniversiTy GRANTS COMMISSION

Unauthorised diversion of funds—Para 147(i), page 179.

1.128. Out of Rs. 353 lakhs placed at the disposal of the Com-
mission by the Ministry during the period 1962-63 to 1964-85 for
releasing grants for the development of Engineering and Techno-
logical Education, the Commission paid grants amounting to
Rs. 301:99 lakhs the balance of Rs. 51:01 lakhs (Rs. 14:96 lakhs related
to 1962-63, Rs. 1610 lakhs to 1963-64 and Rs. 19-95 lakhs to 1964-65)
was utilised by the Commission nn other schemes without the prior
approval of the Ministry.

1.127. The Committee enquired why the Commission did not
obtain the prior approval of the Ministry before diverting the funds
for other purposes. The Secretary (Ed.) stated that the U.G.C. had
scrutinised the break-up of the expenditure in the past very care-
fully and had found that Rs. 15°4 lakhs should have been debited
to Schemes on technology. So the amount that now remained was
Rs. 36 lakhs instead of Rs. 51:01 lakhs. The witness stated that
the over-sight of the U.G.C. in not obtaining the formal approval
of the Government was admitted.

1.128. The Committec enquired whether there were any other
cases of specific grants utilised for other purposes. The witness
replied in the negative. The Committee enquired how did the
Ministry ensure in the absence of separate accounts for the various
schemes, that the plan schemes approved by them were being car-
ried out. The Additional Secretary of the Ministry of Education
stated that it was not as though the accounts were not available.
It was known at the end of the vear what amount had been spent
on technical education and on general education. The various
grants given by the U.G.C. were reported to the Ministry and the
Ministrv kept a watch whether the various plan schemes had been
fulfilled or not. The Secretary, U.G.C. stated that the Commission
kept separate accounts for technical education and general educa-
tion. Even under different schemes there were different items
and registers. ‘The figures of expenditure on different heads were

kept.

1.129. The Committee pointed out that while there was a dearth
of technical and engineering personnel in the countrv. the monev
allotted for technical and engineering education was being diverted
to other purposes. The Secretary of U.G.C. stated that in the
Third Plan, out of the provision of Rs. 72 crores for technical edu-
cation, the U.G.C. was concerned only with Rs. 65 crores, which
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was really a small fraction of the total. In technical education, it
so happened that the estimate of expenditure was correct, but
there were difficulties in getting equipment, foreign exchange and
appointment of personnel and in getting some of the plans approved
by the All India Council of Technical Education. To that extent,
these schemes did not make progress but other schemes under
‘Science’ which were equally important made faster progress and
so certain funds were transferred to the general education schemes.

1.130. The Secretary (Ed.) added that the division of Rs. 36
lakhs was probably utilised to strengthen science education for
which, at the University stage. the U.G.C. was responsible.

1.131. The Committee regret to note that while there is a deorth
of technical and engineering education in the country, the funds
allotted for technical and encinecring education have been diverted
for other purposes. In evidence the Secretary, U.G.C. stated that
in view of the delay in getting the plans approved by the Al India
Council of Technical Education, certain funds were diverted and
utilised for streng.hening science education which is concidered the
base of technical education. The Committee believe that in that case
also, the prior approval of the Ministry for the diversion of funds
should have bcen obtained as required under the rules. They hope
that such cases would not recur

Central Universities, para 148, pages 180—183.

1.132. The four Central Universities of Banaras, Aligarh Delhi
and Viswa Bharti are given maintenance and development grants
by the University Grants Commission, which is placed in funds by
Government of India.

1.133. The maintenance and other grants paid to these Univer-

sities during the three years ending March, 1965 are indicated
below: —

Name of the Block (Maintenance) Grants Other grant
University T962- 1963~ 1964- 1962- 1963- 196.:-
3 ’ w 63 A4 (’5 03 “4 (‘.1
' (in 1okks of rupcc:)
Banaras . . 72:00 01:00 9600 63°39 61:50 7423
Alizarh f . . §2:00 7]65 73-00 29-34 4212 §6~I]

Delhi . . .  41:00 §2-3§ 60-00 11°Q0 2177 29°20
Viswa Bharti . . 2000 2500 31-00 §:03 20-44 14-38




1.134. The Committee enquired whether Government had con-
sidered further the matter regarding the recommendation of PAC
about the presentation of the Audit Reports on the accounts of the
Central Universities to Parliament and taken anv final deci<inn.
The Secretary (Ed.) stated that the Government had examined the
matter further., and had consulted the Vice-Chancellors, the U.G.C.
and the academic community. He stated that the thinkine of the
Government was that the Universities should be proterted fram
public controversy which was likely to arise if the Audit Repnrts
were placed before Parliament.

1.135. The Committee pointed out that since these Rewnorts were
already available in the Library of Parliament and the Committee
had a right and duty to examine them, there chould be no hesi-
tation in placing them formally on the Table of the Houce The
Secretary (Ed.) stated: “We shall continue to examine it.” He added
that the Education Commission was going into the auestion of uni-
versity organisation and university autonomv. The Government
thought it might wait for the Education Commission's report before
taking a final decision. He informed the Committee that the recom-
mendation of the Committte had been examined bv the Government
at the Minister’s level and the latter was nf the view that the time
was not yet ripe to put it up to the Cabinet. He added that now
that the Education Commission’s report had heen received he
would place this view before the Education Minister for a final de-
cision.

1.136. The Committee pointed out that there was no reason whv
Parliament should not exerclse its powers to see that the Central
Universities accounted for the monev spent bv them in view nf
the fact that the full grants were given by the Central Govern-
ment.

1.137. The Committee feel that the financial accountabilitv does
not in any way clash with the academic freedom of the Central
Universities. Further. Audit Revorts of the Central Universities

are placed in the Library of Parliament and a< such are already
available v ¢t Members of Parlimment. The Public Acrounts Com-

mittee has been laying emphasis on the presentation to Parliament
of the Audit Reports of the Central Universities from the vear 1952-
53 onwards. The Committee therefore, would like to reiterate their
observations contained in para 2.7 of their 52nd Revort (1965-66)
and suggest that the Audit Reports of the Central Universities should
be presented to Parliament in future.



1.138. It was also deposed before the Committee by the witness
that it was decided io wait for the Report of the Education Comnis-
sion before taking a final decision in this matter. He further added
that the report of the Education Commission had been received
and was under consideraiion of the Government, and that he would
place the whole matter before the Education Minister for a final
decision. The Committee suggest that if necessary, the matter may
even be placed before the Cabinet. In this connection the Committee
would like to draw the attention of the Ministry of Education io para
252 of their 52nd Report (1965-66) wherein the Committee have ob-
served that if there is any difficulty in implementing the recommen-
dation reiterated by the Committee, the matter should be submitted
to the Cabinet and its decision communicated to the Committee.

Viswae Bharti University:

1.139. The Committee desired to be turnished with a statement
giving the enrolment at the University level during 1962-63 to
1964-65, the number of students in each class each year and the per

capita annual expenditure. Note furnished by the Ministry is at
Appendix VI

“"71.140. The Committee pointed out the high per capita cost in
the Viswa Bharati University as compared with the cost in other
Universities in India and asked what steps were being taken in
the matter. The Secretary (Ed.) stated that efforts were being
made to increase the enrolment in the University, because unless
that was done, the per capita expenditure would not come do'wn.
The Addl. Secretary added that low enrolment plus the fact that

it was a residential University were responsible for the high per
capita expenditure.

1.141. The Committee observe from the note furnished by the
Ministry that there has been no appreciable increase in enrolment in
most of the courses offered by the University and in some courses
there has actually been a decline. The per capita expenditurc has,
however, shown a steep rise from Rs. 1961 in 1962-63 to Rs. 2367 in
1964-65. The Committee desire that reasons for :his state of affairs
should be ascertained and suitable remedial measures adopted to

arrest both decline in enrolement in some courses and rise in per
capita expenditure,
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{A) Banaras H.udu University
(a) —Misappropriation of funds:

1.142. University funds aggregating Rs. 60,000 were misappro-
priated during November, 1963 to July, 1964, as detailed below: —

(i) Cheques issued in favour of the cashier for drawal of
temporary advances in November, 1963 and January, 1964
encashed from the Bank, but not accounted for in the
cash book or other reiated records (four cases) —Rs. 30,000.

(i) Short accountal of temporary advances outstanding
against the cashier, (Against the actual outstanding
amount of Rs. 25,000 outstanding agains{ tne cashier up to
the end of 1963-64 only a sum of Rs. 5000 was carried
over as opening debit balance in the imprest register for
1964-65) —Rs. 20,000

Both the above cases were reported to the Police in
March, 1965.

(111) Cash receipts (realised on 23rd July, 1964) shown in the
cashier's receipt and bank remitlances register as de-
pusited into the bank but not actually so deposited—
Rs. 10,000

The police, to whom the case was reported in August, 1964, have
initiated legal action.

Departmental proceedings to fix responsibility had not been con-
sidered feasible by the University till the cases were decided by
the Court. ) {

1.143. The Committee enquired whether the Vice-chancellor had
taken any action after the misappropriation of Rs. 60,000 was dis-
covered. The Treasurer of the Banaras Hindu University stated
that the persons who were thought to be responsible were suspen-
ded and the matter was reported to the police. He added that a
case had been registered against those persons and it was continuing
in a court of law.

1.144. In reply to a question, he informed the Committee that
the misappropriation came to the notice of the University autho-
rities at the end of July, 1964 in the course of a check conducted
by the University itself. He added that at their request the A.G.
deputed a special audit party to enquire into the case and it sub-
mitted a report in February, 1965.
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1.145. Asked what remedial measures had been taken to prevent
the recurrence of such cases, the witness stated that they were now
making payments by cheques of all amounts above Rs. 250. They
had also taken steps to ensure the safety of the money at every
stage of transaction including from the cashier’ys counter to the
bank. Fidelity blanket insurance had been introduced for all
persons likely to handle cash.

1.146. The Committee would like to be informed of the outcome of
the case regisiered in the Court against the persons suspected to be
guilty of mis-appropriation. .They hope that consequent to the re-

medial mecasures stated to have been taken by the authorities, such
cases would not recur in future,

(b) —-Irregular termination of the services of professors.

1.147. On the recommendations of a Reviewing Committee,
which was constituted in July, 1957 to examine the cases of teachers
whose continuance in service was considered to be detrimental to
the interest of the University, the Executive Council terminated the
services of 10 professors with effect from 1 June, 1960. The pro-
fessors filed appeals in the High Court/Supreme Court against the
orders of termination stating, inter-alia, that reasonable opportuni-
ties for being heard in person, cross examination, etc., had not been
given to them, as provided in the rules, before the Executive Coun-
cil passed orders of termination of their gervices. The cases were
decided against the University, as a result of which 5 professors
had to be reinstated in service during the period June, 1960 to
December, 1963. The irregular decisions of the Executive Council
thus resulted in an expenditure of Rs. 2.62 lakhs on account of sala-
ries and allowances, court expenses, etc.

1.148. The Committee enquired what was the legal advice in the
matter and why were the provisions in the rules not adhered to
in these cases. The Secretary (Ed.) stated that the action taken
by the Executive Council was bona fide and under legal advice of
the Solicitor General. The Executive Council used its authority
under the Act but was over-ruled by the Supreme Court.

1.149. Asked why reasonable opportunity was not given to the
persons whose services were to be terminated, the witness stated
that the Executive Council committed an error in this respect. The
Treasurer of B.H.U. explaining further stated that the persons con-
cerned were given an opportunity to defend themselves before the
Reviewing Committee as well as before the Executive Council.



After the Council heard them and took a decision, they went to
the Court and in appeal to the Supreme Cour.. In the meantime,
the Council, by the 15th May, 1960, decided under an ordinance to
give 4 months’ notice to all these persons terminating their services.
Against that also, they went in writ petition to the Supreme Court.
The Supreme Court ruled that the University could not take simul-
taneous action under two different clauses and therefore the action
under the ordinance was held ultra vires. He added that the latest
position was that two persons had been sent back to the University
according to the Supreme Court ruling one had retired and the
other case was still pending.

1.150. The Committee regret to note tha: the failure on the part
of the Executive Council to observe the rules and the irregular deci-
sions taken by them in these cases resulied in an infructuous expen-
diture of Rs. 2.62 lakhs. They desire that action in such cases should
be initiated strictly according to the letier and spirit of rules and
after weighing all the pros and cons of the situation. They further
hope tha: such costly mistakes shall be avoided in future.

(¢) (i)—Loss of revenue:

1.151. The probate of the will of a donor in respect of his pro-
perties at Lucknow executed in November, 1913 in favour of the
University was obtained by it in May, 1922 as the sole executor.
As it was inconvenient to maintain the properties at Lucknow on
which the yield was poor, the University decided in 1941 to dispose
of. Only one offer of Rs. 47,000 was received and accepted by the
University in September, 1945, but due to some technical difficul-
ties, the sale deed could not be finalised and the matter was re-
ported to be subjudice till December, 1965.

1.152. Since 1946, a part of the building at Lucknow carrying a
rent of Rs. 42 per mensem had been in occupation of the person to
whom the University had agreed to sell the property. No rent had,
however, been realised from him. The arrears of rent due from
him upto December, 1965 worked out to about Rs. 9,500.

1.153. Explaining the present position regarding the recovery of
rent of the property, the Treasurer of B.H.U. stated that the Uni-
versity had decided to sell away the property. It had applied
under Section 92 of the Trusts Act for permission of the Court to
do so, since the property was received as a gift from the donor
through a will. This application was pending and in view of that
the legal advisers were of the view that if the University filed a suit
against them at the present moment, the application under Sec. 92
might be jeopardised. '
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1.154. The Committee desire that proper legal opinion should be
taken in the matter and then it should be dealt with accordingly.

(d) —Publications:

1.155. Out of about Rs. 1 lakh worth of books and other Uni-
versity publications in stock on 12 November, 1960, books worth
only Rs. 4,000 (approximately) could be sold up to February, 1965.
Books worth Rs. 35,000 are reported to have been damaged during

the earlier period. No physical verification of these books had
also been carried out till January, 1966.

1.156. Explaining the position in regard to the books and pub-
lications in stock with the University, the Treasurer of B.H.U.
stated that these books which were mostly in Sanskrit and Hindi
were published during the last 40 years. When the audit check
took place in 1958, a suggestion was made by them that since these
books could not be sold for all these years, they might be gold off
as waste paper. The Executive Council had approved of this sug-
gestion. But subsequently, it was found that many of these books
were of permanent value because of the nature of the subject.
Efforts were made for their sale and some of the books had been
selling. Ultimately, if it was found that the remaining books,
which were in loose form, had to be sold by auction as waste
paper, they would be sold by weight and not by the number.

1.157. The Committee desired to be furnished with a copy of the
Audit Report (1958) of B.H.U. in which Audit was reported to have
suggested that the stock of accumulated books be sold as waste
paper. The note furnished by the Ministry is at Appendix VIIL

1.158. The Committee fail to understand why stocks of books and
other publications were allowed to be built up over a period of 40
years, when the sales were not at all encouraging. They also regret
to note that no physical verification has ever been done in order to
assess the correct position in regard to the balance in stock. .From
the note furnished, the Committee find no basis for the statement
made in evidence by the witness that most of the books were recom-
mended to be sold as waste paper by Audit. The Committee regret
that this incorrect information was given by the witness to the Com-
mittee. They desire that the witnesses appearing before them on be-
half of the university should be sure of the facts before deposing
before them. They would also like to be informed of the present
position in regard to the disposal of the stock,
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(B) Aligarh Muslim University
(b) —Non-utilisation of building:

1.159. A sum of Rs. 1-99 lakhs was sanctioned by the University
Grants Commission in October, 1857 for extension of the Che-
mistry Laboratory building. The construction work was started
in August, 1961 and according to the agreement with the contractor,
it was required to be completed by February, 1962. In March,
1862, when the construction was still in progress, certain structural
defects were noticed, but they were not removed; consequently the
building, on which an expenditure of Rs. 1:17 lakhs was incurred
upto July, 1963, had not been taken over from the contractor and
used till December, 1865. A decision taken by the University
Grants Commission in June, 1964 to have the building technically
examined by the Chief Technical Examiner of the Government of
India had not been implemented till December, 1965.

1.160. Explaining the position, the Treasurer of Aligarh Muslim
University stated that the building was completed in March, 1962
and certain cracks became visible in the roof of the building. The
architect contended that there were no defects. Ultimately on a
reference to the U.G.C. it was decided that the case would be exa-
mined by the Chief Technical Examiner of the Government of
India, but he did not agree to take up this work. The matter was
again referred to the Ministry of Works and Housing. In October,
1964, the Chief Technical Examiner agreed to take up the work
and in April, 1965 intimated what arrangements were to be made
for carrying out the tests. Four these tests some instruments like
deflectometers were to be obtained from Roorkee Institute. Now
deflectometers had been obtained and the Chief Technical Examiner
had been informed and his reply was awaited.

1.161, The Committee would like to be informed whether the
Chief Technical Examiner has completed the examination of the
building and submitted his report and if so, what acidon has been
taken thereon. They would also like to be informed of the date from
which the building is put to proper use.

(c)—Improper utilisation of grants:

1.62. In March, 1959, the Ministry of Health sanctioned an ad hoc
grant of Rs. 40,000 for purchase of equipment for the Institute of
Ophthalmology. A sum of Rs. 14,380 was, however, utilised for meet-
ing certain outstanding liabilities incurred during 1957-58 and
Rs. 3,121 on purchase of jute-mattings, cup-boards, etc. Ex-post-



facto sanction of the Ministry to the utilisation of the grant in this
manner was awaited till December, 1965.

1.163. The Committee enquired why the grant was not applied
to the purchase of equipment for which it was intended and why
a part of the grant was utilised for other purposes. The witness
stated that there was a deficit in the budget of the Institute of Op-
thalmology to the extent of Rs. 73,000. A reference was made to
the Ministry of Health for a grant of that amount. But only
Rs. 40,000 were given and the object of the grant was to get equip-
ment. An expenditure of Rs. 14,000 had already been incurred on
the purchase of equipment, as such, this was charged against that
grant. On receipt of audit observation that this expenditure re-
lated to an earlier period, er-post-facto sanction of the Ministry of
Health was asked for in April, 1964. ‘Utilisation certificate’ had
been sent and the Ministry had been requested to give ex-post-facto
sanction. It was hoped that the Ministry would regularise it

because it wanted only the unspent amount to be refunded, which
had already been done.

1.164. The Committee would like to be informed whether the ex-
post-facto sanction has since been received from the Ministry and

the expenditure regularised. They hope that such cases would be
avoided in future,

(d)—Irregular expenditure:

1.165. A few instances where expenditure was incurred by the

University without approval of the Ministry/Commission are given
below:

Nature of irregularity Amount

involved
(In lakhs
of rupees)

(i) Filling up of posts carrying 2.89 Such posts were not 10 be
initial salary of Rs. 500 and created witkout prior concur-
above or appointment of new rence of Government of
establishment involving a India.
total expenditure exceed'ng
Rs, 30,000 per annum upto
March, 1956.




Nature of ircegulrity Amount
involved

(In lakhs

of rupees)
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(ii) Transfer of grant given by 0:60 Tne transfer was mads in

the University Grants Com- 1960 as the University want-
mission for purchase of land ¢d to utilisc a portion of the
(for the Non-rosident  Stu- land acquired carlicr for its
dents’ Centre) to thr Medi- Medical College for cons-
cal College Fund. truction of the Non-resident

Students’ Centre.  Although
in Sept,, 1963, the Commis-
sion had turned down th~
University’s request for this
adjustment the amount has
neither been refunded to the
Commission nor transferred
back from the Mcdical Col-
lege Fund to the general

funds.
(iti) Parchase of horses for the  o-11 Sanction of the University
Riding Club during 1963- Grants Commission Wis not
64.

obtaincd.

1.166. Regarding filling up of the posts carrying initial salary of
Rs. 500 and above or appointment of a new establishment involving
total expenditure exceeding Rs. 30,000 per annum, the witness
stated that there was a recommendation of the first Reviewing Com-
mittee (appointed by the Government of India in 1950-51 to sug-
gest block grants to be given to the Central Universities) that prior
approval of the Government of India should be obtained in such
cases. He promised to send a detailed note after consulting the
old records on the circumstances in which necessary sanction of
the Government of India could not be obtained for sanctioning
these posts mentioned in the audit para.

1.167. The note is awaited.

1.168. The Committee enquired how the expenditure on the
purchase of horses was incurred without the permission of the
Ministry and the UGC. The witness stated that a provision of
Rs. 10,800 was made in the regular budget for this item and it was
approved by the Finance Committee and the Eexecutive Council.
But he agreed that this being a new item of expenditure, the per-
mission of the Ministry of Education should have been obtained.
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1.169. The witness informed the Committee that the horses were
eight in number and were purchased in March, 1963 and March,
1964 from Mussoorie and Meerut. Asked whether the expenditure
had since been regularised, the witness stated that the matter was
under consideration.

1.170. The Committee desired to be furnished with a note giving
the details of the purchase of horses for the Riding Club i.e., from
where they were purchased, what were the prices paid, how the
selection was made etc. The note furnished by the Ministry is at
Appendix VTII

1.171. The Committee arc surprised to learn that posts carrying
initial salary of Rs. 500 and above were created, or new establish-
ment incurring a total expenditure exceeding Rs. 30,000 per fannum
was appointed by the Aligarh Muslim University without the prior
concurrence of the Government of India and an expenditure of Rs.
2.89 lakhs was incurred by the Aligarh Muslim University without
adequate sanction. They strongly deprecate such action and hope
that such things would not recur. They also desire that ex-post-
facto sanction of the competent Au.hority viz. Government of India
should be taken to regularise this expenditure, if not already done.
The Committee also hope that ex-post-facto sanction of Government
of India/U.G.C. would also be taken to regularise expenditure on the
purchase of horses. if not already done.

(e) —University publications:

1.172. In May, 1958, the University made special arrangements
for storage and sale of its publications. Out of 47,061 books put
up for sale and free distribution, only 7,438 books worth Rs. 43,694
could be sold or issued as complimentary copies upto December,
1964 leaving a balance of 39,623 books worth Rs. 2:44 lakhs.

1.173. The Committee enquired what were the reasons for the
poor sale of books and what steps were proposed to be taken to
boost it up. The witness stated that the sale of these publications,
which were mostly research publications was limited. In 1958,
the work was centralised with the Director of Publications. Since
then agents had been appointed in different cities for their sale.
As a result, during 1965, as many as 2,991 volumes were sold as
against a total of 7,349 during the preceding six years. The witness
informed the Committee that the books were in different langua-
ges—Hindi, Urdu, English, Arabic etc.
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1.174. The Committee desired to be furnished with a note stating
(a) what was meant by free distribution; (b) which were the insti-
tutions to which these books had been distributed free; (c) what
were the criteria for distributing books free of cost; (d) the total
cost of the 7,438 books and (e) the cost of the books which were

distributed free. Note furnished by the Ministry is at Appendix
IX.

1.175. The Committee desire that vigorous efforts should be made
to boost the sale of books and publications. Any tendency to accu-

mulate books etc. for which there is no reasonable demand must be
curbed.

1.176. The Committee enquired whether the Government order
issued by the Home Ministry that Scheduled Caste and Scheduled
Tribes students should be given 16 per cent reservation in techni-
cal, medical, engineering anq research faculties and that 5 per cent
grace marks should bhe given to them. was being followed in the
Aligarh Muslim University. The Additional Secretary, Ministry of
Education stated that there was no specific reservation for Schedu-
led Castes and Scheduled Tribes in the matter of admissions to the
University but when thev did applv. a special consideration was
given to them. He added that the Government order of the Home
Ministry could not be applied as a direction to the Universities; it
applied to educational institutions managed by Government. The
witness promised to take up the matter with the Executive Council.

1.177. The Committee desired to be furnished with a statement
showing how many Scheduled Caste and Scheduled Tribe students
had been admitted during the last 5 years in the different faculties
of the Aligarh Muslim University. Note furnished by the Ministry
is at Appendix X. From the figures furnished, the Committee find
the number of admissions of Scheduled Castes/Scheduled Tribes stu-
dents is small. They sugest that efforts he made to increase the num-
ber, in all the Central Universities.



CHAPTER I

MINISTRY OF FOOD. AGRICULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION

{ DEPARTMENT OF AGRICULTURE)

Mis-appropriation due to improper maintenance of cash book—
para 47, pages 54-55.

2. A special audit of the accounts of the Department of Animal
Husbandry, Delhi, which was conducted in November/December,
1964 as a result of detection of shortage of cash amounting to
Rs. 1,982, disclosed misappropriation of Government money aggre-
gating Rs. 86,559 during the period June, 1962 to September, 1964.
The details of the amount mis-appropriated are given below:—

No. of Amount
ceees Rs.

Amount shown in the cash book as deposited  into
the treasiry, but net actually deposited {rom

September, 1963 to Sept.. 1064 . . . 28 75,521
Payments r.corded twice in the cash book on different

dates with the sume particulars . . . 33 7,754
Amounts charized off from the cash book by quoting
fictitious vouch:rs or without glvmg refcrcnce

to any vouchers . . . . . 9 1,309
Amounts shown as paid in the cash book in excess

of the actual payments . . . . . 20 1,971
Difference in the total of payments on 7 September.

1964 . . . . . . . . I 4

TotaL . . 91 86,559

2.1, The following irregularities were also noticed:—

(i) Payees’ acknowledgements were not available in 50 cases
for payments amounting to Rs. 24,793 made from April,
1963 to September, 1964.

438
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(ii) In 13 cases, Rs. 16,961 drawn from the treasury on different
dates were not recorded in the cash book immediate-
ly on receipt, as required under the Central Treasury
Rules but after intervals of 7 to 13 days. In 7 cases, the
amounts received on 25 March, 1964 were noted in the
cash book a day earlier ie, on 24 March, 1964.

(iii) Undisbursed pay and allowances of staff, contingent
charges etc., amounting to Rs. 26,781 as on 30 September,
1964 (Rs. 5,191 drawn during 1962-63) were not refunded
into the treasury, as required under the rules. No details
of the amounts lying undisbursed were worked out and
noted in the prescribed register.

The Delhi Administration intimated to Audit in November,
1865 that payees' acknowledgements to the extent of
Rs. 13,055 were available but the amounts were not charg-
ed in the cash book as having been paid.

(iv) Miscellaneous receipts on account of fisheries licence fees
etc, realised during 1962-63 were either not deposited into
the treasury immediately after receipt or, when deposited,
the amounts received were not credited in full.

(v) Prior to July, 1964, physical verification of the cash in
hand was not conducted by the drawing and disbursing
officer at the end of each month, as required under the
Central Treasury Rules; the various entries made in the
cash book were attested by him without proper verifica-
tion.

(vi) No security deposit had been obtained from the cashier
concerned.

The cashier was suspended on 28 September, 1964 and after con-
sulting the Vigilance Department the case was reported to the police
for investigation on 3 September, 1965.

The Delhi Administration intimated to Audit in November, 1965
that an enquiry had been instituted to determine whether the em-
bezzlement was attributable to lacunae in procedure or to individual
neglect and also to fix responsibility at various levels.

2.2, The Committee desired to know whether the police investi-
gation had been completed in this case. The Chief Secretary, Delhi
Administration, stated that the police investigation had been com-
pleted and charge sheet had been sent to court against the cashier
of the Animal Husbandry Deptt. of Delhi Administration. Asked



L

about delay of one year, the witness stated that audit of the accounts
of the Deptt. of Animal Husbandry, Delhi was conducted on 22nd
September, 1964. A deficiency of Rs. 1962 was discovered and the
same day (22nd September, 1964) a fire broke out in that office. The
witness himself requested for a special audit by A.G.C.R. and asked
police to apprehend the culprit. Police were unable to do so. The
Special audit started on 11th November, 1964, was completed on 27th
December, 1964 and audit report was received on 23rd February,
1965. Thereafter the missing credits were being verified with the
‘Treasury till 2nd June, 1965. Verification with the banks was com-
pleted on 2nd August, 1965, and in this way, the intervening period of
a year was covered.

23. On being asked whether this case was reported to the Vigi-
lance Commission, the witness stated that four persons (the Head
of the Office—the Dy. Director of Animal Husbandry, two Drawing
& Disbursing officers and the cashier) were involved in this embe-
zzlement. Originally when the report was lodged with the police,
the names of cashier and the other two Drawing and Disbursing
officers were mentioned. They were waiting for the outcome of the
police investigation and therefore, the case regarding the Drawing
and Disbursing officers was not referred to the Central Vigilance
Commission in the first instace in accordance with the Ministry of
Home Aflairs circular dated 4th September, 1964. The case of the
head of office was, however, referred to the Central Vigilance Com-
mission on the ground of lack of general supervision over Drawing
and Disbursing officers on 8th October, 1965 and he had been cen-
sured.

2.4. On being asked what was the point in reporting to the Central
Vigilance Commission after the police report, the witness stated
that the reference to the Central Vigilance Commission was res-
tricted to the Head of the Office viz., Deputy Director, Animal Hus-
bandry who was not cited as an accused person in the report lodged
by them with the police.

25. In reply to a question, the witness stated that the Head of
the Office had been censured in this cage as hig involvement was not
direct at all. It was only carelessness on his part. There was no
other responsibility upon him under the rules. The decision to cen-
sure him was taken by the Administration in consultation with the
Central Vigilance Commission. The case of the Drawing & Disbur-
sing officers, had also been now referred to the Central ngﬂance
Commission,

1738 (AHYLS—4.
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26. The Committee enquired whether any security was taken
from the cashier. The witness stated that there was an omission on
the part of the Office and no security was taken from the Cashier.

2.7. The Committee asked when the security was not taken as
per rules whether any 4ction was taken against the Head of the
Deptt. who failed in his duty. The Chief Secretary, Delhi Adminis-
tration, stated that the failurc was not on the part of the Head of
the Department. This failure or lapsc was entirely that of the
Drawing & Disbursing Officer. He assured the Committee that the
Drawing & Disbursing Officer would be proceeded against on this
issue also.

28. In reply to another question, the witness stated that a secu-
rity of Rs. 1,000 has been taken from the new cashier. The cashier
‘involved in this case joined the Deptt as L.D.C. in 1957 and was
posted as cashier from 6th January, 1962,

2.9. The Committee enquired whether any venfication of cash in
hand was being done now. The witness replied in the affirmative.
Security deposit was also taken from the cashier now. Asked if
there was any system of internal audit in the Deptt., the witness rep-
lied in the negative

2.10. As regards steps taken to prevent recurrence of such cases,
the officer on Special Duty, Delhi Administration. stated that he
would ensure that all the cntries were verified by the officers. He
would also issue instructions to carry out surprise inspections to

check cash.

2.11. The Committee desired to know the details of the reference
made to the central vigilance Commission in this case. The Secre-
tary, Department of Agriculture, stated that they were not able to
get the information whether this specific case of non-taking of secu-
rity deposit by Head of Office was referred to the Central Vigilance
Commission and he promised to furnish a note stating the terms of
reference to the Central Vigilance Commission. The note has been
received angd is at Appendix XI

2.12. In reply to & question, the witness promised to furnish a
detailed note on para 47 stating the amount of cash handled by the
cashier and the amount of security that would be obtained from
him. The note has been received and is at Appendix XII.

2.13. In the note furnished to the Committee in this connection
the Deptt. of Agriculture have stated that according to the ins-
tructions of the Central Vigilance Commission complete files are sent
to them. In this particular case also, the complete file was sent to

&
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the Central Vigilance Commission in October, 1965, requesting them
to advise on the course of action which should be taken in this case.
The lapse that security was not obtained from the cashier finds a
mention in the notes recorded in the file. (Relevant extracts at
Appendix XI). From the notings in the file furnished to the Com-
mittee it is observed that according to Special Audit Report, the mis-
appropriation of a large sum of Government money (Rs. 86,559 as
mentioned in the Audit para) has been made possible owing to the
complete failure of the Drawing & Disbursing officer to exercise the
. fundamental checks prescribed in the rules over the maintenance
of departmental cash book and that the subordinate staff has taken
advantage of the situation and misappropriated/misused Govern-
ment funds. The cashier of the Deptt. of the Animal Husbandry.
Delhi, is directly responsible for embezzling the amount. Besides.
the Dy. Director. Animal Husbandry is also indirectly responsibie
for this embezzlement for his failure to exercise proper supervisfon
as head of office over the working of the Drawing & Disbursing
Officer. It is gpecialty laid down in Rule 142 of the C.T.R. that
the delegation of powers of Drawing & Disbursing officer subordi-
nate to him does not relieve the Head of the Deptt. in any way, of
his responsibility for the accuracy of the bill. or for the disposal of -
money received in pavment.

2.14. It is also stated in the note that the embezzlement of this
huge amount has been made possible not on account of any lacuna in
the rules or instructions. It was the non-observance of a number
of codal formalities which contributed.to the misappropriation of
such a large amount of Government funds.

2.15 The Committec take a serious view of the embezzlement of
about Rs. 96,000 in the Department of Animal Husbandry, Delhi
which took place during June, 1962 to September, 1964, This embez-
zlement arose primarily out of non-ohservance of the rules prescrib-
ed in the Central Treasury Rules regarding the maintenance of cash
books by Drawing and Disbursing officers. The fact that this embez-
zlement could not be detected for a period of about 2 years shows
carelessness and negligence on the part of the Drawing and Disburs-
ing officer, and also on the supervisory officer. If the prescribed rules
had been observed properly, this embezzlement would casily have
been detected if not avoided. The Committee would like to know the
action taken against the Drawing and Disbursing officer in this case
for their negligence. They would also like to be apprised of the re-
sults of prosecution launched against the cashier,

2.16- It is surprising that no security deposit was taken from the
cashier inspite of the fact that such security is required to he taken

4
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under the rules. In this case normally a security of Rs.'2000 should
have been received from the cashier. The Oom:qiteeukoa serious
view of this omission alse.

2.17. The Committee had already commented adversely on the un-
satisfactory state of account of the Delhi Administration in para 3.58
of their 42nd Report (196568). This case of embezzlement in the
Department of Animal Husbandry has confirmed their apprehension
that the unsatisfactory condition of accounts in the Delhi Administra-
tion had already assumed serious proportions. The Committee feel
that immediate remedial measures are necessary in order to avoid
recurrence of such cases.

2.18. The Committee are glad to note that as a result of their re.
commendation in para 3.58 of their 42nd Report, the Delhi Adminis-
tration has appointed a senior oficer from the office of Comptroller
and Auditor General of India. The Committee hope tha: with the
help of this officer, the Delhi Administration will be able to (a)
assess the arrears/state of accounts in the different Departments, and

- (b) take suitable remedial measures.

2.19. The Commiittee also desire that learning from the experience
of this case the Delhi Administration would issue suitable instruc-
tions to all the Drawing and Disbursing officers regarding mainten-
ance of cash books and taking of security from the cashiers. Negli-
gence in observance of prescribed rules regarding maintenance of cash
books etc. by the Drawing and Disbursin‘ officers should be viewed
seriously.

Poultry Development Scheme, Delhi—para 49, pages 56-57:

. 2.20. The Poultry Development Scheme, which is under the ad- -
ministrative .control of the Development Commissioner, Delhi com-
prises mainly a model poultry farm and a piggery farm in Delhi.
The receipts and expenditure relating to the scheme during the three
years ending March, 1965 are given below:—

2

Receipts (In lakhs of Rs.) Expenditure
1962-  1963- 1964 1962-  1963- 1964~
63 64 65 63 64 65
Sale of eggs .. o048 039 o0-93 Salaries 08+ 10§ 126
Sale of Birds . 0-96 0-97 0-97 Purchase :
of feed I-10 1-00 3-02
Sale of pigs . . o-11 0'26 0-12 Miscella-
Miscellaneous . . o 11 014 0-0§ neous . 026 019 008

Excess of expendi- ‘
ture overreceipts.  0°s6 ' 048  2-28

ToraL . . 2°22 2'24 436 2°22 224 4°36
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The excess of expenditure over the receipt has increased from
Rs. 0-56 lakh in 1962-83 to Rs. 2:28 lakhs in 1964-65.

(i) Sale of eggs: —
AT

2.21. The foHowing table indicates the average cost of eggs based
on the expenditure on feed alone and the average sale price fixed
during the three years ending 1964-65: —

No. of Average Average sale price

Year cggs sold ,cost per per Ccgg
cgg CX-
cluding

administra-

tive ex-
penditure Winter Summer

(In lakhs)

Paisc Paise Paise
1962—63 . . . . 434 17 18 17
1963—64 . . . . 366 23 189 18
1964—65 . . . . 6-50 16 20-8 168

Even though the farm came into existence in 1947-48 no proforma
accounts showing profits and losses have been prepared so far. Ac-
cording to the Ministry the preparation of proforma accounts does
not seem to be necessary as the poultry farm is a developmental
unit and not a commercial undertaking.

2.22. The Committee desired to know the reasons for the excess
of expenditure over receipts of the Poultry Development scheme
during 1964-65. The Chief Secretary, Delhi Administratign, stated
that the increase in the expenditure was due to the increase in the
pay and allowances to the extent of Rs. 40.000 and the increase in
the cost of feed of the order of Rs. 1:92 lakhs. The increase in the
cost of feed was due to two factors. Firstly, the price of the feed went
up from Rs. 316 per metric ton in 1962-63 to Rs. 467 per metric ton
in 1964-65. Secondly, the consumption also went up from 342 metric
tons in 1962-63 to 567 metric tons in 1964-65.

2.23. In reply to a question, the witness stated that the average
sale price per egg from the farm in winter season during 1964-65
was 20°8 paise against the market price of 30 paise and more. They
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Were Wrying to stabilise the price of eggs in the market, though they
had not been able to do much so far in this direction.

2.24. As regards losses incurred by the farm, the Secretary, Deptt.
of Agriculture. stated that one was the development side where they
supplied material to the breeders and the other was commercial
side. The commercial side had not yet been developed. With regard
to development aspect, they were supplying cocks and hens cheap
at subsidised rateg to the people who were selling the eggs in the
commercial market at commercial rates. They were also supplying
birds to the people.

225, The Committee enquired about the arrangements made to

sell eggs, birds, etc. produced at the poultry farm and steps taken to
ensure that birds etc. sold at cheaper rates were sold only to bona-
fide breeders. The witness stated that they were maintaining three-
sub-centres which were under this pouliry farm, in Najafgarh, Alipur
and Bawana. These three Centres had some birds and for adminis-
trative purposes birds were supplied from the poultry farm. The
farmers, the prospective buyers, visited these Centres and they were
told everything sbout them. The Block Development Officer and
Extension Officer supplied the birds to the farms after getting them
from the poultry farm. About the sale of eggs the witness stated
“that the biggest clientele was the Army Officers living round about

Cantonment.

2.26. The Committee enquired how in the absence of regular pro-
forma accounts, did the Development Commissioner watch that the
cost of maintenance of the birds etc. was not unduly heavy and
that the total loss incurred from vear to vear was warranted to
achieve the objects in view. The witness stated that now they were °
going to maintain proforma accounts. The Chief Commissioner had
sanctioned the necessary staff for this work.

2.27. In a note, the Deptt. of Agriculture has stated that the .
financial position of the poultry farm yearwise upto 1960-81 is not
available.

2.28. The Committee are surprised to note that the Department of
Agriculture is unable to give the financial position of the poultry
farm prior to 1960-61. From the table furnished by the Department
of Agriculture giving the receipts and expenditure in respect of the
poultry farm and the development scheme from the year 1960-61 to
1965-66 the Committee note with regret that the scheme has been
incurring loss year after year. In evidence, it was stated that the
commercial side of the Poultry Farm had net yet been developed.
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The Committee desire that early steps should be taken to run the com-
mercial side of the poultry farm on commercial lines oy on business
principles so that losses are minimised and that eventually the
scheme runs at least on a no-loss-no-profit basis.

Delay in construction of cold storage, sub-pera (ii), page 57.

2.29. The contract for the supply and installation of a refrigera:
tion plant was awarded in October/November, 1958 for Rs. 48,900 to
a local firm who had agreed to instal it by March, 1960. The Plant
was, however, installed by the tirm only in November, 1963. No

damages were recovered from the firm for the delay in the installa-
tion of the plant.

In February, 1964, ‘the insulated ceilini_z of the plant (costing
about Rs. 3,000) cdllapsed owing to an attack by white ants.

As regards delay in the installation of the refrigeration plant by
more than 3} years, the Chief Secretary, Delhi Administration,
stated that the firm, the DGS&D and the Delhi Administration were
responsible for it. But so far as the ceiling of the building was con-
cerned, the responsibility had to be owned by the Delhi 'Adminis-
tration.

2.30. The Commitiece enquired whether compensation had been
claimed for delayed construction. The Chief Secretary, Delhi Ad-
ministration, stated that in the last meeting the representative of the
DGS&D told them that the Law Ministry had advised them not to
proceed against the firm. The Addi. Secretary had desired this case .
to be referred back to Law Ministry for a second opinion for the gross
delay at certain stages for which the firm could be held responsible.

2.31. The Committe¢ regret that the refrigeraiion plant which was
to be installed in March, 1960 was installed by the firm only in Nov-
ember, 1963. They are sorry to observe tha! no damages could be
recovered from the firm for the delay of more than 3% years in instal-
ling the plant.

2.32. They desire that as advised by the Additional Secretary, this
case may be referred again to the Ministry of Law for their opinion
to recover damages from the firm for failure to discharge its contrac-
tual obligaﬁong». ' ‘

" 233 In reply to a question, the witness stated that when the
contract was placed with the DGS&D, wood work and masonry were
excluded from their responsibility. To support the plant, wood was
to be placed under it. The Poultry Development Officer on his own

i
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purchased the wood for support from the market and placed it under
the plant. This wood turned out to be of rotten quality due to which
the ceiling fell down. However, the plant was not damaged. The
witness added that they proposed to take departmental action against
the Poultry Development Officer because he should not have pur-
chased the wood himself but should have got it through the CPWD.

2.34. The Committee enquired whether the wood at the time of
purchase itself was rotten or white ants attacked it after construc-
tion. The witness stated that it was a matter for investigation. He
added that when the Inspecting Officers of the DGS&D came to see
whether the plant had been properly installed, this wood work was
there and they had a look at it. Those inspecting Officers did not
tell them anything about the inferior quality of wood.

2.35. In reply to a question, the witnesg stated that the matter
was being referred tw the Central Vigiilance Commission and they
would frame charges against this officer. In reply to another ques-
tion, the witness stated that the plant was commissioned on the 411
June, 1966 and the extra expenditure incurred on wood was Rs. 4,000.
(the price of wood being Rs. 1,800).

2.36. The Committee desired that a note might be furnished stat-
ing whether the insulated ceiling of the refrigeration plant collapsed
due to an attack by white ants. The note has been received.

-

2.37. In the note, it is mentioned that an indent for the construc-
tion of cold-storage wag- placed by the Poultry Development Officer
of Delhi Adminisiration on D.G.S. & D. on 5th November, 1957. The
plant of the cold storage was handed over to the Administration in
November, 1963. The Refrigeration Plant was commissioned in
March, 1964 when the ceiling of the cold storage room collapsed.
The Delhi Administration took up immediately the question of its
replacement with the firm with a copy of the letter to DGS&D. The
firm disputed its liability for defective ceiling. “Therefore, a meeting
of the officers of the DGS&D, the representatives of the firm and the
representative of the Animal Husbandry Deptt. of the Delhi Adm-
nistration was held on 16th June 1964, when it came to light that
the ceiling of the cold storage collapsed due to an attack of white
ants. .

2.38. The Committee regret that the Delhi Adminisiration took
more than 2 years to repair the ceiling of the cold storage room.
This slackness on the part of Delhi Administration delayed the com:
missioning of the refrigeration plant. They would like to know the
reasons for not taking prompt action in getting the ceiling reconstruct-
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od soon after its collapse when the expenditure on repair was only
Rs. 4,000. The net result of all this has been that the cold storages
Plant, indent for which was placed on 5th November, 1957, was com-
missioned finally on 4th June, 1968 i.e, after a period of over eight
years. This showed that the work, which should not normally have
taken more than a year or so took almost a decade.

2.39. The Committee are also not happy to find that the Delhi Ad-
ministration has failed to take the proposed deparimental action
against the Poultry Development Officer till now. They muy be ap-
prised of the final action taken in the matter.

EXPLORATORY TUBEWELLS ORGANISATION
Purchase of pipe—para 50, page 58.

2.40. The Exploratory Tubewells Organisation made the follow-
ing purchases of pipes of 8§” outer diameter, totalling 1,21,500 rft.

valued at Rs. 12-49 lakhs during the period from December, 1963 to
December, 1964: —

Month of order Quantity Value (in
in rft. lakhs of
(tonnes)  rupecs)

December, 1963 . . . . . . . so.boo §-24
(446)

March, 1964 . ) . . . . . 32,000 325
(286)

December, 1964 . . . . . . . 39,500 400
(352)

Of these purchases, only 24,600 rft. were utilised till the end of
November, 1965; the remaining 96,900 rft. were still lying unutilised
in stock. The purchases were thus in excess of requirements.

2.41. Demurrage charges amounting to Rs..52,500 were also incur-
red on a quantity of 11,000 rft. consigned to the Central Stores,
Bhusawal, due to delay in unloading the wagons, resulting from
the late supply of a steam crane by the Railways though it is stated
to have been applied for well in advance by the Executive Engineer
concerned. A claim for the refund of the amount made by the
Organisation in May, 1964 was rejected by Railways on the ground
that a 15-tonne hand-crane had actually been allotted by them on 3
February, 1964, which was not accepted by the Executive Engineer.
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242. The Commitlee desired to know the reasons for the actual
requirements of pipes falling much short of the anticipated require-
ment, The Secretary, Department of Agriculture, stated that the
estimate of requirements was made on the basis of the works to be
undertaken in Gujarat, Bihar and Rajasthan. They had to divert
these pipes to other works as Gujarat Govt. insisted that different
type of pipes should be used. When asked whether before purchas-
ing pipes, Gujarat Government was consulted about the type of pipes

they would be requiring, the witness stated that thev were not
consulted.

243. As regards utilisation of pipes in Bihar, the witness stated
that there the progress was slow because they expected a certain
pace of work but State Govi. had not selected the sites quickly nar
supplied the quantity of gravel as required under the contract.

244. In Rajasthan, the Government insisted that the work
should be taken up in a number of areas and a large number of
shallow wells had to be taken wup. This delayed the
work, and esa result. there was delay in the utilisation
of pipes. By the end ¢f March, 1966, they could use in Rajasthap
only about 56,000 rft. as against a total requirement of *1,12500 rft.
assessed originally.

2.45. The witness added that out of 1,21,500 rft. of pipes ordered
under the scheme they had utilised about 112,000 rft. upto 318t
March, 1966 and only about, 9,000 rft. was in hand. ’

2.46. In reply to a question, the witness stated that for Bihar, the
original estimate was 28,500 rft. and they had utilised 24,388 rft. till
31st March, 1966. In Gujarat 31,000 rft. had been utilised.

247. In reply to another question, the witness stated that"the
entire order was placed on the Rourkela Steel Plant and pipes were
purchased from the Hindustan Steel Ltd. The prices of pipes were
fixed by negotiation.

248. On being asked in which area in Rajasthan a large number
of tube-wells had been sunk, the witnesg stated that tube-wells had
been sunk in Barmer, Jalore and Jodhpur. These places were select-
ed on the basis of drought affected areas. The Committee enquired
how areas were gelected in Rajasthan, Gujarat and Bihar and whe-
ther the States approached them for this purpose. The witness re-
plied that the State selected the areas. The Exploratory Tube-wells
Organisation had the right type of technical people and hence they

*According to Audit the number was 1,00,000.
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acted as agents. nuchStatehadaapante ormmnontheeon
would be too high.

249. In reply to a question, the witness added that the State
Governments incurred the expenditure on drilling of tube-wells.
Asked whether the sites of the tube-wells were selected by the Ex-
ploratory Tube-wells Organisation or by the State Governments,
the witness stated that normally under the scheme, the Exploratory
Tube-wells Organisation did preliminary surveys and made certain
general recommendations about the sites to be drilled. In the case
of Rajasthan, they deviated from this advice.

2.50. The Committee enquired whether the Central Government
had paid any amount for the drilling of tube-wells in States. The
witness promised to furnish a note on it, which has been received.

251. The Committee desired to know whether some of those
pipes were not utilised, as they had to use some imported pipes re-
ceived under U.S. foreign aid. The witness stated that they had to
utilise those imported pipes otherwise some damages were to be paid
to USA. He admitted that that was one of the reasons for non-
utilisation of pipes. The witness promised to'furnish a note stating
the quantity of pipes imported from USA. The note has been re-
ceived. It is stated in the note that certain quantities of USAID pipes
imported were lying unutilised with the Punjab and Gujarat Gov-
ernments. A quantity of 20.942 rft. of 6” pipes was transferred from
Punjab in June-July, 1963 and 16,223 rft. from Gujarat in July, 1965
ta the Exploratory Tubewells Organisation. The transfer of the pipes
was arranged as the USAID authorities were pressing for their early
utilisation. The Exploratory Tubewells Organisation was in a posi-
tion to help. The other alternative to the early utilisation would
have been to refund the cost of the pipes in dollars to the USAID
Authorities which was not desirable from any point of view, per-
ticularly the foreign exchange angle.

2.52. The Committee are surprised to find that the Exploratory
Tubewells Organisation could utilise only *24,600 rft. of pipes till the
end of November, 1965 against a total quantity of 1,21,500 rfi. valued
at Rs, 12.49 lakhs purchased during December, 1963 to December,
1964. They regret to find that this quantity utilised was even much
lesg than the quanmtity purchased (50,000 rft.) against the first order
placed in December, 1963. From the evidence, the Committee also.
find that the delay in the utilisntiqn of pipes was due to many factors

*It is understood from Audit that upto 31-7-1966, 62425 rft. of pipes were
utifised:
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numely the Siate Governments to whom these pipes were to be sup-
plied were not consulted about the types of pipes which they would
require, no programme was chalked out beforehand about the drilling
of tubewells, and the pipes rectived under the U.-S. foreign aid were
utilised first in preference to these pipes.

2.53. They trust that in future such huge amounts of Government
money would not be blocked unnecessarily and that the purchases
would be made consistent with requirements after taking into ac-
count all relevant factors.

2.54. With regard to the demurrage charges amounting to
Rs. 52,500 paid by the Deptt. of Agriculture, the witness stated that
before the pipes arrived (20th January, 1964) they requested the
Railways on 24th January, 1964 to give them a suitable crane (power
crane of 10-ton capacity) for unloading them. The Railways gave
them one hand operated crane and the Executive Engineer felt that
it was difficult to operate the hand-operated crane for those pipes.
Those were 40 ft. long tubes and the weight of each pipe was 03
ton. The Executive Engineer wanted the Railways to give them a
power operated crane,

2.55. The witness added that according to the previous rules ot
railways, the demurrage did not accrue till the date of actual supply
of the power crane, but about six weeks before that occurrence, the
Railways had changed the rule. In accordance with the amended
rule, demurrage would accrue from the first date. The Executiv.
Engineer was not aware of this change in the rule and he was under
the impression that no demurrage would accrue till the power crane
was supplied to them. The witness added that in this connection
they were calling for the explanation of the Executive Engineer.

2.56. In reply to a question the witness stated that they had paid
demurrage charges and asked for the refund but the Railway Board
had refused to refund it. In reply to another guestion, the witness
admitted that there had been “some unconscionable delay” in this
case and promised to look into it.

257. The Committee are sorry to observe that only 6 days before
the arrival of goods, a request for the supply of the power-crane of'10
ton capacity to unload the wagons was made to the Railways. This
shows that either the necessity of the power-crane was not felt or the
concerned officer was complacent and did not care to apply early for
its supply. It is also surprising that the concerned officer remained
unaware of the revised Rules of demurrage which had come into ope-
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ration about six weeks earlier. The Committee cannot understand
why the goods were not cleared with the hand-operated crane as
after all the weight of each pipe was only 0.3 tons. They regret that
due to this failure the Ministry had to suffer a loss of Rs. 52,500 by
way of demurrage paid to the Railways.

2.58. The Committee would like to be apprised of the action taken
against the officer concerned.

Central Council of Gosamvardhana—para 129, pages 145-1486.

2.59. The Council was set up by a Resolution of January, 1952
and re-organised by another Resolution of December, 1960. It is re-
gistered under the Societies Registration Act (XXI of 1860) and is
financed mainly by grants of the Central Government. Its func-
tions are to organise, implement and coordinate the activities rela-
ting to preservation and development of cattle, to advise Govern-
ment and non-official institutions on cattle development and to take
all measures intended to promote the welfare of cattle in India.

2.60. A total amount of Rs 30'53 lakhs was received by the Coun-
cil as grants from Government during the four years ending March,
1965. An account of the receipts and expenditure of the council under
broad categories during these four vears is given below :—

(In lakhs of rupees)

Receipts 1961-  1962- 1963~ 1964- Totol
62 63 64 65
e S 2 ,____;w__w.m.‘; . ._.S_., p
e ___.R“_e_'_;“ —_— e B S
Grants fromthe Government
of India . . 5 44 5:90 985 9-34 30°S3
R=ceipts from the Journals . 0-1§ 014 0°14 0-16 , 0°59
Receipt from Gosadans . 0-09 041 0-38 074 162
Misc. receipts . . . . 002 o010 003 002 o-17
ToTtAL ' : s*70 665 10°40 10°26 32°9I
Bxpenditurc
Administration . . 177 1:69 1-90 191 7:27
Relief to cattle breeders’ . 01§ ' 0-90 360 .2-60 725

‘Establishment of model gos-

adans . . 032 129 2-01 1-32 4:94




H 2 3 4 5 6
Scheme for creation of pubhc en-
thusiasa . 069 077 118 1°31 3-88
S¢heme for the comrol of
wild and unproductive cattle 104 ©-37 ©-33 041 238
Publicity and propaganda . G- 40 o 49 0-46 048 1-83
Education and training scheme  0-53 041 ©-28 5-28 150

Salvagc of dry cows from
cities and rehahahmmg them

into rural arcas . . 0-02 o 1R 014 ©-90 1-24
Milk yield competition 2001 D12 o 14 026 063
T'ravelling allowance to non- .

official members . . o 12 o-11 0-22 0-1% 060

Establisnment of transit camps  0-06 006 14 01§ 042
Misc. schemes . . 012 0-05§ 010 0-27
Tora . . <13 629  10°39 487 31-9R

No evaluation of the activities of the Council had been made
till December, 1965 by Government, although it was about 14 years
ago that the Council was set up.

261. The Committee desired to know whether Government had
analysed the reasons for the heavy losses in the running of the Gosa-
dans. The Animal Husbandry Development Commissioner stated
that two Gosadans were being run by the Central Council of Gosam-
vardhana—one at Gularabhoj near Pant Nagar (U.P.) and the other
at Dilawari (M.P.). Earlier all the Gosadans were set up under the
State Governments and they were running at a loss. The witness
added that for the first time they wanted to show swnether it would
be possible to run Gosadans if not on profit basis, at least on no
profit no-loss basis. The Gularabhoj Gosadan wag started three or
four years back and it was doing well. The Dilawari Gosadan was
started only two years ago. Its working had been review by one
Dy. Secretary, in the Ministry of Food and Agriculture. He had
suggested certain steps. His opinion was that it would be very
difficult to run it on no profit no-loss basis. They were making al{
possible efforts to run it at as little loss as possible.



262. In reply to a question, the witness stated that about 60
Gosadans were run by the State Governments and for the Gosadan
scheme in Stateg they did not give any assistance.

2.63. With regard to the achievements of the Central 'Council of
Gosamvardhana, the witness also stated that “the achievement has
heen that first of all we have been able to create some amount of
interest among the non-officials in rearing cattle. We have ‘about
3,000 goshalas in this country and these goshalas were maintaining
cattle on ‘most non-technica!l lines'" He added that their technical
officers were visiting goshalas and giving them necessary advice. A
training course for training managers of goshalas was also being run
by them. At least in these goshalas cattle rearing was now being
done on a much better line than before. The witness admitted that
they had not carried out anv detailed review of the working of the
Central Council of Gosamvardhana but added that it provided a very
good platform for persons of all shades of opinion interested in
cattle. The Secretarv. Deptt. of Agriculture, stated that they had
now decided with the concurrence of the Central Council of Gosam-
vardhana to have a review of the work done so far. A Committee
was being appointed to go into this.

2.64. The Committee enquired whether technical experts who
were visiting goshalas had submitted any report. The Animal Hus-
bandry Development Officer stated that these technical experts had
submitted reports on those goshalas which were available with the
Council. In reply to a question, the witness stated that they had
three such technical officers. One was an honorary Technical Advi-

ser. During the last four years these three officers had visited ahout
20 or 30 goshalas.

2.65. In reply to another question, the witness stated that under
the heading ‘relief to cattle breeders’ they had incurred an expen-
. diture of Rs. 7-25 lakhs during 1961-62 to 1964-65. This relief was
given usually at the time of famine or floods when the breeders
were in distress. Feeds were given to them at subsidised rates.

2.66. Asked how the areas were selected in different States and
how money was advanced, the witness stated that usually they got
a request from the State Government or from the State Council of
Gosamvardhana or Goshala Federation. On such requests, the money
was given to the State Government and the State Government gave
it to some non-official organisations who were doing this work.

2.67. In reply to a question, the Secretary, Deptt. of Agriculture,
admitted that so far the Council had no scheme of its own at all



for the development of cattle or dairies throughout the country. He
added that last year they discussed this with the Council and they
complained to Govt. that Government was not helping them in for-
mulating any scheme or in putting them in the field. Then Govt.
agreed to consider schemes formulated by the Council. The Council
of Gosamvardhana had submitted the details of the schemes.

2.68. In reply to a question, the witness stated that there was a
Milk Shed Improvement Scheme. They were concentrating on milk
sheds in important towns where milk was required. There they
were having a package scheme of crosc-breeding. Cattle feeds were
also being made available at reasonable prices. They were trying
to sell them through the co-operative system. They were now con-
centrating on milk shed areas which they wanted to develop during
the Fourth Plan period. '

2.69, The Committee regret to note that duough the Central Council
of Gosamvardhana was set up about 14 years ago, and though it is
Ananced mainly by grants of the Central Governmen:, no steps had so
far been taken to evaluate the work done by this institution. The
toial amount of grant given to this institution by the Government
during the 14 years comes to Rs. 55.76,000. In the absence of any
evaluation it is difficult to assess how far the amount spent was com-
mensurate with the results achicved. The Committee are, however,
glad to learn that the Government have now decided to review the
work done by the institution, and that a committee was being appoint-
ed for the purpose’ The Committee would like to be informed of the
findings of that committee in due course.

2.70. During evidence, it was stated that gosadans set up under
the State Governments were running at a loss. With the idea that
it would be possible to run gosadans ~ at least on no-profit no-loss
basis, the Central Council of Gosamvardhana started running two
gosadans. As regards one Gosadan the witness stated that it was
going on well but about the other, it would be difficult to run it on
a no-loss-basis.

1]
2.71. The Committee suggest that all efforts should be made to find
out ways and means to run gosadans on no-loss basis so as to make
them self-supporting.

Publications—Sub-para (ii), pages 146-147.

2.72. The Council publishes a Gosamvardhana Journal. The fol-
lowing table shows the expenditure on this publication and the re-
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ceipts from sale, during the five years ending 1964-65: —

Yeer (in rupees)

. Expenditure Receipts
1960—61 . . . . . . . . 28,437 17,921
1961—62 . . . . . . . . 39,993 15,457
1962—83 . . . . . . . . 45.7%4 13,720
1963—54 . . . . . . . . 42,092 13,974
1964—65 . . . . . . . . 47,080 15,613

Torat . . . . . . 2,04,268 726,68¢

The gap between the receipts and the expenditure has been ex-
plained as due to appointment of additional staff for the publica-
tion of the journal, both in Hindi as well as in English from July,
1961, and to increase in the expenditure on paper and printing. It
has been stated by Government (September, 1965) that the journal
is being published with a view to carrying on propaganda for the
furtherance of the Council’s objectives and that the journal is not
intended to be a commercial proposition. The extent to which the
shortfall in the receipts of the publication is to be met hy the
Council from Government grants has not, however, been decided by
GGovernment.

2.73. Out of a total number of 10,000 copies of free publications
printed by the Council during the three years ending 1963, the num-
ber of copies actually distriblited free till June, 1985 was 1,918; the
number of copies which still remained in stock was 8,082; constitut-
ing about 81 per cent of the total number of copies printed.

2.74. The Committee decired to know whether Govt. had decided
the extent to which the shortfalls in the receipts of the publication
would be met by the Council from Government Grants. The wit-
ness stated that the journal was actually meant for publicity and
propaganda. Their clientele was such that they could not sell large
number of those journals. It was very difficult and almost impossi-
ble to make it self-supporting. They were trying to cut down ex-
penses on the journal.

2.75. On being asked why this journal was not being run on
- commercial lines, the witness gtated that they might have to price
the publication higher and the clientele might not be able to pay
that price and in the interest of dissemination of knowledge some
amount of subsidy might be inevitable,

1738 (Aii)LS—S5.
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~ 276. The Commiitee trust that with the cut in the expenses of
Journals, the Central Council of Gosamvardhana would be able tor
minimise or eliminste the losses suffered by them on this acceumt.
They desire that all efforts should be made by them in this dijection
They also feel that the actual usefulness of this journul must be
periodically assessed and the grants should be given only if they are
found to serve a useful public cause.

2.77. The attention of the witness wag drawn 1o the fact that
out of 10,000 copies of free publications printed by the Council dur-
ing 1961.--63, the number of copies actually distributed till June 1965
was only 1918, The witness stated that the position had changed a
good deal at present.  Copies of the Report on Gosamvardhana Week
Celebrations, 1954, in stock at the time of the audit was 1,592 Since
then they had distributed it at the time of cattle shows and exhibi-
tions,  Out of 2,513 copies of the journal on cattle keeping only 27
were in stock. They had distributed other copies. Out of 2,530 copies
on cattle keeping in Hindi, they had only 149 in stock. He udded
that now they had only 6 per cent of copies 1n hand. This was kept
to meet future demand. The witness admitted that in the past there
had been a little lapsc as many officers had been changed in that
unit. They had tried to improve the position.

" 2.78. The Committee are surprised to learn that out of 10,000 copies
of free publications printed during 1961 to 1963 by the Council the
number of copies actually distributed till June, 1965, was only 1,918
which constituted 19 per cent of the total number of copies of publica-
tions printed. They. however, note that the Council has heen able
to distribute further 75 per cent of copies of publications within a
period of one year after the Audit report, keeping 6 per cent of
copies of such publications to meet their future demand,

2.79. They desire that in future care should be taken to print only
the requisite number of copies of such publications as would be re-
quired by them in the near future.

INDIAN COUNCIL OF AGRICULTURAL RESEARCH

Expenditure on abandoned schemes of horticultural research—para:
130, pages 147-148.

2.80. The following three schemes of horticultural research under--
taken by the Uttar Pradesh State Horticultural Research Institute,
Saharanpur with financial assistance from the Indian Council of
Agricultural Research, were abandoned after a period of 2 to 5 years
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as they were not found to be well-conceived or very little work was
done; the expenditure incurred on them was Rs. 195 lakhs.

[, s [—

Particulars of the Schemes, period of
operation and the expenditure inpcurred

¢

(1) Scheme for Rescarch on mango
malformation disease. undertaken
with a view to evolving suitable
Control measures.

Opecated between June. 1962  and
August, 1964,

Expenditure incurred Re 02,608 (of
this Rs. 85.000 were received as
grant from the Counail),

711y Scheme for the selection of nu-
cellar root stocks ip citrus species
undertaken with the obiject of im-
proving the quality ot citrus truits,

Operated between September, 1959
and March, 1964.

Expenditure incurred Rs. 29,476 (of
this Rs. 27,900 were received  as
grant from the Council).

(1tiy Co-ordinated scheme on floricul-
ture, Undertaken with a view to in-
creasing the yield, size, quabity and
period of flowering of Roses,
Chrysanthemums, Marigold and
Jasminums.

Operated between July, 1961 and
March, 1965,

Expenditure incurred Rs. 73,107 (of
this Rs. 60,261 were or are due to
be received from the Council u4s
grants.)

Reasons tor abandonment of the
scheme.
a

The scheme was sanctioned in
June. 1662 but the progranime
of work was approved only in
August. 1963, The scheme
was abandoned a vear later
in September, 1964 as the
State Government  felt that
“the rescarch work connected
therewith i« neither  well-
defined nor is .such as can
reasonably be dealt with in o
short  period at a State Insti-
tute to vield results of practi-
cal  value”

T'he schems was abandoned in
March, 1964 as the Council
telt that “no tangible results
are likely to be uchieved by al-
lowing the work to continue as
at  present. The  problgm
tnvolved 1s fundamental  re-
quiring considerable experience
and knowledge of embryology.
and  embryoculture. The
present officer-in-charge of the
scheme does not possess rhis
inadequate measure nor has
he pot the requisite  guidance
from the Director, Horti-
cultural  Instdrute, who s
also not a  spgcialist in  the
line™.

The scheme was sanctioned fof
research at nine centres o
which the Saharanpur Insti”
tute was ome. ‘The work
undertaken in this institute was
discontinued in  April, 1965
as the Council declined to
finance it after March, 1965
on the ground that ‘very
little work had been done”.
The Depti. has atiributed the
fack  of progress to delay in
appoiatment of the staff.
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: The Council had offered 1o meet
the entire expenditure on the
scheme except Rs. 12,84
incurred between July, ::g
and April, 1962 prior to the
receipt  of sanction of the
o H o Council.

281. The Committee desired.to know the steps which the Indian
Council of Agricultural Research proposed to take so that in future
schemes financed by the Council might not be abandoned. The
Director General, ICAR., explained the procedure followed in the
ICAR. The ICAR had to stimulate research by inviting schemes
from different institutes whether they were run centrally or by
the State or,by a University. When a scheme was received in the
Council, it was put up to a Technical Committee cnnsisting of
experts. After the scheme had been approved, it was sanctioned. At
that stage a technical programme was drawn up which was again
considered by the experts. So if there was any dissatisfaction
about the programme, there wag an opportunity for the Institute .
or the State Government to put forward their point of view,

2.82. In this case, the scheme was about the research on mango.
Mango in Northern India suffered from a disease in which the
flowers got clustered together and a sort of gummy substance was -
formed. This caused a great deal of concern. The causes were
obscure. The Horticultural Institute, Saharanpur, was selected for
the research on mango as there were plenty of mangoes in Saharan-
pur and this Institute was headed by a scientist who was considered
an authority on fruits. It so happened that when the scheme was
sanctioned this scientist and a senior officer who was an expert on
mites and spiders (onc of the suspected causes of this disease) were
transferred from this institute. In their opinion. this completely
changed the situation. The witness added that they agreed with °
the conclusion of the State Government that the staff they later got
could not implement the scheme. But they did not agree that the
scheme wag ill-coriceived. The witness read out the following from
the UP Government’s letter. :

“The technical part of the research work under the scheme
now assumes form of being highly academic in nature
needing the services of a fully trained and experienced
virologist and entomologist specialist in mites. Even if
the State Government succeeded in obtaining the services
of such officers they cannot effectively work in isolation
without higher technical guidance in theit own fields at
Saharanpur. Obviously, the work can only be undertaken

L]




at the Indian Agricultural Research Institute, New Delhi.
where greater facilities and higher technical guidance and
supervision are available”

283. The Committee enquired whether the technical staff at
Horticultural Institute, Saharanpur, was undef the direct control of

the State Government or the ICAR. The witness replied that it was
under the State Government.

2.84. In reply to a question, the witness stated that the work
which was done there did produce some useful results. The work

was now being continued and that information could be usefully
utilised.

2.85. The Committee enquired whether they consulted the State
Government concerned before a scheme (which related to the State
Government) was finalised. The witness stated that the scheme
was submitted to the Technical Committee. The State Horticultu-
rist wag also present. He added that in future their pattern of finan-

cing would be that they would give more stress on cpordinated re-
search scheme.

2.86. The Committee pointed out that the State Government felt
that the research connected therewith was ndt well-defined. The
witness stated that the schemes were produced by the State Dept..
and they were discussed by the Technical Committee. Every scheme
was considered on the basis of the expert personnel available. The
Secretary, Deptt. of Agriculture, stated that they expected the State
Government to observe certain formalities, which they had not ob- .

served. They had-learnt by experience that one should not depend
upon somebody else.

2.87. The Committee enquired whether they had come to any
conclusian so far as to how the disease was caused. The Director of
the Indian Agricultural Research Institute stated that the work had
been taken up recently by the Indian Agricultural Research Insti-
tute as it was a programme of national importance. It would be:
premature to make a pronouncement at this stage. He could only
say that there were indications that a very important fungus might
be associgted with this disease. There were two wayg of looking
at the problem. One way was to try and find the cause and then
evolve the cyre; the other was to apply various remedies and from
the effectivaness of a particulars cure got an indication of the cause.
Both these methods were being adopted. He gssured that they might
be able to evolve a palhative or a cure very shortly.



2.88. With regard to the second scheme undertaken with the ob-
ject of improving .the quality of citrus fruits, the Director General,
ICAR, stated that one Professor was available on the Botanical Com-
mittee, but the Delhi University did not have any land and they
did not grow citrus. Therefore, it had to be done in a place where
there was a collection of citrus. That Professor died a few wecks
ago. In the 1ARI they had now some experts and they had alsn got
some collectiong of fruit trees.

2.89. The Committee regret to find that three horticultural research
schemes undertaken by the Uttar Pradesh State Horticultural Re-
scarch Institute, Saharanpur, with financial assistance from the Indian
Council of Agricultural Research were abandoned after a period of
2 to 5 years after incurring an expenditure of Rs. 1.95 lakhs. The
reasons given for abandonment of these schemes are also contradic-
tory and unconvincing,

290 From the audit para, the Committee find that in one case the
State Government fclt that the research connected therewith was
acither well defined nor was such as could reasonably he dealt with
in a short period at a State Institute to vield results of practical value.
In the second case, the Council felt that the officer-in-charge of the
scheme did not possess the necessary technical knowledge and expe-
rience nor had the requisite guidance from the Director of the Insti-
tute who was also not a specialist in the line. During evidence, the
explanation of the Ministry in the first case was that the transfer of
the Head of the Horticultural Research Institute, Saharanpur, and a
senior officer of the Instituie who was an expert on mites and spiders
completely changed the situation as the experts were no more avail-
able. The Minisiry did not agree with the opinion of the State Gov-
ernment that the scheme was ill-conceived and not well defined.

2.81. The Committee are, however glad, to be assured during the
- course of evidence that in future the pattern of financing thc rescarch
scheme would be such that there would be more stress on co-ordinat- -
ed research. The Committee hope that this would improve the posi-

tion,

Indian Central Sugar cane Committee—para 131, pages 148-149.

2.92. The Committee is a registered society under the Registration
of Societies Act (XXI of 1860). It was originally constituted in 1944
and later reconstituted in 1953. The main functions of the Commit-
tee are:—
(a) to undertake research and development of the growing,
marketing, etc. of sugarcane and research problems con-
nected with Gur and Khandsari; and



- {b) to undertake or assist research, improvement etc. in com-
nection with sugarcane, Gur and Khandsari.

(i) The Committee is financed by grants from the Government
of India. The amounts received by the Committee and
the expenditure incurred by it during the four years end-
ing March, 1985 are given below:— '

Year Crovern- Other Total Expendi-  Expendi- Total T'ercen-

ment receipls ture on ture on  cxpendi- tage of
grants admanis-  schemes, ture adminis-
tration statistical  during trative
units, the vear  expenses
publicuy e the
[T total
expendi-
ture  of
the
Commatiee

I fakhs of rupeesy

19 1652 1891 126

196152 | 18 00 o2y 1914 2

1952 A3 15-9¢ R 1712 2 1n 1500 17-13 124

£993 =54 Q "< [ENBE 9 08 2:09 723 9 32 22°4

)94 -—8B¢ i e RS LY rrot 219 %16 10 €% 2140
ToraL 56 3¢ ST 5728 % 80 4711 $Sa9i

2.93. It will be seen that while the expenditure on schemes, etc.
has considerably decreased, the expenditure on administration has,
more or less, remained the same. The reduction in the total expendi-
ture on research schemes was stated by Government in September,
1965 to be due to the transfer to the State Governments with effect
from 1st March, 1963 of those schemes which, on that date, had been
financed by the Committee for a period exceeding ten years, owing
to rcx:ision of pattern of financial assistance.

It has been stated that the Committee also looks after the entire
technical aspect of development schemes which involve an annuail
.outlay of about a crore ‘of rupees, directly financed by the Govern-
ment of India,

2.94. The Committee desired to know how far the explanation of
the Department of Agriculture that expenditure on administration
“would remain at more or less the same level while the expenditure
on schemes, etc, etc,, had been reduced to nearly half (it was Rs. 16.52
Yakhs in 1961-62 and Rs. 8.36 lakhs in 1964-65) was justified. The
Becretary, Department of Agriculture stated that during the Third



FPive Yesr Plan, allocstion to the Indian Central Sugaycane Commit-
tee for its aid programme was substantially reduced from the figure
they wanted. Therefore, in line with other Commodity Committees,
the decision was taken that the Sugarcane Committee would also
handle only regional schemes under their grants and the schemes
which were in operation for over 10 years would be passed on to
the States. As a result of these two decisons and the availability of
funds, the direct expenditure of the sugarcane Committee on schems
became less. As against this, in 1962-63 the Sugarcane Committee
was given by Government, the administration of certain additional
functions such as the evaluation of the progress of development
schemes, collection and interpretation of statistical data and techni-
cal scrutiny of the annual sugarcane development schemes of State
Governments. He added that these additional items of work war-
ranted the maintenance of the staff that was already there. The
Committee pointed out that if this work was given to the Sugarcane
Committee in 1962-63, the Sugarcane Committee was already doing
this work at the same cost in 1962-63 as well as in 1963-64 The wit-
ness stated that they had managed with the existing staff, In 1963-64
and 1964-65, the staff was attending to these items of work. At the
instance of the Committee the Ministry have furnished a note stating
that the expenditure on Administration for the period from 1st April,
1965 to 30th September, 1965 was Rs. 1,11.400°31. The Sugarcane
Committee was dissdlved with effect from 1st October, 1965.

2.95. The Committee are not fully convinced with the arguments
advanced during the course of evidence that the expenditure on ad-
ministration could not be reduced as some additional functions were
entrusted to the Sugarcane Committee by the Government. The
Committee would like Government to ensure that whenever amy
schemos are transferred to State Governments, there should be a
corresponding reduction in staff handling those schemes at the Cen-
tral level.

Sub-para (it) (b)—page 150.

2.96. The grantee States are required to render to the Committee
by 30th June, at the latest, a progress report of all schemes financed
by the Committee. in respect of the year ended with May last. Such
reports have not been received (September, 1865) from BRihar,
Maharashtra and Andhra Pradesh since 1962-63 onwards and from
10 other States for 1963-64.

2.97. With regard to the submission of progress reports by the
States to the Sugarcane Committee, the witness stated that despite



reminders to the States, several reports were still pending. In similar
other cases, they did not release further grants for the schemes. In
this case, the Sugarcane Committee had been wound up. He added
that for the past reports they would try and check up how they could

get those progress reports quickly. 1f necessary, they would send
their officer.

2.98. In reply to a question, the witness stated that it was not that
one State was continuously defaulting. In some cases they had sent
progress reports up-to-date and in some cases they had not done so.

2.99. The Committee enquired whether apart from these progress
reports, there wag any machinery to see that the work was properly
done atcording to the plans laid down and the funds were being uti-
lised for the purpose for which they were allotted. ‘The witness rep-
lied that the certificate of the State Government regarding utilisation
of the money was the discharge certificate for the money given to
them. That discharge certificate had not been received from the
State Governments. He added that, to the best of their knowledge,

the progress appeared to be satisfactory. No particular mismanage-
ment had been brought to their notice.

2.100. The Committee regret that the Sugarcane Committee failed
to obtain the progress reports of the schemes financed by them from
a number of States. It is obvious that in the absence of progress
reports the Sugarcane Committee could not possibly have exercised
any control with a view to ensure that the schemes were being imple-
mented satisfactorily or that the money was not misutilised or block-
ed. The Committee would like the Ministry to ensure that such a
situation is not allowed to rise in future. ..

AupiT REPORT ON THE ACCOUNTS OF THE INDIAN CENTRAL ARECANUT
CoMMITTEE FOR THE YEAR 1964-65.

Para 3.

2.101. The proper utilisation of the grant-in-aid given by the
Committee is watched by obtaining—

(1) audit certificates from the Accountants General in respect
of Schemes sponsored by State Governments and

(2) Utilisation certificates in other cases.

.
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At the end of August, 1965, audit and utilisation certificates cover-
ing an aggregate amount of Rs 193 lakhs were outstanding in res-
pect of 17 cases of grants-in-aid paid from 1956-57 to 1962-63.

2.102. The Committee enquired the presemt position of out-
standing audit and utilisation certificates. The witness stated that
11 cases covering Rs. 1'17 lakhs were still pending, '

2.103.. The Committee are not happy to note that at the end of
Augusi, 1965, audit and utilisation certificates covering Rs. 193 lakhs
were outstanding in respect of 17 cases of grants-in-aid paid from
19586-57 to 1962-63. The subsequent progress ir obtaining these certi-
ficaten ix also not satisfaciory. The Commitiee would like that vigor-
ous efforts may be made to obtain these outstanding certificates and
to avoid such arrears accumulating again.

Aupit ReporRT ON THE Accor'nTs oF THE  INDIAN CenTrRAL  CocoOnuTt
ComMMITTFEE FOR THE YEAR 1964-65.

Para 2
Schemey for the Supply of seed coconuts to States,

2.104. Under the scheme for the procurement and supply of
quality seed coconuts to States undertaken by the Central Coconut
Committee between October, 1859 and July, 1965, that Committee
supplied 15.72 lakhs seed coconuts to the States of West Bengal and
Assam at the subsidised rate of Rs. 400 - per 1000 nuts. The scheme
also provides for the recovery at the rate of 50 paise per seedling as
the Committee's share out of the sale proceeds of the secdling sold
by the States to cultivators. No amount had been recoverd by the
Committee on this account till November, 1965. No information
regarding the number of scedlings’ produced and distributed by the
State Governments was available with the Committee and they
informed Audit in November, 1965 that the matter was under cor-
respondence with the State Governments.

2.105, According to the percentage of viability of seed coconuts
~«timated by the Committee (60 to 70 per cent) the seedlings prn-
duced by the States out of the sceds supplied by the Committee upto
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July, 1965 (15.72 lakhs) would be about 10 lakhs and the Committee's
share out of the sale proceeds of these seedlings would be about
Rs. § lakhs.

2.106. The Committee asked if it would be possible to effect re-
coveries in this case on the basis of estimated number of seedlings
produced, if information relating to the number of seedlings sold
was not available with them and whether the Ministry enquired as to
how this failure went un-noticed for more than 6 years right from
the inception of the scheme. The witness stated that thev tried to
get the information but they had not succeeded yet. He added that
‘they would send their officers to check the position and after that
if any recovery cuuld be made, they would do it.

2.107. The Committee enquired whether any assessment of  the
research done at the Coconut Research Station at Kayvamkulam had
been made. The witness stated that this Research Station was doing
work in two fields—one on trees and the other on insects. On the
basis of the results in those fields. they were going into pilot schemes
this vear for protection of certain areas.

2.108. The Committee desired that replies to the following ques-
tions might be sent:

(a) What action was being taken to recover the Indian Central
Coconut Committee's share out of the sale proceeds of
the seedlings sold by the States to cultivators?

(b) Would it be possible to effect recoveries from the State
Governments on the basis of estimated number of seed-
lings produced if information relating to the number of
seedlings sold was not available with them?

(c) Had the Ministry enquired as to how this failure to obtain

necessary information went un-noticed for more thamr 8

. years right from the inception of the scheme? The note
has been received and is at Appendix XIIIL

2.109: The Committee regret to note that while the supply of seed

coconuts to the States of West Bengnl and Assam started in October,
1959. the erstwhile Indian Central Coconut Committee asked those

States in July, 1962 i.e. after a period of 21 years of the inception of

.
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them and {o arrange credit to the Coconut Committee of its share of
the sale proceeds. They also regrot to observe that the State Govern-
ments of West Bengal and Assam did not respond to the repeated re-
minders and D.O. letters of the Coconut Committee for years together.

2110. From the note, the Committee are surprised to find that the
State Governments of West Bengal and Assam have failed to fur-
uish statementy showing the seedlings raised and sold and the receipts
realised till date.

2.111. The Committee are also surprised to learn that although the
share of the Coconut Committee out of the sale proceeds of seedlings
was about Rs. 5 lakhs upto July, 1965, nothing has been credited to the
accounts of the erstwhile Coconut Committee till this date,

2112, The Commitise are of the view that in cases where money
is to be realised and the other parties do not respond in spite of repeat-
ed reminders for years, some drastic steps should be taken against
them to realise the money.

2.113. The Committee desire that this matter may be vigorously
pursued at the appropriate level to obtain the share of the erstwhile
Coconut Committee and they may be apprised of the results achieved
in this direction.

" Para 3.--Building lying vacant.

2.114. No training classes in coconut cultivation had been conduc-
ted in the Central Research Station, Kasargod since 1956. But a
hostel building ‘was constructed at the Central Research Station in
July, 1963 at a cost of Rs. 1-29 lakhs for accommodating short term
course trainees and officer-trainees in coconut cultivation. As there
was no possibility of the building being made use of in the near
future for accommodation of trainees, the Committee praoposed in
July, 1984 to let out the building to the members of staff of the Re-
search Station. This. proposal had also mot materialised till Novem-
ber, 1965 for want of service connections to the building,

2.115. The Committee enquired why the hostel building was
constructed in 1963 when no classes were held at all since 1956. The
witness stated that the idea was to have short term courses for Officer
trainees in coconut cultivation. The hostel was started with hat
‘purpose. In reply to a question, the witness stated that the Indian

.
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Central Coconut Committee had decided later on not to have triin-
ing courses. The witness added that the Government wanted to hold
these training courses. The training was to be a part of the research
station work and the Director General was also of the opinion that
training was necessary and they were organising that. The work
done by the Indian Central Coconut Committee had been transferred
to their Ministry since 1.4.1966 on the abolition of the Indian Central
Coconut Committee. The training courses would be conducted as
soon as the building was handed over to them.

2.116. In reply to a question, the witness stated that electric fitting
had been done. Service connection had to be provided and a comple-
tion report had to be given. Then the building had to be handed
over to the Director. They had reminded the Executive Engineer
on 11.5.1966 about these.

2.117. In reply to another question, the witness stated that the
construction of the building wag completed in July, 1963. The
Coconut Committee opined in July, 1964 that they would not conduct
training classes and let out the building to the members of the staf!.
In the meanwhile the Coconut Committee had been abolished and
now they were going to use this building.

2.118. The Committee desired that a detailed note on this para
might be furnished starting the reasons for constructing a hostel
building in July, 1963 when no training classes were conducted since
1956. It might also be stated when the training classes were started,
when they were discontinued and why they were not being conduc-
ted since 1956. The note has been received and is at Appendix XIV,

2.119. From the note, the Committee find that the facts mentioned
therein are at variance with those mentioned in the audit para. In
the audit para it is stated that no training classes in coconut cultiva-
tion had been conducted in the Central Research Station, Kasargod
since 1956 while in the note it is mentioned that the information that
no training classes were conducted after 1956 was not correct. From
the statement furnished showing the year-wise break-up of the per-
sons trained the Committee find that excepting the years 1957 and
1964, training was imparted upto 1965 by the Coconut Committee.

2.120. Similarly, in the audit para it is stated that as there was
no possibility of the building being made use of in the near future
for accommodation of trainees, the Coconut Committee proposed in
July, 1964 to let out the building to the members of staff of the
Research Station. In the note submitted to the Committee, the
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Ministry have stated that no such proposal was ever.put up to the
Coconut Commitlee for consideration. It is further stated that an
approach made by the then Secretary of the Coconut Committee for
temporary/short-term use of the building for residential purposes
was immediately opposed by the Director of the Station, as the accom-
modation was meant {or trainees only. It would be utilised as such
on the building being handed over by the CP.W.D.

2.121. The Commitice are surprised to find that the Ministry have
given different facts in their note. The Committee feel that all these
facts should have been brought to the notice of Audit by the Ministry
even at the time when the draft Audit para had been sent to them
for factual verification. They would like to knew the circumstances
under which Audit was not apprised of the factual position of this
case. The Committee are unhappy to note that delay of more than
three years in providing service connections and putting the building
to use, They desire that such delays should be avoided in future,
The Committee may also be apprised of the progress made in putting
the building to use.

Audit Report on the accounts of the Indian Central Oilseeds Commit-
tee for the vear 1964-65.

Para 4.

2122 (&) In respect of grants paid te the State Governments up
to 1983-64, audit certificateg in respect of a total amount of Rs. 3376
lakhs relating to the period 1954-55 to 1963-64 were not received till
September, 1965. A

(b) The audit certificates received, show that n amount of -
Rs. 2.5! lakhs remained unutilised with the State Governments
out of the grants paid to them during 1955-56 to 1963-64 in respect of
the schemes which have been terminated. Refund of this amcunt
was awaited till September, 1965,

2.123. The Committee desired that notes on the following might
be furnished:—

(i) What was the present position of ocutstanding audit certi-
ficates? ‘

(ii) The audit certificates in respect of grants, paid up to 1963-
64, so far received from the State Governments, show
that amount of Rs 2'51 lakhs remained unutilised with

. the State Governments. ’

Has this amount since been refunded? Were any perfor-
mance reports received by the Oilreeds Committee perio- -
dically in respect of the expenditure incurred out of these-
grants?
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2.124. The Ministry have stated that out of about-Rs. 38,75,78%
reported in the Audit Report for 1964-65, Audit Certificates in respect
ot Rs. *18,78,240 have since been received. Another set of Certifi-
cates worth Rs. 2,56,456 received have been returned to the respective
Accountants General with certain observations. The net balance is
1s. 17,43,088 whichi is reported to be out standing for want of complete
1ccounts from the grantee State Governments and to clear this out-
standing Audit Certificates. a special cell has been constituted in the
Indian Council of Agricultural Research being the successor of the
Indian Central Oilseeds Committec.

2.125. The Committee trust tha: outstanding audit certificates
would be received soon,

2.126. The Ministry have further stated that out of Rs. 2.31 lakhs
reported by Audit as unutilised, a sum of **Rs. 1,23,000 approxi-
mately has already been recovered. The special cell already consti-
tuted under the Indian Council of Agricultural Research has been
entrusted to take gteps in regard to recovery of balance of Rs. 1,28,000.

2.127. The Committee are surprised to find that Rs. 2.51 lakhs re.
mained unutilised with the State Governments out of the grants paid
to them during 1955-36 to 1963-64. The Commitiee would like the
Ministry to ensure that the unutilised portions of grants are promptly
refunded by the State Governments concerned. The Conmitiee
would like to be informed of the position of recovery of the balance
of Rs. 1,29,000.

" Audit Report on the Accounts of the Indian Central Tobacco Commit-
tee for the vear 1964-65.

Para 2.Delay in adjustment of amounts deposited by the Corumitter
with the Central Public Works Divisions for works to be executed.

2.128. Out of a total amount of Rs. 39-81 lakhs deposited by the
Committee during the period from 1951-52 to 1963-64 with various
Central Public Works Divisions for works to be executed by them,
a sum of Rs. 13.71 lakhs remained to be adjusted till December,
1965. Large amounts were outstanding against Central Public
Works Division, Madras (Rs. 7.36 lakhs) and C.P.W. Division,
Dhanbad (Rs. 3.51 lakhs). Information regarding the stage of pro-
gress of the works for which amounts have been deposited in advance
has not been ascertained by the Committee from the Divisions
executing the works.

*According to Audit this figure.should be Rs. 18,76,240.
**According to Audit this figure should be Rs. 1,22,000.
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" 2.129. The Committee desired that a note might be furnished on
the following: —

Have the Indian Central Tobacco Committee collected infor-
mation about the total’ number of works ipx which
advances were made, number of worﬁs complehd and
taken over and the number still under execution? In
how many cases have the works been unduly delayed and
in how many cases were the costs of execution more than
14 times that initially estimated by the PW.D.?

2.130. The Ministry have furnished a list showing the works for
which money had been deposited and the works which still remained
to be completed (Appendix XV). In the note furnished by the
Ministry it is stated that as regards the time taken for actual com-
pletion and increase in the cost of execution consequential to delay
in actual execution of the works, the material is being collected from
the various units of the CP W.D. scattered all over India.

2.131. As a result of the efforts made by the Tobacco Office and
the C.T.R.]. the information so far collected has been reported in
reply to the Audit observation. The exact information in regard
to increase in the cost of execution vis-a-vis initial estimation is not
yet available from the CP.W.D.. and the authorities concerned have
been asked to collect the same,

2.132. The Committee regret to mote from the Jist simwmg the
amounts paid to the CP.WD, for construction of wnrks adjustment
made and the balances to be accounted for as furnished by the Minis-
try that Rs. 17 81,774 82 are still to be adjusted. They are also sur-
prised to find that although money had been advanced to the C.P.W.D.
by the erstwhile Indian Central Tobacco Committee, in one case work
was still pending completion since 1955-56 and in another case since
1957-58. The Committee would like the Ministry to inquire into the
reasons for the delay in completion of work by the C.P.W.D. and to
ascertain what efforts, if any, were made by the erstwhile Tobacco
Commitiee to get them executed in time. The Commiitee desire that
responsibility should be fixed for this long delay and suitable re-
zedul measures be taken to avoid recurremnce of such dehys "in

ture .
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Audit Report en the Accounts of. the Indian Lac Cesi Contmittee
for the Year 1964-85.

Para 4. Delay in construction of Air-Conditioned Godown at Calcutta.

2.133. Construction of an Air Conditioned Godown at Calcutta
for storage of shellac and seedlac was sanctioned in November, 1959
at an estimated cost of Rs. 9:56 lakhs which was subsequently re-
vised to Rs. 13 97 lakhs in 1962-63. The construction was started in
1861-62 through the agency of the C.P.W.D. with whom a total sum
of Rs. 15.97 lakhs ‘was deposited between March, 1961 and January.
1964. The target dato for completion was 1963-64. It was also esti-
nated that the godown, when completed, would fetch a revenue of
Rs. 1.75 lakhs a year on account of storage charges to be paid by
the parties utilising the godown facilities including rents of Mana-
ger's and staff quarters. The building portion of the construction
was completed in December, 1963 but the installation of Air condi-
tioning equipment and a few other works were yet to be completed
till July, 1965. As a result, the godown could not be brought into
use till July, 1965 resulting in locking up of money to the exent of
of Rs. 15.97 lakhs as deposited with the CP.W.D. and loss of esti-
mated annual revenue amounting to Rs. 1.75 lakhs. The land for
the construction of the godown was taken on lease as early as in

September, 1958 and the rent paid from that date to March, 1961
amounted to Rs. 11,152.

2.134. At the instance of the Committee, the Ministry have fur-
nished a note giving the reasons for the delays in construction of air-
conditioned godown at Calcutta. A chronological history of the pro-
gress of work over.the years starting from the date the land was
taken ‘on lease and the progress of payment made and the expen-
diture incurred by the C.P.W.D. is at Appendix XVI. It will be seen
from the statement that the first instalment of deposit to the CP.W.D,
for execution of the work was made in 1861 and civil works rela-
ting to the construction of the godown had been more or less com-
pleted by July, 1965. The air-conditioning equipment had been
sanctioned and foreign exchange component thereof released in Octo-
ber, 1962 and April, 1963 respectively. The D.G.S.&D. finalised the
orders for procurement of the air-conditioning plant towards the
end of April, 1964 and air-conditioning of the building was taken in
hand gimultaneously with the final stage of completion of the build-
ing in 1964 itself, '

2.135. The completion certificate for civil works has been fur-
nished by the C.P.W.D. authorities in March, 1966, but the ajr-con-

138 (A.li)LS—-‘.
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ditioning work has not been completed tn full. In this connection
the observation made by the CP.W.D. is as follows:

“The final A/T was placed by the D.G.S.&D. on 20th July,
1964. The delivery date given by the firm was 30th June,
1965 but the firm could not complete the work. The work
has now almost been completed and the plant can be com-
missioned after it has been inspected and passed by the
Director General, Supply and Disposals. From the date
given above, it will be clear that the delay in the work
has been caused due to delay on the part of the firm en-
trusted with the job.”

2.138. The Committee regret to note that the need of constructing
the air-conditioned godown which was felt in 1957 and for which
sanction was given in 1959, could not be completed in full during »
period of 7 years. They are surprised to learn that the air-condition-
ing equipment has no: been installed so far and the godown has not

been put to any use even now,

2.137. From the statement (Appendix XVI) shewing progress in
the construction of the air-conditioned godown, the Committee find
that there has been delay at different stages.

2.138. The Committee desire that responsibility should be fixed for
this inordinate delay. They also desire that such delays in construe-
tion works should be strictly avoided as they result in heavy losses

te exchequer,



CHAPTER I
MINISTRY OF FOOD, AGRICULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION

' (DerarT™MENTS OF COMMUNITY DEVELOPMENT AND CO-OPERATION)

Non-maintenance of records about the implementation of a scheme—
para 41, pages 47-48.

3. Under a scheme for the production of basic and cultural litera-
ture for neo-literates in the Community Development Blbcks ap-
proved in 1958, the Ministry brought out 161 books in regional lan-
guages upto 1964-65. Copies at the rate of 20 of each title for equip-
ping libraries in each Community Development Block and 200 to 300
copies for meeting ad-hoc requirements were despatched to the De-
velopment Commissioners of the States. The remaining copies
ranging from 25 to 400 of each title were retained by the Ministry.

3.1. The following table indicates the year-wise break-up of the
actual expenditure incurred and distribution of the copies:--

Year Actua]  No. of Copies Copics Copies
expenditure titles printed sent ro  retained
brought- : Develop- by  the
out ment Ministry
Commis-
sioners
* (In lakhs of » (Number in lakhs)
rupees)
1961—62 . . 5-69 49 7-85 7-66 o019
1962—63 . . 3-51 86 6-05% $-47 0-58
1963—64 . . 2-04 18 2-46 2-42 0:04
1964—65 . . 011 8 012 o-11 o-0x
Torar : . 11-35 161 16-48 15-66 o-8a
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No information was available in the Ministry about the number
of libraries set up in the blocks. There were also no records to in-
dicate whether the books despatched to the Development Commis-
lionm had actually reached the libraries or whether any copies
were lying un-issued with the Development Commissioners.

3.2. As regards 82,000 copies retained by the Ministry, 27.000 of
. them cqsting Rs. 18,000 were lying in stock at the end of 1964-65.
The remaining 55,000 copies were distributed by the Ministry d'rect
to village leaders and State Governments (for ad-hoc requirements).
The stock registdrs in the Ministry were being maintained by a
packer. A physical verification of the stock, taken up for the first
time in May, 1965 wus stated to have been completed only recently
and the results thercof were uwaited till January, 1966.

3.3. The Committec desired to know (a) how the Ministry asses-
sed the requirements of the various Community Development Blocks
without ascertaining the number of libraries functioning in  each
Block; (b) whether periodical report were called for from the State
Governments indicating the number of books distributed by them
from time to time to the various centres; and (c¢) whether any
attempt was made to find out how far the books were popular with
the neo-literates. ‘

* 3.4, The representative of the Department of Community Develop-
*ment and Co-operation stated that the intention was not to estab-
lish libraries as a part of the scheme. They were to utilise the exist-
ing libraries set up as a result of the activities of the Education
Ministry. They tried in the beginning to kecp track of the individual
libraries but it did not work and the scheme was modified almost in
its infancy and they decided to supply 20 books per block. The
village level worker was made responsible for distribution to lib-
raries where they existed but where they did not exist, he. was to
make use of the Panchayat Secretaries. 20 books per block meant
roughly 2 books per village level worker circle. This was consi-
dered the minimum for circulating to those who would profit by it.
The State Governments were asked to ensure that adequate arrange-
ments had been made for the distribution of this literature to the
ultimate receipients and they had furnished reports. The Ministry
also tried to keep track of some of the supplies from time to time
but they had no tally of individual libraries from Block to Block.

35. As regards veriﬁcatmn of stocks of books maintained by the
Ministry; it was difficult in the beginning because of paucity of ac-
commodation and shortage of staff. The Store-keeper had been made
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incharge of all the books. There were periodical verifications under
the gupervision of a higher officer. They had done stock taking of
all books maintained in the Ministry. As a result of the verification
they had found that 5,856 books could not be accounted for against
a total of 16.48 lakhs printed under various titles. The value of the
books ‘unaccounted for was about Rs. 4,000 as against the total value
of Rs. 11.35 lakhs, They were taking action in respect of the mis-
sing books. The witness felt that as a result of subsequent modifi-
eations in procedure and efforts for stock-keeping as well as periodi-

eal verification of the stocks, the position would be very much better
at the present time,

3.6. The Committee desired to know the reasons for the progres-
sive decline in the printing of books. The witness stated that the
budget provisions fluctuated and during the emergency there were
lesser allocations. For 1964-65 where the actual investment was the
least they had slowed down the scheme. The scheme had also been
modified. Previously, they published both basic literature and cul-
tural publications. The cultural publications were put in the charge
of the Ministry of Eeducation and they confined themselves ‘to the
publication of such literature as was required for their own workers
in the blocks. He further explained that this decision was taken in
consultation with the Ministry of Education, Ministry of Informa-
tion and Broadcasting and the Ministry of Finance etc.

3.7. As regards the selection of subjects and titles of those hooks
and in particular the books meant for the neoliterates and their re-
levance with the real work of the Community Development Blocks,
the witness informed the Committee that originally they used to
publish cultural titles but subsequently these publications were
given to the Ministry of Education for publication. These publica-
tions were prihted in different regional languages. There was a
Committe headed by the Deptuy Minister to select the titles of
~ these books. :

3.8. As regards the authors of those books the witness stated that
titles of various subjects were thrown open to competition and prizes
were offered. They received manuscripts from people and those
were checked by Readers of standing on those subjects. These Rea-
ders gave the assessment of the materials and on the basis of their
suggestions the Committee selected the titles and published them..

3.9. The Committee enquired whether there was a" member of
the Ministry of Eduction on the Committee; the witness stated that
in the beginning when basic literatire and cultural publications were
“published by the Ministry of Community Development and Co-ope-



ration, the Ministry of Education was represented on the Committee.
But on modification of the scheme, cultural publications were given
hthelﬂnhtryodEdncatwnandinthdrplmtbeMlninryofln-
formation and Broadcasting was represented on the Committee.
Asked if the Ministry bad laid down any criteria for the Committee
to select the titles, the witness stated that there was a scheme uynder
which the Committee selected the titles. The scheme provided for
indicating the subjects, on which titles were’ invited, the synopsis of
the subjects etc.

3.10. The Committee desired to know as to the manner in which
duplication of such publications in different Ministries and Depart-
ments wag avoided. The witness explained that they tried to keep
track of the publications in each Ministry. Information and Broad-
casting Ministry was represented on the Committee and there was
co-ordination with them. Although in some cases the titles and the
subject matter were the same, the levels of publications were diffe-
rent.

3.11. On the question of interest that the block people showed to
these publications, the witness stated that no survey had been made
about the actual impact of the literature supplied, as to how far it
had been read and imbibed. The Ministry as well as the State
Governments, however, made assessments of the patterns of utilisa-
tion of literature. These books were essentially meant for workers
and after they had read, other people too might have read them.
‘The authors were all outsiders.

3.12. The Commiitee are unhappy to learn that since the inception
of the scheme in 19861-62, no assessment had been made of the actual
impact of this scheme on the block workers and how far the hooks
written by diffcrent authors were popular among them and their re-
action to such books. Since the books were likely io be read by other
people of the block also, the Committee fecl that proper assessment
should have been made to find out the actual demand of the people,
their usefulness to the workers in their day to day work and how far
the scheme was working to their advantage. '

3.13. The Committee suggest that an evaluation of the scheme may
be done by the Programme Evaluation Organisation of the Planning
Commission or a similar agency,

National Co-operative Development Corporation—Para 140(a), Pages
- 168-69.

3.14. In paragraph 88 of the Audit Report (Civil) 1965, mention
was made of the slow progress of construction of godowns ang of



certain other irregularities noticed in the accounts of the Nationsl
Co-operative Development Corporation, a body set up under an Act
of Parliament on 14 March, 1963 as successor to the National Co-
operative Development and warehousing Board established earlier in
1956, '

(a) The table below shows under broad heads the receipts and
expenditure of the Corporation relating to the years 1963-64 and
.1964-65: —

Receipts : Payments
(In lakhs of rupees)
1963-64 1954-6%
1963-64  1964-65
“QOpening balance 718" 43 818°3¢ FEstablishment and
office contingencics 4°38 7°23
Loans from Central Loans to State Gov-
Government . 83000 230400 ernments . 73824 694°$8
Grants from Central Sttheidies to  State
Govermunent 316° 75 396°50  Govts. 324°08 338.39
Repavments of 'loans Repaym=nt of loans
by State Govts. 90" 16 141-74  to Central Govern-
manty . . 8- 81 5160
Interest on loans . 55 16 65° 54 Interest on loans . 9° 50 61°27
Interest and dividends Income Tax Invest-
on  invesiments, meut 1n debentures 115°9$ 38-94
under-writing com-
mission, ¢tc. g 34° 14 26-21 44° 12 33.1¢
Refund of subsidies Expenditure on Cen-
by State Govts, . 21- %0 18:55 tral  Management
. Institute . 3°96
Refund of advancss oot 0'02z Misc. Payments . 0°06 o' si
Miscellancous receipts 0ot o0°13 Closing balance . 8I8- 35 470° 44
ToraL . 2,953 46 1,697°04 ToTAL . 2,963 46 1,697 04

3.15. The Committee desired to know whether the balance of
Rs. 53-78 lakhs representing the difference between the grants sanc-
tioned by the Government of India to the Corporation (Rs. 71325
lakhs) and the subsidies released by the Corporation to States
(Rs. 659-47 lakhs) together with the amounts of subsidies refunded
by the State Governments during the same period (Rs. 21-80 lakhs
in 1963-64 and Rs. 1855 lakhg in 1964-65) was refunded by the Cor-
poration to the Central Government. The Secretary, NCDC stated
that the purpose of creating the Corporation under the Act was to
-enable it to build up a corpus of its own for promoting the Co-opera-
tive Development Movement. That being so, even apart from the



refunds being retained, the Central Government gave additional od.

hoc grants. Subsequently, the witness explained that out of grant
of Rs. 713 lakhs given to the Corporation Rs. 12 lakhs represented
subsidy for administrative purposes under Section 12(i), Rs. 40
lakhs for meeting interest charges and Rs. 661 lakhs for States against
which they released Rs. 659-5 lakhs leaving a balance of about Rs, 15
lakhs. This amount wag issued in the beginning of the year 1965-66.
In the year 1965-86 .they received Rs. 331 lakhs for giving to States
from Central Government, but they actually released Rs. 360 lakhs.

3.16. Asked obout the justification in not refunding the subsidies
returned by the State Government to the Central Government, it was
stated that the legal opinion was that it was a statutory obligation on
the Central Government to pass on to the Corporation the amounts
meant for the Corporation as voted by Parliament. Unless a grant
had been given on the conditions that the unspent portions should be
refunded, there was no provision in the Act under which these re-
funds from the State Governments could be passed back to the
Central Government. In order to get over this legal difficulty the
Government might make a provision that henceforth grants should
be sanctioned subject to the condition that the Corporation would
refund any portion of the subsidies returned by the State Govern-
ment to the Central Government. In the particular year under dis-
cussion, that condition was not laid down.

3.17. In reply to a further question as to why the Corporation
gave lesser subsidy to States than what the Corporation received
from the Central Government, the witness stated ‘that the subsidy
given by the Government was not entirely meant for the State
Governments, It also included a subsidy for the Corporation to
build up its own funds. There wag a specific sanction of Rs. 40
lakhs in 1964-65 given to the Corporation as the amount equivalent
to the interest paid by the Corporation to .Government.

3.18. The witness further added that in 1963-64, the Central Gov-
ernment gave the Corporation a total of Rs. 316 lakhs and the Cor-
poration released to the States Rs. 324 lakhs from this grant, ie,
Rs. 8 lakhs more. In 1964-65, the Corporation received Rs. 396 Iakhs
and it gave to the State Govetnments Rs. 336 lakhs. There was thus
a difference of Rs. 60 lakhs. This include the amount -equal to the
interest paid by the Corporation.

3.19. At the instance of the Committee the Ministry have fv:lx-
nished a copy of the sanction letter (Appendix XVI) with which
- grant was released in favour of the Corporation.
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The copy of the sanction letter sent by the Ministry stateg as

........ The amount may be placed at the disposal of the
National Cooperative Development Corporation to be uti-
lised for the following schemes:

1. Subsidies to the State Governments for distrxbutmn of
consumer articles in rural areas;

2. Additional assistance to Eastern States;

3. Grants towards subsidy for meeting interest on loans to
be repaid by the National Cooperative Development

Corporation to Government of India a loan obtained
from Government;

4. Grants for administrative expenses of the Corporation.”

3.20. From :he above the Committee find that the funds were re.
leased in favour of the Corporation for specific purposes mentioned
above. Although there was no specific mention in the sanction letters
releasing grants that the balances left over should be refunded to the
Government, the Committee feel that the Corporation should have
sbtained a specific sanction from the Government to retain the funds
released in excess with them rather than utilising the same for other
purposes. The Committee therefore, would like (he Government to
examine this aspect of the case in consu!tation with the National Co-
operative Development Corporation as to whether the wunutilised
portions of grants and subsidies released in favour of the Corporation
for specific purposes should not be refunded by the latter.

Interest payable on Central Government Loans—Para 140(e), Page
171.

3.21. During 1964-65, Governmtent paid a sum of Rs.- 40 lakhs to
the Corporation as subsidy for meeting interest payable on loans
advanced to it by the Central Government., It was stated the pay-
ment of the subsidy was in pursuance of a decision taken by Gov-
ernment in November, 1960, while considering the working of the
erstwhile National Co-operative Development and Warehousing
Board. The justification for payment of the subsidy to the Corpora-
tion was not clear as the Corporation charges interest on loans from
State Governments at the same rate as it pays on loans received
by it from the Government of India and Government gives grants for

meeting its administrative expenses



3.22. In reply to a question regarding justification for the payment
-of Rs. 40 lakhs to the Corporation during 1964-85 as subsidy, the
‘Becretary, N.CD.C. explained that under the old Act the Corpora-
tion was being provided only with grants even though the Corpora-
tion was passing on some amount as loan and some amount as grant.
When the present Act was passed in 1962, the Government took the
decision that even though the loans which were given to the N.C.D.C.
would carry the normal rate of interest and the N.C.D.C. would
have to pay to the Central Government the interest on that amount,
2s a measure of strengthening the N.C.D.C. and adding to the Co-
operative Development Fund at the disposal of the N.C.D.C., the
Government would provide them with a grant which would be equiva-
lent to the interest payable by the Corporation to the Government.
In other words instead of making the loan to the N.C.D.C. free of
interest, the Government accepted interest from N.C.D.C. but at
the same time an equal amount would be provided by the Govern-
ment to the N.C.D.C. so that, the loans given to N.C.D.C. would in
effect be free of interest. This extra:amount which would be given
by the Government to the N.C.D.C. would be an amount not rela-
ted to any specific plans or schemes to be implemented by the
N.C.D.C, but it would be the augmentation of the resources of the
N.C.D.C. and an addition to the Cooperative Development Fund to
enable the N.C.D.C. to carry out the purpose of the Act. This was
the decision taken by the Central Government when N.C.D.C. Act
was passed and in pursuance of this decision the above grant was
provided to the N.C.D.C. The witness further added that this deci-
sion could be revised, if Central Government so desired in the light
of the over-all requirements of the Corporation and the total pro-
gramme of Co-operative Development to be taken up by the Cor-
poration. This also gave flexibility in regard to the question of

giving grants to the Corporation.

3.23. The witness alsé stated that the decision of the Government
was not incorporated in the Bill, but it was given effect to by an
administrative arrangement. The Committee desired that a copy of
the decision might be furnished wherein the Government had deci-
ded not to charge interest on loans given 4o N.C.D.C. The Ministry

have furnished the required information.

3.24. From the evidence the Committee find that N.C.D.C. Bill, as
passed by Parliament, stipulated that Government would pay to the
Corporation by way of grant each year, such sum of money as is re-
quired by the Corporation for giving subsidies to State Governments
.and for meeting its administrative expenses; and some loans on such
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Serma and conditions as the Ceatral Government may determine. (*)
From the note furnished by the Department, the Committee find that
the Ministry of Finance had advised the Ministry of Community De-
velopment and Ceoperation prior to the passing of the Bill that
..... In actual practice no interest will be charged on the
amount given to the Board for the purpose of giving loans
to State Government. This would not be provided for in
the law but would be implemented by administrative in.
siructions. In actual practice, therefore, Government will
give loans to the Board on such terms and conditions as are
fixed from time to time. If interest is charged GoOvern.

ment would subsidies the Board by grants to the requisite
extent.”

3.25. The Department of Community Development and Cooperation
acting on this advice started giving grants to N.C.D.C. to neuirnlise
the interest that the Corporation were paying to the Government. K
the intention of the Government in giving these grants was to augment
the funds of the Corporation, they could have done so in regular
annual allotments to them instead of in a round about manner.

3.26. The Committee suggest that Government should reconsider
the quesiion of refunding the amounts of interest payments to the
N.C.D.C,, in the light of their above observations,

Implementation of scheme outside the purview of the Act—Para
140 (b), pages 169-170.

3.27. According to the National Co-operative Development Cor-
poration Act, 1962 the funetions of the Corporation are to plan and
promote programmes for the production, processing, marketing,
storage, export and import of agricultural produce and other com-
modities notified by the Central Government from time to time,
through the co-operative societies. The Corporation may grant loans
and subsidies to State Governments for financing co-operative soci-
etieg or itself plan and promote programmes through co-operative
societies for the supply of seeds, manures, fertilizers, agricultural im-

(*) Section 12 of the N.C.D.C. Act, 1962 reads as under:

The Central dovcrnmem shall, after due appropriati on made by Parliament by law in
this behalf, pay to the Corporation,—(a) by way of grant each year, such sum money
as is required by the Corporation for giving subsidies to State Government, and for
meeting its administrative expenses; and (b) by way of locn, such sum of fnoney op

such terms and conditions as the Central Government may determine.



plements and other articles for the development of agricultural

produce.

3.28. In the following cases, however, the Corporation gave finan-

cial assistance or

ertook other activities, which appear to be

outside the purview 0f the Act:—

Assistance given

Name of the Scheme (in lakhs of Remarks
rupees)

() Marketing of lac on co- 4-00 (loan) “Lacis neither agricultural
opcrative basis (The scheme  1-40 (subsidy) produce nor a notified
envisaged grant of assis- (March, 1964 commodity. The Cor-
tance to Bihar State for 30 and December, poration has, however,
co-operative marketing so-  1964) stated that the societies

cictics for procurement of
lac from growers).

1

(ii) Investment of accumula-
ted funds in debentures of
Centrul  Land  Morigage
Bviks in various States.
(T'he decision for invest-
ment was tiuken - Augusi,
1963, when the quo.tion of
wilisation of the  surplus
fuds, with the Corporation
was considered),

(141) Suahsidies to the All India
Cenral Land  Morigage
B ks, Co-operartive Union,
Hyderabad. IThe assis-
tance was give  for setring
tp a study and evaluaion
wing of ihe Uvion, orgari-
sation of a seminar for the
chief exccutives ol Stare
Co-operative  Land-Mort-
gage Banks, eic).

(iv) Establishment of tie Cen-
tral Management Institute
for Consumers’ Co-opera-
tives ai Bombay for impart-
ing training to key person-
nel of whole sale stores,

were organized prima-
rily for handling agri-
cultural  produce  and
marketing of lac was
incidental to their main
activity,

8¢:86 (August, The Corporation has
1963 1o Septem- explained that as the

ber, 1963). provision of long-term
credits to agriculiurists
is one of the major
tncentives for enharcing
agricultural production,
investments  in deben-
tures of Land Moriguge
Banks and subsidics to
the Union are covered
0:6< From by the provisions of the
1963-64 'to Act.

1965-66).

3-96 (1964-65) The Corpcration has jus-
tified the expenditure
on the ground that the
co-operative stores deal
primarily in agriculrural
produce. It has, how-
ever, been added that
the Corporation would
cease to be responsible
for financing and ad-
ministering the Institute
with effect from 1 April,
1966.




3.29. The Committee desired to know the specific points on which
the advice of the Law Ministry was obtained and whether the
Ministry categorically held that it would not be outside the purview
of the Act to give acsistance for marketing of lac and establishment
of training institute for imparting training to the staff of the co-
operative stores, the witness explained that they had consuited the
Ministry of Law on the question whether in terms of the N.C.D.C.
Act of 1962 it was open to the Corporation to Finance an Institute
for imparting business management training to personnel employ-
ed in Co-operative Stores. The Ministry’s main argument was that
if the consumer stores undertook to deal with agricultural com-
modities and incidentally other commodities, then it was quite per-
missible legally for the Corporation Lo finance the Training In- txtute :
for personnel emploved for such consumer stores.

-

t  3.30. The Committee desired that a copy of the Law Ministry’s
opinion regarding financing of an institution by the Corporation
might be furnished together with a copy of the reference made to that
Ministry. This has becn furnished.

3.31. As regards the activity being outside the purview of the
Corporation. the witness explained that they proceeded on the basis
that the Co-operatives were authorised for handling commodities
like agricultural produce. fertilizer, seeds etc. and if they also undor-
took incidentally marketing of lac, then it was well within the four
corners of the Act. This position was explained to the Audit officer in
1963-64 and he felt satisfied. In 1964-65, this objection was not raised.
He further added that they did not give any loan or subsidy to any
so-operative societies which handled only lac. In order to set the legal
doubt at rest, there was already a recommendation by a high level
Committee that N.C.D.C. Act might be amended so as to cover one
or two commodities, such as lac. This matter was being looked into.
For this purpose State legislature had to pass a resolution. In reply to
a further question it was revealed that the Corporation had no deal-

ings direct with the societies but they gave the subsidy through the
Bihar Government.

3.32. In reply to a question regarding item No. (ii) viz. invest-
ment in debentures of Central Land Mortgage Bank, it was stated -
that under Section 9(1) of the Act one of the statutory responsibi-
lities of the Corporation was to promote programme of production of
Agricultural produce through Co-operative Societies and Land Mort-
gage Bank. They had assisted in furthering these policies in more
than one way, They had assisted them by giving them managerial



subsidy and for opening more branches. This particular limited in-
vestment in debentures hid, therefore, come in time with their gene-
rel practice and in fact it was very much covered by the above sec-
tion of the Act. The Corporation was fully empowered to make this
investment. On the question whether Land Mortgage Banks were
prevented from advancing money to persons other than agricultur--
ists, it was stated by the witness that under the bye-laws of the Land
Mortgage Banks, loans were given only against the security of land.

3.33. Referring to item No. (iil)—Subsidy to the All India Cen-
tral Land Mortgage Banks Cooperative Union, the witness stated that
the assistance given by them to this Union was {ully covered by the
Act.

3.34. Since the matter is not free from doubt as to whether the
various activities mentioned a. items (i) to (iv) are strictly covered
under the provision of N.C.D.C. Act, particularly in the case of giving
assistance for marketing lac where even a high level Committee led
by Prof. Dantawala has recommended that N.C.D.C. Act might be
amended 80 as to cover one or two commodities such as lac, the Com-
mittee feel that the Department of Community Development and Co-
operation should examine the ahove cases in detail. In order tn set
these doubts at rest, the position should be clarified once for all and
if necessary the N.C.D.C. Act suitably amended.
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CHAPTER IV

MINISTRY OF FOOD, AGRICULTURE, COMMUNITY bEVELOP-~
MENT AND CO-OPERATION,

(DeparT™MENT OF FoOD)
Scheme for the purchase of foodgrains—Para 99, Pages 105—108.

4 The State Trading Scheme for the puchase of foodgrains intro-
duced in 1943-44 continued during the year 1964-65. The proforma

accounts for 1964-65 prepared by the Ministry are incorporated

Appendix XVIIIL.

in

4.1. A broad analysis of the transactions during the year 1861-65

is given below:—

USRI

Quuniny Valtie Quaninty ‘ Value
{1 fakh (in ¢crores of e lukh (i cropen of
tonn:s) rupees) tonn s} rupees)
Opening Stock - Sales R2:32 352718
Book balance . 12°%5 Misc. receipts .. 090
Storage losses Closing Stoek *
swaiting write Book Falinee
oft .o o1t (excluding damaged
' grain’ 610
Damaged grain 018 .
Purchases (including frei-  13-14  $4-04 Damaged grain 023
ght incidental  and Grain in transit 10§
direct charges) ) Storage  losscs
7713  364'84 awamung write off  o-25 7:63  44°01
Deduct—cost ot short
landed quantity
charged to
instrance (nct) (~=)1°87 Loss in distri-
Indirect expenses 6:66%  bution Storage .
Interest on ocapital 7- 36%* losses written off 008
Transit losses 0-24 032 1-59
. Loss on transec- '
tions 32:3§
ToraL . 90°27 431°03 ToTtAL 9027 431'03
%) Expeaditure on the Directorate General and the chxonnl
Directorates of Food . 3.94 crores
# reon the maintenance ofgodawm 1°81
(sit) o091
ToTAL 666 LY

**ingludes Rs. 0° 14 croses short-charged during 1963-64.

)
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42 (A) Sales—Despatch advices in respect of sales made to
Government consignees and sale accounts in respect of sales to pri-
vate parties had nog been received till October, 1965 from the Regional
Directors of Food by the Chief Pay and Accounts Officers to the ex-
tent of Rs. 73.95 crores (representing the cost of 14.58 lakh tonnes of
wheat, and of 2.55 lakh tonnes of rice) constituting about 21 per cent
of the toial sales during the year. Credits for such sales have been
taken in the pro forma accounts in anticipation of the receipt of sale
documents. It had been stated in February, 1966 that, of the amount

of Rs. 73.95 crores, sale documents were still awaited for Rs. 23.10
crores.

Similar credits of Rs. 51.90 crores had been taken in the pro forma
accounts of the three vears ended 1963-64, of which sale documents
for Rs. 3.31 crores were stated to be awaited till December, 1965 by
the Chief Pay and Accounts Officer.

4.3. The Committec puinted out that the scheme for the purchase
of foodgrains continued to run at a loss as during 1964-65, the amount
of loss was Rs. 33.94 crores as against Rs. 33.88 crnres during the
preceding year, and desired to know the extent to which the import-
ed foodgrains were subsidised. The Secretary, Department of Food
stated that the policy of subsiding foodgrains was continuing for
several years and covered both imported and indigenous foodgrains.
The policy was reviewed in 1964-65 and it was decided that in the
context of the food situation then prevailing, subsidy .chould be
abolished gradually. In pursuance thereof the issue price of wheat
which was previously below the economic cost was raised a little
above that and with regard to rice, particularly the coarse rice, it
was decided to abolish the subsidy in two stages.

44 In reply to a question, the witness stated :that the pooled
economic cost of imported wheat was Rs. 45:62 per quintal and the
issue price upto 31st December, 1964 was Rs. 37:51 per quintal, the
element of subsidy being Rs. 8:11 per quintal. The issue price of
wheat was raised to Rs. 48 per quintal with effect from 1st January,
1965, which provided a small margin of profit.

4.5. As regards rice the pooled economic price of imported rice
during 1964-85 was Rs. 65.21 per quintal and upto 31st December,
1964 the issue price of coarse rice was Rs. 42.87 per quintal the ele-
ment of subsidy being Rs. 22.34 per quintal. From 1st January,
1965, the issue price of coarse rice was enhanced and it varied from
State to State from Rs. 52 to Rs; 64 per quintal. The Government
related the issue price tothe maximmum statutory retail price in a



particular State and submdxsed it to the extent of Rs."6 below that
statutm? price. _Explaining the variation the witness stated that the
cular State and subsidised it to the extent of Rs. 6 below that
here was no justification for giving the imported rice at a rate whicl
was very much lower than the price fixed for the same by the State.
Explaining why the price of wheat could not be fixed differently for
the different State: as in the case of rice, the witness s.ated that theé
indigenous production of wheat when compared to total quantities
distfibuted was small and secondly wheat was mainly produced in
three or four States where no statutory price for wheat was fixed:
The Committee pointed out that the statutory price of rice would
have been higher in States where the production of rice was less and
lower where the production was more. The witness stated that im-
ported rice was supplied only to deficit States. The imported quan-
tity of rice was smaller as compared to the indigenous supplies. He
also ‘added that the issue price of imported wheat which was Rs. 48
per quintal in 1965-66 was further raised to Rs, 50/- per quintal with
effect from 15.1185. Asked whether the price-rise was because of
increased cost, the witness stated that the increase in cost was
marginal and the main factor which weighed with the Government
was the fact, that the sale price of imported wheat was very cheap
as compared to the indigenous wheat. The Government felt that
there should be some relationship between the prices of indigenous
wheat and imported wheat and the gap should be reduced which in
turn would help to reduce the pressure on supplies. After taking
the decision the Government examined as to whether as a result of
the increase in prices, more money could be made available for
schemes of agricultural development, but the witness added, “the
scheme was never worked out or organised in any particular way.”
‘In the meanwhile, they were still giving a certain amount of subsidy
on rice. So, the profit made as a result of increase in the price of
wheat went to some extent towards bearing the cost of subsidy on
rice. Asked whether as a result of this policy the Government wanted
the consumer of wheat to pay for the consumer of rice, the witness
stated that in any pricing policy of the Government in regard to food-
grains, it was difficult to maintain fine distinctions between the inci-
dence, of subcidy on different consumers and to distribute them on an
equitable basis. He also added that though the profit derived as a
result of increase in the price of wheat went partly towards the cost
of subsidy in rice, it was not the intention of the Government to
discriminate between the rice and wheat conrumers. The witness
further stated that conséquent on devaluation with effect from 6th
June, 1966, the economic cost of wheat which was about Rs. 45.37 paise
per quintal prior to devaluation (which included incidentals in
India) rose to Rs. 66.20 per quintal. As regard= rice, thé pre-deva-
1738 (Aii) LS—T. :



Justion economic price of Rs. 88.03 per quintal rose’ to Rs. 102.58 per
quintal. Asked how much this increase in price as a result of deva-
uation would cost the exchequer, the witness stated that the total
amoun! of subsidy during the remaining months of 1968-67 on the
distribution of {oodgrains i.e. wheat, rice, and milo was estimated at
Rs. 108 84 crores, the grainwise break up of this amount being wheat
—Rs. 82'34 crores, rice—Rs. 1846 crores and milo—Rs. 6.04 crores.

4.6. Giving the break-up of amount of Rs. 33.94 crores spent on
subsidy in 1964-65, the witness stated that subsidy was about Rs. 32.33
erores and the balance of Rs. 1.50 crores was due to storage losacs or
transit losses. At the instance of the Commitlec the witness agreed
to furnish statements showing (i) the amount of subsidy that would
‘be given on different items »f food-grains during 1967-68 assuming
that the quantity of foodgrains distributable during 1966-87 continues
o be the same in 1967-68 and (ii) a State-wise break-up of Rs. 108.84
crores referred to above. The information has been furnished and
s at Appendices XIX and XX. The witness also added that prior to
devaluation it was Government’s decision to abolish subsidy gra-
dually but after devaluation the policy had changed and the present
policy was to glve subsidy. It wag alsn the decision of Government
that they would not allow the price of imported foodgrains to
increase due to devaluation.

47 From the statement at Appendix XIX. 1t would appear that
the estimated subsidy (based on estimated quantities to be issued in
1966-67) likely to be borne by the Government in the distribution of
foodgrains viz., wheat, rice and milo to various States during 1967.68
would amount to Rs. 191.89 crores—the grain-wise break-up being.
imported wheat—Rs. 144.62 crores imported and indigenous rice |
(coarse) —Rs. 25.73 crores and imported milo—Rs. 21- 54 crores. (Since
the rice of superior variety is sold more or less at its economic price,
it has not been taken into account in working out the figure of off-
take).

48 The Committe pointed out that according to figures at page
220 of the Audit Report (Civil), 1968 from 1947-44 to 1964-65 the
total loss on foodgrains transactions amounted to Rs. 1,98,61,59,861
and after devaluation, the total loss per year (in the form of subsidy)
en foodgrains would almost come to that amount, and desired to
desired to know whether the decision to give subsidy was taken after
teking these facts into consideration.

49. The witness thought that Government were fully aware of
the financial implication of the decision to maintain the price but he
sated, “I do not know whether .the specific point wag brought ito
their motice®

.



410. The Committee note that as against an amount of Rs. 3394
sreres spent on subsidising supply of foodgrains in 1964-85, the amount
of estimated subsidy in 1966-67 would be Rs. 106.84 crores. ‘Based on
fhe estimated quantitios supplied in 1966-67, the amount of Subsidy in
the year 1967-68 would be Rs. 191:89 crores. The fact that the am-
eunt of subsidy is expected to increase to Rs. 191-89 crores in 1967-68
as against Rs. 33.94 crores in 1964-65 is sigmificant.  Part of this rise
might be due to increase in the import of foodgrains byt most of it
is due to devaluation. In view of the fact that huge amounts of sub-
sidies are likely to be given to the supply of imported foodgrains, the
Committee can hardly over-emphasize the nccessity of devising ways
and means to increase indigenous production of foodgrains and cut-
ting down the imports,

4.11. The Committee also note that the issue price of imporied
wheat was raised from Rs. 48 per quintal to Rs, 50 per quintal on
15th November, 1865, on the grounds that there should be some rela-
tionship hetween the price of indigenous as well as imported wheat
and other foodgrains. Further the increase of price in wheat wonld
help to lessen the pressure on Government stock and it was the inten-
tion of the Government to get some money for the agricultural deve-
lopment. They, however, regret to note that this scheme which was
used as one of the justifications for the increase in the prices of whent
was “never worked out or organised.”

4.12. The Committce no.e that in 1964-65, Government reviewed
their policy in regard to subsidy, and decided in the contex: of the
food situation then prevailing that the subsidy should gradually
abolished. In the context of devaluaiion, the prices of foodgrains
have increased considerably, but Government decided to maintain the

- prices at the level they existed immediately before the devaluation.
The position, therefore, is that Government wonld have to ‘subsidise
foodgrains to a very considerable extent, for a considerable period of
time.

4.13. The Committee were informed that prior to 1st January,
1865 freight charges for wheat carried in American and Indian bottom
were paid in rupees and for other vessels in foreign exchange.
Since Ist January, 1965 payments for American vessels also were
being made in dollars. The Committee were further informed that
50 per cent of the wheat was carried in American ships and out.of
the rest the Indian share was about one per cent. So far as the
PL 480 supplies were concerned, there was a condition that 50 per
cent of the cargo should be in U.8. bottoms if they were available.
Government had all along beerl making efforts to encourage Indian
vessels and affer providing 50 per cent of the cargo to the Amerfcan



Ships the Chartering Organisation in the Ministry of Transport on
prin-iple gave preference to the Indian ships. The difficulties in
this connéction were that some of the Indian ships did not ply on
these lines and the offerings had been very poor partly because!the
number of ships were not sufficient. The Ministry of Transport were
exsmining » proposal for acquiring large size tankers so that some
of ‘the grains could be carried in Indian bottoms.

4.14. From a note furnished by the Ministry the Committee find
that during January. 1963 to May, 1966 the total smoun. of freight
charges paid in dollirs to foreign shipping ccmpanies for the import
of foodgrains amounted to *Rs 917.30 lakbs. The Committee regret
to learn that the percentage of imported foodgrains carried in Indian
bottoms is negligible. resulting in heavy payments of freight charges
in foreign exchange. The Committee hardly need reiterating the
urgency of conserving the much-needed foreign exchange which is
now being spent for carryving foodgrains on foreign ships. The
Committee would like the Ministries of Food and Agriculture and
Transport to make special eflorts to improve the position in this re-
gard. They would also like to be informed of the progress in this
gard. They would also like to informed of the progress made in ac-
quiring the tankers and also the extent to which the off-take of
cargo by Indian ships has been augmented as a result thereof.

4.15. As regards demurrage, the Committee were informed that
under the Charter party term: ¢ the cargo was cleared from the
ship, before.the specified peric. he consignee earned a despatch
moncy and in case it was delayed. demurrage had to be paid. The
demurrage and despatch figures for 1963-64. 1964-65 and 1965-66 were
as under:

Demurrage Despatch money
) paid earned.
in lukhs of rupees)
Rs. Rs.
196365 . . . 8 65 28-60
1964-65 . . 5100 32.53
1965-66 . . 1690 s1-86

4.16. Asked whether any help was taken from the Government of
USA for unloading foodgrains from ships more expeditiously and if
so, the expenditure incurred thereon, the witness stated that to
achieve this end the Ministry had taken various measures. Apart

“Aczoeding 10 Autic this figure should be R;. 956-45 lakhs.
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from importing a large number of machines from America, Switzer-
land and UK for handling foodgrains from ship to the shore, the
arrangements within the ports were improved for expeditious hand-
ling, bagging and stitching of bags. As a result of all these measures
taken in Bombay, Calcutta and Madras, on an average more than one
million tons of foodgrains as against 500 to 700 thousand tons per
month were handled. At the instance of the Committee, the witness
agreed to furnish the total cost of machinery imported from America,
Switzerland and UK for quick handling of foodgrains from Ships
to Shore.

4.17. From the note furnished by the Ministry the Committee find
that during the last two years grain handling machinery worth
Rs. 13938 lakhs were purchased from USA, Switzerland and UK.
In addition, the Government of Switzerland had given a free-gift of
machinery worth Rs. 2868 lakhs.

4.18. The Committee are glad to note that as e result of the energe-
tic steps taken by the Ministry, the position of clearance of food-
grains at the ports has improved considerably and during 1963-64 to
1965-66 the total amount of despaich money earned (Rs. 112.99
lakhs) was more than the demurrage paid (Rs. 76.55 lakhs).

4.19. The Committee would, however, like to stress that not only
the progress should be maintained but also efforts should he made
to reduce the demurrage charges further, '

4.20. The Committee invited the attention of the witness to a
news item wherein it was stated that out of 14 samples of atta taken
from the Delhi Flour Mills, 9 were found to be adulterated and de-
sired to know what steps had been taken in this connection. The
witness stated that in these cases the mills did not clean the dirt
which was originally in the wheat and the samples were drawn by
the inspectors of the Ministry of Health under the Food Adultera-
tion Act and if the samples did not conform to the gtandards the
Ministry of Health launched prosecutions. So far ag the Department
of Food were concerned their own inspectors collected the samples
and prosecutions were launched under the Essential Commodities
Act or under the Licensing Act where the samples did not conform
to the specifications.

4.21. Asked whether it was only the responsibility of the Minis-
try of Health to supervise the flour mills to ensure that there wasg no
adulteration and the standard quality afta was produced and mar-
keted, the witness stated that his Ministry also shared the respon-
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sibility slongwith the Ministry of Health. Since retaining was in-
troduced, they had been drawing samples of wheat products from
various mills, and wherever they had been found to be below speci-
fications, action had been taken against the parties concerned. From
1st July, 1966, the distribution of wheat products had been faken over
by the ECI. As soon as the product was ready in the mill a sample
was drawn and examined. If the sample did not conform to the
specifications, the product was not released for consumption. Prior
to this period, the Department of Food collected samples and action
was taken against parties where the samples were below specifica-
tions. The Secretary of the Deptt. however, conceded that during -
this period, the check exercised was not of the same degree (as at
present) for the mills used to distribute the wheat products either
through the nominees of State Governments, or disposed them of
in the open market and there might have been scope for adultera-
tion. In reply to a gquestion, the Committee were informed that
except, in stray cases, there was no evidence at all to show that im-
ported wheat was injurious to health.

4.22. The Committee regret to note that even though the Ministrics
of Food and Health exercise supervision and check against adultera-
tion yet ninc out of fourteen samples drawn from the Delhi Flour
Mills were found not conforming to the specifications laid down as
the mills did not clean the dirt which was there in the wheat. The
~ Committee were informed in evidence that prior to ist July, 1966,

"Subervision and check” excercised was not of the same degree.
The Committee are glad to be assured that from 1st July, 1966 a very
strict check is being maintained on the products marketed by the

Miils.

4.23. The Committee suggest that the Ministries of Food and Henalth
should carefully check up and if necessary tighten their procedure
further with a view to ensuring that adulteration is eliminated and
that the products supplied to the public at large are genuine and pure,
. The Committee would also like to know the action taken agains: the

flour mills whose samples were found defective in this case.

4.24. The Committee would also like to be informed of the number
of adulteration cases which were dealt with by both the Ministries
_ during the last one vear and out of them how many cases were
brought to the notice of the Ministry concerned by the public and
the nature of the action taken against the respective dealers.

4.25. On being asked whether the quality of rice from Andhra
which gave out foul smell was checked, the Committee were infor-
med that F.C.I. which was purchasing rice in Andhra got the quality



of rice examined by their technical experts before purchase and in
fact the millers were complaining that large quantities were being
rejected. The process of making rice out of paddy was being
modernised and it was hoped that it would not omit any bad smell.
The Government were examining how the production of the machi-
pery needed for a new technique invented by CFTRI, Mysore for
processing paddy could be accelerated.

4.28. The Committee would like to be lnformod of the action takem
and the results achieved in this matter.

4.27. The Committee desired to know whether the Ministry had
found out for how long the wheat imported from America was stored
in their godowns; how long it took to reach India, and for how long
it was stored in godowns in India before it was given to the consu-
mers. The witness stated that since 1963, foodgraing were being
distributed to the States as and when received and very little re-
mained in the godowns. On the voyage it took six weeks. Every
consignment received was examined for the proteins it contgined
and it was found that the grains were absolutely sound and they had
undergone storage for not more than two years in USA. The stocks
in USA having been depleted, the grains received were mostly
fresh. The deterioration in godowns was very negligible and the
percentage was falling.

4.28. As regards'the despatch advices and sale accounts referred
to under the sub-head of the Audit para, ‘Sales’ the witness stated
that there had been a visible progress in this direction. Out of the
total amount of Rs. 3.31 crores outstanding for the period 1961—684
against despatch advices, the present outstanding was Rs. 3-38 lakhs
and so far as sale accounts were concerned the outstanding wa-
Rs. 5591 lakhs.

4.29. While noting with satisfaction the progress made by the Min-
istry, the Committee hope that the present arrears would be liquidat-
ed completely without any undue delay and that such heavy arrcars
would not be allowed to accumulate in future. )

(B) Losses in distribution

4.30. The closing stock of 7-63 lakh tonne includes 025 lakh
tonnes of storage losses awaiting regularisation (besides 008 lakh
tonne written off during the year) and another 0.23 lakh tonnes of
damaged foodgrains wvalued at prices applicable in sound ’ grain.
There is no consolidated record to show the year in which the storage
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Josses umung' srisation were noticed or when the fnodgnms
fot dainaged. In the absence of this record, it is not possible to as-
certain whether effective and prompt action is being taken for the

regularisation of the storage losses and for the disposal of the dama-
ged foodgrains.

4.31. The Committee were informed that previously at the depot
and the regional levels acgounts were not being maintained separa-
tely and from year to year. Instructions had now been issued to
maintain them accordingly and the Regional Directors were main-
taining consolidated registers which gave a clear picture of the losses
and the years in which they occurred The Chief Pay and Accounts
Officer was requested 16 maintain these records and statements
were beind received regularly. He however. added that a greater
follow-up was required tp ensure that these losses were investigated
and regularised quickly. After the matter was considered by PAC
in 1965-86, some cells were created in regions like Calcutta where

the performan~e was not satisfactory. The progress since then had
been significant.

4.32. The Committee hope that the Ministry would continue to
make energetic offorts to reduce storage losses, as also in regularisa-
tion of the losses where they have taken place.

(c) Physical Verification.

433. (i) Normally, the stock in each depot should be verified
physically -at least once a year. The following table would show
that this requirement was not being observed: —

No. of No. of

depots handled depots subjected
by the hysical
Department v cation
1962-63 . . . 203 189
1963-64 . . . 182 81
1964-65s . . . 156* 148

[,

*Included 2 depors opened du ing ' g6y-65

’
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(if) There had been considerable delay in the regularisation of
Joases noticed as a result of physical verification, as shown below: —

Toal Total Balonce

loss loss re-  awaiting

noticed regularised regulari-
so far sation

{Nov. 1965)

.. {In tonnes)
1962-63 . . . . . . 10,93§ . 2908 8,027
1963-64 . . . . . 2,020 214 1,806

1964-65 . . . . . 2,398 57 2,348

4.34. The Comm‘ttee desired to know the reasons for not subject-
ing all depots to physical verification every year in accordance
with the existing instructions, the position for 1965-66 and the
reasons for the inordinate delay in regularising the losses. The
witness stated that with regard to the position for 1965-66, out of
138 depots 135 were physically verified in that year. QOut of the
three remaining depots, in the Central Storage Depot at Kalyani,
Calcutta, though the work had started in March, 1968 it was held
up due to disturbances and was completed in April, 1966. In case
¢f the remain.ng two depots at Basti and Kandla the work could
not be completed due to some dispute with the contractors regarding
the Supply of Labour for this purpose. The physical verification of
llasti depot started in March, 1966 and was completed in April, 1966.
As regards the Kandla depot the physical verification was expected
t> be completed shortly. Explaining why only 8] deputs out of 182
wvere checked in 1963-64, the witness stated that during that year
the system of physical verification was decentralised and due to
some difficulty of placement of staff et~, the work could not be

started in time. The work was, however, completed in the next
vear.

4.35. The Committee desired to know whether the Department
tould not try to implement the recommendation of PAC that physical

**The to1al shorwage nouced sithe time of physical verification as no 31 March,
1963 was yeported to be 16,131 tonnes, which included a shortage of 3,062 tonnes
wheady e.iting at the time of the physical verication, it has been stated in January,

1966 that out of the balance 13069 tonnes, the real loss esiablished after issue of
stocks was 7,873 tonnes. ’
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verification must be done by independent authorities, in respeet of
depots which were not handed over to FCI so far, and whether
they would not like the Corporation also to follow this healthy
practice. The witness agreed to implement the recommendation of
the Committee in regard to the depots under their control and as
regards these under the FCI, he stated, “they have their own

arrangements.”

4.38. Explaining the proces: of regularisation of losses the witness
stated that all the losses that came to notice in the various depots
were thoroughly investigated with a view to fixing the responsi-
bility for losses arising out of negligence of the contractor or the
officer. After thé investigations were completed thé losses were
either passed on to the contractor and recoveries were made or they
were written off. When the recoveries were made and writing off
took place, the losses were shown as having been regularised. The
latest positon regarding reguarisatiom of losses as a result of physi-
cal verification for the period of 1962-63 10 1964-65 was as follows:

Yeur Qty. of losses Qty. of losses

regularised still to be
to date regularised
tonnes tonnes
1962-63 . . . . . 8682 1487
1963-64 . . . . . 1061 431
1964-65 . . . . . 795 970

4.37. From a note furnished by the Ministry the Committee find
that the number of depots which are still under the control of the
Deptt. of Food is 84.

4.38. The Committee are giad that the Department of Food have
agreed to entrust the work of physical verification in regard to the
84 depots under their control to independent authorities as sueggested
by the Committce earlier. The Committee feel thit in regard te
the remaining depots which have been transfrred to FCI, ' the
Department sheuld impress upon the Corporation to follow the
healthy practice of verifications being done by the independent
authorities. They are glad to note that there has been some
improvement in regularising the losses noticed as a result of physical
verification. They hope that the Department would improve the
sdministrative machinery further so that the time taken for regulas-
ising the losses for a particular year is reduced. The Department
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| sheuld examine whether a time limit could not also be fixed for the
dispobal of such cases.

(d) Transit losses:

4.39. (a) There is no consolidated record to show the quantum
of transit losses which awaited regularisation at the end of the yean
and the year in which they occurred. ’

(b) The number of cases of losses in transit in'respect of which
claims lodged with the Railways were pending as on 31 December,
1964 was 5791, involving an amount of Rs. 40.38 lakhs; they were
reduced to 3157 case involving an amount of Rs. 2254 lakhs im

October, 1865. as shown below:—

Year No. of Amount
Clscs *

— PN -

{In lakhs of rupeces)

- v

1960 . : : 1é 087 ‘
1961 . . . 22¢ 0-43
1962 . . . 234 1°54
1963 : : - 762 325

19064 . . . 1,820 16- 4

The remaining 2,634 cases were settled as follows :—

No. of Amount ‘
cases involved Remarks

(In lakhs of rupees)

(1) Claims dropped 1,097 574 These cases are reported te

by Railways include:—

(a) 140 cases involving Rs. 0-81
lakh™ relating to shortage of
complete bags, which the De-
partment agreed to adjust
sgainstithe bags delivered in

: excess by the Railways at

different destinations ;

(8)Iclaims for damages by wet/
cutftorn bags repudiated by
the ; Railway~-because of the




.1“

l':lo. of Accounts .
cases » [nvolved Remarks
(In lskhs of rupees)

non-compliasnce by the De-
panment, of the reguircment
regarding the provision of
dunnage near the wagon door.
It has been stated that an
agreement had been reached
with the Railways by which
the Department agreed not
toprefer claims for  losse
through the wagon door cre-
vices because of the non-
provision of dunnage ; and

{¢) untenable claims prefered

. by the Depotr Officers.
(1) Missing wagons 81 9'%4
subscquently traced/
connected.
(s7) Claims accepted The total amount for which
by Railways (in- © 1,456 2.56 liability was accepted by the
cluding those  ac- Railways has not been worked

cepted partly.) out.

4.40. The Committee were informed that so far as the consoli-
dated records were concerned, they were being maintaind at the
depots and they were reported to the Department through monthly *
statements which also related to transit losses. As against 3157
pending cases involving an amount of Rs. 22,54 lakhs as on 31st Oc-
tober, 1964 the present figure was 1729 and the value was Rs. 13.53
lakhs. The year-wise break up of the pending cases was as under:

196063 cases involving an amount of Rs. 1,000.

196162 cases involving an amount of Rs. 18,000,
1962—58 claims involving an amount of Rs. 17,000
1963—330 claims involving an amount of Rs. 99,000.
1964—1276 claimg involving an amount of Rs. 12.18 lakhs.

441 The Committee pointed .out that according to Audit 575
cases involving a total amount of Rs. 2.84 lakhs for the period upto
1962 were pending for more than 3 years and desired to know the
latest position. The witness stated that the figure for the period
up to 1963 had come down to 453. When pointed out by the Com-
mitlee - that - not -much improvement was done, the witness stated
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that some of the old cases were rather complicated and they were
trying their best to get rid of them as soon as possible. Asked whe-
ther any limit could be fixed for transit losses, the Committee were
informed thiat no I'm t cithe; maximum or minimum had been laid
down for this purpose. The moisture content in the foodgrains
varied largely ie. in the case of imported foodgrains the moisture
content varied between 10 to 14 per cent and in the case of indigenous
wheat the variation was between 11 and 16 per cent. Every bit of
loss' was investigated. As regards the losses through the wagon
dour crevices for non-provision of dunnage. the witness stated that
a deliberate decision was taken in 195657 that the Ministry of Food
would not provide the dunnage i.e. bags filled with cinder or hay to
cover up the crevices of the wagons to prevent damage and they
would not raise claims against railways on this account. The Rail-
ways would also not reimburse any amount for the damage caused
for non-provision of dunnage. The decision was taken because it
was felt that the cost of providing dunnage would be far in excess
of what was being lost on this account. He added that the cost of
providing dunnage would be Rs. 39 lakhs on the total movement
of foodgrains now taking place whereas the maximum loss due to
damp or loss through crevices might be about Rs. 19 lakhs.

4.42. In reply to a question, the witness stated that they had not
received persistent complaints from flour mills that there were
shortages in the quantity of whest supplies to them. In respect of
<ases where there were wide variations in the quantity of wheat
supplied and those received, investigations were made.

443 The Committee feel that the Ministry should sort out very
difficult cases which are pending disposal for a long time and take
them up at a higher executive leve] of the other Ministrv for dis-
posal. Inter Ministerial talks should be held at regular intervuls to

settle cases instead of allowing the Government machinery to pursue
them in a routine manner.

4.44. As regards the disposal of damaged foodgrains, the witness
explained to the Committee that these foodgrains were classified
under two heads i.e. “Substandard grains” which were fit for human
consumption but were not up to the specified standard and “Damaged
grains” which were unfit for human consumption. The variety of
foodgrains classified as “damaged grains” were of two kinds—one
fit for issue as cattle and poultry feed and the other unfit for any
consumption and fit only for industrial use. Sub-standard food-
_grains mainly comprised rice and were brought up to specifica-
tions by polishing it. Out of 23,000 tons of damaged foodgrains
which were pending disposal referred to in the Audit para,
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only sbout 10,000 tons were really damaged grains and the rest were
sub-standard grains which were polished and issued as pood rice to

sonsumers.

445. Asked how the Government ensured that the ‘“‘damaged
food grains” which were un fit for human consumption did not go
back to the consumers, the witness siated that these foodgrains
were not auctioned but supplied after inviting lunited tender
because the Department wanted to keep a track on the issue of these
stocks to particular individuals so that the officials of the Depart-
ment could watch the disposal of that stock. Such fondgrains as
were fit for cattle feed were disposed of only to registered parties
%0 be manufactured into cattle feed and the Governmen: ensured
that the parties cincerned had the cattle or poultry for which they
utilised the grains and the firms were of repute. The witness felt
that there was little possibility of damaged foodgraing sold for cattie
or pouliry feed being misused for human consumption and the
Government relied on the pood name of the firms to whem they
were given. He however, conceded that Government did not have
any tangible check or control over these firms. Huwever, a decision
was subsequently taken to supply foodgrains fit for cattla feed or
poultrv feed to Animal Husbandry Departments of State Govern-
ments for issue a< cattie feed and poultry feed and the Ministry had
entered into a running contract with the Governments of West
Begal, Maharashtra and Bihar.

446. The Committee regret to note that with no tangible control
on private firms the Government continued to supply damaged food-
grains unfit for human consumption to the private firms for being
used as cattle or poultry feed. The Committee cannot help feeling
that the system was defective in as much as the possibility of the
misuse of such foodgrains could not be ruled out. They are,
however, glad to note that the procedure has since been changed
and such foodgrgins are now to be supplied only to State Govern-
ment agencies. In this connection. The Committe: hardly need
emphasising the paramount need to exercise utmost care in the dis-
posal of such foodgrains and to adopt such foolproof methods and
introduce such stringent measures to ensure that these foodgrains
are not utilised for being mixed with grains meant for . haoman
sonsumption. ‘

Transfer of work to Food Corporation of India:
447. (i) Consequent on the formation of the Food Corporation of '

India -on | January, 1965, 18 depots in the Southern Region were
made over to the Corporation along with stecks with effect from
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1 April, 1965. The basis of recovery of the cost of the Government-
ewned godowns from the Corporation had not been decided till
December, 1965,

448. As regards the stock of wheat and rice made over to the
Corporation with the transfer of the depots, orders were issued by
Government in June, 1965, fixing the rates to be charged {from the
Corporation. These rates which also applied to wheat and rice to be
supplied to the Corporation after the transfer, up to 30 September,
1965, were the issue rates of foodgrains reduced by an element to
cover the expenditure likcly to be incurred by the Corporation on
hand! ng, inland freight, rent of godowns, establishment, interest on
capital, and storage losses, etc. As the issue rates include an ele-
ment of subsidy by Government, the transfer of stock at rates lower
than the purchase price involves i hidden subsidy to the Corporation
and requires a vote of Parliament.

4.49. (ii) A test check of the accounts of 14 depots out of the
depots transferred to the Corporation showed that the closing stock
of foodprains in the godowns as shown in the accounts included a
total storage loss of 10,858 tonnes awaiting regularisation at the time
of transfer. A further shortage of 1,435 tonnes was noticed at the
time of actual transfer of the stock to the Food Corporation. The
losses had not been regularised till November 1865.

450. Asked whether the basis of recovery of the cost of Govern-
ment-owned godowns from she F.C.I. had been decided, the witness
stated that so far as the godowns which were transferred to FCI
with effect {rom 1ist April, 1865 were concerned, it was decided in
«consultation with the Ministry of Finance that the basis of recovery
from the FCI would be the book value of those godowns. The book
value was assessed at Rs. 513 crores and out of this Rs. 5 crores had
been provisionally recovered from the FCL .

4.51. The Committee were also informed by Audit that the Min-
- istry had informed them that the FCI was required to supply food-
grains at the issue price fixed by the Government to the state
Government at the issue price fixed by the Government to the State
Governments and others and for this purpose a rebate was allowed
%o cover the incidental charges. According to Government, there-
€ore, there was no question of obtaining a vote of Parliament. The
Committee desired to know, if the FCI had to sell foodgrains at.
certain prices fixed by Government and as a consequence thereof
suffered a loss. whether it was not reasonable that the loss should
be shovn in the books of FCI which could be subsidised by Govern-
aent under a proper vote of Parliament and also whether Govern-
ment had considered the recommendations of PAC contained in para
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6.49 of their 41st Report. The witness stated that Government were
using FCI as their agent for passing on the subs.dy t; the consumers.
The subsidy was being shown as trading loss. When the work of
distribution was vested with the State Governments no such obje:-
tion had been raised. The Ministry were issuing foodgrains to FCI
at their issue price and were deducting a sum of nearly Rs. 3 per ton
which they had incurred us incidental expenses. Thr witness
further stated that the recommendation of the - Committee was
considered in consultation with the Ministry of Finance and they
thought that the recommendation could be implemented after the
entire work was transferred to FCI. He however added that the
reply of the Ministry in regard to the Committee’s recommendation
had been returned by the Audit and the Ministry were examining
the matter further and they might revise their stand on this issue
in view of the points raised by Audit-

4.52. The Committee in para 6.49 of their 41st Report had recom-
mended that the stocks transterred to the Food Corporation should
be shown at the cost price of the Ministry and the subsidy given
shown separately. The Committee regret to note that the Ministry
have not yet seen their way to implement this recommendation.

4.53. The Committee would reiterate their recommendation made
in para 849 of their Forty First Report (Third Lok Sabha),

Central Food Storage (vodoums--Para 100, Pages 108—110

47 The ‘epartment of Food has been compiling, periodically,
the siv :tics regarding the capacity of the godowns cwned by Gov-
ernment and of tho ¢ hired at vatious places in the country for stor-
ing imported as well as indigenously procured food-grains. Accord-»
ing to these gtatistics, the capacity of the godowns (hired and owned)
and the effective vacant space in the godowns at the end of each half-
year, during the three years ending 30 June, 1964, are given below: —

(In lakh tones)

Capacity  Capacity Total

Half-year ending . of hired of owned Toal  effective

godowns godowns vacant

space®
June, 1961 . . 18-287 6-512 24°799 0296
December, 1961 . . 18-700 7626 26326 2-558
June, 1962 . . . 16:830 10260 27-080 5-§10
December, 1962 . . . 13-630 11-880 25-$10 4°740

June, 1963 . . . (Not available)

ber, 1963 . . . 11°900 17-030 28-930 4°520
June, 1964 . 10°900 17-8¢0  28-7s0 14-920

“éfixctudes (1) Capacity ,Operationally unusable ™,
(H) Vacant space *not avail for sortage of foodgraims™,

»
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(A) The following table shows the position of godowns in the Cal-
cutta Region:—

(In lakh tonnes)

Haif-year ending Capacity Capacity  Total Towal  Percent-
of hired of owned cffective age of
godowns  godowns vacant vacant

space space
{excluding

space
operationally
unusable)

June, 1962

S 90 0-s8 654 3-03 47
Docember, 1gne 5 0 1-o7 61y T 18
Juns. 1963 478 140 615 T 12
D.cember, 1963 467 141 60 0R 2-29 18
Tune, 1964 436 1.84 620 340 55
Deoomber. iung . 232 1.83 416 2:30 55

Government held the view (December, 1965 that, in view  of
certain basically uncertion conditions of food-grains operations, it
becomes extremely difficult to release hired accommodation  even
though it mayv not be fully utilised over certain periods.

4.55. (B) The following cases of expenditure incurred on godowns
wh:ch remained vacant for long periods were noticed by Audit:—

(3" Hired godown at Liwrence Jute Mills, Chengail (Caleurta)

Totil grorage capacity .. 72,000 tonnes
Monthly em .. Rs. 68,123

Volume of stozk stored from July, 1964 3 tonnes of foodgrain
to June, 1955 sweepings.

In February, 1964, instructions were issued by the Ministry to
the Regional Director of Food, Calcutta to vacate the godowns with
effect from 1st July, 1864. This decision was taken as—

(i) the godown was fed by rail only and the Railways had not
agreed to serve the railway siding beyond 30 June, 1964;
and - .

(ii) a considerable quantum of space was reported by the
Regional Director, to have been lying vacant for quite
some time in the godown. (The maximum stock stored

1738 (Aii) LS—8.
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in this godown ranged from 40,322 tonnes to 26,047 tounes
during January to September, 1963, and from 19,041 tonnes
to 10,403 tonnes during October, 1963 to January. 1964).

4.56. These instructions were subsequently withdrawn in June,
1964 as the Railways were repurted to have agreed to serve the giding
for a {urther period of once year upto June, 65, provided movement
was organised in blpck rakes; the Commissioner for the port of
Calcutta had, however, earlier indicated in March, 1963 the unwork-
ability of the movement in block rakes and the Regional Director
had, 'n June, 1964, reported the availability of surplus storage capa-
city of one lugh tonnes in other godowns.

4.57. The godown was actually surrendered from 30 June, 1965.
During the one year pericd of extension, the godown remained
practically vacant. The infructuous expenditure caused as a result
of the decision to extend the tenancy of the godiswn by one year
works out to Rs 9-51 lakhs, comprising rent (Rs 817 lakhs) and
pay and allowances of the full complement of staff engaped in this
godown (Rs. 1'34 lakhs).

4.58. The Committee puinted out that the very fact that the vacant
space continued to be very large indicated that the asse:smoent of
requirements was not realistic ag a result of which Government
continued to incur huge expenditure on hired godowns which could
be surrendered on the availability of Government owned g downs.
The witness stated that the operation of food-grains and working
out the storage capacity suffered from certain uncertain conditi ns
vtz.,, what would be the crop like, what would be the procurement,
what would be the quantum of imports etc. The Government could
not take any chance in this matter and they had to ensure that
certain good storage capacity was maintained at all timeg for build-
ing up a buffer stock to maintain the prices in times of emergency
and to counteract the trends of the market.

4.58. Referring to the godown mentioned in the Audit Para, the
Committee pointed out that Government had the power under law
to requisition godowns at short notice. The witness stated that such
powers were available under the D.ILR. and added. “We did exercise
powers under the Defence of India rules where we can get godown
quickly, but the powers are no longer available. Under the normal
Acts, acquisition of godowns was a time consuming process. He also
added that in the port towns like Calcutta, the godowns were badly
required hy private parties. If Government had given up these
godowns and the private parties had started utilising them, it would
have been extremely difficult for Government to get them vacated.
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4.60. As regards the hired godown at Lawrence Jute Mills,

Chengail

(Calcutta), the witness s:ated that the decision was taken

to vacate the godown on Ist July, 1964. It was ther decided to
extend the lease of this godown provided the railways agreed to
serve the railway siding for one year more. The witness inter-lia
gave the following reasons for extending the lease:—

(i)

(i)

(iti)

tiv)

(v)

the railways had agreed to serve th: railway siding for
one vear more provided movement was organised in block
rakes;

it was the expectation of the Railway officer of the Deptt.
that it might be possible to persuade the Calcutta Port
Commis::oners to allow the loading of wagons in block
rakes;

the Port Trust had consistently put forth the difficulty of
loading block rakes but subsequen.ly they prrmitted load-
ing of box wagons against which they were opposed
initially; ,
under PL—480 agreement of 1960 a total of 16 million tons
of fuodgrains was to arrive mn India and it was not possible
to foresee the off-tuke which depended on the character
of the season. By September, 1963 a buffer stock of about
2 mullion tons of wheat and certain quantity of rice had
been built up. The off-take had suddenly gone up from
200 300 thousand tons per month in November, 1863 to
700 8300 thousand tons in March, 1965, Fluctuation of stock
could not be predicted and they had no control over it.
Government followed as twofold policy of constructing
godown on the one hand and reducing the number of hired
gudowns on the other. But there was a point beyond which
it was tnhought by the Ministry to be unwise to give up
hired actommodation because it was difficult to foresee
when the accommodation would be required. So, the Min-
istry were forced to retain the godown though it was
known to them at that time that the retention of the
godowns in essene was infructuous. But all gopdowns were
not retained. A quarterly review was made and godowns
were being given up when it was felt that there was no
need to retain them;

In 1964 the stocks had gone down and it was decided that
the godowns should be given up. Then for a variety of
reasons it was felt that it would be more economical and
advantageous to give up smaller godowns scattered in the
city and retain this large storage space and this was déme.
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The storage space ¢ould not be used from July, 1964-08
because the oversll requirement of storage space in that
area did not necessitate the use of this godown.

The witness stated “whether it was Chengail or any other
place it would not have been used for most of the year,
because of fast turnover of imported grain stocks.”

4.681. The Committec desited to know whether the need for
godown space had increased 1n 1964 as compared to 1963. The wit-
ness stated that there was increase in total space, but the need for
hired accommodation was lessened during that period to the extent
to which the Government godowns had come up.  In 1964, the choice
before the Ministry was either 1o g've up 61,000 tonnes st rage capa-
citv in Chengail or keep »troage capacity in other small r godowns
sceattered in the city and the Minis ry had decid d that instead of
spending on staff, movement and so on over a number of scattered
goduwns, it would be better to operate the Chrengail depot even after
taking its difficulties into account,

4.62 Asked why.the Depot was given up, the witiess stated that
the position in 1865 was completely diff 'rent from what it was in
1864. In 1865 certain basic changes had occurred. Chengail was
not only used for grains coming in through decks, but olo for grains
meant for West Bengpal which wag moved from M P, ufter procure-
ment, About April-May, 1965, it was decided that rice movement
from MP. and Punjab to Calcutta weuld not take puce. In June,
1965 the Central Government touk a decisiun that the stocks meant
for Calcutta City were to be retained by the State Government
instead of the Centre and the Chengail Depot was g ven up on this
account.

4.63. At the instance of the Committee, the Ministry have furnish-
ed n statement showing the number of Government ocwned godowns
in cach State at the end of March, 1966, their capacity and the actual
quantity of {ood-grains stored in them, which is at Appendix XXIL

4.64. The Committee regret to note that an infructuous expendi-
ture of Rs. 9°51 lakhs was incurred for hiring a godown which remain.
od practically vacan! for a period of one year and that during that
period only 3 tonnes of foodgrain sweepings were stored there. )

4.85. From the statemen: (Appendix XXI) the Committee find
that as on 31st March, 1966 Government were occupying 432 godowns
out of which 228 were owned by the Government and 204 were
hired. The usable storage capacity of all the godowns together was
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17,42.232 metric tonnes and the vacant space was to the extent of
924,633 metric tonnes. The Committee also note from the facts
mentioned in the Audit Report that during June, 1964 and Deocember,
1964 (and subsequently in March, 1966) the percenlage of wvacant
space in Calcutta region was also as high as 55 per cent. The order
of February, 1964 to vacate the godown at Chengail was withdrawn
in June, 1964 under the assumption that the authorities would be
able to persuade the Calcutta Port Commissioners to change their
objection to organisc movement in block rakes. The act of persua-
tion seemed to have taken a long period and by the time the Port
Commissioners agreed to change their stand the utility of the godown
had ceased because of the decisions taken in April-May, 1964 that
movement of rice from Punjab and M.P. to Calcutta would not take
place and in June, 1%5 to the effect that food stocks for
Calcutta city .werc to bhe stored by the Sinte Government.
Despite .the arguments advanced during the coorse of evi-
dence regarding the practical difficulties in acquiring storage accom-
modation, the uncertainties involved in regard ‘o production, import
and off take of foodgrains, and the view of the Ministry that godowns
in port towns should not bhe given up casily, the Committee are inclin-
ed to infer that the Government were conscious of the fact that a con-
siderable space in the godowns was not being used gainfully for quite
sometime andithat thev were inclined to surrendee it In fa-t the
order of February, 1964 substantiates all these.  Not on'y tha!, the
Regional Director had reported in June, 1954 the availability of sur-
plus storage capacity of once lakh tonnes in other godowns., Accord.
ing to evidence the Depattment were alio aware that the overail re-
quirement of storage space in that area did no! necessitate the use of
the godown. It was stated in evidence “whether it was Chengnil or
any oiher place, it would not have been used for most of the year be-
cause of the fast turnover of imported grain stocks.”

4.66. Had it been so, the Committee feel that the Ministry could
have safely implemented their first order of February, 1964 without
any risk because the storage space at the port town was in reality no
problem at that time. The only redeeming feature in this case is that
the Department had surrendered some small godowns though subse-
quently with a view to retaining this big godown a: Chengail.

4.67. While the Committee agree that the assessment of the future
needs of storage capacily for foodgrains do rest on variable factors,
they feel that it is not wholly unpredictable and that such a reason-
able assessment should not be so difficult for a Ministry with years of
experience. The Committee are further surprised to find that Gov-
ernment prefer to pay rent for vacant godowns (unnecessarily under
the apprehension that once godowns are surrendered these would net
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be available again) even though they are not able to fully utilise the
sierage accommodation available with them. The Committee also
nete the fact that out of the usuable capacity for storage in the hired
snd Government owned gedowns, mere than 50 per cent of the
space ia not being utilised. They feel that in view of a
substantial storage capacity remaining wun.utilised year afier
year, and of the large expenditure on rent and mainten
ance of hired godown the whale matter should be exa-
mined afresh in deisil so that the Ministry are able to arrive at some
morms which would enable them tg9 work out their requirements more
realistically. The Ministzy should also explore the possibility of re-
ducing the number of hired godowns by making full use of the Gov-
enment owned godowns and also by expediting construction of Gov-
ernment godowns,

4.68. The Committee were informed that the State Ware Housing
Corporation took over the same godown at Chengail at 10 per cent
higher rates, Asked why the State Ware Housing Corporation did
not take over the godown from the Department of Food, the witness
stated that there was a time lag cof about two weeks. The State
Ware Housing Corporation negotiated with the party after the
Ministry had surrendered it. The Committee pointed out that in
this transaction the party had filed a suit against the Ministry claim-
ing a recovery of rent till the middle of 1967, and a sister Govern-
ment which had taken the same godown two weeks after it was
surrendered by the Ministry had to pay 10 per cent higher rent and
desired to know why a tripartite mecting could not be held to settle
the matter amicably. The witness stated that since the State Gov-
ernmcent was to handle their own stocks in Calcutta, it was treir
respensibility to find out the storage accommodation. If the S'ate
Ware Housing Corporation had approached the Food Deparimont,
they would have given the godown to them. In reply to a question,
the witness stated that there was no written enquirv from the State
Ware housing Corporation regarding the rent the D partment were
paying before taking over the godown though they m'ght have made
an coral enquiry about it. He further added that the Department
were contesting the claim of the firm fcr rent upto ¥967. He how-
ever, conceded that the question of holding a tripartite meeting did
not occur to them at that stage,

4.69. The Committec are unhappy about the way the Chengail
godown was surrendered. Despite the definite knowledge of the diffi-
culty of acquiring storage space in port cities and the fact that a
change in tenancy was likely to raise the hire charges, the Depart-
ment does not seem to have made any effort 1o ascertain from the
State Government whether they would be requiring the same godown,
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for the fulfilment of their responsibility undet the orders of June,
1965. As a resul! of this lapse, the State Government had to pay 10
per cent more for: the rental for the same godown just after two woeks
when it was hired by themi. With & little initiative and imaginative
approach ‘he Ministry could have helped the State Government to
save extra expenditure which they had to incur on the rental of the
godown.
ArnMyY PURCHASE ORGANISATION

{(A) Arbitration cases—Para 126—Page 139.

4.70. In respect of purchase of focdstuffs for Defence Services,
made by the Army Purchase Organisation, the contracts provide for
adjudication of d'sputes by a sole arbitrator appointed by the Secre-
tary to the Gevernment. The total number of cases pending arbitra-
tion as in August, 1965, was 67, of which 36 were those which were
referred to arbitration till the end of 1964: —

Year No. of pending cases
1957 . . . . . . . 1§
1959 . . . . . . . I
1963 . . . . . . . 1
1964 . . . . . . . 23

ToraL . 36

4.71. The outstanding 67 cases fall under the followmg catego-
ries: —

Amount
No. of (invioved in
cascs likhs of

rupees).

(a) Cases in which recovery of the

extra cost in rcepurchase is  still

due from the defauliing contractors 6 065
(b) Cases in which contractors have

disputed the recovery of extra

cost by Government . . . 35 8-89

{c) Cases of forfeiture of security
deposits, involving no extra cost
in repurchase . 12 0-86

(d) .Firm’'s claims for rc-»xmburscmcnt

of enhanced excisc duty at Rs. 184

per tonne as against Rs. 63-63 per

tonne actually allowed . 13 not known
(¢) Dispute regarding prices to which

the firm is entitled on withdrawal

of voluntary control over vanas- 1

pau etc. . .
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Cases pending in civil Courts —

4.72. 70 cases involving a total amount of Rs. 14-82 lakhs detailed
below are alw pendmg decision in the civil courts: —

[ —— o

No. of B Amount
Category of Cases cases invoved
(In lakhs of mpceu)

(a) Appcals agamst awards of arbitrators;
judgements of lower courts—

(i) By Government . . 20 . 2:78
(i) By contractors . . 21 7-83
(¥) Suits by Government 3 0°90
(¢) Suits by contractors . 2 0-58
(d) Cascs for declaration of arb:—
tration awards as rulc of the
court . . . . . 16 1-90
(¢) Miscellaneous . . . 8 083
Torar . 70 14 82

'Hm, mcludcs 13 cases of npurchaw in which rccuvexy of Rs 1 81
lakhs being the extra cost 1s pending. Some of the cases relate to
the period from 1948 to 1960

4.73. Giving the latest pos:itwon, the witness stated that out of 67
cases, only 26 cases were pending. Of these 26, in one case only
Government money was involved we., nearly Rs. 24885 and the rest
of them were claims by contracters against the Government. Out
of 41 cases, 39 cases had been decided 1in favour of Government and
2 cases had gone against. The total amount invelved in the second
ca.cgory of cases was Rs. 7333, As regards the 70 cascs involving
a sum of Rs. 14-82 lakhs pending decision in Civil Courts, 50 had been
pending in diflerent courts and for the rest 20 cases, the Department
had bcen able to get a decree for Rs. 75,214,

4.74. As regards cases under arbitration, the witness stated that
before 18G4, there was one arbitrator who used to work on these cases,
in addition to his duties in the Ministry of Law. Since 1964, the
Ministry of Law had appointed a whole-time officer for arbitrating
the whole series of these cases and he devoted his entire attention
to this work only.

4.75. Giving the details of the functions of Army Purchase Orga-
nisation, vis-a-vis the Ministry, the witness stated that the organisa-
tion was set up to make purchases to meet the food needs of the
Defence Services. At that time it was thought that the Ministry of
Food would be in the best position to discharge these functions and
a plausible reason of its continuance in the Ministry was that a sizea-
ble percentage of the total purchases made by this organisation related
to foodgruins or food stuffs. For other stores required by the Defence
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Services, thte DGS&D made the purchases. The organisation made
purchases for the whole of the country and the purchases made/
to be made for the period 1962—67 was as under:

Year (Rs. in crores)
T 1962-63 . . . . . . 19-76
1963-64 . . . . . . 3153
1324—22 . . . . . . 3232 .
1965-6 . . . . . . .
1966-67 . ) . . . ) 46-00 (estimated)

4.76. Asked how the Ministry was particularly helpful to the Army
Purchase Organisation. the witness stated “some Ministry has to do
this work.” He also added that it was his presumption that the
Defenze Services did not want to set up a separate organisation to
deal with this matter, though he conceded that there was no special
advantage for this organisation being under the Department oi Food.

477. Even though the Army Purchase Organisation has been
functioning ns an appendage to the Depit. of Food for a long time,
the Committee find from cvidence that there is no special advaniage
for this organisation being under the Deptt. of Food. In view of .
this, the Committee suggest that the question whether the present
arrangement should be allowed to continue or whether the Army
Purchase Organisation should be takon over by the Ministry of

Defence, may be jointly reviewed by the Ministries of Food and
Agriculture and Defence.

4.78. The Committee desired to know the details of the 13 cases,
which were pendnie arbitration where firms had claimed reimburse-
ment of enhanced excise duty at Rs. 184 per tonne as against Rs. 63.63
per tonne. The witness stated that when the contract was entered
into, the price included a duty of Rs. 120 on ground nut oil and
Rs. 200 on Vanaspati (finished product) making a total of Rs. 320, per
ton. Subsequently the excise duty on Vanaspati was increased from
Rs. 200 to Rs. 384 while the duty on ground nut oil was completely
abolished. The contractor claimed that he should be paid at the rate
of Rs. 184 per tonne being the difference that was leviable on finished
product at the time of entering into the contract and after the new
duty that was imposed because according to the contract any increase
in excise duty was payable by Govt. The Dept. on the other hand
contended that the duty of Rs. 120 having been abolished already the
extra amount, if any, to be paid by the Department was to the extent
of about Rs. 63-63 which was supported by the Essential Com-
modities Price Control Order which specifically indicated that

after the duties were revised the excise duty payable would be
Rs. 63.63 paise. ;
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4.79. Since the cases are before an arbitrator, the com-
mittee would like to be informed of their results in due course.
(B) Delay in recovery of Extra cost.

4.80. Recovery was also pending till October, 1965 of extra cost of
Rs. 1.96 lakhs in respect of 11 cases of repurchase made up to 1964-65.
Of the pending cases, 7 involving Rs. 1" 45 lakhs relating to the period
up to March, 1964, which included 6 cases involving a recovery of
Rs, 1'41 lakhs pending since 1862-63 from a firm of Jammu and
Kashmir which had been recommended for the award of contracts
by the State Government but which had failed to make any supplies.
This firm had also not deposited the amount of Rs. 21,875 as security

deposit.

4.81. The Committee were informed that out of the 11 cases involv-
ing a recovery of Rs. 1.98 lakhs, 2 cases had been finalised involving
an amount of Rs. 7,450, and Rs. 502 and 3 other cases were pending
before arbitration. As regards the case of the firm of Jammu & Kash-
mir, referred to in the Audit para, he added that owing to the
‘Chinese aggression, there was an extra demand for canned fruits,
vegetables etc. for the defence forces. Since the demand could not be
met from the existing sources, references were made to all State
Governments. The Government of J. & K. had recommended this firm
and on this basis, the Department had placed an order on the firm for
Rs. 5 lakhs for supply of fruits and vegetables. The firm never exe-
cuted the order nor did they deposit the security money. The where-
abouts of the firm were not known to the Department and it had
gone out of business. Under the present circumstances, the Depart-
ment were trying to get an award from the arbxtrator and execute it
as soon as the firm could be located.

4.82. It is unfortunate that out of 11 pending cases action could
be taken by Government so far in regard to 5 cases only. The
Commitiee suggest that expeditious action should be taken in other
cases also.

(C) Loss due to non-recovery of extra cost in re-purchase

483. In February, 1964, the Organisation entered into two con-
tracts with a finn for the supply of 115 tonnes of D4l Mcong and 63
tonnes of whole Moong at Rs. 58.10 at Rs. 58.70 per quintal by 17
March, 1964 and 18 March 1964, respectively. The stores supplied
by the firm within the respective delivery period were, however,
rejected after inspection in April, 1964 and the firm were asked to
refund the advance of Rs. 78,770 drawn by them in April, 1964, to-
gether with the railway freight and handling charges amounting to -
Rs. 2,130. On an appeal from the firm in June, 1964 the stores were
resampled but finally rejected on 26th September, 1964 and the con-
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tracts cancelled in October, 1964 at the risk and cost of the firm. The
stores were repurchased at an extra cost of Rs. 58,000.

4.84. The Department, however, recovered from the firm only
Rs. 1,000 being token liquidated damages at one per cent of the value
of the contracts, instead of the entire extra cost of Rs. 39,000 on the
ground that, due to delay at the appeal stage, the quantities “cannot
be re-purchased within six months” of the delivery dates stipulated
in the contracts. This resulted in a loss of Rs. 58,000 to Government.
The amount of the advance, and the railway fre‘ght, handling charg-
es, etc. was refunded by the firm in October, 1964, six months after
the rejection of the consignments.

4.85. The waiver of recovery on this ground lacks justifization
as the firm’s default which necessitated re-purchase was actually
established after the final rejection of the stores in appeal, in Sep-
ternber, 1964

4.86. The Committee learnt from Audit that according to the
legal opinion sought by the Organisation after the receipt of the
Audit para the period of six months prescribed for re-purchase {or
the purpose of recovery of extra cost involved should be
counted from the date of expiry of the delivery period as originally
prescribed in the contract and not from the date on which the consign-
ment was finally rejected on appeal. Accordingly, the view of the
organisation was that recovery of extra cost was not possible. The
Committee desired to know why there was so much delay in deciding
the appeal and whether in view of the legal oninion instructions had
been issued to various purchasing officers either to extend delivery
periods so as to finalise d'sputed cases or to proceed ahead with risk
purchase. As regards the first point, the witness stated that the first
appeal was filed on 8th April, 1964, The appeal was not in the
proper form. The firm filed another appeal in proper form
on 29-6-64. In their appeal the firm had requested that fresh samples
should be taken for fresh analysis. Re-sampling was done on
14-8-64. The Army Headquarters received the sample on 27-8-64 and
the appeal court finally rejected the appeal on 26-9-64. As regardg
" the second point, the witness added that repurchase was made only
after the appeal was rejected. The Department referred the matter to
the Ministry of Law for the second time and the Ministry of Law held
the view that under the contract, the Department could make repur-
chase only within six months from the date of initial rejection. The
Committee pointed out that when the firm’s appeal was pending with
the Department and it was being considered, hnw could the sugges-
tion of the Ministry of Law i.e. to purchase within six months from
the date of rejection and not from the date of deciding the
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sppeal, could be implemented. The witness conceded that it was an
arguable point and offered to re-examine the whnle bas’s of the con-

tract.

487. Asked why the firm was allowed to retain a sum of Rs. 78,770
(plus freight and incidental charges of Rs. 2130) for six months,
the witness stated that according to the terms of the contract the firm
could be asked to refund 75 per cent advance payment only at the
time of the removal of the stores after final rejection in appeal. Since
the decision ori appeal was held up for six months, the firm could not
be asked to refund the amount earlier.

488, The Committee regret to note that Government had to sus-
tain a loss of Rs. 58,000 for their inability to enforce the provisions
of risk purchase against a firm which failed to supply stores of the
acceptable quality. The legal opinion in this case which prevented
Government from recovering the extra cost was that the period of
six months prescribed for re-purchase for the purpose of recovery
of extra cost involved should be counted from the date of expiry of
the devlivery period as originally prescribed in the contract and not
from the date on which the consignment was finally rejected in appeal
despite the fact that the contractor appealed for a re-sample which
was accepted by the department,

The Committee observed that while on the one hand the con-
tractor appealed to re-sample the stores after the expiry of the origi-
nal delivery period was accepted, Government on the other hand
jeopardised its right to enforce recovery of extra cost. They there-
fore, feel that there is a lacuna in the procedure by which the firms
got away without pavment of the risk purchase amount due to the
time required in deciding the appeal on rejection of samples. The
Committce are also of the view that the legal opinion in this case,
if it was necessary should have been obtained well in time, and re-
purchase, should have been effcted within the period prescribed in
the contract, in order to avoid Govrnment claim going by default.



CHAPTER V
MINISTRY OF INDUSTRY
Avoidable erpenditure on rent—Para 61, Pages 69,

The work of construction of a building for the Small Industries
Service Institute at Calcutta was entrusted to the lowest tenderer
by the Eastern Smail Scule Industries Works Division in February,
1960. The work was scheduled to be completed by December. 1860
but onlv 18 per cent of the work was done by that date. The date
for completion was extended twice up to 20 May, 1962; the contractor,
however, completed only 22 per cent of the work by that date and
the contract was rescirded in October, 1992, The contractor, obtain-
ed an order from the High Court on 2! December, 1962 for stay of
depariniental acton. That stay order was vacated on 3 June, 1963,
The rescdual work wineh was awarded to other agencies between
Fr-bruary. August, 1964 2 the risk and cost of the first contractor was
not compieted even upt: September, 1965, Failure to complete the
building as originaily scheduled viz. 31 December, 1960 resulted in
an wvodeble expenditure of Rso 136 lakhs on account of rent  at
Rs. 3015 per month upto September, 1965, The extra cost recover-
able from the firct contractor remains to be assessed and realised.

5.1. The Conmeni'ttee were informed by Audit that in December,
1960, thie Depuiy Direstor in-charge reported to the Director Smaull
Scale Industries, New Dethi that he was convineed that the contrac-
tor was delaving the work of construction of the building for the
Small Industries Services Institute, Calcutta hecause he had not
got any financial resources and suggested investigation of his financial
resources before anv extension of time was given to him.

5.2. The Committee enquired whether the Ministry had accord-
ingly verified the financial position of the contractor before two fur-
ther extensions upto 20th May, 1962 were given to him. The repre-
sentative of the Ministry of Industry stated that the verification of
the financial position of the contractor was not done because it was
not considered necessary. Verification was not ordinarily done after
a contract had been given. Secondly, the work was not stopped
because of his financial difficulties but because of the defective work
done by him. Before the contract was signed, Government verified
out that he was a Class I contractor in the approved list of the West

121
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Bengal Government. It was also found out from the Chief Engineer
of the West Bengal Government that he had in the post constructed
two buildings successfully. Because he was a class I contractor,
Government did not verify anything else. The witness added that
the work on this building was started in the last week of October,
1960 and some defects were noticed within the first 15 days. On 6th
December, 1860, the architects supervisor stopped the work and asked
the Ministry not to make any further payments. Payments to the
contractor were accordingly stopped and the Ministry set up a Com-
mittee under the Chief Engincer of West Bengal Government to
examine whether there was any defect and how it could be removed.
That Committee submitted their report to Government by the end of
1962. That Committee did report that a certain proportion of the
foundation was not alright,

5.3. As the above explanation was not furnished to the Audit pre-
viously, the Committee desired to be furnished with @ note giving
the factual position of the construction work of the building for the
Small Industries Services Institute at Calcutta, till October, 1962
when the contract was rescinded.

54. The note(*) furnished by the Ministry of Industry is 2t Ap-
pendir XXII. In the note it has been stated inter-alia

“Theurh the date of commencement as per agreement was
1.3.1960, the work could not be started as the layout of
the huildings was not finalised bv the  Architects  till
19.4.1960. Thercafter, the foundations were excavated
but the concrete could not be laid as the bearing capacity
of the s0il was to be checked by the Architects. The
testing was done and the Architects actually passed the
foundation after inspection of site on 11.5.1960. Thus
nearly 24 months of working season were lost.

The monsoon breaks in this region early and work in founda-
tions becomes difficult. The particular site is in a low
lying area (in Bon Hooghly) and a light shower makes
the area boggy. This position continues upto October.
The foundation work on Administration Block though
commenced in October 1960 could go on vigorously only
in November, 1960. By the end of November all the
column footings were concreted”.

5.5. The Committee feel that this case reveals lack of proper
planning in the construction of the building for the Small Industries
Services Institute at Calcutta. Thouch the date of commencement
of work as per agreement was Ist March, 1980, the layout of the

*Not vetted by Audit.
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building was not Sinalised by the architects till 19th April. 1960. Some -
tine slso was taken by the architects in testing the load having
capacity of the land. Had these preliminary works been completed
by the Architects prior to the agreement with the contractor, nearly
2} months of working season would not have been lost. Further
due to the break of Monsoon in this region in early May, the found-
ation work could be started only in October, 1960 and it was com-
pleted by the end of November, 1960 only. All these factors should
have been taken into consideration before the time schedule for
sonstruction work of the building was decided upon. The date of
commencement and date of completion viz., 1st March, 1960 and
31st December. 1960 respectively stipulated in the agreement thus
became un-realistic. '

5.6. The Committce trust that the Ministry will ensure better
planning for construction of such buildings in future.

8.7. Since the work was stopped in December, 1960 under instruc-
tions from Government. the Committee desired to know how was it
that in October. 192 the contract had to be rescinded and some other
agents were asked to take up the work. The representative of the
Ministry stated that the Chief Engineer reported that out of 84 colu-
mns. 24 were defective Government asked the contractor to rectify
the defects. He started the work slowly but he asked for payment
for rectifving them. He stated that all his labour was sitting idle for
more than a2 vear and for that he should be paid. All these things
took sometime and Government went on serving notices on him.
Finally Government cancelled the contract and asked for fresh
tenders. When Government asked for new tenders, the contractor
went to court and obtained a stay order on 21st December, 1962 {rom
the Calcutta High Court. Then the High Court vacated the stay order
on 5th June, 1963. After that Government called for tenders. No,
tenders were received. Thereafter the work was divided into three
parts, three tenders were received, they were accepted and the work
started. The building was however completed in January, 1966. Later
on, other things were done. On 16th May, 1966 the offices had shifted
to that building.

5.8. The Committee enquired about the defect in the construction
of work. The witness stated that the defect was bad concreting.
The strength of the concrets was later on determined by the Chief
Engineer of West Bengal. He allowed Governmnet to proceed with
such pillars as had the strength of 1000 lbs. per square inch and
above.

59. The Committee regret to note that 24 columns out of 84 built
by the contractor were defective. The Committee feel that if there
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‘had been proper supervision over the comstruction of this werk,
simultaneously defective execution of the werk could have been
avoided or at least detected earlier. This laxity in supervision alse
required to be looked into. .

5.10. In reply to a question as to why, two extensibns were given,
C. & A.G. explained to the Committee that extension was given
deliberately in order to keep the contract alive to enable Government
to recover the damages. If the contract expired, the contractor
would have bcen absolved of all liabilities,

511. In reply to a question whether Government before referring
this case for arbitration asked the contractor to pay damages for the
defective construction of the building, the witness stated that Go-
ernment d:d nol go for artntratich. The party went to Court and
told the Court that according to the terms of the agreement there
had to be an arbitrat'cn. Therefore, the Court directed that the
matter might be referrcd to an  arbitrator, he arbitration  was
started in January, 1965 and it was not yet over. Ag regards the
counter claim to be filed by the Government before the arbitrator,
the Special Sceretary, Ministry of Industry stated that Government
had pgot to claim the difference between the orignal value as per the
first agreement and the actual amount gpent  The building had just
now been completed and Government had to get the final value and
then place the same  before the arbitration tv claim the extra-
expenditure incurred.  In reply to a question. the witness stated that
an amount of Hs. 14800 was taken as earnest money from the con-
tractor in this case.

5.12. The Committee regret to note that although the matter regard-
ing recovery of damages from “he 1<t Contractor has been pendingbe-
fore the arbitrator for the last 18 months i.e. from January, 1965, Gov-
ernment have not even filed their counter claims <o far against the
contractor before the arbitrator. They desire that the Ministry should
take neccessary steps to ensure that their counter claim against the
contracior for damages is filed before the arbitrator, without further
delay.

5.13. The Committee would also like to be apprised of the result of
arbitration.

Indian Standards Institution—Para 134, Page——155.

5.14. The Indian Standards Institution (ISI) was set up in
February, 1947 by a Government resolution, as a society under the
Registration of Sccieties Act (XXI of 1860). Para 8 of the resolu-
tion provided that the Government of India would make annual
grants from year to year for a period of five years by which time the
Institution was expected to become largely self-supporting. As this
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expectation did not materialise, the resolution was amended in
September, 1962, to the effect that Government of India might make
such annual grants as might be deemed appropriate. The other main
sources of income of the Institution besides Government grants,
are: —

(i) subscriptions from members including the State Govern-
ments;
(ii) sale of standards; and
(iii) certification marking fees.
5.15. (A) An account of the receipts and the expenditure of the

Institution, under broad categories, and the number of standards
issued during the five vears ended 1964-65 are given below:—

1960-61  1961-62 1962-63  1063-64  1964-6¢ Total
{In {skhs of Rupecs)

1. Receipts .
Government grants 3.6 I8.8¢ 2377 2500 2734 108" ;6
Subscription . 601 651 717 808 R-9% 36.7s
Sales and Miscelia-
neous . : AR 494 7. %9 8§ 9 R4 36-34
Certification marking
fces . . 2418 3.12 336 67 %+ 0§ 23-35
ToraL . 27.11 33.46 42.%9 47.33 54.21 205.00
2. Expenditure
Establishment charges 14,72 19.61 23°79 2519 36°29 12360
Production . . 3-72 446 5-6% §-08 $-73 24: 64
Travelling allowances 180 219 2+ 41 310 3°63 1313
Other charges (subs-
cription Research
etc.) . . . 532 6°99 764 886 9 8s 3866
Publicity . . o 56 148 084 0° 47 0 56 4-01
TotAL . . 27-12 34°83 40° 36 4567 5606 204°04
3. No. of standards
issued . . 264 327 395 457 s60 2003
4. Percentage of Go-
vernment grant to
total receipts . so°2 563 55°4 528 50743

5.16. During the period, from 1957-58 to 1964-65, non-recurring
grants amounting to Rs. 21'63 lakhs were also paid by Government
to the Institution.

1738(Aii)LS—9.
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5.17. The Executive Committee of the Institution decided in March,
1965, that the Government grants during the Fourth Plan period
should not, on the average, exceed 50 per cent of the total recurring
expenditure which has been estimated at Rs. 580.2 lakhs. The Gov-
ernment have not taken any firm decision so for in this respect. Out
of the non-recurring grants of Rs. 4:69 lakhs received from Govern-
ment during 1963-64, a sum of Rs. 3-48 lakhs remained unspent with
the Institution as up to 31 March, 1964; adjustment of this unspent
balance against the capital grant to be given during 1964-65 was
agreed upon by Government in November, 1964. No capital grant
was, however, given by Government to the Institution during 1964-66.

5.18. The Committee desired to know the main reasons for the
non-materialisation of the expectation that the Indian Standards
Institution would become self-supporting within a porind of five vears
from the date of its setting up in 1947, The ropresentative of Indian
Standards Institution stated that the original expectation was not
based on any grounds of experience either in India or abroud.  Stand-
ardisation all over the world, in every country was a service activity,
—Service to Industry’. Industry in India under th: successive five
vear plang had been developing at a rate which could hardly  be
anticipated at the time the Resolution setting up Indian Standards
Institution was passed in 1946, The demands on services of  the
Institution grew at a rate which required much more finances than
could be collected through the efforis that the Institution made from
time to time. Having had this experience over the last 15 years,
Indian Standards Institution approached Government with he re-
guest that Regolution of Government of India of 1948, which provided
that the Government of India would make annual grants from year
to vear might be reviewed because Indian situation had clearly
indicated that without Government's assistance for a period of 5
vears, the tasks that the Indian Standards Institution was called
upon to fulfill could not be effectively performed. It was also ex-
plained that out of 55 or so members of the International Organisa-
tion for Standardisation, only 2 were such as were susta‘ned by non-
Government income. One of them was not effective enough in their
national context. The other one viz., the National Standards Institu-
tion in Germany depended on its own resources. Their income came
from the sale of the standards. Their standards were published in
the form of sheets for which they charged one deutschmark for every
sheet. They sold large quantity of standards and managed to get
money for running their institution. Besides this, there were many
Institutions in the World about a dozen—which were sustained
purely by Government.
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5.19. In view of these facts the Government revised their 1046
Resolution in 1962 as follows:—

“To secure the financial position angd ensure the ordered
mdvance of the Institution, the Government may make
such annua] grants as may be deemed appropriate.”

With this acceptance, Indian Standards Institution felt that they
were on a more reasonable level of operation.

5.20. The Special Secretary, Ministry of Industry added that when
the Institution was started it was known that its main source of
income would be from the preparation and sale of stahdards, ie, it
would have a commercial value and that it would eventually become
self-supporting. There might be a difference of opinion as to whe-
ther it would be self-supporting in five years or ten years. But
sirictly on merits, it was expected that after some time it would be
seli-supporting.  This expectatien did not materialise because the
preparation of standards was tied up with the Industrial Develop-
ment.  Industries had to come up to ask {or standards. There was
gap between the expectation and the realisation,

5.21. The Commi*tec enquired whether the charges for the stand- -
ards prescribed by the Institution were too cheap and that was why
the income from them was less. The witness stated that there was
scale laid down according to which the prices were fixed for Indian
Standards Institutions Standards. The prices that were charged were
entirely out of proportion to those of other publications in the market.
Complaints had also been received that the 1.S.1. prices were too high.
The Special Secretary, Ministry of Industry added that as regards
the question of prices to be charged for 1.8.1. standards, there were
two or three considerations, one was a certain comparison that they
might make with corresponding prices for similar products in other
countries. Secondly, it was essential to get the standards accepted
in an ever increasing measure by the cross section of the Industry.
There were also other ways of raising an additional income for
instance by way of increasing the membership fee and so on. That
was also being pursued.

5.22. The Committee pointed out that the number of standards
issued in 1960-61 was 264 and in 1964-65, it had gone up to 560 where
as the establishment charges increased from Rs. 1572 lakhs to
Rs. 36°29 lakhs and enquired why there was such a rise in the estab-
lishment charges. The witness stated that the ISI services were not
limited to the production and publication of standards only. There
were other activities also, one of them being ‘certification marking'.
In the certification marking also, establishment charges had to be
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there. Further the cost of living has been going up and dearness
and other allowances and travelling allowances had gone up result-
ing in rise in the establishment-charges.

5.23. Asked whether the charges for Indian Standards were higher
or lower, than in other countries, the witness stated that in other
countries, by and large in European Countries, the svstem was more
or less the same as in Germany. They sold standards by sheet.
In most of the non-continental countries, the system was the same
as in India and the price-level was about the same as in India.
Prices of British standards were perhaps slightly more expensive
than India's (at pre-devaluation rates) but those of U.S.S.R. Standards
very much cheaper.

5.24. In reply to a question if ISI raised the charges at this stage
it would be attracting the operation of the law of Diminishing
Returns, in this case, the witness stated that it would be so. At the
ingtance of the Committee the Ministry of Industry have furnished
a statement showing how the law of diminishing returns was operat-
ing in regard to the Institution’s income from subscribing members
and is at Appendix XXIIL

5.25. In reply to a question. as to how many years 1.S.1. tock to
complete a Standard, the witness stated that it took nearly 52 months
to produce a standard. )

5.26. Asked if ISI standards when produced after 52 months prc-
cessing might become sub-standard by the time they were out, the
Special Secretary, Ministry of Industry, stated that the shorter the
period in which ISI evolved a standard the better, and some success
had been achieved in this direction already. 70 months had been
reduced to 52 months, Also the period taken for different items
varied depending upon the Industry. The witness agreed that by and
large, ISI should try progressively to reduce the period.

5.27. The Committee enquired whether ISI ever compared the
average time which it took for preparation of one standard (52
months) with other institutions. The witness stated that ISI were
the first in the world to make such a study as to how long did it take
for a standard to be developed. These studies were presented to
the International Standards Organisation and to the Commonwealth
Standards Conference. Several countries made similar studies and
they came out with the answer of the same character roughly speak-
ing 3-1/2 years or 4 years. These studies were discussed at Ankara
last month in a Committee Meeting of the International Standards
Organisation.
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5.28. The Committee desired to know (1) whether it was a fact
that after 20 years of existence it was found that 50 per cent of the
total expenditure incurred by ISI during the Fourth Plan had to be
subsidised and (ii) whether the Institute received non-recurring
grants aggregating to Rs. 21-63 lakhs from Government during 1957-58
to 1964-65 and the nature and purpose of these grants. The Special
Secretary, Ministry of Industry stated that the reasong for the non-
materialisation of the expectation that the ISI would become self-
supporting within a period of 5 years from 1947 had already been
given earlier by the representative of ISI.  With the past experience,
ISI took a view that 30 per cent Government assistance during the
Fourth Plan period was not unreasonable. However, every effort
would be made to make further improvements in any direction vig.,
by increasing the rates of publications. or by extending the coverage
expenses, or making the rate of memberships fees even.

5.29. The representative of ISl stated that the non-recurring
grants made by Government went mainly into the construction of
building and equipping of laboratories with testing apparatus. Apart
from the income from the sale of standards certification marking
fees, and other Government grants ISI got subscriptions from the
Industry who supported the Institution. Similar contributions on

a smaller scale could be accepted from Government Corporations
also.

5.30. In reply to a question, the witness stated that there were 3000
‘members who paid subscriptions varying from Rs. 200 to Rs. 25,000
(Members like Small Scale Industries paid Rs. 200 as associate
members and other patron members paid Rs. 25,000 and individuals
paid Rs. 50).

5.31. The Committee hope that the ISI would make every effort to
ensure further improvements in different directions viz., reducing the
duration for the preparation of standards, and also raising the income
and by the sale of standards either by increasing the rates of publica-
tioms or by extending the coverage expenses or by making the rates

of memberships fee even so as to reduce the dependence on Govern-
ment’s grants.

The Committee would also like to be informed of the action tuken
in this regard.

(B) Indian Standards Institution (Marks) Scheme:

- 5.32. In accordance with para 3 of the Financial Memorandum of
the Indian Standards Institution Certification (Marks) Bill, 1951, the
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scheme was ultimately to become self-supporting. The expenditure
on this scheme and the receipts thereunder are given below:—

Year Expenditure Receipts

(In lakhs of rupees)

From 1956-57 to 1959-60 . . . 4°16 2-64
1960-61 . . . . . 1-88 215
1961-62 . . . . . 311 3°12
1962-63 . . . . . 5-22 4°36
1963-64 . . . . . 6-68 $-67
1964-6s . . . . . 8:97 8-0¢

5.33. The Committee were informed in evidence that in some
vears i.e., 1960-61, 1961-62 and 1964-65, the expenditure and receipts
more or less balanced. It was expected that during the next few
years the position would improve. For the whole range of the quality
of products either for internal consumption or exports, the certifica-
tion (Marks) scheme had an important role to plav. The charges
were fixed on the basis “no loss no profit”.

5.34. Asked as to what-was the amount of arrears to be collected
the witness stated that the outstanding from the certification marks
fee was only Rs, 13,880 against a total collected fee of Rs. 25,89,100.

5.35. The Committec hope that the Department would also be able
to collect the outstanding amounts without much delay.

5.36. The Committee were infurmed by the Audit that minimum
marking {ees had not been fixed in respect of 120 licences resulting
in loss of Rs. 1-20 lakhs.

5.37. The witness stated that there were certain cases where the
licence had not been granted because the party was not willing to
pay the minimum fee of Rs. 1000, but in the case of small scale indus.
tries a fee of Rs. 250 only was charged. He, howevar, promised to
furnish a detailed note in regard to 120 cases, after obtaining the
particulars from Audit. This note has since been received and is at
Appendix XXIV.

5.38. In the note, it is stated, “it is the objective of the ISI to
ensure that each license should bring in an adequate revenue. With
this end in view, ISI are trying to specify, 8 minimum marking fee
in most cases, but....they have to make exceptions under certain
circumstances.” .
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5.39. The Commiittee would like the Ministry to see that the schome
becomes self supporting as originally envisaged,

5.40(C). The following points were noticed during an audit of the
accounts of the Institution in July, 1965:—

(i) Excess purchase of paper :

Stock of paper worth Rs. 3:34 lakhs purchased by the Institution
was lying with the private printing presses as on 31 March, 1965.
The value of paper consumed during 1964-65 was Rs. 241 lakhs. The
purchase of paper was thus in excess of the requirement.

(ii) Outstanding recoveries :

A sum of Rs, 3-08 lakhs, which included Rs. 1'36 lakhs due from
private parties was awaiting recovery (June, 1965). This amount
was reduced to Rs. 1'33 lakhs (including Rs. 054 lakhs due from
private parties) at the end of December, 1965, mainly accounted for
by:—

(In lakhs of

rupces)
a) Sales of publication . . . . . . 0.96
bg Advertisement charges . . . . - 0°20
(¢} Marking fees ete. . . . . . . 0.12

(1) Excess purchase of paper:

5.41. The Committee were informed in evidence that ISI utilised 6
presses in which standards, bulletins, and other publications of the
ISI were printed. One was the Catholic Press at Ranchi and the
other was the Saraswati Press and 4 others were in Delhi, ISI had
been trying to stock paper in these six presses because that saved
the Institution the trouble of looking after it. The paper
was insured against fire and theft. The paper that ISI used was
special size paper which was according to the international standards.
As this kind of paper was not available in the market, ISI had to
purchase a minimum quantity of paper from the mills i.e., 74 tons.

5.42. In reply to a question as to what was the safeguard against
any other damages and how its security was ensured, the witness
stated as a matter of good-will, the presses agreed to make good any
loss of paper while it was stocked in their godowns. He further
stated that with more accurate estimating it should be possible to
avoid carrying over excess stock of paper to the following year, The
witness added that in future they would keep a watch over this
aspect of the matter. In reply to a question, the witness stated that
periodical stock taking of the paper entrusted to the presses was
done to verify whether the paper given by ISI had been used for
ISI purpose only.
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5.43. The Committee find that 1.S1. do net pay anything to the
presses for storage of the paper in their godowns and as a matter of
goedwill the presses have agreed to make good any loss of paper while
it was stocked in their godowns. As there is no other consideration
except goodwill, there is no legal contract with the presses in this re-
gard. 1.S.1. will not get any help in the event of loss of paper, unless
there is a legal contract between the presses and 1.S.1. The Commit-
tee, therefore, suggest that the paper to be kept with the presses
should be insured against other types of losses in addition to that by
fire and theft.

5.44. The Committee also hope that the accuracy in arriving at the
annual requirements of papers will be improved so as to avoid the
necessity of carrying over excess stock of papers.

5.45. The Committee desired to know the basis for selecting these
six presses and also the methods adopted for fixing the printing
charges that had to be paid to them.

The witness stated that as it was very necessary to get the print-
ing done expeditiously and also as there was no other press which
could handle all the wark of ISI, theqe six presses were selected for
the printing work of 1.8.1

5.46. At the instance of the Committee the Ministry of Industry
furnished a note showing the rates fixed by 1.S.1. against orders plac-
ed by them with different presses during 1959 for printing the run-
ning matter and is at Appendix XXV.

5.47. From the note the Committee find that the 1.S.1. had issved
a tender for quotation from private presses for their printing work
only in 1959 and no tender appcars to have been issued subsequently.
The work is being assigned to private presses on the hasis of quota.
tions furnished in 1959,

5.48. The Commiitee are not happy with this procedure. In the
absence of any fresh tender inquiry since 1959, the argument of Gov-
ernment regarding dearth of good quality printers in the country does
not sound very convincing. The Committee, therefore, uesire that the
LS.I. must try to test the market from time to time instead of con-
tinuing with the same parties indefinitely.

5.49. The Ministry of Industry should in consultation with the Min-
istry of Works, Housing and Urban Development, explore the possi-
bilities of improving the existing Government Machinery so that the
quality printing as required by 1.S.1. could also be dome in the Govern-
ment of India presses and to that extent the dependence on private
presses could be minimised.
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5.50. The Committee would like to be informed of the results of the
efiorts made in this direction.

(ii) Outstanding recoveries:

5.51. The Committee were informed in evidence that the present
position of recovery of outstanding arrears from parties/Government
Departments on account of sale of publications, advertisement charges
etc. was Rs. 89,000.

5.52. In reply to a question the witness statéd that out of Rs. 0°54
lakh due from private parties, about Rs. 25,000 were still due at pre-
sent.

5.53. The Committee desire that the recovery of the outstanding
dues should be expedited without further loss of time,



CHAPTER VI
DEPARTMENT OF SOCIAL WELFARE

Directorate of Social Welfare, Delhi—Para 80—Page 88.

The Directorate, which was set up in March 1959 for administra-
tion of schemes of social welfare and moral hygiene and after-care
services, is running several welfare institutions in the Unjon Territory.

6.1. The expenditure incurred on the Directorate during the three
years ending March, 1965 was Rs. 22-76 lakhs, Rs. 2571 lakhs and
Rs. 30' 88 lakhs respectively.

8.2. The expenditure on some of the major welfare institutions
during 1964-65 is analysed below. It will be seen that the cost per
inmate varies from Rs. 43 to Rs. 103 per month.

Name of the Institution No. of Expendi-  Expendi-  Total  per capita
Inmates ture on ture on monthly
pay and welfare expendi-
allowances activities ture  on
of stafl (costs of inmates
training,
t dict charges,

clothing,
etc.;

Rs. Rs. Rs. Rs.
Poor House Kingsway Camp . T4 187,300 ' 171,400 358,700 65
Children's Home Narcla . 440 125,400  1,995000  1,2.4,400 62
Beggars Home Tihar Schoo! 588 65,000 245,000  3.10,000 44
and Homefor menually
retarded children . . 125 49,000 76,000  1,52,000 83
After-care Home for Women . 114 38,000 72,000  1,105000 fo
Observation Home for Boys-
Kotla s 95 S5000 53,000  1,08,000 95
Children’s Home at Shahdars 185 46,300 48000 945300 43
Certified School for Girls . 53 (Break-up not svailable) 65,446; 103

134
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6.3. The Directorate of Social Welfare Delhi Administration fur-
nished revised figures to the Committee in respect of this para as
under:—

Name of the institution Average  Expendi- Expendi- Toual Per capita
No. of twreon ture on monthly
inmates pay and welfare expendi-

in aliowances  activities ture on

1964-65  of stafl (cost of inmates
training, (vetted by

diet charges, Audit)

clothing
ctc.)
*

Rs. Rs. Rs. Rs.

Poor House, Kingsway Camp 739 1,871,300  1,71,400  $.58,700 63

Children’s Home Narcela . 440 1,255,400  [,99,000 3,324,400 62

Home for Able & 1)|sablcd Bcg

gary Tihar . 482 65,000 2,485,000  3,10,000 sS4
School & Home for Mentally Re-
tapded Children | . 138 49,000 765000 1,255,000 77
After Care Home for Women 170 3%,000 72,000  1,10,000 54
Observation Home for Boys
Ketla . . . 116 $5,000 £3,000  1,08,000 17
Children’s Home, Shahdara . 179 Non-Plan 48,000 ‘
46,300
n 134,528 62
12,225 28,000 ) .
Certified School for Girls . 46 40,076 25,370 | 65,446 119

6.4. Referring to the revised note received from the Delhi Admin-
stration which showed the lowest and highest per capita expenditure
on the inmates of the various welfare institutions as Rs. 54 and Rs. 119
per month respectively, the Committee enquired the reasons for this
variation. Explaining the highest figure of Rs. 119 as per capita ex-
penditure on the inmates of the Certified School for girls, the repre-
sentative of the Delhi Administration stated that there were two
factors responsible for this. Firstly, the staff was provided for the
full capacity of 75 inmates of the School, but the average number of
inmates during the year remained at 46. He further added that the
Administration had no control over the number of inmates of the
School as the girls were sent by the Children’s Court. Secondly, the
Administration paid a rent of Rs. 7,560 also for this School which was
included in the expenditure on welfare activities. He added that in
the case of the School for Mentally Retarded Children the per capita
expenditure was Rs. 77 while in case of Children’s Home, Shahdara it
was Rs. 62. This variation in expenditure was due to the fact that



136

in case of the Mentally Retarded Children’s Home a rent of Rs. 12,000
~ was being paid but no rent had been paid for Children's Home,
Shahdara. The Committee were further told that during the last
financial year, an expenditure of Rs. 11,353 was incurred on purchase
of bedding articles for the inmates of the Children's Home, Shahdara,
while much less expenditure was incurred in case of the Mentally
Retarded Children's Home,

6.5, In reply to another guestion the Committee were informed
that the staff provided for the Certified School for girls consisted of
\ Superintendent, 1 Case worker, 3 Teachers, 1 U.D.C., 1 Steno-typist.
1 Matron, 1 Head-caretaker, 5 Caretakers, 1 Cook, I Peon and 1 Mali.
The Committee were informed that the girls sent by the Children’s
Court to this School were below the age of 18 years and the Adminis-

tration had a high degree of custodial responsibility for keeping these
inmates in the institutions. '

6.6. On being pointed out by the Committee that the Administra-
tion was spending for 46 girls on diet and clothing (« Rs. 33 per month
per head whereas the exependiture per girl on other item was Rs. 86,
the witness admitted that the expenditure on other charge was really
high. He however, promised to reduce this expenditure after a re-
view of the whole position which will inter-alia include an assessment
of the requirement of staff employed in different Welfare Institutions
with regard to the number of inmates, progress of training ete.

6.7. Asked whether any review of the expenditure incurred on
various welfare institutions had been carried out in order to see if
there was scope for economy in the expenditure on these institutions,
the witness stated that no review has so far been undertaken in this
connection. But he promised to carry out a review and reduce the
expenditure wherever possible.

6.8. The Committec are surprised to note that such wide varia-

" tions exist in the per capita expenditure on the inmates of different

welfare institutions. They feel that such wide disparity requires
. to be narrowed down.

8.9. Now that the Department proposes to undertake a review of
all the aspects of the working of these imstitutions, the Committee
hope that this review apart from looking into wide variations in per
capita expenditure, would also take into consideration whether the
pattern of training or the standard of amenities provided in these
institutions require any modification as also what economies are pos-
sible,
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8.16. The Committee would also like to be informed of the result
of this review. . . .

Progress of training programmes—Sub-para (ii) —Page 89.

8.11. The Directorate is running a number of training and
industrial units in the various institutions to provide the inmates
with gainful employment and economic rehabilitation. The number
of inmates trained in crafts, technical courses, etc., as compared to
the total number of inmates during the period 1962-83 to 1964-65 in
respect of the three main institutions is given below:—

Total No. of Percentage

Name of institution number of  inmates  of inmates
inmates trained  trained to
the total
No. of
inmates
Begg + s’ Home Tihar . . 1,262 161 12
Poor House, Kingsway Camp . 2,266 146* 7
After-care Home tor Women . 260 129 50

6.12. In the following cases the plant and equipment were not
utilised to the full capacity or raw materials were not procured in
time.

(a) An electrical printing press costing over Rs. 15,000 purchased
by the Poor House in March, 1961 was not being used to full
capacity, as it was being operated manually for want of a power
connection. The number of inmates trained in printing work during
the three year period ending 1961-65 was only 21. It has been
stated (November, 1965) that necessary power load has since been
sanctioned.

(b) The services of three craft instructors appointed for the
Beggars’ Home in December, 1962 and January, 1963 could not be
fully utilised as necessary equipment and adequate raw material
were not arranged till March, 1965. Similarly for the ‘Khaddi’ unit
at Poor House, no raw material was available during 1963-64 and
1964-65 and material costing Rs. 10,000 was purchased in March,
1965 only.

*According to the Department 325 persons were also trained in agriculture farming
and gardening during this period.
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. 6.13. The Directorate of Social Welfare, Delhi Administration
have furnished revised. figures and supplementary facts in respect
of this sub-para which are as under:—

Name of the imutution Total  No. of  No. of Percentage of inmates
No. of  inmates  inmates  trained with refer-
inmates  trainable  trained  ence o Col. 2 & Col.3

chsgnrs Home (Home for Able &
}

sabled Beggary)y Tihar 1262 §50 161 I3, 29%
Poor Houve, Kingsway Camp 2356 S99 242 1" 289,
After Care Home for Women Y 143 2:49 LS 66",

While furnishing the ahove figures the Administration have ex-
plained that:—

(8) The factual position in this cuse s that, on vorificstion from
the vouchers, it is scen that the mahines were {ut spertited These
have now been turned into electricallv operated machines at a cost
of Rs. 2.500,00. It iz correct that during the 3 vears ending 1964-65
only 21 persons were trained in this work.  There has heen an im-
provement now und during 1963-66, 12 persons were trained.

(b) The following rxpenditure was incurred on the purchase of
raw materials for three trades for which three craft instructors were
appointed in Beggars’ Home in December 1862 and January, 1963:

Year Canc Weaving Soap
work class  Class muanpufacture

1962-63 . . . . . 284-57 238-00 976-64
1963-64 . . . . . 419-02 222:30 1752-76
1964-65 . . . . . §60-:25 127-78  6236-44
1965-66 . . . . . 1422:65 637162 6344'24

It will be seen that the expenditure on the purchase of raw
materials for soap manufacture was adequate in 1964-65 and 1965-66.
Position has also improved considerably in regard to the cane work
class and weaving class in the year 1965-66, though in the initial
years it was rather less.

It.is correct that for the khaddi’ unit at Poor House, no raw
materials were purchased during 1963-64 and 1964-65. Raw
materials costing Rs. 10,000 were purchased during March, 1965
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only. During the year 1963-64 no purchases were made because yarn
purchased during the previous years was available and the work
was continued with that. After the yarn was finished, the services
of the Khaddi Instructor, who knew stiching and calico-printing,
were utilised for stitching clothes and calico-printing of ‘dhotis’ for
the inmates of the Poor House.

6.14. The Commitiee enquired whether the Department were
satisfied that the Delhi Administration had a programme of giving
syvstematic training to the inmates of these institutions to make them
useful citizens within a reasonable time,

6.15. The Secretary of the Department admiited that more stress
should be laid on this aspect of training so that they should become
useful citizens. He also added that the Chief Secretary of the
Delhi Administration had assured the Department that more atten-
tion would be given to this question of training.

6.16. In reply to a question, the representative of the Delhi
Administration stated that it was difficult to keep a record of per-
sons who after rece:ving training became useful citizens, the reason
being that the inmates of the institutions who were mostly beggars
were not generally local residents, and left the institution for their
homes after receiving training. As such it was difficult to find out
whether theyv put their training to right use or not.

6.17. The Committee suggest that more stress should be laid on
the type of training to be imparted to the inmates of these institu-
tions so that they become more useful citizens.

6.18. The Committee also feel that some system should he evolved
to ensure that these persons after reeiving training are gainfully
employed in their respetive professions.

6.19. The Committee enquired whether services of 21 persons
trained in printing work were being utilised. The witness stated
that these persons had actually done a lot of printing work. Since
some of them had left the Poor House, the Administration did not
know about their present employment. In reply to another ques-
tion, the Committee were informed that no certificates. were being
given to these trained persons.

6.20. It is really surprising to the Committee that the Administra-
tion was imparting training in printing work, but was not issuing
any certificates to these trainees, which would be a proof of their
bhaving completed the training successfully. It need hardly to be
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pointed out that in the absence of any such proof of their training
it would be difficult for these persens to get suitable employment
and properly utilise their training. The Committes, therefore,
suggest that after completion of training suitable certificates should
invariably be issued to these trainees

6.21. As regards the training given in these institutions, the
representative of Dclhi Administration stated that in the Children's
Home Narela, the children between the age of 5 and 16 were given
education upto Higher Secondary School level. Besides, instructions
were also imparted in tailoring, cane-weaving, hair-cutting,
domestic sciences etc. Regarding the Home for Mentally Retarded
Children, the witness stated that it was established in 1961. It
provided facilities for the care and treatment of Mentally Retarded
boys and girls. For this purpose occupational therapist and other
staff were employed. The After-care Home for Women established
in July, 1958 was for the permanent rehabilitation of the socially
and economically handicapped women, such as destitutes, deserted
widows and women coming under immoral traffic. There were
arrangements for imparting education and training in midwifery,
teaching, nursing, balsevikas, cutting and tailoring. The witness
added that the schemes had worked well. All the 20 inmates of
the After-care Home for Women, who had appeared in the Middle
Examination, held by the Municipal Corporation, had passed. In
the Matriculation Examination all the 7 inmates who appeared
passed. In the midwifery course 3, out of four who appeared
pased. In the IV class examination, two appeared and both of them
passed.

6.22. The Committee then desired to be furnished with a note
showing the number of women who were rehabilitated after receiv-
ing training in the After-care Home for Women. The *Note gubmit-
ted is at Appendix (XVI). The Committee observe from this note that
during the period July '58 te March '66, 148 women were rehabilitated
which figure includes 20 trained as teachers, 13 as crafi-teachers and
33 as mid-wives. In 8 years period this number of 148 is not very
impressive to make the Committee happy.

6.23. Asked what steps had been taken to avoid recurrence of
non-utilisation of the services of Craft Instructors due to non-
availability of raw material and machinery both at the Beggars”
Home and at Khadi Unit of Poor House, the witness stated that the
causes of shortfall during the earlier years would be reviewed. He
further conceded that the amount spent on the purchase of raw

fNot vetted by Audit.
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materials during the first two years was very low and as a result
the training programme had suffered. The situation has since
improved. The Administration would take care that the requisite
quantity of raw material was forth-coming. In reply to another
question, the witness stated that there was no system of reporting
such shortfall to the Administration. He further added that now
clear instrnuctions to report such shortfalls, if any, would be issued.

6.24. The Committee trust that suitable instructions would be
issued without delay to avoid such shortfalls in future. The Comn-
mittee regret to note that such an obvious thing was not done till
wow and the training programme was allowed to sufter. They hope

that now at least a suitable system would be evolved without any
farther delay.

6.25. They also hope that the services of the craft-instructors
would be utilised fully in future,

Purchase of dietary articles—Sub-para (iii)—Pages 89-80.

6.26. No standard scales for diet have been prescribed by the
Chief Commissioner for adult inmates of the various homes and
institutions although they have been functioning since 1959. The
Superintendents of the institutions have adopted their own scales
as indicated below without obtaining the sanction of the Delhi Ad-
ministration.

Poor Beggars After-care After-care
House Home Home Home for
Labour Non- for Boys

Labour Women

Atta . . s80 460 350 00
Dal . . 70 70 58 50
Vegetable Oil/ghee . 14 14 58 20
Vegetables . . 230 230 17 250
Gur—Sugar . . 30 30 44 30

8271, No centralised system of purchase of dietary articles requir--
ed by the homes and institutions had been evolved by the Directo-
rate, although dietary articles of the value of over Rs. 7.50 lakhs

1738(Aii)L.S.—10.
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were purchased every year for feeding the inmates The purchases
were made by each institution locally,

6.28. Asked about the action taken to ensure eflective control of
expenditure on food articles for the inmates of various welfare
institutions by bringing about uniformity in dietary scale, the
representative of Delhi Administration stated that the standard
scales of diet had since been laid down for all these institutions and
a Central Purchase Committee had also been constituted.

6.20. The Committee referred to the After-care Home for Women
where the consumption of vegetable oil/ghee and gur/sugar was the
highest and enquired whether the reasons of this high consumption
were analysed. The witness stated that in that Home the inmates
were mostly from the middle class and lower middle class who were
prohably fond of eating more of these. He added that *the Sup-
crintendent also perhaps accommodated their wishes”.

6.30. On being pointed out that in a Poor House labour would
get 470 grams of atta in the revised scale as against 580 grams before,
the witness promised to look into it. He further added that these
revised scales had been prescribed on the basis of diet allowed to
persons in jails serving simple imprisonment. The witness promised
to consult a diet specialist as to what should be the proper quantum
in cach case. The Committee then desired to be furnished with &
statement showing the quantity of different food articles which are
being given under the revised scale as compared to the previous
scale, to the inmates of welfare institutions

6.31. From the notes received in this connection, (Appendix
XXVID) it is clear that one of the items of ration viz. Atta) for the
inmates of these institutions, which is supposed to form the major
part of their diet, had shown in the past great disparity. The Com-
mittee are, however, glad to learn that a uniform scale for diet has
since been prescribed. The Committee trust that the revised uniform
scale has been evolved after consulting a diet specialist. If not, this
should be done.

6.32. Asked about the functioning of the Supervisory Committee
for these welfare institutions, the Committee were informed that
there were two Advisory Committees one for After-care Home for
boys and the other for women. These Committees had been in
existence for about ten years and had not been reconstituted. These
Committees had been regularly meeting at an interval of every
three months.
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633. The Committee suggest that the question of reconstituting
the Advisory Committees periodically every two or three years, so
as to bring in new and fresh ideas may be examined.

.

Miscellaneous—Omission to recover rent and other charges in res-
pect of residences in occupation of officials—Sub-para IV (a),
Page 90. )

6.34 The Directorate has 75 residential units under its control
which are allotted to the officials working in the Homes and institu-
tions. No syvstematic records regarding the allotment of the resi-
dences, rent assessed and recovered {rom the allottees and the
amounts due for recovery on account of rent, electricity and water
charges have been maintained. Arrearg of rent and other charges
amounting to over Rs. 25400 were outstanding in several cases since
1860-61 and no eflective action had been taken towards the recovery
of these arrears. No decision regarding the officials to whom rent
free accommodation is to be allotted in the public interest has been
taken so far (January, 1966),

There were also a few cases of unauthorised occupation of resi-
dences. No penal rent had been levied in any of these cases.

6.35. The Committee desired to know the present position  of
arrears of rent in respect of residences occupied by the officials
working in the various welfare institutions. The representative
of the Delhi Administration stated that the present position of these
arrears had been indicated in the revised note submitted to the
Committee (Appendix XXVIID).

6.36. According to it the present arrears of house rent, water and
electricity charges amounted to Rs. 25,400, Rs. 5054.03 and Rs. 1061.60
respectively and records were being maintained properly with effect
from November, 1965, and the rent was being recovered from 30
inmates. An amount of Rs, 3987.60 relating to house rent had been
recovered. On this the Committee pointed out that the position of
arrears had not improved much. The witness stated that the actual
position of arrears would be clear when the appeals of the 30 allot-
tees, who had not been given rent {ree accommodation, were decid-
ed. These allottees had represented in this connection to the Chief
Commissioner. There were also four cases of unauthorised occu-
pation.
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6.37. The Commitice enquired the reasons for the delay in giving
sanction for rent free accommodation for the remaining 45 allottees.
The Secretary to the Department informed the Committee that the
Delhi Administration had asked for the sanction of rent free accom-
modation after the receipt of this Audit para. This required a lot
of clarifications. These clarifications, when received from Delhi
Administration, were sent to the Ministry of Finance for thelr con-
currence. As .oon as the concurrence was received it would be
passed on to the Delhy Administration,

6.38. The Committee regret to note the delay in finalising the
decision regarding the pending cases of rent free accommodation.
As the realisation of a substantial amount as rent, water and elee-
tricity charges etc. is pending. the Committee desire that the action
in this case should be expedited. They would like to be informed
of the results of the action taken in this case. They would also like
to be informed of the action taken in four cases of unauthorised
sccupation.

Shortages in stock --Sub-para IV (b).

6.39 A physical verification of stock and other articles conducted
in three Homes in 1964-65 disclosed shortages of  articles worth
Rs. 24,190 (Poor House Rs. 7,600,  After-care Home for Boys
Rs. 15,000 and Certified S<hool for Girls Rs. 1,590). Some of these
shortages had occurred as far back as 1961-62 but no responsibility
had been fixed by the Directorate. No regular physical verification
of stores had been conducted in these institutions.

6.40. Giving the latest position of shortages of stores, the repre-
sentative of the Delhi Administration stated that he was personally
looking into the matter and the whole enquiry would be completed
within a couple of months. He further added that the articles in-
volved in the shortage were all consumable goods. ‘ihe store-keep-
ers made the mistake of not entering the items consumed. In
order to satisfy that there was no misappropriation, records were
being checked as to when these articles were purchased etc.

8.41. The Commitiee would like to be informed of the result of
the enquiry now being held in this case.

6.42. The Committee regret that in the course of evidence on this
para, some facts and figures given in the Audit para were controvert-
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ed by the witnesses without giving any intimation to Audit before-
hand. They would like to draw the attention of the Department of
Social Welfare to the recommendation contained in Para 9 of Intro-
duction to their 42nd Report (Second Lok Sabha) and would urge
for its strict compliance in future,

New DruHi; R. R. MORARKA,
October 29, 1966. Chairman,

Kartika 7, 1888 (Saka). Public Accounts Committee.
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APPENDIX 1
(Reference para Nos. 1.30 and 1.33 of this Report)

Note on the point relating to para 42, pages 48-51—irregularities in
the Accounts of the Centenary Celebrations of the Archaeological
Survey of India.

The Public Accounts Committee have desired to be furnished with
a note regarding the amount of expenditure which could be appro-
priately allocated to the Centenary celebrations of the Archaeolo-

gical Survev of India from out of Rs. 2'08 lakhs which was shown
under normal contingencies.

2. The vouchers available with the Special Police Establishment
were seen between 26th July and 29th July, 1966. As a lot of time
had gone by after the Centenary celebrations, the allocation hag been
done to the extent possible on the basis of the details given on the
vouchers. Qur examination hag shown that the amount which
appropriately could be allocated to the Centenary is Rs. 1'16 lakhs
and the rest must be treated as an expenditure not directly pertain-
ing to the Centenary celebrations.

3. Ot the latter expenditure, Rs. 37,726 pertains to the purchase
of wood and this has been treated as non-Centenary expenditure in
view of the fact that several other items of work, namely: annual
repairs to office building, Special Repairs to office building, Construc-
tion of Lavatory block and stores, construction of Drawing Section,
etc. had also been done during that period. The audit paragraph 43
also indicates that timber worth Rs. 84,083 had been purchased during
the period. Timber and plywood have also been included undee

Display to the extent of Rs. 35372 and under Models to the extens
of Rs. 12,846.

4. During the Centenary celebrations we had asked some of our
Circle Offices to send their vehicles to Delhi. There were in all 13
vehicles in use at that time and the expenditure incurred on these
vehicles plus the cost of livery supplied to the Drivers amounting
to Rs. 27,700 is included in the sum of Rs. 2'08 lakhs. At this stage
in the absence of full details in the log books, it is not possible to
say precisely how much of this strictly pertains to the expenditure
incurred on the Centenary celebrations. As already mentioned, four
other items of work, viz., annual repairs to office building, Special
repairs to office building, Construction of lavatory block and stores
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and construction of Drawing Section, etc. were also being undertaken
during that period in addition to the normal work of the Survey.
On a very rough basis, it can be assumed that } of the expenditure
on the vehicles can be allocated to the Centenary celebrations. This
works out to Rs. 6,925

5. In addition there are other other charges such as on the muster
roll labour at Humayun's tomb, Arab-ki-sarai, cooly charges,
stationery, e¢tc. amounting to Rs. 24459 which are not directly
related to the Centenary.

6. Vouchers aggregating to Rs. 2,868 were not available in the
folders with the Special Police Establishment. The details of these
vouchers as noted in the Abstract of vouchers are not quite adequate
to facilitate allocation between Centenary and non-Centenary items.
These have not been alocated.

To summarise, the analysis of the expenditure of Rs. 2-08 lakhs
is as follows: —

1. Centenary Rs. 1,22,774
2. Non-Centenary Rs.  £2,958
(a) Petrol & Motor parts, livery, etc. Rs. 20,773
(b)) Wood Rs. 38.726
(<) Other itemas Rs. 24.459
3. Vouchers which could not be classi- Rs, 2.868

ficd as these were not available in the
folders, The details as given in the
ahstract of vouchers were not very
specific.

ToTAL . Rs. 2,08,600




APPENDIX 1t
(Reference para No. 1.61 of this Report)

Statement showing grant or other aid given to the Hindustami Culture Society, Allahabad, since inception

e e e R T p———

Purpose for which grants given Ycarof pay- Amount off Results obtained
ment the grant
of grant paid
I 2 3 4
Rs.
I. Implementation of the publication programme 1946-47 . 6,0007
of the Society. 1947-48 . 6,000 |
‘948'49 . 23,000 .
1949-50 . 15,000 } Files are not available.
1950-51 . 15,000 |
|
I1. Setting up of a poWer printing press. . . 1950-§1 . 47,000 J
I11. Construction of a building of the Society at 1951-52 . 25,000 The building which involved an expenditure
Allahabad. 1956-57 25,000  of Rs. 79,912,- has been constructed.
1961-62 . 25,000
IV. Preparation of English-Hindi Dictionary on the 1953-54 . 30,000 The Society could not complete the work
lines of Oxford Dictionary. 1954-55 - 15,000  within the amount of Rs. 1-00 lakh. It
1955-56 - 35,000  asked for a further grant which could not be

1956-57 . 20,000  agreedto. It was decided that the Society
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might be allowed to complete the work
from its OWn resources. Saciety has
since completed the work which is vet to
be published.

V. Preparation and publication of eight graded 1957-s8  Ra 25,000 .  Against 8 books 1o be produced at a cost of
books for neoliterates. 1958-59 . Rs. 25,000 Rs. 1-546 lackhs the Society was in a
‘eanctioned rosition to produce 4 tooks with the help

orginally of assistance rendered. A Scrutiny of the

as advance bopks revealed that these were not con-

but later con-  sidered of such high standard as to be pub-
verted into lished as Government publications. It was
grant) therefore decided 1o abandon the pro-
iect.  Ultimately, it was decided to return
the manuscripts to the Society and to con-
vert the advance paid into grant. It was
stipulated that the books would not be
othcial publications but that the™ Society
would make a surtable acknowlcdgement
on  the books that the publications have
been subsidised by Government.
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APPENDIX Il
(Reference Para No. 1.97 of the Report)
Para: 145: Premature Payments

A note may be furnished stating at what stage the land acquisition
proceedings are at present and whether the collector has g:ven
his verdict.

Award will be given only after finalisation of acquisition proceed-
ings. Advance deposit required under Mysore Financial Code and
payment was made at the instance of Mvsore Government as pre-
requisite before starting acquisition proceedings.
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APPENDIX IV
(Reference Para No. 1.105 of the Report)
Processes ror CoMmMERCIAL ExpLoITaTION

Statement of the number of patents filed by the CSIR which orgina-
ted from research sponsored by the Private Industry.

Usually industries sponsor research on specific items needing
investigations. The resulty ar¢ communicated back to them in the
form of a project report which they can make use of for setting up
their production in the manner they think best. In most cases,
research laboratories do not take out patents on sponsored research
because the results of research are the propertv of the sponsor.
However, therc are a few cases where patents have been taken but
these cases arc more an exception than the rule. A statement of
such patents 1s enclosed.
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List of Patens filed based on Rescarch Sponsored by [

rivare Industry

?ql" Patent No. Title of patent Name of the Sponsoing industry

o.
Indian Institute of Petroletsm, Deliradun, .

I A process for the production of Hydrousor - M s. Doon Valley Combers (P} Ltd., Rajpur
Anhvdrous Lanolin /Super fine grade or Road, Dehradun,
better from Weol prease ™
Ceneral Drug Research Institute, Lucknos,

2, 99586 Imorovements in and or refating to the pre- Unichem Laboratories, Bombay.

19-5-1965 paration of s-nitrofurfuraldehvdes.
Cemral Mechanical Engineering Rescarch Institute, Durgupur.
3. 100831 Ice Flake Machine. M s. Kirloskar Pneumatics Lid., Poona.
28-7-1965
4. 08152 New Composition of dve penetrants Co Pvt. M s Pioncer Equipment Co. Pvy. L,
27-2-196¢ Lid., Calcutta.

s. Electronic Cyvcle Timer M s. Techno India, Bombay.

6. Electronic Instrument for Meacyring micro- M s, Westing House, Saxbty Farmer Pwt,
displacement. Lid.. Calcutia.
Regional Research Laborarory, Hyderabad

7. 71301 A process for preparation of cadmijum sul- M s. Indo-Commercial Co., Ferozabad.
phade.

8. 76414 Improvements on the separation ofsilica M s. Onent Paper Mill, Brajraj Nagar.

from black alkaline & liquor from paper
mills,
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APPENDIX V
{Ref. Para No. 1.112 of the Report;
Schemes Approved by the Mimistrv agatnst the avice of C.S.I.R. penod 196 4-6<

,‘3" Party Products Capacins applicd for - Foreign Collabora- Devision
No. tion
1752/6s Anil Starch Products Ltd., Crude amviase 300 tons Vr. Ms Nagase& Co. Recommended tor the
Ahmedabad. Gluco Amyviase 7000 tons Vr. Lad. Osaka. Japan. issue of letrer of intent
Refine amulage 0w~ 150 tons vr
Protease 25 tons yvr.
1231/65 Maize Products, Ahme- Enzvmes 100.000 gallons  Yes. Ministry to contact NCIL
dabad. menth. and Ms.  Chemaux

Bombay. The case de-
ferred 102113 dated
1-3-66. Recommended
for the issue of letter of

inrent.
942/64 M/s. Alembic Chemicals Ervthremycin <oe ks, Arovaltv arrange-  Should be put up before
Wo.rks, Co., Ltd., Ale- Ervthromycin ment 1% pegotiate d 1.. Cte. Recommended
mbic Road Industrial (tablets and ointment) “rate €9, the Scheme .
Area, Baroda. Ervthromycin Estolate
(Capsules, Drops)
Erythromycin
Estolate & Sulpha

{tablets and Oral
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suspension) Erythro-
mycin Ethycl carbo-
nate (Drops and Oral

suspension).

993/64 M/s. Bayer (India) Ltd. Edinol 1000000 cap-
Nagin  Mahal, 6th sules‘/month
floor, 82 Veer Nariman Gresution . Do.
Road, Bombay. Bayer's tonic . 2000 litres.

DI Taben 500000 tablets.

Detigon tablets. 200000 tablets.

Detigon Lantun 100000 litres.
65564 M!s. Boots Pure Drug Formula 44 Cough 12,000 litres:
IndiaPvt. Lid., 17 Mixture. month.
Nical Road, Ballard
Estate, Bombay-1.
18/5/(54)/ M/s. Hindustan Levers, Infant Milk Food. 1000 tons/yr.
66-L. Bombay.
§66/65 Pharmed Pvt. Ltd, Kerodexso 25000 kgs./yr.
Rope Walu Lane, Kerodex 71 20000 kgs. ‘yr.
Bombay. Kerocleanse 32 45000 kgs. 'yr.
s/1fof  M/s. Jagatjit Distilling  Malted Milk Food 1800 tons/yr.
1965 and Allied Industries
FAC Ltd. New Delhi.
156/65 Ms. Indian Dyestuff Carbon Tera Chloride 3000 tons'yr.
Industries Ltd., Bom-  with bye-products
bay.
1890/65 Natiopal Chemical In- Bon Acid. 17 tons 'month.
dustries, New Delhi.
1/1/of M'’s. Food Specialities Instanttea Instant
66-FAC  Lid., New Delhi. cotfee other proces-
sed foods.

M's. Farbanfabriken Recommended for indus-

Bayer A.G. Ger- trial Licence.

many.

Nil. Recommended for Indus-
trial Licence in 99th
Meeting.

Foreign subsidiary = Recommended for the

licence.

Scientific Pharmacals Recommended for the

Lid., London. grant of Industrial
Licence.

Yes. Recommended for the
foreign collaboration.

Yes. Recommended for the

issue of letter of intent.

Under consideration. Recommended for the
issue of letter of intent.
Foreign  Collaboration
approved.

Yes.

1738 (All) LS—I11

I



1 2 3 4 s
2170/64 Hindustan Lever Ltd. Canped fruits, 200tons yr. Nil. Approved.
Lever House, 165-66.  Vegetables & other 200 1tons/yr.
Backbay Reclamation  processed foods.
Bombay.
1689/65 M/s. Atic Industries Reactive dves, Var Ms. 1.CI London. Schemes regarding reac-
Ltd. Atul. dves, Disperse dyes. tive & Vat dyes approved.
15/1/6s M/s. S.F. Products, Consultancy engin- Yes. Foreign Collaboration wWas
Calcutta. cering Firm in Me- approved.
tallurgy.
989/64 Dr-Ing. Matilal Shah, Pig Iron-foundry  42cotons month Under negotiation Recommended for the
Flat No. 301, Wellesley  grade. with a German Firm.  issue of letter of intem.
Mansion 44A, Rafi
Ahmad Kidwai Road,
Calcutta.
1701/65  Microtec Castings Pvt. Spheroidal Cast Iron- 10 tons month. Internation Nickel Recommended for letter
Ltd., Madras. Cafting. Grey & Alloy L1d. London, SW-1. ofintentonly for 1stterm,
C.L
Castings 15 tons months
2048/6s Alkali & Chemical Cor- Accelarators, Antioxidants Yes. Recommended for the
poration of India Ltd. Retarders. issue of licence.
Calcutra.
2139/6s  M/s. Dunlop Rubber  Rubber'Metal bon- 560 tons'yr. Yes. Recommended for the
Co. Calcutta. ded products. issue of letter of intemt.




APPENDIX VI
(Reference Para No. 1:139 of the Report)
VISVA-BHARAT! UNIVERSITY

A statement may be furnished giving the enrolment at the Univer.
sity level during 1962-63, 1963-64 and 1964-65, the number of students
in each class each year and the per capita annual expenditure,

REPLY

A statement is enclosed (annexure). The per capita annuai
expenditure shown is based on the recurring expenditure on Plan
and non-Plan items. Palli-Siksha-Sadana, one of the constituent
Colleges of the University, having been started on September, 1963,
the per capita annual expenditure in 1963-64 hag been worked out
on the basis of the anticipated annual expenditure of the College
based on the average monthly expenditure actually incurred during
the period from September 1, 1963 to March 31, 1964. The Visva-
Bharati maintains two Higher Secondary Schools and also runs cer-
tain Courses where the minimum entrance requirement is not Mat-
riculation. Since expenditure on these courses is merged in the total
expenditure of the University, the per capita expenditure has been
worked out by taking into account the enrolment at all stages of
education.
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ANNEXURE

[re—

Enrolment in
Course & Year
1962-63 1963-64 1964-65

Ph. D. . . . . . 18 19 28
MA. 18t Year . . . . . 57 58 70
M.A. 2nd Year . . . . . 46 49 56
M. Sc. 18t Year . . . . . . 19 17
M. Sc. 2nd Year . . . . .. .. 21
B.A. Hons. 18t Year . . . . so 39 39
B.A. Hons. 2nd Year . . . . 39 43 21
B.A. Hons. 3rd Year . . . . 38 42 40
B. Sc¢. Hons. 1t Year . . . 9 37 47
B.Sc. Hons. and 2 Year . . . 7 14 40
B. Sc. Hons. 3rd Year . . . 3 3 3
Language Courses . . . . 10 15 24
B. Ed. . . . . . . 74 82 81
M. Ed. . . . . . . .. 10 7
Dip. in Music & Dance—1st Year . 10 11 14
Dip. in Music & Dance—2nd Year . 11 8 10
Dip. in Music & Dance—3rd Year . I 9 4
Dip. in Music & Dance—4th Year . 4 9

Casual & Post-Diploma Extension in

Music & Dance . . . . [ 1
4&ip. in Fine Art & Crafts—1st Year . 22 25 28
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Course and Vear Earolment in
1962-63  1963-64 1964-65

Dip. in Fine Art & Crafts—2nd Year 17 20 22
Dip. in Fine Art & Crafts—3rd Year 18 17 20
Dip. in Fine Art & Crafts—4th Year 16 18 17
Casual & Post-Diploma Extension in

Fine Art & Craft 3 3
Diploma Woodwork . 27 24 22
Diploma Weaving 9 6 3
B.S. Sc. (Social Sciences)—1ist  Year

(Started in 1963-64) 15 18
B.S. Sc. (Social Sciences)—2nd  Year

(Started in 1963-64) . 14
B.S. Sc. (roxal Sciences)—3rd  Year

(Started in 1963-64) .
B. Sc. (Ag.) —1st Year (started in 1963-64) 23 24
B.Sc.(Ag.)2nd Year (Started in 1963-64). 17
B. Sc.(Ag.) 3rd Year (Started in 1963-64)
B. Sc. (Ag.) 4th Year (Started in 1963-64)
Diploma Rural Services—2nd Year 20
Diploma Rural Services—3rd Year 23 20
Cert. Agr. Science—2nd Year 8

501 670 733
PER CAPITA EXPENDITURE
Rs.
1962-63 . . 1,961
1063-64 . . . 2,326

1964-65 . . .



APPENDIX VII
(Reference Para No. 1.57 of the Report)
BANARAS HINDU UNIVERSITY

A copy of the Audit Report (1858) of Banaras Hindu University
in which Audit was reported to have suggested that the stock of
sccumulated books be sold ag waste paper may be furnished:

REPLY

A copy each of two audit objections of 1956-57 and 1958-80 sent
by the University are enclosed (annexure). The words “disposa! of
surplus and unsaleable stock” occuring in the second audit objectiom
may have been in the mind of the Hony. Treasurer when he made
the statement.



ANNEXURE
Banaras Hindu University
Cory or Para 7 or A.LLR. ror 1956-57.

Accumulated stocks of the Publications of the Publication Board.

A Hindi Publication Board was established in the University
in 1921 on receipt of a donation of Rs. 50,000 from Seth Ghanshyam
Das Birla for the purpose of suitable college standard books in Hindi,
In 1932 the work of the Board had to be stopped as the publications
did not find market and huge accumulation of stocks took place.
The Board remained a defunct organisation for the next 13 years.
In 1945, however, it re-started functioning.

From a scrutiny of the accounts of Board, it is noticed that the
sale of the publications has been very meagre, so meagre in fact that
even the total proceeds of the sale are not enough in fact that even
the total proceeds of the sale are not enough to meet the recur-
ring expenses on the establishment and the office contingencies. The
office maintains a wholetime clerk and a peon for maintaing accounts
and is incurring on them an average recurring expenditure of Rs. 3.000
per annum. The total sale proceeds of the books for the last five
years and the expenditure from revenue during these years is as
detajled below:—

Year Receipt Expenditure
1952-§3 . . . . 2,596 0 3 4484 o ©
1953-§4 . . . . 2,138 6 6 3,58 1 6
1954-8S . . . . 214 © 2,037 11 ©
1955-56 . . . . 2,120 9 6 1,019 6 ©
1956-57 . . R . 1,888 15 © 1,607 13 6

8,747 13 3 13,634 1 ©
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The position of the progress of sale of the publications of the
Board is contained in the enclosed statement. There is at present
stock of books valued at Rs. 90,634-8-0 at the sale price.

The matter was also brought to the notice of the Executive Council
in the Audit Inspection Report for 1952-53 and the Executive Council
felt that it could not look with equanimity on the huge stock of books
lying unsold without adequate arrangement for their safe storage
and quicker disposal. The Executive Council had appointed a Com-
mittee of 3 persons to examine the entire question for report to the
Council. Audit had not been appraised of the deliberations of the
Committee if it éver considered the matter. Audit suggests that
the question why the books are not finding market be looked imto.

Copy of para 3(B) of Audit Inspection Report for the year ending
31st March, 1860

The stocks of the Book Depot left behind include the following
stocks of University publications which are surplus and unusable: —

(i) Stock of Banaras Hindu University publications worth
about Rs. 30,000,

(ii) Stock of Hindi Publication Board worth Rs. 1,00,000 nearly.
The need for attending to the disposal of these surplus and un-
saleable stocks brought to netice.



APPENDIX VIH
(Reference Para No. 1.170 of the Report)
ALIGARH MUSLIM UNIVERSITY

A note may be furnished giving the details of the purchase of
horses for the Riding Club i.e., from where they were purchased,
what were the prices paid, how the selection was made etc.

REPLY

8 mares, as detailed below, were purchased for the Riding-Club-4
in March 1963 and 4 in March, 1964. The purchase was arranged

through the Director of Remount and Veterinary Services, Army
Headquarters, Q M.G.’s Branch, New Delhi.

(i) 4 mares were purchased at Rs. 1200 each from a Government
Horse & Mule Contractor of Mussoorie on the recommendation of the
Director R.V.S. New Delhi, who also settled the price.

The mares
were actually supplied by the Contractor from Amritsar.

(ii) 4 mares were purchased from Meerut—2 mares at Rs. 1400
each, one for Rs. 1,450 and one for Rs. 1,500 (an expenditure of Rs. 200
was also incurred on their transportation). The selection was made
by the District Remount Officer, U.P. and Rajasthan Horse & Mule

Breeding Area, Meerut. The price was also settled by the District
Remount Officer.

The Public Accounts Committee also wanted to know whether
the animals are alive. All the mareg are stated to be alive.
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APPENDIX IX
(Reference Para No. 174 of the Report.)
ALIGARH MUSLIM UNIVERSITY
A note may be furnished stating:—
(a) what is meant by free distribution;

(b) which are the institutions to which these books have been
distributed free;

(c) what are the criteria for distributing these books free of
cost;

(d) the total cost of Rs. 7,438 books; and

(e) the cost of the books which were distributed free.

REPLY

(a) Free distribution means complimentary copies presented free
of charge,

(b) Complimentary copies are given to the author of the book
and the publishing department for obtaining reviews of eminent
writers, scholars and journalists. Copies are also given to the
Maulana Azad Library, Aligarh Muslim University, Aligarh for
exchange purposes with Universities in India and abroad.

One or two copies are sent to the University Grants Commission.
Free complimentary copies are presented to the foreign dignitaries
who pay a visit to this University.

"(c) Complimentary copies to the author, publishing department
and the Maulana Azad Library, Aligarh Muslim University, are
given under a resolution of the Academic Council/Executive Council.
Complimentary copies to the foreign dignitaries are presented under
the orders of the Vice-Chancellor.

(d) *Rs. 43,604
(e) Rs. 3,822

Nore.—*Excludes the cost of 102 books amounting to Rs. 2040 pub-
lished out of the Iran Government assistance grant, which
were presented to them free,
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APPENDIX X
(Reference Para No. 177 of the Report.)
ALIGARH MUSLIM UNIVERSITY

How many Scheduled Castes and Scheduled Tribes students have
been admitted during the last five years in the different Faculties of
the Aligarh Muslim University?

REPLY

The information is as follows: —

No. of Scheduled Castes/Scheduled Tribes Admitted
in various faculties

Year
Arts Science  Engineer- Law Total
ing

1961-62 . . 4 6 7 18 38
1962-63 5 17 9 31
1963-64 . . 6 3 18 8 3s
196465 . . 6 2 16 5 29
1965-66 . . 3 3 13 11 30




APPENDIX XI
(Réference Para 211 of Report.)

MINISTRY OF FOOD, AGRICULTURE, COMMUNITY DEVELOP-
~ MENT AND CO-OPERATION. (DEPARTMENT OF
AGRICULTURE)

According to the instructions of the Central Vigilance Commis-
sion, complete files are being sent to them. In this particular case
also, the complete file was sent to the Central Vigilance Commission
in October, 1965, requesting them to advise on the course of action
that should be taken. The lapse that security was not obtained from
the Cashier finds a mention in the notes recorded in the file. Rele-
vant extracts are enclosed. (Annexure I).

ANNEXURE I

The Special Audit of the Animal Husbandry Unit of the Develop-
ment Department was carried out from 11-11-1964 to 31-12-1964 for
the period April 63 to 30th September, 1964. The Special audit report
received vide A.G.C.R.'s letter dated 23-2-1965 disclosed embezzle-
ment of Government funds to the tune of about Rs, 120275-00. On
receipt of this report, departmental investigation was conducted to
find out whether any of the missing credits had been mis-classified
under some head of account. It was also necessary to verify whether
the undisbursed amount had actually been disbursed to the payee or
not. Compliance report of the special audit report was sent to the
A.G.C.R. vide this office letter dated 23-4-1965. This was verified by
the audit party during the course of normal audit in the month of
June, 1965. Their reaction to this is still awaited. Shri Ramamurthy,
D.A.G., has however intimated verbally that their report with regard
to this will be sent in a fortnight.

In the meantime, the departmental investigation regarding mis-
sing credits has since been concluded by Shri H. K. Sachdeva, S.A.S.
Accountant in Unit-II and it has been reported by him that the credit
of the amount of Rs. 75,521 22 reported to have been embezzled on this
account is not available under any Head of account in the records of
the Treasury Officer and the State Bank of India. The verification
with regard to payment of undisbursed amount has not been com-
pleted because it entails a lengthy procedure involving confirmation
of the payment from the payees themselves. The partial verifica-
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tion done in this behalf reveals that out of the undisbursed and un-
accounted amount of Rs, 2237755 payments with respect to a sum

of Rs. 13,797 have already been made as per payees’ receipts available
in the records.

The departmental investigation conducted in the matter reveals
that a sum of Rs. 95,941°07 has been embezzled during the period
1-6-1962 to 30-9-1964. The detailed break up of this amount of sus-

pected embezzlement may be seen at Annexure ‘A’ to Shri Sachdeva’s
note dated 2-8-1965 on page 4|supra.

The embezzlement of this huge amount of money has been made
possible not on account of any lacuna in the rules or instructions. 1t
was the non-observance of number of codal formalities which contri-
buted to the mis-appropriation of such a large amount of Government
funds. Some of these are listed as under: —

(i) Undisbursed amounts were retained more than 3 months in
violation of provisions of Rules 83(3) of C.T.R. Vol. 1.

(ii) An account of undisbursed pay and allowances was not
prepared at the end of each month, as required under Note
22 of Rule, 283 of C.T.R. Vol. L.

(iii) Non-observance of provisions contained in Rule 7(1) and
7(2) regarding the immediate credit of the Receipts into
the Treasury|Bank and the non-appropriation of such
receipts to meet departmental expenditure.

(iv) The provisions of Rule 77(2) of the C.T.R. Vol. I. regarding
the entry of the monetary transactions in cash book as and
when these occurred and their attestation in token of check
have been completely ignored.

(v) The cash book was not regularly maintained as provided
in Rule 77(3).

(vi) The cash balance in the cash book was not verified by the
Drawing and Disbursing Officer, or the Head of Office, nor
was a certificate at the end of each month to that effect
recorded, as provided under Rule 77(4) of C.T.R. Vol. 1.

(vii) It is provided in Rule 77(5) of C.T.R. Vol. I. that in cases
of remittances to Treasury|Bank the Head of Office|Drawing
and Disbursing Officer should compare the Treasury Offi-
cer’s or the Bank’s receipt on the challan with the entry
in the cash book to be attested and satisfy himself that the
amounts have actually been credited into treasury/Bank.
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It further provides that when the number of payments
made in a month is more than ten and the total amount
therein exceeds Rs. 1,000, the Drawing and Disbursing
Officer should, as soon as possible after the end of the
month, obtain from the Treasury a consolidated list for all
remittances made during the month which should be com-
pared with the postings in the cash book. No action was
taken by the Drawing and Disbursing Officer/Head of
Office to comply with the provisions of this rule which
alone has facilitated the embezzlement of about
Rs. 75521 -22.

(viii) Detailed procedure as laid down in Annexure 2 to Rule 67
of G.F.R. 1963 regarding reconciliation of expenditure with
the cash accounts maintained by the A.G.C.R. was not fol-
lowed. Had this procedure been adopted, the embezzle-
ment would have been detected at a much earlier stage.

(ix) Besides, no security from the Cashier was obtained.

It hag been categorically stated by the Audit in the Special Audit
Report that the mis-appropriation of large sums of Government
money has been made possible owing to the complete failure of the
‘Prawing and Disbursing Officer to exercise the fundamental checks
prescribed in the rules over the maintenance of departmental cash
book and that the subordinate staff has taken advantage of the situa-
tion and mis-appropriatedmisused Government funds. During this
period Shri R. B. Raizada, Deputy Warden of Fisheries was the
Drawing and Disbursing Officer except from 20-9-1963 to 21-10-1963
when Shri M. L. Sharma exercised these powers in the absence of
Shri Raizada. During the period when Shri M. L. Sharma was the
Drawing and Disbursing Officer a sum of Rs. 8055.08 was shown in the
cash book as having been deposited into the Treasury, but the credit
of this amount is not traceable. This entry has been attested by Shri
M. L. Sharma and he can be held responsible for facilitating the em-
bezzlement of the amount by his negligence. The embezzlement of
the remaining amount has been facilitated by laxity of supervision
and negligence on the part of Shri R. B. Raizada himself.

During this period Shri Vijay Pal Singh was the Cashier in the
Animal Husbandry Department. He is directly responsible for em-
bezzling the amount. He is already under suspension, )

Besides, Shri H. C. Joshi, Deputy Direetor, Animal Husbandry is
also indirectly nesponsible for this embezzlement for his failure to
exercise proper supervision as Head of Office over the working of the
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Drawing and Disbursing Officer. It is specifically laid down in Rule
142 of the C.T.R. that the delegation of powers of Drawing and Dis-
bursing Officer subordinate to him does not relieve the Head of Office,
in any way, of his responsibility for the accuracy of the bill, or for
the disposal of the money received in payment. In this context, it
may also be added that Shri H. C. Joshi is on deputation from the
U.P. Government and that he is due to retire on 10-2-1966.

Since the Departmental investigation has since been completed, it
may be opportune to take further steps to fix responsibilities on
individual officials and to penalize them in accordance with the rules
and instructions in this behalf, without awaiting the report of the
Audit regarding the verification conducted by them. It has been
laid down in Government of India, Ministry of Home Affairs, Office
Memo. No. 39/8/64-Ests (A), dated 4-9-1964 circulated by the Delhi
Administration vide their endorsement No. 18/65/64-R&S|AB, dated
10th November, 1964 that prosecution should be the general rule in
all those cases which are found fit to be sent to Court after investiga-
tion and in which the offences are of bribery, corruption or other
criminal misconduct involving loss of substantial public funds. It
is further provided that in such cases, departmental action should
not precede prosecution.

It is now for consideration whether the case may be handed over
to the police for investigation and registration under appropriate
sections of the Indian Penal Code without initiating any departmental
proceedings against any of the personnel indicated as a result of de-
partmental investigation for having embezzled the amount of facili-
tated the embezzlement by laxity of supervision or negligence.

It may not be inappropriate to add that while Shri R. B. Raizada
and Shri M. L. Sharma can be held directly and personally responsi-
ble for the embezzlement to the extent this can be proved to have
been caused by their negligence and laxity of supervision, Shri H. C.
Joshi, D.D.A H. is indirectly responsible for the same in his capacity
as Head of Office. It may be desirable to institute departmental pro-
ceedings against Shri Joshi as embezzlement cannot be directly attri-
buted to his negligence although he indirectly contributed to the
same by his failure to exercise supervision over the working of the
Drawing and Disbursing Officers under him. The same cannot be said
about Sarvashri R. B. Raizada, M. L. Sharma and Vijay Pal Singh. In
their case, departmental proceedings may be initiated only if they are
not fcund to be criminally hable for embuzlement as a relult: of:
police, mvestigation, .= I



172
D. C. may kindly see for order.

8d. K. D. GUPTA
4-8-1965.

D.C

I generally agree in the above report. It has been examined
quite carefully and exhaustively. It is true that the report about
the special audit conducted in June, 1965 is still awaited but it is not
likely to change the picture very materially. The case is obviously
bad and shows clear embezzlement of large amount which was ap-
parently facilitated by departmental ineficiency and slackness. The
action ig already much delayed. I am of the view that we shall
institute departmental proceedings against Shri Joshi and send the
case to police against the cashier and two other officials namely Shri
R. B. Raizada and Shri Sharma with a self contained note. If as a
result of this investigation or decision in the court, if the case is put
there, it becomes necessary to take departmental action against any
of these, this will be done at that stage.

Director Vigilance may kindly see for advice.

Sd. IQBAL SINGH,
5-8-1965

Dir. Vig.

There are other connected papers dealiné this case containing
certain orders of the Chief Secretary and the Development Commis-

sioner. These papers should be collected and should form part of
this file.

The connection of Shri H. C. Joshi with the embez-lement is rather
remote. It is true that had he exercised better control and inspected
his subordinate offices frequently this would not have occurred. As
suggested by the Development Commissioner he may be proceeded
against for infliction of a minor penalty. However the charges and a
statement of allegations may be furnished early so that the C.V.C.
may be consulted. ,

3. Regarding the embezzlement, we need not wait for the final
audit report since the picture is more or less clear. A Report should
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sow be launched with the Police for eriminal action against officials
responzible for the embexzlement.

C.8. may kindly see.

. Sd. L. S. TITUS,
6-8-1965.

C.S. desired that some further information with regard to the
action taken at the various stages of the case may be furnished before
the case is submitted to C.S. for his persual and appropriate orders.

2. The other connected papers referred to in the note of Director
Vigilance may kindly be seen in the linked file No. F. 1(42) special
Audit|65 placed below. Important references about those papers are
mentioned in the note below. ‘

3. It was during the course of normal audit of the office of the
Deputy Director Animal Husbandry that a fire broke out at 11-00 p.m,
on 22nd September, 1964 in the room occupied by the Audit Party. A
part of the record was burnt and the fire was extinguished before it
could cause severe damage. A report was lodged with the police
regarding this case of fire who have reported the case is untraceable.
Subsequently, on checking of the cash balance at 11-30 p.m. on 23rd
September, 1964 a deficiency of Rs. 1,982 was detected which was
made up by the Cashier on the next day. On account of the occur-
rence of fire, the normal audit was suspended and resumed as special
audit on 11th November, 1964. This special audit was concluded on
31st December, 1964 and the special audit report was received on
23rd February, 1965 vide Shri Khanna's D.O. letter dated 23rd
February 1965 at page 19|C of the linked file. The compliance report
was submitted to the A.G.C.R. vide Shri Titus's D.O. letter dated 23rq
April 1965 at page 34/C ibid. Simultaneously the matter regarding
verification of missing credits was taken up in the Treasury Office
which was concluded on 2nd June, 1965 as per report dated 2nd June
1965 of the SAS Accountant at page 19{N of the linked flle No. 1. It
was subsequently ordered by the Development Commissioner that the
credits may be verified from the record of the State Bank of India
also as per his order dated 8th June, 1865 at page 21|nt. ibid. This
work could not be taken up immediately as the normal audit of the
office of D.DAH. was being conducted during the course of which
the facts stated in the compliance report submitted to the A.G.C.R.
on 23rd April 1965 were to be verified as desired by A.G.C.R. vide
Shri Ramaswamy’s D.O. letter of 3rd June, 1965 at page 37/C ibid.

1738 (Aii) LS--12.
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This work was taken up on 21st June, 1965 and concluded on 2nd
July, 1985 by Shri Sachdeva, SAS Accountant as per his report dated
2nd July, 1965 at page 23/n ibid. Therefore, the case was submitted
to the Development Commissioner and it was finally made over to
AD.C. (A) for putting up detailed note after thorough examination
of the case, vide his orders dated 21st July, 1965 at page 25/n ibid.

4. It hag now been made out as a result of departmental investi-
gation that a sum of Rs. 9594107 has been embezzled during the
period 1-6-1962 to 30th September, 1964. Out of this total embezzled
amount, an amount of Rs. 75521.22 is on account of the non-deposit of
miscellaneous receipts received by the department. The amounts
were entered in the cash book ag having been deposited in the treasury
but no such record is available nor is the credit traceable in the
treasury office or the State Bank of India. Further a sum of
Rs. 8580 30 represents the difference between the cash balance as on
30-9-1964 and the cash balance as it should have been on that day in
accordance with the records available. In addition to this, a sum of
Rs. 7754:25 is on account of double payments. The payment was
made only once to the party but it has been charged twice in the
cash book. Moreover, the sum of Rs. 2120 82 represents the payment
shown to have been made in the cash book by showing fictitious
voucher numbers or without quoting any numbers. There has also
been a net excess charge of Rs. 196048 which has also been embez-
aled alongwith a few other minor items.

5. Now that clearer picture has emerged, it is proposed that action
may be initiated as advised by the Director of Vigilance in his note
dated 6th August, 1965 at page 11/nt. It may, however, be added that
out of the three officials responsible for the embezzlement directly or
by negligence, Shri M. L. Sharma the Rinderpest Officer was on
deputation from Punjab Government and he has since been referred
back to his parent State. ’

This note coupled with the previous noting from page 5 onwards
will give complete picture of this case. It is an extremely bad case

and needs speedy action. Chief Secretary would perhaps like to
show the case to C.C. also.

Sd/. IQBAL SINGH,

Sd. Chief Secretary.
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C.C. .
A very bad case. Further action should be taken without delay.

Chief Secretary. Chief Commissioner.

Drt. Vigilance

A report should now be launched with the police for criminal
action against officials responsible for the embezzlement. Thereafter
the file may be returned alongwith a copy of the police Report so that
the matter could be referred to Central Vigilance Commission for
advice in regard to the action to be taken against the Gazetted
Officers. ‘

Sd. L. S. TITUS,
Dev. Commr,

Most immediate please.
ADC.(A) Sd. IQBAL SINGH

A draft to the Superintendent of Police (Crimes) is added for
favour of approval. .

The A.G.C.R. has since furnished the verification report vide Shri
Ramswamy’s D.O. letter No. OAII/34 109/Spl/Vol. 11/1376 dated
21st August, 1965 at Flag ‘X’. A copy of this along with the en-
closures may also be sent to the police.

(The case could not be put up earlier because it was initially
intended to re-examine the case in light of the observationg made by
the A.G.CR. in Shri Ramswamy’s D.O. letter referred to above. Shri
H. K. Sachdeva, S.A.S. Accountant Unit 1I who had processed this
case was on short leave which was subsequently extended on ground
of illness. The detailed re-examination could not be conducted in
his absence. In order to avoid delay, it is now considered desirable
that a copy of this report may be sent to the Police who may investi-
gate the matter at their end). '

Sd. K. D. GUPTA.
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Dev. Commr,

Dir. Vigliance may kindly see the draft of the complaint before ft
goes to the Palice.

Drt. Vig. .(by hand) ' 8d. IQBAL SINGH.
1-9-1965.

Discussed with the Director of Vigilance. He desired that there
is no need for him to see draft and it may be issued atonce. Fair is
added for issue,

Sd. K. D. GUPTA
8d. IQBAL SINGH

(This file was under submission separately to the Finance Depart-
ment and has been released today).

The facts of this case have been get forth in office notings at page
5 onwards. The case has been reported to the Police vide this office
letter dated 3rd September 1965 at page 44/C. It is now for consi-
deration whether the result of Police investigation may be awaited or
the case may be referred to Central Vigilance Commission for

advice with regard to the action to be taken against the officers con-
cerned.

Sd. K. D. GUPTA
Vigilance Department,

C.V.C. may kindly see the details of the case given in pages 5 to
13 and also the report dated the 3rd September, 1865 lodged with the
police (at Flag ‘A’),

The Cashier Shri Vijay Pal Singh is already under suspension. .

The two officers directly involved are 8Sarvashri R. B. Raizada,
Deputy Warden of Fisheries and M. L. Sharma who was on deputation
from the Punjab Government and has - since been reverted to his
parent Government. Shri H. C. Joshi, Deputy Director, Animal Hus-
bandry is due to retire from 10-2-1966. He is on deputation from the
Government of UP.
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C.V.C. may kindly advise the course of action that should now be
taken.

Sd/- L. S. TITUS,

8-10-1965
Shri C. M. Narayanan,

Under Secretary (Vigilance Commission).

CENTRAL VIGILANCE COMMISSION

The Commission would advise that action may be taken as indi-
cated in the note of the Director of Vigilance dated 6th August, 1963.
The matter may, therefore be reported to the Police for action in
respect of the officials concerned, except Shri Joshi against whom
disciplinary proceedings under rule 16 may be initiated.

The action in pursuance of this advice may please be intimated to
the Commission in due course.

Sd/-.
(C. M. NARAYANAN)

Under Secretary.
Shri L. S. Txtus Dxrector of Vlgxlance

C.V.C. UO No 41/47/65~V dated 20—11-65



APPENDIX XII
(Ref. Para 2.12 of Report)

MINISTRY OF FOOD, AGRICULTURE, COMMUNITY DEVELOP-
MENT AND CO-OPERATION (DEPTT. OF AGRICULTURE)

Detailed instructions had been issued by the Development
Commissioner as back as in 1954 vide his letter No. VI(42) /54/9533,
dated 12th November, 1954, fixing the amount of Rs. 500 to be taken
as security from the cashiers working in the office under him. They
were reiterated in his letter No. PD(A) /14161/1233, dated 16th Sep-
tember, 1961 where it was restressed that all the D & D Officers of
the Department should ensure that security deposits were taken
from persons handling cash.

2. Shri Vijay Pal Singh, was appointed as a Cashier in the office
of the Dy. Warden of Fisheries on 3rd February, 1962. In view of the
position stated in para 1 above, the responsibility for not taking
security from the Cashier rests squarely on Shri R. B. Raizada, Dy.

Warden of Fisheries.

3. An examination of the Cash Book reveals that on an average,
the Cashier in this office, handles Rs. 57326 per month. Accordingly,
a security of Rs. 2,000 is being obtained from the Cashier.
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APPENDIX Xl
(Ref. Para 2.108 of Report)

MINISTRY OF FOOD, AGRICULTURE, COMMUNITY DEVELOD-
MENT & CO-OPERATION (DEPTT. OF AGRICULTURE)

The Directors of Agriculture of West Bengal and Assam were
requested by the erstwhile Indian Central Coconut Commitlee as
early as July, 1962 to furnish particulars of the sale of seedlings
effected by them and to arrange credit to the Committee of its share
of receipts. In spite of reminders no action was taken by the Direc-
tors concerned. The matter was therefore taken up by the Commit-
tee with the Secretaries to the Governments concerned in September,
1963 but in spite of repeated reminders and even at d.o. level no
arrangements were made to remit the Committees’ share of receipts.

In 1964, the Committee brought this matter to the notice of the
Indian Council of Agricultural Research when the matter was taken
up at demi-official level with the Secretaries of the State Govern-
ments concerned. The Committee also continued their efforts in
this matter and early in March, 1965 a reply from the West Bengal
Government was received wherein a statement containing particulars
regarding sale of seedlings during 1959-60 to 1964-65 (upto June 1964)
and due share of the Committee was received with an intimation
that the share due to Committee was already credited in the local
treasuries for payment to Committee. The statement furnished was
not correct in all its details and the Committee called for detailed
particulars of the Coconuts received by them, seedlings raised and
sold and the share of Committee from the sale proceeds of the seed-
lings raised but this has not so far been received in spite of the re.

peated reminders, including telegraphic ones and a threat to with-
hold future supplies.

Since the Bengal Government had intimated that the share due
to the Committee was already credited in the local treasuries that
matter was also taken up with the A.G. West Bengal who intimated
after a number of reminders that a sum of Rs. 2,06,614.92 was stand-
ing to the credit of the Committeé but actual transfer of funds has

not been effected pending reconciliation of figures furnished By the
State Government and A.G. West Bengal.
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In the case of Government of Assam, even though the matter was
followed up with reminders both by the Committee and the 1L.C.AR.
no reply has since been received.

Statements showing the seedlings raised and sold and the receipts
realized till date have not been furnished by the Government of West
Bengal and Assam. The matter is still under correspondence with
the State Governments. The last reminder was issued on 15th June,
1968,

So far as the question of recovery from the State Governments
on the basis of estimated number of seedlings is concerned, it may
be stated that this information of seedlings sold is available with the
State Governments and the necessity for recoveries based on esti-
mation does not arise.

It may be added that the Ministry was alive to the situation and
has been taking up the matter with the State Governments. Even
the President of the Committee who is also the Additional Secretary
to the Government of India had asked the representative of the State
Government of Bengal on the Committee to move his Government
to expedite the payment of dues of the Committee as otherwise
further supplies of seed Coconuts would be suspended. The represen-
tative of West Bengal Government informed the President of the
Committee that due to administrative difficulties dues of the Com-
mittee were held up and further supplies should not be suspended
as the nursery programme of the State would be adversely affected.

The payment has been pending due to the non reconciliation of
figures furnished by State Government and the Accountant General
West Bengal as stated above. Efforts are continuing to recover the
smounts due to the defunct Committee. A special cell has been
formed in the Indian Council of Agricultural Research to clear the
arrears work left by the Committee and the recovery of amount

from Accountant General West Bengal is being taken up by this
Cell. :



‘APPENDIX Xiv
(Ref. Para 2.118 of Report)

MINISTRY OF FOOD, AGRICULTURE, COMMUNITY DEVELOP-
MENT & CO-OPERATION (DEPTT. OF AGRICULTURE)

It is submitted that the information that no training classes were.
conducted after 1956 is not correct.

This station has as one of its functions, the imparting of training
in the different aspects of Coconut cultivation. The Kasaraged
station is located at a distance of 3 to 4 miles from the main town
and the hotel or hostel accommodation not being available anywhere
near by it was absolutely essential to have a hostel for the trainees
coming from different Coconut growing areas in India and abroad.
The yearwise break up of the persons trained is given below which
will prove that classes were conducted right upto 1965.

Year No. of persong trained.

1956 30

1957 Nil

1958 1 Research Worker from the Philippines, 1 batch of
Inspectors from Basic Agricuitural Schools and Exten-

sion Training Centres, Kerala and two batches of
trainees deputed by Government of Madras.

37 plus one batch of Village Level workers from
Pondicherry.

1860 3
1861 25
1962 22
1963 22
1964 Nil
1965 4

O tra—

Total 144

————

1959

(plus 4 batches of instructors of Extension Training
Centres, V.L Ws. efc.)

Even persons from Phxhppmes Thailand and other places in Asia
have been trained.
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It may be added that these trainees have all these years been
accommodated in an improvised accommodation in the Verandah of
the Guest House. Even the space in the Guest House and the
Verandah is being utilized now for office purposes. Training right
from growers and Village level workers to the officers in-charge of
the schemes and stations at the State level has to be organized on a
wide scale and the provision of this hostel accommodation ig very
essential. Information has now been received that the Completion
Certificate and electric current has been provided but the electric
motor pump has yet to be installed by C.P.W.D. for pumping water
in the overhead tank of the hostel. Director, Kasaragod is making
personal attempts to have this installed.

So far as the question of letting out the hostel to the staff for
residential purposes is concerned, as pointed out by the audit, it may
be stated that no such proposal was ever put up to the Committee
for consideration. An approach made by the then Secretary of the
Committee for temporary short-term use of the building for residen-
tial purposes was immediately opposed by the Director of the Station,
as the accommodation was meant for trainees only. It would be
utilized as such on the building being handed over by the CP.W.D.

AUDIT COMMENTS

No regular training course was conducted, but training was given
to those who desired, for periods ranging from a fortnight to two
months (This fact was not furnished to Audit at the time of fur-
nishing comments on the Audit Report). The total number of
trainees indicated in the Ministry’s note seems to be only a cumu-
‘lative total of the number of persons so trained for very small dura-
tion.



APPENDIX XV
(Ref. Para 2.130 of Report)

MINISTRY OF FOOD, AGRICULTURE. COMMUNITY DEVELOPMENT
AND CO-OPERATION DEPARTMENT OF AGRICULTURE)

INDIAN CeNTRAL TomAcCO COMMITTEE

Abstract showing the amounts paid to C.P.W.D. for construction of works, sdjustmens
madc and the balance to be accounted for. as on 30-9-1965.

[ - . -

SL Unit Amount paid  Amount Balance to be

No. adjusted accounted
Rs. 1. Rs. P. Re. P.
1. Bxecutive Engineer, C. P, W. D.
&Il Madras . . . . 18,84,774 v) 11.244736° 15 7,60,038.84
II1. Executive Engineer, Electrical Di-
vision, Madras (CPWD) 1,57,492°0) 1.13,727°97 43,764.0)3
IV Executive Engineer, C. P. W, D ,
Shillong . 9,68,222° 75 2+52,309°95  1,15,912-80
Y Executive F,ngmeer, C.PW.D.,
Calcurta . 87,156 00 79,648 48 7,507 53
V1 Executive Engincer, Mysore 1,98,273-00 87,323-03 1,10,949°97
VII Executive anxnecr, C. P w.D.,
Dhanbad . 9,60,314° 00 4.26,367-53  5.33,946° 47
V11l Executive Engineer, C. P w. D -
Coimbatore . 2,09,655° 19 — 2,09,655° 19

44,65,887-93  26,84,113-11 17,81,774°82

Details of the Works Entrusted to C.P.W.D.

Amounts paid to the Executive Engineer, Central Public Works Department, Ma dras
Central Division, Madras for the followingitems of work :—

}%t. Item of work Year ";,Tﬂmt Remarks
. 1. Cemiral Tobacco Research Inssisute, Farmsiead Buildings.
1 For office building and quarters 1951-52 70,000 00
2 For the construction of a well . 19§I-S2 18,200 00
3 For office buxldmgs and staff

qQuarters . . . 19532-53 75,000-00
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sl Irem of work Year  Amount peid Remarks
No, plid
4 For the construction of rosds 1952-53 25,000,00 }
s For non-residentis! Buildings 19§2-53  1,72,900-00| Work completed.
6 For over-head tank 1953-34 6,000°00
9 For special upmr to Ilmmud
building . ¢ . 1953-54 2,903 00
For providing pump house 1954-5S 3,030 00 |
9 For the following works :
(a) Provision of cover
towel} 2,000 00
{b) Roads, drainage and *
foot paths . 9,500°00
(¢) Cycle stand . 2,420°00
(d) Water troughs 820°00 *
(¢) Additional provisions 6,05§0°00
26,790 00
10 For petty works oo . 19§3-54 2,500+ 00 } Work completed
11 For resjdential and non- rendemu.l
buildings 1954-55 44,380:00
12 Forannualrepairstofarmbuilding 1955-56 ' 1,692°00
13 For provxdinz automatic chlon-
netion . 1955-56 :,x;o oo Pending comple.
tion,
14 For providing pipeline 1956-57 35,873-00 1
1s For additional amoum for plpe
line . . 1986+57 2,385:00
6 For annual repnm to farm buﬂd-
ings, . - 1987-s8 4,680 00
17 For fdr:widing pipe lines to farm
ﬂe . » . . . ]957—58 899.,9
18 For additional ptovmon of plpe .
lines 1957-$8 619-00
19 For annual repairs to flrmttead
buildings . 1958-59 4,764°00
20 Forannuslrepairsto curing barns 1959-60 218:00
ar For annual répairs to fu-mstend ,
buildingg . . 1959-60 4,690°00 | Wosk cont
For construction of buﬂdincs II
Five Year Plan 1960-61 79,880-00
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% Item of work Yeer Amount paid Remarks
o,
33 For the completion of farm build-
ings I Five Year Plan, 1960-61  2,54,229°00
24 For repairs to farm buildings . 1963-63 2,220'00
as Extension work of the implement
shed st Central Tobacco Re-
scarch Institute, Rmhmmdry
(111 Five Year Plan) . 1962-63 2,685°00
26 Schtme for production and dis-
tribution of pure sced and seed-
lings construction of office-cum-
store room st Central T'obacco
Resesrch  Institute, Nursery )
Rajahmundry . 1963-64 4,660° 00
27 Annualre rcgam to Central Tobacco
Research Institute, Rajahmundry  1964-65 4,980°00
28 Construction of Culverts { Rs. 220 1964~ 6’6
plus Re. 1,587 & 1965- 1,807:00
8,49,124°99

11. Central Tobacco Research Institute, Raiahmundry, Laboratory Busldings.

1
2

3
4

~2 S

10

11

12

13

For laboratory buildings
For laboratory buildings
For laboratory buildings

Garage for icep and trailer

For compound wall and drainage
For providing gas apparatus

For laboratory buildings

For providing gas apparatus vaddi-

tional amount

For glass house (11 Five Year Plan)

For providing water supply con-

nectiontothe gas house

For annual repairs to labontory
and ancillary structures

Additionalamount for water supply
connection

For opening ceremony ot' hbon
tory_buildings

1953-54
1954-55
1955-56
1956-57

1956-$7
1956-57
1957-58

1957-58

1957-58

1958 .59

1958-59

1958-59

1958-59

. 2,00,000° 00

1,50,000° 00
1, 88,360.00
5)288'@

27,880.00
14,570 00

91,384 00
1,849°00

45,737:00

495-00
6,683 -00
593-00

352-00

-

', Work completed.

J

Pe ndmg comple-
tion,

]
‘ Work completed.
J

e g -



fala Itern of work Year Amount paid Remarks
14 Forancillary structure (11 Five

Year Plan.) 1958-59 1,78,710-00
15 For annusl repairs to laborstory

building . . . 1958- 49 2.343 00
16 For iding wster proofing

roolpm. . . . 1958-59 10,882 00
17 For providing front epproach

culverts and drainages . 1959-60 443000

18 For storage godown for conducting

storage experiments, 1959-60 10,552 00

(11 Five Year Plan)
19 For the construction of partition

walls, floors in the basement of

the wall in the cold room . 1960-61 4.194°00
20 For llring pipelines from the farm

well to the Central Tobacco

Research  Inatitute, Labo-

matory builkding. 1960-61 48.500-0C

> Work completed

ar  PFor the construction of officer-cum-

stores room (Plan) 1960-61 16,000 00
23 PFor the construction of godown «

(Plan) 1960-61 2.848:-00
23 Annuancplin 1961-62 . 1961-62 <.851-00
324 For providing drains in front of

verts at Central Tobacco Re-

scarch Institute, Rajahmundry 1962-63 1,630-00
33 For Annualrepairs . . . 1964-6¢ 5,921-00
26 For repairs of leakage in laboratory "

building. 1964-65 5.358-00
37 For construction of rain storage

tank water. 1964-65 3,235.00
38 Re irs to damaged portions of

uildings at C.T.R.1. 1965-66 2,265 00 I'ending completinrn

For the lsboratory . 10,35,650 00

For the farm 8,49:124.99

The amount paid to the Exécutive

Bngineer, C.P.W.D. Madras till

January,1965 - [18,84,774°99
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I11. Against tbe deqou e Electric Engineer, Central Public Works Depe.unent
Madras, the ad as follows:
Particulans Year Deposit Expenditure Balance
1 For providing Electric in-
stallation in Residential and
noa-residential buildings at
Central Tobacco Research
Institute, Raishmundry Farm  1953-53 34,409 7,930° 23 14,179° 19
3 For providing main service
connections at Farmstead . 1943-54 700 11,159-001
3 For providing overhead low,
tension distribution lines at
Farm stead 1955-56 4,800 7,630° 89
4 For providing centrifugal
pumpsectat the Farmstead 1953-54 7.452]
5,849 94 1,830° 06
§ Addiiional amount for centri-
fuga! pump set. 1993-94 nsf
6 For providing Electric in-
stallations to *C’ type quarters
at Farm stead 1954-55 2,435 2,42%°00
!
7 For providing Electric in-
stallations and fans including
lighting and ventilation at
Lab. Buildings. . . 1986-57 11,001 86
8 Do. Additional amount 1956-57 40,000 00 64,107 43 )
734" 54
° Do. Do. 1956-57 3,139 44 158-03
10 For internal Electrification of
Lab. Buildings . . 1956-57 10,859 00
11 For providing Sub-station
B.T. Bulk supply for Labo- )
ratory Buildings . . 1957-$8 30,364 00 13,152°97 18,211-03
13 For providing a submersible
pump setat Labomory Budd-
ings . 1957-58 I1,114°00 4729°79 6,384-21
1,57,492°00  1,13,727°97 43,764°03
Balance to be adjusted 43,764°03

All the above works have been completed.
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IV. Wrapper and Hoohah Tebacce Remserch Ssation, Dimkate.
Amount peid to the Executive Engineer, C.P'W.D, Shillong.

St Name of the work Year  Amount Amount Balance
No. invested adjusted t0 be adjusted
Rs. Rs. Rs,
t For residential and Work
non-residential. 1956-87  4,20,900°Q0 ) ;t;:-
2 Do’ 1957-48 4,00,351-°62 ed
3 For bore tube well 1958-99  2,40,000° 00 .
1958-59 133,860.00 .. 2,19,882.15
4 For construction of buildings 1959-60 18,797:00 89,407:65"
s For buildings . . . 1960-61 1,25,000-00 B82,771-40
6 For annual repairs . . 1961-62 z,ooo-oo"]
40,903 04
7 For black topping farm roads 1961-63 32,000 00 }Wlortd comp-
{=¢
8 For construction of leon- |
tory buildings. . 1961-62 23,000°00
9 For buildings . . 1961-62 69,000.00 )
10 Annual repairs for 1961-62 1962-63
18,994 09 J
11 Annual repairs . . 1962-63 $,860°00
13 For repairs and maintenance
of buildings, 1964-65 1964-6% 5,580°00

-y

9,68,222-75  8,52,309.9§ 1,15,912'80

V. Wrapper and Hookah Tobacco Research Statiom, Dinhara.

Amount paid to the C.P.W.D. for the electrification of the buildings at Wrapper and
Hooksh Toblcr:o Rcseuch Stmon. Dmhuu

Sl Name of work Year Amount Amount Balance to be

No. invested adjusted adjusted
Rs. R»s. . Rs.
1 ror electrification of build-
ngs. . . . . 19%9-60 81,203.00 63,.09-08
1960-61 . 7,088 45
2 For annual maintenance
charges for electrical mmll-
ationand fans . 1963-63 2,750°00 2,750-00 kadoomple-
te

3 Maintenance for electrical
installations . . . 1963-64 3,203-00 449947
1964-65 . 598148 )

87,156-00 79,648-48°  7.507'3%

s




VI. Todaco Ressarch  Station, Humsur
Ambuat piid to Byecutive Bagincer, C.P.W.D., Mysore.

sl Name of work Amount Expenditure
No. deposited  upto Now, Remagks
Rs. 1965
1 Constg. s cattle yard . . . . 9,000 6,064-37}
CR sent.
2 Constg. ofimplement shed . . 6,000 6,6%3-81
3 Sctting up & pump set over-
head tank ete. . . . 10,000  8,965-67
4 Constg. a residential quarters . . $1,360 47,742'32 Nearing completion
s Constn. pump tank and provision of
irrigation facilities . : 14.380  2,071:33 Work under progress
6 Consta. store building extension of store
building. . . . . . . 26,333 18,825-53 Do.
7 Constg. of Virus Class house . . 81,200 .. Work not yet taken
: up

1,98,273 87,323-03

VI1. Hookah and (Chewing Tobacco Research Statiom, Pusa.

Amunt paid to th: Exccutive BEngincer, C.P.W.D., Dhanbad for residentisl and non-
cesidential buildings.

Si. Name of the work Year Amount Amount
No. ' invested adjusted

1 Por buildings . . . 19%6-S7 2,75,000°00

2 For barbed wire fencing

3 For buildings . . . 1957-$8  2,17,820-00 2,234'20

4 For buildings . ; ..

s For buildings . . . 1§58-59 50,000 00 $7,861-09 )

6 1959-60 . © §8,04308

<7 For power tube well . . 1960-61 95,100+ 00 20,972°22

8 For Lab. buildings. . . 1961-62 24,270°00 36,396-68 | Works are in

1962-63 .. 98,000° 49 Progress.

9 Por Lab. Buildings 1963-64  1,10,000°00

10 Por electrical works | . . 1963-64 4,864+ 00 1,52,769°77 %

11 For providing windows and !
drainage in godowns . 1964-65 3,260+ 00

a2 Por buildings . . . 1964-65 .1,80,000-00
- 9,60,314°00 4526,367- 53 J

738 '(Ail) TS—I8.
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T VIIL. Construction Works_and Vedasandsr
- _ Dy
Amount]pad to] Executive, Engineer, C.P.W.D., Coimbetore.
* 1 Amount paid to the Execu-
tive Coimbastore

Central wbic;n,Coimbuore
in respect of improvement

of wells construction of

housc and drains st 8&:
and Cheroot Tobsacco

mh Station, Vedasandur . Rs. 41,418-00

Amount sccounted for with
sudit certificate ; . . Rs. 13,448-81

. Rs. 28,269-19

The Executive Engineer,
Central Pu(t:)‘l)ic bWoﬂu é)e-
partment, imbatore n-
tral Division, has stated that
the work has since been com-

leted and an amount of
gs 23,638.35 has been spent
by his Division. Further
expenditure will be incurred
by the Madras Division.

2 Amount pnid to the Executive
P.W.D., Coim-
batore DMnon, Cmmbltore
for the construction of build-
_l?x at and Cheroot
obacco  Research  Station, -
Vedasandur. . . 1965-66Rs.1,81,386 <00 Not yet 1akes op.

m was pnddoinly
s and im-
mediately ‘ r the work
was tranaferred to the Mldm
Ocntnl Divuion. . Rs. 2,09,659:19




APPENDIX XV1
(Ref. Para 2.134 of Report)

MINISTRY OF FOOD, AGRICULTURE, COMMUNITY DEVELOP-
’ MENT & CO-OPERATION (DEPTT. OF AGRICULTURE)

Stafement showing progress in respect of Air-conditioned
godown:—
(i) Date on which land was taken possession of 1-9-1958

(ii) Date on which final plans and estimates

were received from Government 1-10-1959

(iii) Allotment of Fund made by Government of
India on 6-8-1960

(iv) Accountant General's authorisation received
on 9-9-1960
(v) Actual credit available on 29-11-1960
(vi) Cheque handed over to CP.W.D. on 15-3-1961
(vii) Tender invited by CP.W.D. March, 1961

(viii) Date on which completion report was
furnished in respect of civil works by

C.PWD. 12-3-1966
(ix) Date of intimation regarding installation
of electrical lift 13-8-1966

(x) Date of intimation that installation or
air-conditioning equipment still in

progress \ 13-6-1966
Statement of progress of payment made and expenditure incurred

by CP.W.D. "

Date of Amount ) Progress expenditure

Deposit

upto end of Amount
Rs,

14-3-1961 .  9,55,908(a)  31-3-1965 7,45,666} .
6-2-1963 . 467390 (})  31-10-1965  7,86,174)] Works

1]
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Date of Amount Progress expendittre

deposit
upto end of Amount
Rs.

7-1-1964 1,73,239 (c) 31-3-1965 43,091 (Lift)
Towl Deposit . 15,96,537 31-10-1965 3,33,240 (A.C. Unit)
(a) Deposit to- Total on Civil

wards cost of Works, Lift &

civil works, A.C. Unigs, 11,862,505
(&) Deposit towards cost of As per information made

pir-conditioning. available on 26-4-1966,

() Deposit towards cost of revised
estitnates of civil works.




APPENDIX XVI1
(Ref. Para No. 3.19 of this Report)
No. F.2-14/64-Plan

MINISTRY OF COMMUNITY DEVELOPMENT AND CO-
OPERATION (DEPARTMENT OF CO-OPERATION)
Krishi Bhavan,
New Delhi, the 3rd March, 1563,
To YRR
The Accountant General, Central Revenues., .
Netwr Delhi.

Sussecr: —Central assistance to State Governments for State Plan
Centrally Sponsored Schemes of cooperative develop-
ment during 1964-65--Release of funds.

Sir,

I am directed to convey the sanction of the President to the pay-
ment of a recurring grant of an amount of Rs. 82,50,000 (Rupees
eighty-two lakhs filty thousand only) to the National Cooperative
Development Corporation during 1964-65.

2. The amount may be placed at the disposal of the National Co-

operative Development Corporation to be utilised for the following
Schemes: — '

(1) Subsidies to the State Governments for distribution of
consumer articles in rural areas.

(2) Additional Assistance to Eastern States.

(3) Grants towards subsidy for meeting interest on loans to
be repaid by the Nation Coop. Development Corporation
to Government of India from loan obtained from Govern-
ment.

(4) Grants for administrative expenses of the Corporation.

3. The expenditure involved will be met from the sanctioned

193
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budget grants for the year 1964-65 under the head indicated below:—

“Demand No. 2—Community Development. Projects, National
Extension Service and Cooperation-Major Head “34". A
Co-operation (Plan). A. 1(2)—National Cooperative
Development  Corporation—Cooperative Development
Schemes.”

4. The sanction is issued under the enhanced powers delegated to
all Ministries vide Ministry of Finance (Department of Expenditure)
Office Memorandum No. F.10(4) E (Coord) /62, dated the 1st June,
1962. The pattern of Central assistance has been approved by the
Ministry of Finance and this grant has been sanctioned in accordance
with the pattern of assistance.

Yours faithfully,

(Sd/-) R. VENGU
Under Secy. to the Govt. of India.

Copy to: sl

. .

The National Coop. Development Corporation, New Delhi with
reference to their letter No. 1(1)/64-Budget, dated the 15/16th Feb-
ruary, 1965.

(8d.) R. VENGU,
Under Secy. to the Govt. of India.

Copy also to:—
(1) The Ministry of Finance (CD&C Branch).

(2) UTB&C Section.
(3) Guard File,

(Sd4.) R. VENGU,
Under Secy. to thé Gouvt. of India.



APPENDIX XVIII

Reference Para No. 4 of the Report
Vide Paragraph 99 of Audit Report (Civil) 1968.

i PURCHASE OF FOODGRAINS

PRy "
, STA TEMENT SHOWING THE FINANCIAL RESULTS OF STATE TRADING IN
FOODGRAINS FOR THE YEAR 1964-65.

-(Figures taken from the pro forma accounts prepared by the Ministry
of Food and Agriculture)

(A) Quantity  Account (in tonnes)

Wheat Rice Other Grains Total

1. Opening Stock . 8,17,226 4,94,267 2,713 13,14,206
2. Quantity purchased out-
side India .
(Number of Shipments . 432 114 . 546)
(@) Quantity Manifested . 60,06,290  6,75,285 .. 66,81,575
(b) Gain in voyage . 18,659 701 .. 19,360
(c)*Loss in voyage . 41,283 3,579 .. 44,862
(d) Quantity landed . 59,83,666 6,72,407 .. 66,56,073
3.' Quamity purchased in
India . . . .. ' 10,55,896 900 10,56,796
4. Quantity sold - 64,57,483 17,72,414 1,695 82,31,592
5. Loss in 4istﬁbution . 25,522 j"‘ 7,007 . 6 32,53%
6. Closing stock . 3,17,887  4,43,149 1,912  7,62,048
—tn



(B) Va;ae Account

(1n skba of rupees)
Particulars ~ Wheat Rice  Other  Total  Particulars Whest  Rice Other  Total
Grains Grains
Opening Stock 32,77-52  21,18+92 7:25 €4,03-69 Sale proceeds 2,57,36-13 947738 427 3S3IATT?
Cost inclu- Deduct element
ding freight, of sale proceeds
incidental creditable to
.- and direct . pro forma insc-
charges . 2,§3,42:62 1,11,38:'58 2°85 3,64,84-05 rance fund . K-R1 0.71 1-26
' Net Salé ‘
Deduct cost of proceeds 2,57,35°S7  9476°67 437 3:52,16°51
shortlanded’
quantity char-
ged to pro
forma  Insu-
rar.ce Fund 1,65-91 222§ 1,88:46 - Miscellaneous
) Receipts 84-92 5-25 9017
Profit - Stock in hand 16,82°36  27,14°08 $°06 4403139
Loss 9,51:38 10,38-9S 077 1991°10
TOTAL" . 2,84,54°23 1,32,34°95  10°10 4,16,99-28 TOTAL . 2,84,54°23 1,33,34°95 .10°10 416,938

\g

Sanaec. o ]

581
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(C) Siatemene showing ”c;!wladw profic/loss from 1943-44 to

of 1964-65.
. (In rupces) .
Profie(4) .
Name of grain - From 1943-34 Loss(—) To the end of
: to 1963 during 1964-65
1964-65

Whest . . (—) 18,89,80/675 (—) 9,51,37,710  (—)28,47,18,385

Wheet Flour . (4) 3,80,53,625 . (+) 3.80,53,625
Rice . .o (=) 75:92,59,890 (~—) 10,38,94,904 (—) 86,31,54,803°
Milo Com etc. . (4) 4.61,24,939 . (+) 4.61.24,939%
Barley . . (—) 1,66,65,070 .. (—) 1,66,65,070
Maize . . . (4) 2,61,54,881 .. (4+) 2,61,54,881
Paddy .« (4) 27,82,866 (—)77,327 (4)  27,05,539
Oats . .- . (4) 1,04,492 .. (+) 1,04,492
Gram . . . (=) 6,72,245 : .. (—) 6,72,245

TotaL . (—) 85,23,57,086 (—) 19,91,09,941 (—) 1.05,14.67,027

Deduct indirect expen-
ses not classifiable
grainwise - (—) 44,55,08,212 (—) 6,66,45,705 (—) §1,21,53,917

Interest on capital . (—) 34,89,12,110 *(—)7,36,26,807 (—) 42,25,38,917

GranDp ToTAL . (—)1,64,67,77,408 (—)33,93,82,453 (—)1,98,61,59,861

*Includes a sum of Rs. 14,03,699 on account of interest for 1963-64 shon—chargcd
during that yesr.

Note.—Asumof Rs. 15-17 crores beingthe instalment forthe ycar 1064 65
for the loss incurred on the sale of foodgrains outstanding in the Feed Treding
Scheme was adjusted by transfer to revenue. The totel less chaagad 1o ae-
venue to date amounts to Rs. 86- €0 crores lcavmg anet loss of Rs. €6-96 crorcs
still outstandmg



APPENDIX XIX

(Ref. para 4.6 of this Report)
. Statement showing Subsidy to be given on foodgrains during
' 1967-68

NOTE FOR THE PUBLIC ACCOUNTS COMMITTEE ON ITEM 1 OF
THE LIST OF THE POINTS ON WHICH FURTHER INFOR- -
MATION WAS DESIRED BY THE COMMITTEE AT THEIR
SITTING HELD ON 18TH JULY, 1966 (REFERENCE LOK
SABHA SECTT. O.M. No. 2(1) (9) /66/PAC, DATED THE 27TH
JULY, 1966).

P.A.C’s Requirements: —

Item 1: Assuming that the quantity of foodgrains distributable during
1967-68 continues to be at the same level as in 1966-87, what
would be the amount of subsidy that would be given on
different items of foodgrains?

Reply:

A statement showing the amount of subsidy likely to be borne
by the Government of India during the year 1967-68 on the assump-
tion indicated by the Public Accounts Committee is enclosed.

2. The amount of subsidy in respect of rice relates to the estimated
quantity of coarse rice to be issued during the year 1967-68. The rice
of superior variety is sold more or less at its economic price and has,
‘therefore, not been taken into account in working out the figure of
offtake . ;

(J.A. DAVE)
Director Genl. of Food and Jt. Secy.
to the Govt. of India.



Hstimated amount of subsidy to be borne by the Government of India in the distribution of Foodgrains in the year

1967-68
: Estimated Economic Issue Price Subsidy Total subsidy
Commodity & Off take cost per ¥ per quintal per quintal in crores rupees
in ‘oco M.T. quintal’
Rs. Rs. Rs. Rs.
. (a) (b) (©
Imported Wheat . . . 89-27 6620 §0-00 16-20 144°62
Imported and Indigenous . :
. Rice (Coarse) 1014 As per details in the Annexure to this statement 2573
Impox;ted Milo . .. 1083 © 52:89 33°00 . 19:89 21°54

661

&
(a) Off take assumed to be the same as ir 1966-67. 191.89

(5) Post Devaluation rate.
(c) Issue Price w.e.f. 10-6-66—assumed to be operative in 1967-68 also.




ANNEXURE
Off take of Rice (Coarse)

Quantity Economic  .Issue Rate of Total
MT. cost per Price subsidy subsidy in
State Source quintal per per crores
quintal quintal Rupees
Rs. Rs. Rs.
Kerala Imported 3,85,000 102-§8 69-00 33-$8 12:91
Madras 1,00,000 69-54 €9-00 0-$4 0°0S
AP 80,000 73°64 69-00 4-64 0:37
Orissa *35,000 75°35 69-00 6-33 022
6,00,000 1355
Maharashtra Imported . 1,30,000 10248 68:00 3458 4°%0
Punjab . 4,000 65-74 68-00 (4) 2-26 {(+)o-01
I,34,000 44
Gujarat Imported 55,000 102-$8 67 3558 1-96
Punjab 3,000 "64-74 67:00 (+)3-26 (+)o-01
" §8,000 1°958




Mysore

West Bengal

Tripqra' . .

Gos

GraND ToTAL

. Imported
M.P.

Imported
AP .

Imported
Orissa

Imported

imported
AP. .

27,000
45,000

72,000

15,000
20,000
35,000

50,000
30,000

80,000

5,000
10,000

' 15,000

10,14,000

102-58
7212

102:58 °

73°64

102-58

75°35

102°58

102°58
73°64

&8
88

42'58 114
12-12 05§

170
36-58 o'ss
764 o-15
o-70
39-58 1°98
1235 0°37
235

39°58 079 !
32°58 0°16
364 0-04
0-20
25°73




APPENDIX XX
(Ref. Para No. 4.6 of this Report)

NOTE FOR THE PUBLIC ACCOUNTS COMMITTEE ON ITEM
NO. 2 OF THE LIST OF THE POINTS ON WHICH FURTHER
INFORMATION WAS DESIRED BY THE COMMITTEE AT
THEIR SITTING HELD ON 18TH JULY, 1966 (REFERENCE
LOK SABHA SECRETARIAT, OM. NO. 2(1)/9/66/PAC,
DATED THE 27TH JULY, 1966.

P.A.C. Requirements:

Item 2: It was stated in evidence that the total amount of subsidy
during 1966-67 on distribution of foodgrains i.e., wheat, rice and
Milo was estimated at about Rs. 106:84 crores. A statewise
break-up of this amount may be furnished.

Reply: .

A statement together with subsidiary statements I-A-Wheat,
I-B(i) and B(ii)-Rice and I-C-Milo indicating the statewise subsidy
on the distribution of these foodgrains is enclosed. In the case of
rice the element of subsidy is involved only in the sale of coarse
rice. The State Governments to whom no coarse rice is issued or
to whom negligible quantities of coarse rice are issued have not been
taken into account. The quantities of off-take taken into considera-
tion for purposes of calculations in these statements are based on
the best available estimates. Actual sales during the year may turn
out to be somewhat different depending upon the availability of
stocks of these foodgrains and also the requirement of the receipient
States depending on various factors. It may also be stated that
accounts are not maintained Statewise and, as such, the figures given
in these statements are not susceptible of verification with the booked
accounts.

(J. A. DAVE)

Director Genl. of Food and Jt. Secy.
to the Govt. of India.
To
The Lok Sabha Secretariat,
Parliament House,
New Delhi
; Bnel: =5



SUMMARY |

STATEMENT —I'
Statemens showing amosnt of estimated subsidy likely so be borne by tdh;fm; of India in the distribution of wheat, Rice & Milo to various Siese
Wheat Rice (Coarse) Milo
States :
Estimated  Estimated  Estimated  Estimated § Estimsted? Estimsted
off-take subsidy off-take subsidy off-take subsidy
in'ooo]  incrores in "’ ogo in crores in’ 000 in crores
M.T. rupees M.T. rupees M.T. rupees |
- 1 2 3 4 s 6 7*
Andhra Pradesh . . . . . . . . 220 211 .. .. 24 0-12
Assam . . . . . . . : . 243 2-08
Bibar . . . . . . . . . . 697 650 .. .. 80’ 043
Gujarst . . . . . . . . . . 498 ‘ 562 8 134 9?5 043
Kerala .. . . . . . . . . 330 3-27 600 9 St ”
Madhys Pradesh C e 548 4-86 72 143 3s W o
Ml(h"Q . . . . . . . . ; . 339 301 .. . 34 o-'lil
Mshamshtra™ - . . . C . . . . . 1,376 12°9 134 3-09 477 239

Mysore e . . . . . . . 452 4°05 38 058 360 303




m . . . . . . .

’ 333 2°73 - . 1n
. . . $27 495 . . so o158
Uttar Prgdesh ) . . . . . . . . 663 s 89 . . 3 (4¢)o001
West Bengal . . . . . . . . . 1,781 1573 80 1-81 13 o-03
Dejhi . . . . . . . . . . 274 3-10 )
Jammu & Kashmir -~ . . . . . . . . 161 1-33
Defence Services . . . . . . . . . 200 1-87
Others (Tripura & Goa) .. oL 81 0-36 3 *o-73 1 (4)oot
ToraL . . . . 8.927 § 8234 5,014 18-46 1,083 6-04
’ Total Subsidy.
Imported Whest . Rs. 8234 crores
Coarse Rice . Rs. 1846 crotes’
Imported Milo - Rs. 6-04 crores

Rs. 16084 crores




STATEMENT [-A—Wusst

Sutesut .
showing amount of estimated subsidy borne by Government of India in the distribution of wheat to various States in 1966-67
’ Off take in * 000 tonnes Economic Prices per  Issue Estimated Rate of  Total subsidy (—) Net
. quintal price Subsidy (~—j Profit  Protit (+)borne by  Subsidy
States per {4+ borne by Govt.  Govt. during (~) Profit
During During  During quintal per quintal 1966-67 (+) in
4/66 to 8/66 to 4/66 to Upto From 1
7166 3/66 3/67 31/7/66 1:5,66 10
3113/67
Uptoy From During During
31/7,66 1:%,6610 1/4/o6t0 1/8/66 10
31/3/67  31/7/66  31/3/67
1 2 3 4 5 6 7 3 9 fo 11 12
Rs. Rs. Rs. Rs. Rs.
Andhra Pradesh . 70 150 220 45°37 6620 50-00 (+) 463 (=) 16:20 (+)0'32 (—) 243 (~)2-'11
Assam . . . 89 154 243 » ” » » » (+)o41 (=) 2:49 (—=)2-08
Bihl!' . . - 230 467 697 Iy IX) *s » ERd (+) 1'06 (""') 7'56 (—) 6’50
Gujarat . . 108 390 498 » . » o (+) o050 (—) 6:32 (~)s'82
Kenh . . N 100 230 330 'y *y 1) 3 1y (+) 046 ("—‘) 3.73 ("") 327
Madhya Pradesh . 193 355 543 " » » ” (+) 089 7(—) 575 (—) 486
Madras . 119 220 339 » » (+) o55(—) 356 (—)3-01
Mgharashtra . . 451 925 1,376 » » » (+) 2209 (—) 1499 (—)12-90
Mysore . . . 157 295 452 » » » » » (+) 073 (—) 478 (—)408

1738 (Aii) Ls—14.



1 2 3 4 s (] 7 10 11 13
Rs. Rs. Rs. Rs.

Orissa . . . 128 205 333 s » ) 059 (—) 332 ()23
Punjab . .. 59 145 204 " , " .- i+) 027 (—) 235 (—)a2-08
Rsjasthan . . 172 3ss ’ 527 . - “ +) 080 (=) 575 (=)4'95
Uttar Pradesh : 233 430 563 - > {+) 108 (—) 697 (—)s'99
West Bengal . . 630 1,161 1,781 - “ - v ) 292 (—)18:65 (—)15'73
Delhi . . . 64 210 274 . “ - - {(+) 030 (—) 340 (—)3'10
Jammu & Kashmir . 65 95 161 “ “ (+) 031 (—) 1'S4 {(—)1-23
Defence Services . 75 125 200 “ " - - v+) 035 (—) 202 (~)1-87
Others . | 46 35 81 " “ “ (+) 021 (—) o057 (~)0'36

2.990 5937 8,927 (4)13:84 () 96°18 () 82-34

Not.—The quantity purchased abroad from 6-6-1966 onwards (i.e. from the date of devaluation) will start coming sometimes towards the end of

July, 1966, = As such the Post devaluation rate of economic cost has been taken into account W.e.f. 1-8-1966 only.
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Statament 1-B (I) Riea

. Statement showing subsidy on Common Rice during 1966-67
Sl. Nameof  Source of Total  Quantity to be supplied  Economic cost per Issue prices per quintal Subsidy per quintal
No. recepient Supply off during quintal
State/ take of e
Adminis- coarse
tration rice f1om from from from from from from from from from from from
TQUINtI. 1-4-66 JO-6-66  1-8-66 1-4-66 10-6-66 1-8-66  1-4-66 10-6-66 1-8-66 1-4-66  10-6-66 1-8-66
v 1o W o to to W to to to to to to to
be 9-6-66  31-7-66 31-3-6- 9-6-66 31-7-66 31-3-67 9-6-66 31.-~.66 31-3-67 9-6:66 31-7-66 31-3-6¢
supp-
lied)
I 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
MT. MT. MT. MT. Rs. Rs, Rs, Rs, Rs. Rs. Rs, Rs. Rs,
1. West Bengal Orissa 30.000  7.000 §.000  18.000  7S-3§ 75-3§ 75°35 6000 6300 6300 15-3% 12°35 123§
Imported . 50,000 10,000 7.000 33.000 68 02 £8-02 102:58 60°00 6300 6300 302 $:02  39-58
2. Kerala Orissa 35000 8,000 5000 22,000 "5 3C 75:35  75-35 6600 69:00 69°00  9:35  6:35  6-3%
Andhra
Pradesh . 80000 15,000 11.000 <4.000 73:64 "3-64 7364 6600 69-00 69-00 7-64 464 464
Madras 1.0%,000 20,000 14,000 66,000 69-<4 69:54 69-54 66:00 69-00 69-00 3-%4 0°$4 0-54
Imported . 3.85.000 75000 £3.000 2.§7.000 6802 68:02 10258 66-00 69-00 69-00 2:02 (+)0-98 33-58
- 3, Maharashtra Punjab 4000 4.000 7574 65°74  65°74 6500 68-00 68-00 074
Imported . 1,30,000 26,000 17,000 8§7.000 68-c2 68-02 102-58 65:00 6800 68-00 3:02 002 34°¢8




e . e ————

I 2 3 4 [ 6 7 8 9 10 11 12 13 14 1s 16

4. Gujarat . Punjab . 3,000 3,000 6474 6474 6474 6400 6700 67:00 074
Imported 55,000 11,000 [8,000 f36.000 63-02z 6802 I02°58 6400 6700 6700 403 102 3558
5. Mysore . Andhra
Pradesh . 20,000 4,000 f2.000 14,000 7364 2364 7364 6300 6600 6600 6600 1064 764
Imported . 15,000 3,000 {2,000 10,000 6302 6302 10268 63cO0 6600 6600 503 203 36588
6. Madhya Madhya - '
Pradesh . Pradesh . 45,000 [9,000 [6,000 f30,000 72:32 72-12 7212 §7°00 60°00 60-00 1§12 12°12 1313
Imported . 27,000 6,000 {3,000 J18,000 68:02 6%-02 102-58 §7°00 6000 6000 11-03 8§03 4258
7. Goa . Andhra
Pradesh . 10,000 2000 1,000 7,000 7364 7354 7364 6700 7000 7000 664 364 364
Imported . 5,000 ., .. 5,000 6802 68-02 102:58 67-00 7000 %0'00 1°02 (+)1-98 3258
8. Tripura . Imported . 20,000 5,000 3,000 12,000 6802 6% 02 10258 60c0 63700 6300 8-03 s02 3958
"NoTs:—

(1) The quantity purchased abroad from 6-6-66 onwards i e. the date of davaluation) will start coming sometime towards the end of July, 19668
As such the revised economic cost, which is calculated on basis of arrivals in a year, may have effect from 1-8-1966 only,

(2) In the figures given by U.S. (P) Iin " advance Budget” quantirv of off take  of rice is more than  its availability both from imported and

indigenous sources, In working ourt the subsidy onrice as above it has heen assumed that the shortfall to the extent of about 1-20 lakh
tonnes will be met from imports.

(3) Por calculation of total amount of subsidy please sec annexure below,



Starmnmyy -1-B (I Rucs
Calculation Statemens of subsidy on dasts of Statemens—1.

Serial Quantity to Rate of Subsidy (—) Total
No. Recipient State/Administration Source of Supply :)ne ii’fz?f?d meéc_i:)(._) }:;olﬁij(;lr) Siu:'lifgh (—)
Tounes per Metric Tupees rupees
Tonne
I 3 3 4 bJ 6 7
1 West Bengal . . . . Orissa . . . . . 7,000  (~) 153-50 (—) $0°7S§
Orissa . . . . . 23,000 (~—) 123°50 () 28-41
Imported . , . . . . 10,000 (-~) Bo-20 (—) g8-02
Imported . . . . . 7,000 (—) 50°20 (—) 3§
Imported . . . . . 33,000 (—) 395'B0 () 130-61 (—) 181-30
2 Keraha . . . . . Orissa . . . . . 8000 (=) 93-50 (—) 748
Orissa N 27,000 (—) 6350 (—) 17°1§
Andhra Pradesh . . . 15,000 (—) 76-40 (—) 11-46
Andhra Pradesh . . . 65,000 (—) 46-40 (— 130-16
Madras e 20,000 (—) 35-40 (—) [7-08
Madras . . . . i 80,000 {—) ;5-40 (—) 43

Imported . : . . . 75000 (—) 2020 (—) 15-1¢




1 2 3 4 b} 6 7
Imported §3,000 (+) 9% (4 519
Imported 2.57.000 () 33580 (— 86301 (—) 9350:82
3. Msharashtra - Punjab 4000 =) =40 (=) 0-30
Imported . . . 26000 (—) 3020 {—) 7'8%
Imported . 17000 () 030 (=) 003
Imported . . . 87000 ‘—) 345 %0 (=) 30085 {—) 309-03
4. Gujarst Punjab . 3000 {—) T'40 (—} 022
Imported . . . 11000 (—) 40°20 (=) 443
Imported] . . . . 8000 (—) 10020 (—) o©0-82
Imported . . . 36,000 [—) 35580 (—) ta8-09 (—) 133-$S
5. Mysore Andhra Pradesh . 4000 () 106-40 (=) 4126
Andhra Pradesh . 16,000 (—) 7640 {(~=) 12-22
Imported . . 3.000 () <020 (=) 1§t
Imported 3.000 (—) 3020 (—) o0-40
Imported . . . . 10,000 (=) 3 (=) 3658 (—) s4'97
6, NVadhys Pradesh . . Madhya Pradesh . . 9,000 (—) 18§1-30 (—) 1361
Madhya Pradesh . . 36000 (=) 131-30 (=) 4§-6%

)

E;



7. Gouj.

8. Tripura

Imported
Imported

: Imported

Andhra Pradesh
Andhra Pradesh

Imported

Imported
Imported
Imported

-

.

-

6,000
3,000
18,000

5.000
3.000

12,000

(=) 11020 (—) &-bi
(=) 8020 (-) 341
(=) 425°80  (—) 95-64 (—) 142-90

(—) 6640 () 1-33
=) 3640 (~) 291

—~) 32580 (. 16:29  (—) 20-§
—_—

‘—) Bor20 () 4-01
‘=) 020 () 1-41
—) 39580 (—) 47-90 (~) s302

—

| ]
(]
—



srarameey L

Batimased subtidy bowvwe by Gent. of Iodia

State Betinsted Off-take in ‘o000 M.T. Eatimared tmrmk Jssse price pew
C.oust per quirtal quintal
{rom freen from T:vt ;l“_-‘ -(—r.ovn _f-l.ﬂ;n—‘ —I;rl: ”.‘ﬁ;“
1~ 466 10-6-5% 5-8-66 Offtake 1-4-0:6 1-8-66 1-4-66 10-6-€6
1w i 0 in to e . to 10 .
g-b-64 3167066 33-3-67 1906667 1&:-&& 3;{:4» ‘ﬁfflﬂ aln‘-‘::t
' 3 1 ‘ H 6 7 L4 ’
Andhra f'rasesh . 9 9 [ 24 3692 sa'8%y 4000 3300
Bihes . . 40 10 30 S0 v " v -
Quijarst . s L7 0 [} " - . -
Madhys Pradesh 18 10 10 [} “ " .- -
Madsas . . L bl k4 10 34 - v " -
Maharsshtre aa1 136 130 417 . .~ v -
Mysore | R T 60 103 260 . » I -
Orisvs . . ] Y 1 1 " . . -
Utter Pradesh | 3 1 3 - v - -
Rajmthan . 36 10 10 <0 " - - -
Wes' Bengal . . v . 1 " 5 " -
Others . . ’ . e t " v . -
Tora. so6 251 333 1083
Wote—~"The Quantity purchased ahroad w.e . 6-6-6¢ crwerdy (1te cite of cevsvmtur” wi' gar! Gumurg

towerdy the end of Julgxbﬁ oanly. Assuchihe post devalusiion tateof ccctcmiciositanteen iben

into scovunt w.e.f. 1-



—~MiL0
tn distrivmtion of Mile 10 warious States in 1966-67

Bstimsated element of Subudy () Total entimated Subsidy (— VProfit (+) Totel  net
Profit { 4+ ) per quinial borre by Govt, of Inna subsidy far
e ) st et e, e e s i it oo e e PG o
from feom from from from fraom tn croves
1-4-66 10-6-46 1-3-K6 1.3-66 10-6-66 1-8-66
> o W I8 to to
>-6-66 31-7.66 31-y-67 9-6-68 11-7-66 x1-1-67
Rs. Rs. Rs. Ru. Ha. Rs. Rv.
10 1 ¥ 1 14 1 16
(+)3-08 (—M 93 (—19-89 (==)0" 03 (=)o 03 (=X 11 (=)o 1z
“ " {(+)¥ 13 (—)0-04 (—)o- 6o ()53
. . " (+% 18 (=)o 03 (=)o 60 (—)o- 48
“ “ " (+)o 05 ()0 04 (—)o-ae (=) 19
" " - (+)0-0% (—) 03 (—)o- a0 (—X18
- " " (+)0-68 (0" 49 (—)a 9 (—)a-40
" " “ (+) 29 (—~)o:23 (—)a-09 (-—)z1-03
o " " (4002 (~)o:01 (—)o o1 ..
. I .» (+)o:01 negligible - (=)o 01
" " " (+)o-09 (=004 ()0 20 (—)o-18
w " v (+)o-01 (~)0-04 - (—)o 03
" " " (4)0:01 - - (+) 01
(+)1-54 (—)-98 (~—)6" 60 (—)6-04,
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APFENDIK
Rermuecy Pasa NO. 463
Starement thoming the Nombar of Godowns bived, as weil as owned, thow capacity snd

8, MName of the Stste/ No. of Capacity  Stocks of Others Totsl Capacity us-
Neo. Centre owned foodgreins Stacks  wesble  for
eodowne T
or
[
1 2 3 4 < 6 bl ]
1. Andhrs Prsdesh | - - — —— —
2. Bihar | . . i 2,18,81¢ 9¢,329 €, 18 1,00,384 43,103
2. Delhi . ) LS 1,09,97% 71,462 6,218 77,700 21,998
4. Gon . - o — —
v Guinrst 4 ~3,1601 14,272 11,91 ah,247 1e,652
6. Manipur H 4,600 3,200 Roc 1,000 919
7. Masharashirs 2k €. K0,0ky 1, 34,086 63,0610 IR 11T
. M. Pradesh . R LLIRlS 1e,13n 1.40912 16,737 11,740
9. Madras . . ‘- - — —
1o, Punjab . ' 17,100 1,100 . 1,106 1,438
11. Tripuss . F3 18,64k 10,44 10,437 LT3
12.  Utter Pradesh . L1 V23,006 1,415,262 2,036 .43, 208 64,504
13. W. Bengs! . . 1! 3,02,249 16,104 39,479 45,892 40,4060
ToraL 224 16,211,701 <, 14,20¢ 1,30,21" ©.%4,442 3,23,278

Neote.— In respect of Assam
State, ‘Stocks’ and
*Vacant space’ shown .
relate to the entjre
depot sy break up of
stocks between ‘hyred’
and ‘Govt, owned’

.bodovno s not avail-
able . . . 54 49.93¢ 16,873 1,83C 18,503 5,438
No. of owned godowns . . 4 Capacity . R 23,928
.No. of hired godowns . . $0 Capacity . } 26,014
54 9.9
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b & 44
or Tmis Repoat
Aztusl Quantity of Poodprains and others stoved in them, a: on Y156 Maereh 1966

Vacant No. of Capecity Stocks Othery Total Capacity VACANT
spece hired of stocks unussdble SPACE
godowns foodgrains for opera-
tional or
other
fea00e
® 10 11 13 i3 14 1 11
— 9 13,797 Nil 1.08% 1,085 3,360 9.158
73,028 20 15,726 v.048 795 7841 2,734 5,129
10,383 — — - — — —_ —
- 3 9. 044 Nil 7032 TN 1412 -
12,366 LB 1.09,000 2%,9¢7 19,80 s5.Bo; 31,801 1,508
6.’0 B . . - - i -
181,37 ¥ 1.30,840 12,418 17,4%0 FIR.IT 26,140 74,792
10,331 4" 18,241 8,09~ 1,220 9,137 3,100 s, 824
— 9 313,364 ar- 11,401 11,778 6,67 14,913
10,471 - - - - -— - -
4.422 - — - - - - -
1,15,764 Lt 19,732 4,008 1,33% 1633 3,94 10,154
1.16,247 9 1,74,719 12,082 23,319 34,301 44,066 95,352
6,595,981 154 $.23,769 70,077 94,517 1.64,594 1,132,461 2,46,714
21,998 ASSAM

{O.M. ;1';03;14 +50-67/BRCI 41, 13th Ocwober, 1966 faom the Ministry of Food 10d Agriculture (Depti. of
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APPENDIX XXl

(Ref. Para 5.4 of the Report)
MINISTRY OF INDUSTRY

Note on construction of Small Industries Service

INSTITUTE BUILDING AT CALCUTTA

Tenter of M/s R. C. Mitter and Co. was the lowest of the seven
tenders reccived on 7th November, 1959. The difference between
this tender and the next above was Rs. 98,188, The firm reported
that they had been enlisted as Class I contractors by the Chief
Engineer of Construction Board, West Bengal Government. It was
also reported by the firm that they had carried out the following
works under the officers shown against each:—

1. Construction of single storcyed one Chicf Engincer, Hous-
roomed tenements ar Patulia, (24 ing Directorate,
Paraganas)—Rs. 3-60 likhs,

2. Construction of K type quarters (4 Superintending Engineer,
storcyed) and G typs (3 storeyed) Presideney Circle.
quarters at Calcutta—Rs, 542 lakhs.

Before deciding the award of work, the above officers were
addressed to verify the above facts. The Chief Engineer, Construc-
tion Board had confirmed that the firm was enlisted as Class I con-
tractor. The monetary limit of Class 1 contractors was Rs. 1:00 lakhg
but they were allowed to participate in open tenders without limit”.

The Chief Engineer, Housing Directorate and Superintending
Engineer, Presidency Circle had also confirmed that the firm carried
out the above said works satisfactorily.

The construction of the building for the Institute at Calcutta was
therefore given out on contract to the lowest tenderer, M/s R. C.
Mitter and Co. The amount of tender was Rs. 5,86,938.

The date of commencement of the work as per agreemenf was
1st Mach, 1960. The stipulated period of contract being 10 months,
the due date of completion was 31st December, 1960.
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Though the date of commencement as per agreement was
1st March, 1960, the work could not be started as the layout of the
buldings was not finalized by the Architects till 19th April, 1960,
Thereafter the foundations were excavated but the concrete could
not be laid as the bearing capacity of the soil was to be checked by
the Architects. The testing was done and the Architects actually
passed the foundation after inspection of site on 11th May, 1960, It
may be recalled that the design of the Institutes at Bombay, Delhi,
Madras and Calcutta was entrusted to the Architects M/s Kanvinde
& Rai who were also responsible for supervision of work. Thus
nearly 2} months of working season were lost

The monsoon breaks in this regron early and work in foundations
becomes difficult. The particular site ‘s 1in a low lying area (in Bon
Hocghly) and a bight shower makes the area boggy. This position
continues upto October. The foundation work on Administration
Block though commenced in October, 1960 could go on vigorously
only in November, 1960. By the end of November all the column
footings were concreted.

During the execcution certain defeets were noticed.  On
. 10th November, 1960 the architect’s representative opened up the
concrete in one column base and found it to be substandard by visual
inspection. He had asked the coniractor (o open a few more footings.

On 17th November, 1960 another inspection was carried out by
the architect’s representative and the Deputy Director (IC&C). The
samples revealed poor quality of conerete

Further inspection was done on 22nd November, 1960 {Samples
were taken v the Deputy Director (IC&C) and sent to Government
Test House for testing], On this oecasion olso the samples had shown
defective work, The contractnr was asked to divert his labour on
the museurn and workshop blocks and not to proceed further on
defective column basvs. The contractor did not cooperate with the
depariment regardmg the testing of concrete and raised petly dispute
regarding responsibility for bearing the cost of testing ete. On
6th December, 1960 the architect’'s representative refused to recom-
mend payment for the defective work and the running account bill
was withheld.

On 12th December, 1960 the Deputy Director (IC&C) wrote to the
contractor that he should rectify the defective columns.

Thus the defective work was po‘nted out on 10th November, 1960
and due to contractor’s non cooperative attitude, his bill was with-



as

neld on 6th December, 1960 and rejection of work intimated in
writing, '

The contractor disputed the responsibility for this defective work
and this led to a controversy. The matter was under correspondence
with the contractor from January, 1961 onwards. To settle this
dispute the department set up a committee on 4th April, 1961 under
the Chairmanship of the Chief Engineer, Construction Board of West
Bengal. The Committee heid three sittings on 19th April, 1961, 11th
May, 1961 and 3lst August, 1961 and recommended acceptance of
column bases whose concrete showed a strength of 1000 lbs./sq. in.
and above and strengthening of the column footings in which the
strength of concrete was reported to be less than 1000 lbs./sq. in. The
Architects were requested to furnish design for strengthening the
columns. On 2nd November, 1961 the Architects produced the designs.
The architects expressed their dissatisfection with the above recom-
mendation and disowned any responsibility regarding the work if
the department implemented the recommendations. The contractor
was addressed to undertake the rectifications and resume the work
which was suspended all along.  The latter, however, contended that
he should be paid for the rectifications and also raised certain claims
for idle labour and rise in market rates of materials. The contractor
resumed the work in April, 1982, In spite of notices under the terms
of the contract, the contractor showed little interest to accelerate the
progress and finally stopped all work in the first week of May, 1962
The Ministry was approached on 5th June, 1952 1o approve rescission
of contract and action under Clause 3(C) of the agreement.

A final notice was served on the contractor on 31st Julv, 1962 and
the unfinished work was taken away from him under Clause 3(C)
of the agrcement on 26th September, 1962.

S4./-
(A. K. ROY)
Joint Secretary to the Government of India.
Ministry of Industry.

[Manistry of Industry O.M. No. 5(15) /B&A /66, dated 10th August,
1968 refers].



APPENDIX XXIN
(Ref Para 5.24 of the Report)
MINISTRY OF INDUSTRY

Note on the Points relating to the Indian Standards Institution on

which Public Accounts Committee desired to be furnished with

. further information at their sitting held on 13th  July, 1966
(Afternoon).

Para 134— (A)-pages 155--158—Indian Standards Institution:

2. (i) From the statement at page 1356 of the Audit Report (Civil)
1966, it has been observed that the income under each head was more
or less constantly increasing. If the law of diminishing returns was
operating, the income should not increase proportionately. During
the evidence, the Committee have been informed that if the charges
were increased, the law of diminishing returns would work. A note
giving the figures to prove that law of diminishing returns operate in
the above mentioned case, may be furnished.

Note: —

A reference to the law of diminishing returns was made in regard
to Institution’s income from subscribing members. During the
evidence, the Committee was informed that any increase in the
subscription rates chargeable from the members, no doubt, would
result in overall increase in revenue but such an increase in revenue
is not likely to be proportionate to the incrcase in rates.

In the vear 1960-61 the Institution increased subscription rates of
its members in the following manner: —

Subscription  Increase Percentage
rate
Rs. . Rs.
1. Sustaining Member(1359) . 260°00 350°00 40%
2. Sustaining Member (Associate) . 10000 150°00 50%,

Weightage Average =42 per cent.
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It was found that the above increase in rates could not result in
proportionate increased income. The relevant figures in the table
given below would prove that the law of d:minishing returns has
actually operated in the present case,

Subscrip-  Percentage No. of Average
tion Increase Subscribing Subscrip-
Yea . eollected  from vear members tion per
fRs. in 10 vear member

lakhs}

! 2 2 4 s

1951-52 204 758 289
1952-53 221 R-g 814 27
1953-54 242 9 8y7 269
19545 2:68 107 1032 260
1955~ 56 3-02 127 1181 25%
1956-<~ 1036 11°12 1347 Y Averape 249
1957-¢N 168 G- % 1510 indrease 244
1958-€0 39y N4 1770 { per year 225
1959 1.3 4732 H-3 1946 ) 177 222
1960-61 601 3601 206¢ 291
1961-62 . 641 83 231¢ 282
1962-63 ‘ 717 101 2708 265
1963-6.4 . 807 12:6 3091 261

106.4-65 . 898 113 35§20 255

From column 3 of the above table, it is clear that there has been
an average increase of about 10 per cent in subseription  collection
each yeur, The year 1900-61. however, registered an increase of 39
per cent over the previous year. This abnormal increase of 29 per
cent (39-10 normaly is the result of the inereased rates of subscrip-
tion. It is clear that the increase of about 29 per cent in revenue
could nbt keep pace with the increase in the subscrip.ion rates which
was nbout 42 per cent.

Column 4 of the above table indicates that the number of subs-
cribing members rose from 1946 in the vear 1959-60 to 2065 in the
year 1960-61, thereby showing a net increase of 119 only, whereas the
average increase during the Second Plan was 177. It proves that
the normal increase in membership could not be maintained because
of increased rates in membership subscription.



Again column 5 of the above table indicates that average subscrip-
‘tion per member rose from 222 in 1959-60 to 291 in 1960-61 thereby
registering a percentage increase of about 31 per cent. This increase
is against the 42 per cent. increase in subscription rate. However,
it will be noted that in the subsequent years after 1960-61, whereas
the total subscription has gone up, the average subscription per
mmember has shown a downward trend.

It was in the above context that the Committee was informed
that the law of diminishing returns was operating in respect of
membership subscription income.

(Sd.) A. K. ROY,
Jt. Secy. to the Govt. of India.

{Ministry of Industry O.M. No. 5(15)/B&A /66, dated 10th August,
1966 refers.]

‘1738 (Aii) LS—IS.



APPENDIX XXIV
(Ref. Para 5.37 of the Report)

Note containing the further information relating to Licences grent-
ed by ISI (129) required for vetting the Note for the Public
Accounts Committee forwarded vide Mimwstry of Industry
letter No. NB(5)P&D/66, dated 1-10-66 addressed to Accourtant
General C. W. & M. New Delhi and copy to Lok Sabha Secreta-
riat (PAC Branch) New Delhi,

' The position with regard to 129 licences mentioned in the Note for

Pubtlic Accounts Committee earlier sent to the Accountant General,
Commeérce, Works and Miscellaneous Delhi for vetting have been
explained by the Indian Standards Institution, New Delhi vide their
letter No. MD/AO, dated 16th September, 1966 to the AG. CW&M in
response to their letter No OAD(C)/1.S1./66-67/1195-96, dated the
3rd August, W66. A statement regarding the 129 licences mentioned
in the Audit's letter dated 3rd August 1966 referred to above is en
closed which indicates the date of grant of licence and the yearly
marking fee received till 1965 in respect of cach licence.

2. The Indian Standards Institution have scrutinized the list of
129 licences, and found that in the case of the following 30 licences
the minimum marking fee has already been fixed: —

Category Serial number of  Tota]
the list No,

A. Licences where minimum marking fee 83, 84. 97, 123, 124, 7
has already been fixed from the date 128 and 129,
of grant of licences.

B. Licences under Small Scale Industries:—

The minimum marking fee has al- (3. 4 5, 6) unger one
ready been fixed w.e.f. 1-4-64 which is licence, 24, 41, 42,
as under: 43, 44, 47, 48, 49,

S0, SI, .57, 59, 6o,
61, 64, 66, 81, 89,
93.

Rs. 250-00 par annum per licence sub-

ject to an overall minimum of
Rs. 1000°00 during a calendar year.
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Licences mentioned at serial No, 19, 22, 23, 94 and 95 are actually
two licences which will bring down the total number of cases by
3. It would thus be observed that the total of 33 cases could be
omitted from the list. Further, 7 licences (serial No. 80, 116, 117,
118, 119, 120 and 121) have been issued in 1966 and the marking
fee for them will be received later in this year. In respect of the
remaining licences, the marking fee rcalized in 1965 comes to
Rs. 12843500 averaging Rs. 144399 per licence,

3. The 1SI Certification Marks Rules and Regulations dealing with
fees do not stipulate a mmimum marking fee. Though a marking
fee proportionate to the quantum of annual production covered under
this scheme has o be levied, it is not incumbent on 1SI to charge a
minimum marking fee for each licence. When the rules and regu-
lations were framed we had felt that specifying a minimum marking
fee could prove a severe financial burden fur small and medium
scale industries and our experience so far substantiates it. The
following are the reasons which have not enabled us to specify a
minimum marking fee in all cases: —

(1) When the production is small, the minimum marking fce
becomes a disproportionately high rate per unit produc-
tion;

(ii) If the minimum marking fec is fixed o suit small scale
industries, it serves little purpose since expenses of the
Institution can never be met from such minimum marking
fees; and

(ili) Frequently, the same party operates a number of licences
and if a minimum marking fee is imposed for each licence,
total fee may become too high irrespective of the fact that
some of the items may be produced in small quantities.

However, it is the objective of the ISI to ensure that each licence
should bring in an adequate revenue. With the end in view, ISI is
trying to specify a minimum marking fee in most cases, but as
explained above, they have to make exceptions under certain
circumstances,
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6 15:93:19%0 Paate 6  Varnish Works,
for Bombay
Paints
15: 98-3040 Deo.
1S: 99-1930 | Zinc
. Onide
7 18:2120- 149 Her- % Sulekhs Worke 146 1-13-%9
ro-CGallo-Tannete Ltd., Cslcutta
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APPENDIX XXV
(Reference Para 548 of the Report)
MINISTRY OF INDUSTRY

Note on the points relating to the Indian Standards Institution on
which P.A.C. desired to be furnished with further information
at their sitting held on 13th July. 1966 (Afternoon).

Para 134 (A) Pages 155—158-—Indign Standards Institution

(tii) (C) (i)—Excess purchase of paper.

A statement showing the rates fixed by the Indian Standards
Institution against orders placed by them with different presses
during 1959 for printing of running matter may be furnished.

Note—

A statement showing the rates fixed by ISI against orders placed
with the presses during 1959 for printing of running matter is en-
closed (Annexure). Since the number of Indian Standards being
printed was continually rising due to increased activity in accor-
dance with the Second Five Year Plan, the Catholic Press, Ranchi,
which had been doing ISI work since 1949, was unable to handle the
printing of all Standards, and heavy arrears got accumulated. It,
therefore, became necessary to find one more press to share the load
of work. Quotations were, therefore, invited in 1950 from 7 pressss,
out of which 3 presses, namely, Classgow Printing Press, Calcutta,
Sree Saraswaty Press Ltd., Calcutta and Times of India, Bombay
sent their quotations. The rates of Classgow Printing Press were
found to be the lowest, and those of the Times of India as the highest.
A trial order was placed with Classgow Press in July 1859. But the
speed of output of this Press was found to be terribly slow. It had
produced the first standard in five months. Not only that, even the
work produced by the Press was also not found up to the mark.
Keeping in view the high quality of printing of ISI publications
which is indispensable and of absolute necessity, a decision had to
be taken to drop this Press altogether and to withdraw the job al-
ready with it. In its place, the press with the next lowest quota-



tions, namely Sree Saraswaty Press Ltd., Calcutta was selected.
Since the Catholic Press is at Ranchi where labour cost of produe-
tion is comparably cheaper, its rates are very much lower. Hence, it
was kept on for sharing the load of ISI work as much as it could.

A K. ROY,
Joint Secretary to the Govt. of India.

[Ministry of Industry. O.M. No. 5(15) /B&A/66, dated 10th August,
mo refers].
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APPENDIX XXV1

(Ref. Barg No. 633 of the Bogort,)
bBPA&TWr OF SQCIAL WELFARE
Statement showing Nuwsber of women rehabikisated from Yuly, 1958 to 3152 March, 1966
’ —_————— .
3):;!.&! Namg of Tades 1958-59  1939-¢0  1960,61 196162  1963-63  1963-64 9Sebs, 194g-66 'l'ﬂil_
1 ’l'e.chex‘ SEEN N ) 4 4 6 ] b )
3 Craft Tepchery 3 3 s 2 1
3 Aud-wqe . 1 2 2 2 1 10 ¥ 4 3
4 Nurses ; ‘ 1 s 1 1 s
.5 Care takers and Ayshe ! 1 7 2 3 s s X s
~6 Cooks nqd Domestic servants I 4 2 1 1 [l 6 H 1
7 Family rpconcilation 2 2 P 3 s 3 ]
8 House keeper 1
9 L.D.C./Gram Sevika 1 1 1 3
10 Nursery Teachers 1 3 3 t 6
 Tota : 3 ’ 13 9 20 7 % B 148
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APPENRDEX

DEPARTMENT OF

Rew. Pags No. 6-32

{4) Ssatemant rhowing the OM Distary Ssaln Jov Aduits Inmates

Marae of the srticies Dethi Poor Houvee m.-m-uuouum‘
‘e
Laboar Mon-Labowr Labeur Noa-lsbeur
t 3 3 4 s
Whest Atts , . . sho gm. 460 gma. 360 gma. 450 gans.
Rice . . . 460 g 340 g 460 gms, 350 gwms.
Dal/putee . . . ) . 70 gma, 70 gms. y0 gms, " yo gma.
Coadiments/Specics . . T gm, 7 gms, 7 gEme. 7 Pms.
Sak . . . . . . 34 g, 14 M8, 14 g, 14 g,
Mugtard Ol Vegetable Ghee 14 g, 14 gs. 14 G 14 G
Pue| . . ‘ . . 500 g 300 gms. 430 gmms. 430 pms.
Vegetsdle . . . . . 230 gms. . 230 game. 350 gWe. 1296 gme.
Te loavey . , . . , ) Fme. 3 gmee. 3 gm.. 3 Sme.
Mik for tes . . . . o gma. 30 gwm. 1/30 Litre 190 Vare
Suger . . . . . . a0 gma. oo gma. 90 g, 9 gms.
Sl . . . - -, — -
Mareh Box . . -— - -— -—
Delin . . — - - —
Chane . . . _— — o~ . -
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SOC IAL, WEHLPARR

of TR RepopT

in the vavious Instisntions of Direstovase of Sosial Wellare

Afver Care Home for Boys After Care Home Probation Hostel for Boys
for Women
Daily Breakfest Weskly Dally Weekly
[ 7 ] 9 10 11t
900 gms. — — 330 gms. $30 gme. -—
- yo .for Khi- 30 .for Khisr 117 gms.oncein 340 . for
cgzi‘ o 3 ,::u gms. (Atta -7mk instesd s .
deducted) on of Atte.
Sunday.
o . ) .for Khi- o 8 . 60 gma. 60 . dnl
30 e < = nel i ' chana for bresk
foat,
10 gms. -— - 7 pms. 15 grs. —
10 g, - — 15 gmas. 15 gms. —
20 gms. oif vas- — 1BtleKerosene $8 gms. Ghee. 30 gms. .?hu —
w0 [e]}] 20 gma. Ofl.
as gme. hes
kg. sofx coks — — 46 . 400 . soft -—
3 tod) 7 m
$ kg. wooden 60 gms. fire wood
chips daily con-
ed).
250 gwos. - - 117 gme. 230 gms. -—
3 gme. — - 4 gT8S. 2 gms. —
2 kg % — -— 117 gms. 38 gma. —
lor tea for ail
inmates.
30‘-. 30 gms. for Dakis 30 gmes. fer ¢4q gms. ‘ 40 gms, 60 gme. gur.
Khironce in s
week
30 gme. for Hal-
ve once in @
week.
— - 0 gms. for Hal- - —
3-: on sundsy. @ o
- — 1 oace.in o week. -— — — v
- .fog breek — — —_ So gms.
m«- teen
by turo-delly.
— 30 . chans — —_ — P
kolagiven rura -
by taze daily




(B) New Distary scals for aduits approsed by Dellii Atwnntration, Dell.,

hN‘:;‘. Name of the Item Daily scale per adult inmete

1 At . *470 Ge.
2 Gmams . 30 Gma.
3 Rig . . *4299-Gae.
4 Dul 70 Gms.
§ Vegetables 230 Gms.
6 Salt 15 Gms.
7 Condiments . s Gms.

8  Mustard Oil/Vegetable Ghee 15 Gms.
9 Pire Wood 350 Gms.
10 Gur . Nil..

17 Sugar . . 4 Gms,
13 Wheat Dalis . Nil.

13 Milk for Tea . 40 Gms.
14 Tea Leaves 3 Gms.

*Note :—.The quantity of Atta andfér Rice issued should not exceod 470 G,



(Bef. Pura No, 6.35 of the Report)
DEPARTMENT OF SOCIAL WELFARE

Note giving the present pesifion of arrears of rent in respect of
residences occupied by the officials of various welfare institutions.

Of the 73 residential units under the gontrol of the Directerate,.
it has been decided to allot 45 as rent-free accommodation to the
members of staff of various institutions whose presence is supposed
to he essential on the premises for the efficient running of the'insti-
tutions. With the concurrence of the Finance Department, the msatter
has been referred to the Department of Social Welfare of the Gov-
ernment of India vide Administration’s letter No. F. 1(81)6l-
DSW(IV), dated the 29th Oectober, 1068 for according tHeir formal
approval. From November, 1968 onwards rent is being recovered
from the employees who are ooccupying the remaining 30 residene
tial units under the Directorate. Arrears of house rent, water and
electricity in their cases amounted to. Rs. 25400:00, 5054-03 and
1081* 60 respectively. An amount of Rs. 398760 relating to houss
rent was recovered. The affected staff has, however, represented t¥
the Chief Commissioner on tiiis point and each individual case {i
separately under examinstion. Four cases of unauthorised oosup
tion are included in the 30 cases where the staff is not entitlad to
rent-free accommodation. The question of recovery for the period
of unauthorised occupation will be kept in view when the cases are
examined ag stated above.

The recovery regarding electricity and: water charle( is being
continued and an amount of Rs. 1,409.50'and Rs. 878' 08 respectively
have since been recovered.

Though some sort of records were being maintained by the indi-
vidual institutions, it is proposed to issue regular allotment orders’
and to maintain systematic records at thes headquarters:as soon as
the approval of the Government of India is recetved,



APPENDIX XXIX

Summary of main Conclusions/Recommendations

8. Ne. Part No Depa.lemry Conclusions/Recommendations
: concerned
t 3 3 4
i 1.18 Ministry of The Committee do not find any justification for the Department
- Education of Archaeology to draw advances aggregating to Rs. 6-21 lakhs when

a sum of Rs. 2:65 lakhs only had been sanctioned by Government for
meeting expenditure on centenary celebrations. 1f expenditure was
likely to exceed the amount sanctioned for the purpose, the Depart-
ment should have obtained revised sanction of the Government. It
is also beyond the compenhension of the Committee why the items
of expenditure on centenary celebrations were clubbed together with
other items (viz. normal contingencies of the Department) for which
no sanction of the Ministry was required. The Committee are not
convinced with the argument that all advances were drawn under
the same head because of pressure of work. On the other hand, the
Committee cannot discount the possibility that this method of book-
ing expenditure might have been resorted to to meet excess expen-
diture on centenary celebrations as distinct from normal contingen-
cies. They are also of the view that the interval of about 3 moaths
between the date of sanction (August 1961) of the expenditure on
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ceiebrations and the actual celebrations (December 1961) was quite
sufficient to have enabled the Department to follow the regular pro-
cedure. This clearly indicates that the Department was not careful
enough to follow the regular procedure even when there was suffl.
cient time at their disposal. The Committee would therefore urge
that the matter should be thoroughly investigated and responsibility
fixed for not following the regular procedure so that such things may
not occur in future.

The Committee regret to note that even though centenary cele-
brations were held in December, 1961, it had not been possible for the
Department to segregate the expenditure till March 1863, when
vouchers were taken away by S.P.E. The Committee feel that there
was a complete lack of proper accounting of the expenditure by the
Department in this case. The Committee desire that the Depart-
ment should segregate the expenditure on Centenary celebrations
immediately.

The Committee are not convinced that the expenditure in excess
of Rs. 2:65 lakhs was under the permissible head and did not require
special sanction. From the evidence before the Committee it is quite
clear that the entire amount was spent on exhibition or centenary
celebrations one way or the other. In the opinion of the Committee
the full amount of Rs. 6.21 lakhs should have been properly sanction-

ed before spending it.

From the note (Appendix I) furnished by the Ministry, the Com-
mittee find that even out of normal contingent expenditure of Rs. 2-08

A&
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lakhs, an expenditure of Rs. 1'16* lakhs approximately was incurred
sanction of the Ministry, it was irregular for the Departmant of
Archagalogy to have speat this amount on centenary celebsationt—
an item of special sanction.

The Committee are of the view that the Department’s fallyxe to
observe the prescribed rules and regulations regarding the grant of
sanctions and the drawal of advances, has led to various serious irre-
gularities in this case. This, coupled with lack of proper supervision
anid control on the part of the supervisagy staff angd inadeq._\ug -
counting arrangements has given rise to a suspicion that there was

le misutilisation/misapp:opriation of funds. A :
example of lack of supervision on the part of the authodﬁea‘ N
handling of the contract for hiring of electrical ‘goods. K h.tmbt-
lievable that an amount of Rs. 1:61 lakhs could be spent on hiﬁng
of the electrical goods the total value of which was only Rs. 52,000.
What is more surprising are the facts that no opsn tendess were in-
vited, and the work of receiving quotations was entrusted ic & N~
gazetted official. Fusther no effort was made to vetify tha corsesh
ness of the quotations at any time, nor any writien resosd had bogp
maintained regarding the acceptance of the contrest, nos weittem g
Mdmy&awmthumhw“”
ol The Committee take a sezious view of thesy page.
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Ministry of

Education

1°44 Ministry of
Finance

1°52 Ministry of
Bducation

1t was stated ih evidence that the matter was under the trvestige-
tion of the SP.E. since March, 1963. The Cotiwnhittee ‘Wols Mie to
be informed whether the SP.E. has given its tefiort atrd Whisilver asy
follow up action has been taken as a result theretf. They  weuld
also like to be informed whether any departmental tavestigition Has
also been made to fix responsibility on supervisory staft for etk ot
propér supervision and control on théir part.

The Committee also feel that apart from lack of proper supervi-
sion ‘and non-observance of rules and orders, there wes jasdeguate
srrangement to Xeep a proper watch over the maintenance of
atcounts of centenary celebrations. In this eonneetion, they would
lke the Ministry of Finance to issue suitable instructions to all Min-
istries/Departments of Government of India to meke adeguate
atvangements for proper maintenance of accounts in cases where
public funds are sanctioned/spent on special occasions.

It appears that the amount of Rs. 2-65 lakhs was sanctioned ad koc
without drawing any detailed estimate or without proper piasning.
The Department should have obtained expert advice in the matter.
Thre Committee feel that the Department should have anticipated
that the exhibition would be extended and it shouid have been pian-
ned acoordingly.

R was steted during evidence that malpreetices aud irregularities
wete suspected to have been going on since 1057. The Committee
are surprised to leern how in a Government Depertment such mal-
practices etc. could go on unnoticed till 1965 i.e.,, for more than 8

wmamm out of Re. 2-c8lakiy wirks outto Rs. 1°281akh;
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1.54

1°72

Ministry of
Education

years. They are, therefore, of the opinion that this case also shows
lack of proper supervision and control on the part of the higher au-
thorities.

The Committee note that instructions have been issued for strict
observance of the prescribed financial rules and that wrong accoun-
ting procedures have since been corrected. They hope that with
the appointment of a senior officer from the Indian Audit and Ac-
counts Department in the Archaeological Survey of India, there
would be proper check in observance of financial rules and cases of
this type would not recur.

The Committee would like to be informed of the outcome of the
case filed by the SPE against the Cashier-cum-Accountant, the Super-
intendent of the Archaeological Survey of India and the Assistant
Superintendent-in-charge. The Committee would also like to be
informed whether the case was investigated departmentally and it
so, with what results.

The Committee are constrained to observe that while such an
important job for the preparation of a standard dictionary was en-
trusted to the Hindustani Culture Soctety, Allahabad in September,
1953 on the understanding that the work was to be completed in
two years, no serious effort was made by the Ministry of Education
to find out whether any progress had been made by the Socfety till
Pecember, 1958, ie., even after a lapse of more than § years. The
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Committee are of the view that the work of the Soclety should have
been periodically reviewed by the Ministry and further grant should
have been stopped if the work of the Society had not been found to
be satisfactory. They are unhappy to note that there is difference of
opinion as to the quality of the product, as it finally emerged and that
the Government are not prepared to take the responsibility of pub-
lishing it under their own Seal. The dictionary has not yet (July,
1966) been published even though it was to be completed by Sep-
tember, 1955. The Committee cannot but come to the conclusion
that the whole project was ill-conceived and the expenditure incur-
red thereon did not achieve or serve the purpose in view. In this
connection the Committee would like to draw the attention of the
Ministry to their earlier recommendation contained in para 4.256 of
the 41st Report (1965-66).

The Committee feel that in this case, the Society gave a delib-
erately low estimate in the beginning, so that later on pleading help-
lessness that the work could not be completed within the grant paid,
it could induce the Government to increase the estimates and make
further grants. The Committee feel that the Ministry should be
extra cautious to verify the credentials of societies and bodies, etc.
before making any grant in future. :

The Committee regret to note that the accounts of the society
were not critically examined by the Ministry before the issue of the
utilisation certificates and the certificates were issued to Audit in a
routine way. They desire that necessary action should be taken
against the officer concerned to prevent recurrence of such lapses in
future.

->
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As admitted by the C.SIR. during the course of evidenca, the
Commnittee regard this contract as a very unfortunate one. The
Coundil and the N.B.D.C. with the help of their experts, should have
carefully judged the ability of the party in question to carry out the
job before awarding the contract. The failure of the NPL and the
NRDC to carry vut their obligations to supply them with the plant
in thhe and in a working condition is also regrettible.

The Committee note from evidence that a new party hes beed
selected to undertake the work and that production is expected to
commence shortly. They would like to be informed of the date on
which production actually commences and the date from which the
import of the cinema Projector Carbons is stopped.

The Committee are surprised to note that the Director of the Cen-
tral Food Technological Research Institute acted in disregard of the
decision of the Executive Council of the Institute in this case and
thus caused an infructuous expenditure of more than Rs. 7,000. The
Committee feel that C.S.I.R. should take due note of this lapse and
also take steps to avoid recurrence. They are also unable to under-
stand why large-scale trials with the plant were continued over a
long period when the results of the experiments were not found to
be encouraging. The Committee feel that the logses incurred could
have been avoided if the use of the plant had been discontinued as
soon ag it was realised that its eficiency was low and its working un-
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It is not clear to the Committee why the amount of Rs. 1-05 lakhs
was deposited by the Council at their own initiative with the State
Government without any demand from them. The Committee feel
that the Council’s decision to make advance payment for the land
was premature and was taken without having full knowledge of the
financial implications of the transaction. The Committee are only
left with the impression that the officer concerned deposited this
amount of Rs. 1.05 lakhs at the end of March, 1962 with a view to
avoid lapse of funds. They hope that such instances would be avoid-
ed in future.

It is also learnt from the note furnished by the Ministry (Appen-
dix III) that the acquisition proceedings have not yet been finalised.
The Committee regret to note the delay of over 4 years which has
taken place for the acquisition of land in this case. They desire that
the Council should take up the matter with the State Government
to expedite the acquisition of land for which advance deposit was
made in March, 1962.

The Committee also note that the value of land which was consi-
dered to be approximately Rs. 750 per acre plus statutory allowances
and establishment charges in March, 1962, was now being indicated
at Rs. 1,750 per acre.

The Committee regret to note that the C.S.LR. which has been
in existence for over two decades did not think of introducing a
system of costing for the processes developed by them. The Com-
mittee feel that this should have been done much earlier. The Com-
mittee note that the work relating to the costing of scientific and
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ndygt,n;l Jprogesses. déxe.loped for cgmmt:xcml ploitatisi, n
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cit. They desire that as a result of this” experiment the system
of costing shoufd be further extended to all other laboratories. With
the fntreduction of a system-of costing of protestes, Yie Committee
-hépe that tig Councll would be able 1o have an'tdea 6f the tofhY ex-
pe!tditbre iheutred by it on the developement’ of Virisuy prodesses.

;‘{oxxi the nofé the Cammuttee find that ouly 8 cases of patepts
fled were baged on research, sponsored by, privatg industey.

The Cortunitiee ate dicappointed to nobe fhat oulrof 494 scietitific
. #nd. indudtsial processes duveloped For comérdial- explojtation By
‘the Couneil Upto'1964-65, vty 89 are 1n Hetaal prodiction’ at-present.
This cléarty ihidiealed -that Hiose protedels iwee dither bt sbwkmer-
e1slly, -yimhle or better substitutes were already available in the
matket The Committee wunld, therefore,  urge thai mare . .oere
should be taken in future in the selection of proeessep for . develop-
ment. There should also, be a peison. wath the sodystry., Thus iyim-
perative natyenly from the pmnt of view of avqiding: infauctuounex-
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The: Committee regret fo note th .Bone of the (56 brogesses
patented In fordign ‘countries bctws;; ,@fuﬁ‘gi&".& 2 1968
could be released to Tdystry in foreigh cauniries, mﬁ that
the Teasons for which there was no demang for the processes in
foreign countries should he looked into. The NR.DC. should also
imge,s;igp&p Why the agends ARPointed: by them to mll these patents
in foreign ¢gungsies had failed 1o do thair job. - R

. TR N S S TR
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fixed percefitipe a5 royalty on production, while f{ had no control dyes
prodyctiop, It was stated in evidence that the firm hoped to g0
into Production in a few months’ time. The Lommittee wopld like
1o be infopmed of the latest pesition. . .~ 77 RN
" "YRE Cadvsittee buRiest that the ‘variouy Proctisey” developid by
the Council shoyld be taken back from the Parties in case they fail
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quickly. Release of processes on an all exclusive basis should be
avoided, as far as possible. The Committee also desire that a re-
view of all the processes so far developed should be conducted keep-
ing in view the above observations.

The Committee regret to note that while there is a dearth of
technical and engineering education in the country, the funds allot-
ted for technical and engineering education have been diverted for
other purposes. In evidence the Secretary, U.G.C. stated that in
view of the delay in getting the plans approved by the All India
Council of Technical Education, certain funds were diverted and
utilised for strengthening science education which is considered the
base of technical education. The Committee believe that in that
case also, the prior approval of the Ministry for the diversion of
funds should have been obtained as required undec the rules. They
hope that such cases would not recur.

The Committee feel that the financial accountability does not in
any way clash with the academic freedom of the Central Universi-
ties. Further, Audit Reports of the Central Universities are placed
in the Library of Parliament and as such are already available to the
Members of Parliament. The Public Accounts Committee has been
laying emphasis on the presentation to Parliament of the Audit
Reports of the Central Universities from the year 1952-53 onwardas.
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The Committee therefore, would like to reiterate their observations
contained in para 2.7 of their 52nd Report (1965-86) and suggest that
the Audit Reports of the Central Universities should be presented
to Parliament in future.

It was also deposed before the Committee by the witness that it
was decided to wait for the Report of the Education Commission
before taking a final decision in this matter. He further added that
the report of the Education Commmittee had been received and was
under consideration of the Government, and that he would place the
whole matter before the Education Minister for a final decision.
The Committee suggest that if necessary, the matter may even be
placed before the Cabinet. In this connection the Committee would
like to draw the attention of the Ministry of Education to para 2-52
of their 52nd Report (1965-66) wherein the Committee have observ-
ed that if there is anyv difficulty in implementing the recommenda-
tion reiterated by the Committee, the matter should be submitted to
the Cabinet and its decision communicated to the Committee.

The Committee observe from the note furnished by the Ministry
that there has been no appreciable increase in enrolment in most of
the courses offered by the University and in some courses there has
actually been a decline. The per capita expenditure has, however,
shown a steep rise from Rs. 1961 in 1962-63 to Rs. 2,367 in 1964-65.
The Committee desire that reasons for this state of affairs should be
ascertained and suitable remedial measures adopted to arrest both
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cases. wowld npt recwr in fum'e ‘ :
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The Comxmttae regret fo notg th.qt the .(apln:a oh t.hg wt of. ﬁ'n
Exéeutive Co\:ﬁcxl to observe the xulgs and the irregulaniy senisiony
taken by them in t.he,se cases. resul ed in. ap inlructuous expenditwee
of Rs. 3-62 la,khs, “They desxre that action in such cases. shouid be
lmt:ateé th;ctly accprdu;g ia the lajter; . spipit of phes andcsfter
wexf.h pg all the pros.and cons of the sityation., They. ﬁmbnﬁm
tha such coé tly rqxs,takes shall be aveided, My fTa vy g

ihiok sHould b {akan

" “The Committee dedive that proper leghl opip)
acgor

In the matter anid thén it should be deall with aceordingls ;.

'I'he Commxttee fail to understand why stocks of books and other
publications. wese: slinwed to be built up over a period of 40 years,
when, the. salas were not at,alt enpomraging. Phey elso regret! ¥
nptp t{;g;, np physioal .varification Bas: even ey done i ordeti' ¥
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the netecfugnished, 1he: Conynittee; find e - bagisrfor the« - statementy
made,in- evidence hy the witness that moest of the books; wers; pen;
commended to bersold a5 wapte paper.by.Audit. o Phe; Copanitteymon-
gret.that this incorrect. informatipn; was: givdn day ther witoges ¢p the;

. Committee.:. Thay; desire: that the .witnesses appearing -before:thém-

on bebalf of the university should he: sure of the facts: before depaes

: ing before them. . They would aisa:like to be dnformpd;of the gren;

sent posmon in regard to the dxspOSal of the stock.

'I'he Cmmmxtee sgould Jike. to-be informed; whethershe:: €hipfe
Technical- Examiner, bas; eomplated the  examination. of she budlding;-
and pubmitted dis repart ang if so, & hat.actign has pegrs tadmn itheres:
on. They would also like to be informed of the date from which the
b\ﬁ'ldmg 1s put to proper use.

The . Cormmittae would: nkuo e nformyd wmmth empoat-
factq sanction:hassinge beern received: from: the Ministny, and therexro
penditure regulansed The) hope that such cases wonld be avoid-

edm fu’t'ure.
- B IIRILE, it {,()

The Comm,itbee ‘dre sm'pmsed to hmn Ahm‘ postx wmma;,
salery of Rs. 500 and =bgve- were crented, gr new- esteblishment inr.
curring a 10tg): expenditure-exceeding: Rs. 30,000, per  anaug, wag aPrq
potated by therAlignrh Mustim Universidy without the prier; epngur-.
rence of the Government of India and an expenditure of Rs. 2.89
lakhs was incurred by the Aligarh Muslim University without ade-
quate sanction. They strongly deprecate such action and hope that

P N
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such things would not recur. They also desire that ex-post-facto
sanction of the competent Authority viz. Government of India should
be taken to regularise this expenditure, if not already done. The
Committee also hope that ex-post-facto sanction of Government of
IndiafU.G.C. would also be taken to regularise expenditure on the
purchase of horses, if not already done.

The Committee desire that vigorous efforts should be made to
boost the sale of books and publications. Any tendency to accumu-
late books etc. for which there is no reasonable demand must be curb-
ed.

From the figures furnished, the Committee find that the number
of admissions of scheduled Caste/Scheduled Tribes Students is small.
They suggest that efforts be made to increase the number, in all the
Central Universities.

The Committee take a serious view of the embezzlement of about
Rs. 96,000 in the Deptt. of Animal Husbandry, Delhi which took place
during June, 1962 to September, 1964. This embezzlement arose pri-
marily out of non-observance of the rules prescribed in the Central
Treasury Rules regarding the maintenance of cash books by Draw-
ing & Disbursing officers. The fact that this embezzlement could not
be detected for a period of about 2 years shows carelessness and
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negligence on the part of the Drawing & Disbursing officer, and also
on the supervisory officer. If the prescribed rules had been observ-
ed properly, this embezzlement would easily have been detected if
not avoided. The Committeg would like to know the action taken
against the Drawing & Disbursing officer in this case for their negli-
gence. They would also lik€ to be apprised of the results of prose-
cution launched against the cashier,

It is surprising that no security deposit was taken from the cashier
inspite of the fact that such security is required to be taken under
the rules. In this case normally security of Rs. 2,000 should have
been received from the cashier. The Committee take a serious view

of this omission also.

The Committee had already commented adversely on the unsatis-
factory state of account of the Delhi Administration in para 3.59 of
their 42nd Report (1965-66). This case of embezzlement in the
Deptt. of Animal Husbandry has confirmed their apprehension that
the unsatisfactory condition of accounts in the Delhi Administration
had already assumed serious proportions. The Committee feel that
immediate remedial measures are necessary in order to avoid re-
currence of such cases.

The Committee are glad to note that as a result of their recom-
mendation in para 3.58 of their 42nd Report, the Delhi Administra-
tion has appointed a senior officer from the office of Comptroller &
Auditor General of India. The Committee hope that with the help
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of ‘this oﬁ'mer. the DeThx Admuustrai Gn will be abte o (a) s
the arrears/state of accounts in the different Departments and (b)
take suitable remedial measures.

The Committ tee alsg desire. 1hay. leaxmng, Imm the, exgenence of
thls case the Dell:u Admmxstram would "issue . suitable. instrucy
tions to all the. Drawing & Dtshursang officers Fegarding maintenance
of cash.bodks and faking of security fram t}xe cashiers.  Negligence
in observance. of prescnbed rules regarding maintenance of _cash

books ete. by the Drawing & D;shur:mg pfficers should be viewed
serxtﬂxsly

’l'he COD}mltteg are, surpfised to,nate that the Deptt. of Agriculy
ture is,unable to give the financial position ot the poultry faxm prior

to, 1969 61. From -the, Iable furnished by, the . Deplt. .of Agricultuce

giving thg tecg.lputs @nd gxpe,ndxture in xespegt of the. pqul,lry Larmy
and’ the development scheme from the year 1960-61 to 1965-66 the
Committee note with regret that the scheme has been incurring loss
year after .year. In ewidence, it was stated that the commeéercial
side of the Poultry Farm-had not yet been developed. Tha Comp-
mittee desire that early steps should be takem  to rum the roms
mercial side of the.poultry farm.on commercial lines.or; on:. bush
ness painciples. so that losses are minimised and: th,qt cvmtualbfth
schema:uns o & nodpssing+prpfit basis... ;) .o el Tl veo

(4 3]
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, T*je Commytice. regret that, tbe-:fmemwm»m yoas; fo
he instaffed in Maxch, 1960 was wgfalled by the.Aine anlyw.in Novem-
ber, 1963 ‘They, are sytry to observe,shat be demages cowld he.ror
covered fram the firm for the delay, of -more thap. 34 yessin instal
ling the plant. p X

They desue that as advised by the Addl Secretary, this case
may be referred again to the Ministry of Law for their opisiom to
recover damages from the firm for falure to discharge ity cop-
tractual obligations.

The Cammjtiee regget-that, the. Dalhy, Admanstration took more
thap 2 years.to repais, the ceslmg of e gold: storage rosm. This
slackness: an, the, park; of . Bedhy. Admuy . delayedq the.1com-

1s9)0n1ng, of the, refrigeration plant:s Thes: - woslh bise; to, kmow
the reasans for, not, taking prompt agtian, ia, getiing theceiliog re-
construgted sopp_‘af/te; its. cpllapse when the. expemdifuee, on pepals
was only Rs. 4,000, The net resylt, of all.thi hag:bepn thet the epld
starages, Plant, indent far which was placed, on-Gth Noyember, 4964,
was compussioned finally an 4th June, 1966 1e, afteria. period-of
aver eight.vears. This showed. that the work: wbich. should; (oot
normally haye takep mare than a yeax ox, aq;tenk- aieost :3;decsde.

The Comrqiftee are alse not happy fo fipd t}’xatt)u: Delhy, Admun-
1stration has failed fo take the propsosed departmeéntal action against
the Poultry Development Officer till now They may be apprised
of the final action taken in the matter

— e e e

oo
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The Committee are surprised to find that the Exploratory Tube-
wells Organisation could utilise only *24,600 rft of pipes till the
end of November, 1965 against a total quantity of 1,21,500 rft. valued
at Rs. 12-49 lakhs purchased during December, 1963 to December,
1964. They regret to find that this quantity utilised was even much
less than the quantity purchased (50,000 rft.) against the first order
placed in December, 1963. From the evidence, the Committee also
find that the delay in the utilisation of pipes was due to many
factors namely the State Governments to whom these pipes were to
be supplied were not consulted about the types of pipes which they
would require, no programme wag chalked out beforehand about the
drilling of tubewells, and the pipes received under the U.S. foreign
aid were utilised first in preference to these pipes.

They trust that in future such huge amounts of Government
money would not be blocked unnecessarily and that the purchases
would be made consistent with requirements after taking into
account all relevant factors.

The Committee are sorry to observe that only 6 days before the
arrival of goods, a request for the supply of power-crane of 10 ton
capacity to unload the wagons was made to the Railways. This shows
that either the necessity of the power-crane was not felt or the con-

cerned officer was complecent and did not care to apply early for its

¥
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supply. It is also surprising that the concerned officer remained un-
aware of the revised Rules of demurrage which had come into opera-
tion about six weeks earlier. The Committee cannot understand
why the goods were not cleared with the hand-operated crane as
after all the weight of each pipe was only .03 tons. They regret that
due to this failure the Ministry had to suffer a loss of Rs. 52,500 by
way of demurrage paid to the Railways.

The Committee would like to be apprised of the action taken
against the officer concerned.

The Committee regret to note that though the Central Council of
Gosamvardhana was set up about 14 years ago, and though it is

- financed mainly by grants of the Central Government, no steps had

so far been taken to evaluate the work done by this institution. The
total amount of grant given to this institution by the Government
during the 14 years came to Rs, 5576.000. In the absence of any
evaluation it is difficult to assess how far the amount spent was
commensurate with the results achieved. The Committee are, how-
ever, glad tc learn that the Government have now decided to re-
view the work done by the institution, and that a committee was being
appointed for the purpose. The Committee would like to be inform-
ed of the findings of that committee in due course.

The Committee suggest that all efforts should be made to find out
ways and means to run gosadans on no loss basis so as to make them
self-supporting.

*Itis understood from Audit that upto 31-7-66, 64425 rft of pipes were utilised.
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tpvist that, with the cut in, &hems of. dows-
nals; he" Crenh‘él Councxl of Gosamvfrd;;lana would be able to mini-

moise or:eliminate the losses suffered by them on: this account. They
desire. that. all. efforts should :be: made by them in this . direétiofi:
They zlsorisel :that tha actual .usefulness .6f (this journal must - be
periodicaily  aspessed ; pnd :the (granty -shoald- be gwen dnfy lf ‘they
are.found to servs .a yseful public eause;,

~The Committee are surprised to learn‘that out of 10,000 copies &f
free publicatibris printed’ during 1961 t0"1968 by the Counéil the
number ‘of ¢oples actually distribated till Juné, 1968, wak’ ohily T 918
whick ¢ofistitated 1997 6f the total number’ of cop‘les of pﬂﬁi‘dﬁéﬁé‘
printéd{ Phev however ‘frote ‘that the ‘doareil ag bétm able fo dis-
tritrute ‘firrther 78 %% of the ‘boples’ of p\ibhc itions Wwith ‘a’ petiod
of ené year fter th@ ‘Rudrt report, kéeping 6% ‘of éoplex of ‘such
publisatigns 4o Jmeet Sbeir &uture demand.

They desire that i future care shotld be taken to print ‘only’ the
requisite number of .copies of such. _publications as would be requlred
by them in the near future,

The. Committee regret to find that thige homcqlm:ai l'eleawh
schemes, undertaken by the Uttar Pradesh State Hortieuitursl Ree
search Jipgtitute. . Saharanpun with finamsial. mssistance frogo:. v
Ipdiam il at.Agriguitural .Besearch ecp phondamed: :attor. s
patingd. of1 10,5 years after ipeurking an axpendituce of :Ra: 4 A6
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lakhs. The ot o e for abandonment of, these schemes | are
afss contradictory an uncbnvincing. Lo

SIEL A HEAE S R O O R B

_ From the audit para, the Committee find that in one case the

State Governmient felt that the research conpected therewith, was

Z

(ST

neither well 'defined nor was such’as could reasonably be dealt with
in a short perfod at 4. State Institute to yield Tesylts of  practical
valué.  In the second case, the counci} felt t,hat,'t,hgj_‘r‘,_mcg;f?ﬁ ;4}1}3}

of the scheme did not possess the necessary technjcal know ledge a6

experience nor had the requisite guidance from the Di;edtq;amvof
the Institute who was also not a specialist in the line. Durihg evi-
dence, the explanation of the Ministry: in the first case was that the
Lransfer of the Head of .the ¥orticuliural: Research: Institute; Saha-
ranpur, and a senior officer’ of ‘the Institute wha was an-expert; ¢n
mites and spiders completely- changed the situation ss.the.experts
were ne more available. The Ministry did not agrea: with the. opi:
nion of the State Government that the scheme was ill.conceived and
Dot. wel], defined. P S R G
The Committee are, however, glad: to be assured during tHe tourse
of .evidence . that in future the pattern of financing the research
scheme. would be-guch that thexe would be mpade stression ep-ordi-
naled reseasch, + The :Committee. hope that this would improye;the
position. . . . . . SRR S A
“The' Commiittee’ are rict- 141ty convinced WithCiie Sidiidients ad-
vanced during the course of evidence that the expenditure on admi-
nistration could not be reduced as some additional functions were

i
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entrusted to the Sugarcane Commitiee by the Government. The
Committee would like Government to ensure that whenever any
schemes are transferred to State Governments, there should be a
corresponding reduction in staff handling those schemes at the
Central level.

The Committee regret that the Sugarcane Committee failed to
obtain the progress reports of the schemeg financed by them from a
number of States. It is obvious that in the absence of progress re-
ports the Sugarcane Committee could not possibly have exercised
any control with a view to ensure that the schemes were being im-
plemented satisfactorily ‘or that the money was not misutilised or
blocked. The Committee would like the Ministry to ensure that such
a situation is not allowed to rise in future.

The Committee are not happy to note that at the end of August,
1965, audit and ultilisation certificates covering Rs. 1-93 lakhs were
outstanding in respect of 17 cases of grants-in-aid paid from 1958-57
to 1962-63. The subsequent progress in obtaining these certificates
is also not satisfactory. The Committee would like that vigorous
efforts may be made to obtain these cutstanding certificates and to
avoid such arrears accumulating again.

The Committee regret to note that while the supply of seed coco-
nuts to the States of West Bengal and Assam started in October, 1839,
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the erstwhile Indian Central Coconut Committee asked thoge States
in July, 1962 ie, after a period of 2§ years of the inception of the
scheme to furnish particulars of the sale of seedlings effected by them
and to arrange credit to the Coconut Committee of its share of the
sale proceeds. They also regret to observe that the State Govern-
ments of West Bengal and Assam did not respond to the repeated
reminders and D.O. letters of the Coconut Committee for years toge-

ther.

From the note, the Committee are surprised to find that the State
Governments of West Bengal and Assam have failed to furnish state-
ments showing the seedlings raised and sold and the receipts reali-
sed till date.

The Committee are also surprised to learn that although the share
of the Coconut Committee out of the sale proceeds of seedlings was
about Rs. 5 lakhs upto July, 1865, nothing has been credited to the
accounts of the erstwhile Coconut Committee till this date.

The Committee are of the view that in cases where mbnéy is to

be realised and the other parties do not respond inspite of repeated
reminders for years. some drastic steps should be taken against

them to realise the money.

The Committee desire that this matter may be vigorously pursued
at the appropriate level to obtain the share of the erstwhile Coco-
nut Committee and they may be apprised of the results achieved in
this direction.

AL gl
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Ministry of Food, The Committee are surprised to find that the Ministry have given

fon
of Agriculture)

Agriculwure, €D. & (different facts in their note. The Committee feel that all these facts

should have been brought to the notice of Audit by the Ministry even
at the time when the draft Audit para had been sent to them for
factual verification. They would like to know the circumstances
under which Audit was not apprised of the factual position of this
case. The Committee are unhapyy to note the delay of more than
three years in providing service connection and putting the build-
ing to use. They desire thst such delays sheuid be avoided in future,

the Committee may also he apprised of the progress made in put-
ting the building to use.

The Committee trust that outstanding audit certificates would be
received soon.

The Committee are surprised to find that Rs. 2-31 lakhs remain-
ed unutilised with the State Governments out of the grants paid to
them during 1955-56 to 1963-64 The Committee would like the
Ministry to ensure that the unutilised portiong of granls are prompt-
ly refunded by the State Governments concerned. The Committee

would like to be informed of the position of recovery of the balance
of Rs. 1,28.000.

The Committee regret to note from the list showing the amounts
paid to the CP.W.D. for construction of works, adjustment made
and the balances to be accounted for ag fumished by the Ministry
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that Rs. 17,81,774 are still to be adjusted. They are also surprised
to find that although money had been advanced to the C.P.W.D. by
the erstwhile Indian Central Tobacco Committee, in one case work
was still pending completion since 1955-56 and in another case since
1957-58,

The Committee would like the Ministry to inquire into the reasons
for the delay in completion of work by the CP.W.D. and to ascer-
tain what efforts, if any, were made by the ersiwhile Tobacco Com-
mittee to get them executed in time. The Committee desire that res-
ponsibility should be fixed for this long delay and suitable remedial
measures be taken to avoid recurrence of such delays in future.

The Committee regret to note that the need of constructing the
air-conditioned godown which was felt in 1957 and for which sanc-
tion was given in 1959, could not be completed in full during a period
of 7 years. They are surprised to learn that the air-conditioning
equipment has not been installed so far and the godown has not
been put to any use even now.

From the statement (Appendix XVI) showing progress in the
construction of the air-conditioned godown, the Committee find that
there has been delay at different stages.

The Committee desire that responsibility should be fixed for this
inordinate delay. They also desire that such delays in construction
works should be strictly avoided as they result in heavy losses to
exchequer.
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47 3.12 Departments of  The Committee are unhappy to learn that since the inception ol
Community De- the scheme in 1961-62, no assessment had been made of the actual
velopment & Co- jmpact of this scheme on the block workers and how far the books
operation written by different authors were pcpular among them and their

reaction to such books. Since the books were likely to be read by
other people of the block also, the Committee feel that proper assess-
ment should have been made to find out the actual demand of the
people, their usefulness to the workers in their day to day work and
how far the scheme was working to their advantage.

3-13 -do- The Committee suggest that an evaluation of the scheme may be
done by the Programme Evaluation Organisation of the Planning
Commission or a similar agency.

-do- From the above the Committee find that the funds were released
in favour of the Corporation for specific purposes mentioned above.
Although there was no specific mention in the sanction letters re-
leasing grants that the balances left over should be refunded to the
Government, the Committee feel that the Corporation should have
obtained a specific sanction from the Government to retain the funds
released in excess with them rather than utilising the same for other
purposes. The Committee therefore, would like the Government to
examine this aspect of the case in consultation with the National Co-
operative Development Corporation as to whether the unutilised



portions of grants and subsidios released in favour &f the Corpors:
tion for specific purposes should not be refunded by the latter.

® 3-34 -deo- From the evidence the Committee find that the NCDC Bill, as
passed by Parliament, stipulated that Government would pay to the
Corporation by way of grant each vear. such sum of money as is
required by the Corporation for giving subsidies to State Govern-
ments and for meeting its administrative expenses; and some loans
on such terms and conditions as the Central Government may deter-
mine.(®*). From the note furnished bv the Department the Com-
mittee find that the Ministry of Finance had advised the Ministry of
Community Development and Cooperation prior to the passing of
the Bill that

e In actual practice no interest will be charged on the
amount given to the Board for the purpose of giving loans
to State Government. This would not be provided for in
the law but would be implemented by administrative ins-
tructions. In actual practice. therefore, Government will
give loans to the Board on such termg and conditions as
are fixed from time to time. If interest is charged Gov-
ernment would subsidies the Board bv grants to the requi-

site extent”

3:25 -do- The Department of Community Development and Cooperation
acting on this advice started giving grants to NCD.C. to neutra-

_ SSection 12 of the N.CD.C. Act, 1962 reads #s under- The Central Government shall, after due appropri-tion made by Parliament by
law in this behalf, pay to the Corporation,— (s)by way of grant each year. such «um of money as is required by the Corporation for giving subsidies
'é’g:; Gmmmm mu;dgmum its admtnistrative expenses; and (b) by way of logn such sum of money on such terms and conditions n the
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lise the interest that the Corporation were paying to the Govern-
ment. If the intention of the Government in giving these grantg was
to augment the funds of the Corporation, they could have done so
in regular annual allotments to them insteed of in a round about
manner.

The Committee suggest that Government should reconsider the
question of refunding the amounts of interest payments to the
N.C.D.C, in the light of their above observations.

Since the matter 1s nut free from doubt as to whether the various
activities mentioned at items (1) to (iv) are strictly covered under
the provision of N C.D.C. Act, particularly in the case of giving assis-
tance for marketing lac where even a high level Committee led by
Shri Dantawala has recommended that NC.D.C. Act might be
amended so as to cover one or two commodities such as lae, the
Committee feel that the Department of Community Development
and Co-operation should examine the above cases in detail. In
order to set these doubts at rest. the position should be clarified
once for all and if necessary the N.C.D.C. Act suitably amended.

The Committee note that as against an amount of Rs. 33 84 crores
spent on subsidising supply of foodgrains in 1964-65, the amount
of estimated subsidy in 1966-67 would be Rs. 108-84 crores. Based on
the estimated quantities supplied in 1966.67, the amount of subsidy

vz
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in the year 1967-68 would be Rs. 19189 crores. The fact that the
amount of subsidy is expected to increase to Rs. 191-89 crores in
1967-68 as against Rs. 33:84 crores in 1964-85 s significant. Part of
this rise might be due to increase in the import of foodgrains but
most of it due to devaluation. In view of the fact that huge amounts
of subsidies are likely to be given on the supply of imported food-
grains, the Committee can hardly over-emphasize the necessity of
devising ways and means to increase indigenous production of food-
grains and cutting down the imports.

The Committee also note that the issue price of imported wheat
was rajsed from Rs. 48 per quintal to Rs. 50 per quintal on 15th
November, 1965, on the grounds that there should be some relation-
ship between the price of indigenous as well as imported wheat
and other foodgrains. Further the increase of price in wheat would
help to lesgen the pressure on Government stock and it was the in-
tention of the Government to get some money for the agricultural
development. They, however, regret to note that this scheme which
was used as one of the justifications for the incresse in the prices
of wheat wag “never worked out or organised.”

The Committee note that in 1964-65, Government reviewed their
policy in regard to subsidy, and decided in the context of the food
situation then prevailing that the subsidy should be gradually abo-
lished. In the context of devaluation, the prices of foodgrains have
increased considerably, but Government decided to maintain the
prices at the level they existed immediately before the devaluation.
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The position, therefore. is that Government would have to subsidise

foodgrains to a very considerable extent, for a considerable period of
time.

From a note furnished by the Ministry the Committee find that
during January 1965 to Mayv. 1966 the total amount of freight
charges paid in dol'ars to foreign shipping companies for the import
of foodgrains amounted to Rs. 91730 laks®. The Committee regret to

learn that the percentage of imported foodgrainsg carried in Indian .

bottoms is negligible, resulting in heavy payments of {reight charges
in foreign exchange. The Committee hardly need reiterating the
urgency of conserving the much-necded foreign exchange which is
now being spent for carrying foodgrains on foreign ships. The
Committee would like the Ministries of Food and Agriculture and
Transport to make special efforts to improve the position in this
regard. They would also like to be informed of the progress made
in acquiring the tankers and also the extent to which the off-take
of cargo by Indian ships has been augmented as a result thereof.

The Committee are glad to note that as a result of the energetic
steps taken by the Ministry the position clearance of foodgrains at
the ports has improved considerably and during 1963-64 to 1063-66
the total amnunt of despatch money earned (Rs. 112-99 lakhs) was

more than the demurrage paid (Rs 78-55 lakhs).
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The Committee would, however, like to stress that not only the
progress should be maintained but also efforts should be made to
reduce the demurrage charges further,

The Committee regret to note that even though the Ministries
of Food and Health exercise supervision and check against adulte-
ration yet nine out of fourteen samples drawn from the Delhi Flour
Mills were found not confnrm:ng to the specifications laid down as
the mills did not clean the dirt which was there in the wheat, The
Committee were informed in evidence that prior to Ist July, 1968,
“Supervision and check” exercised was not of the same degree. The
Committee are glad to be assured that from 1st July, 1966, a very
strict check is being maintained on the products marketed by the
Mills.

The Committee suggest that the Ministries of Food and Health
should carefully check up and if necessary tighten their procedure
further with a view to ensuring that adulteration is eliminated and
that the products supplied to the publi~ at large are genuine and
pure. The Committee would also like to know the action taken
against the flour mills whose samples were found defective in this
case.

The Committee would also like to be informed of the number of
adulteration cases which were deal! with by both the Ministries
during the last one vear and out of them how many cases were
brought to the notice of the Ministry concerned by the public and
the nature of the action taken against the respective dealers.

*According to Audit this figure should be Rs. 956-45 lakhs,
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The Committee would like to be informed of the action taken and
the results achieved in this matter.

While noting with satisfaction the progress made by the Minis-
try, the Committee hope that the present arrears would be liquidat-
ed completely without any undue delay and that such heavy arrears
would not be allowed to accumulate in future.

The “Committee hope that the Ministry would continue to make
energetic efforts to reduce storage losses, as also in regularisation
of the losses where they have taken place.

The Committee are glad that the Department of Food have agreed
to entrust the work of physical verification in regard to the 84 depots
under their control to independent authorities as suggested by the
Committee earlier. The Committee feel that in regard to the remain-
ing depots which have been transferred to FCI, the Department
should impress upon the Corporation to follow the healthy practice
of verifications being done by the independent authorities. They
are glad to note that there has been some improvement in regularis-
ing the losses noticed as a result of physical verification. They hope
that the Department would improve the administrative machinery
further so that the time taken for regularising the losses for a parti-
cular year is reduced. The Department should examine whether a
time limit could not also be fixed for the disposal of such cases.

<Rz
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The Committee feel tha: the Ministry should sort out very difficult
cases which are pending d:sposal for a long time and take them up
at a higher executive level of the other Ministry for disposal. Inter-
Ministerial talks should be held at regular intervals to settle cases
instead of allowing the Government machinery to pursue them in &
routine manner.

The Committee regret to note that with no tangible control on pri-
vate firms the Government continued to supply damaged foodgrains
unfit for human consumption to the private firms for being used as
cattle or poultry feed. The Committee cannot help feeling that the
system was defective in as much as the possibility of the misuse of
such foodgrains could not be ruled out. They are, however, glad to
note that the procedure has since been changed and such foodgrains
are now to be supplied only to State Government agencies. In this
connection, the Committee hardly need emphasising the paramount
need to exercise utmost care in the disposal of such foodgrains and
to adopt such foolproof methods and introduce such stringent mes-
sures to ensure that these fcodgraing are not utilised for being mixed
with grains meant for human consumption.

The Committee in para 6.49 of their 41st Report had recommended
that the stocks transferred to the Food Corporation should be shown
at the cost price of the Ministry and the subsidy given shown sepa-
rately. The Committee regret to note that the Ministry have not yet
seen their way to implement this recommendation.

The Committee would reiterate their recommendation made in

e  ———




Practically vacant for 3 period of one vear and that during that period
only 3 tonnes of foodgrain Sweeping were stared there,

From the statement (Appendix XXI) the Committee find that as
“n 31st March, 1966 Government Were occupying 432 godowns oyt of
which 228 were owned by the Government ang 204 were hired. The
usable storage Capacity of all the godowng together was 17,42.939
Mmetric tonnes and the Vacant space was to the extent of 924693
metric tonnes. The Committee also note from the facts mentioned
in the Audjt Report that during June, 1964 and December, 1984 (and
subsequently in March. 1966) :he pereentage of vacang space in Cal.
Cutta region was also ag high as 557, The order of February, 1964
to vacate the godown at Chengail was withdrawn jg June, 1984 under
the assumption that the authoritjes would be able o persuade the
Caleutta Port Commissioners tq change their ohjection tq organise

long period and by the time the Port Commissioners agreed to change
their stand the utility of the godown had ceased because of the deci.
sions taken in April-May, 1965 that movement of rice from Punjab
and M.P. tg Calcutty would not take place and in June, 1985 1o the
effect that fooq stocks for Caleutty city were to be siored by the State
Government. Despite the arguments advanced during the course of
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evidence regarding the practical difficulties in acquiring storage accom-
modation, the uncertainties involved in regard to production, import
and off-take of foodgrains, and the view of the Ministry that godowns
in port towns should not be given up easily, the Committee are in-
clined to infer that the Government were conscicus of the fact that
a considerable space in the godown was not being used gainfully for
quite sometime and that they were inclined to surrender it. In fact
the order of February. 1864 substantiates all these. Not only that,
the Regional Director had reported in June, 1964 the availability of
surplus storage capacity of one lakh tonnes in other godowns. Ac-
cording to evidence the Department were also aware that the overall
requirement of storage space in that area did not necessitate the use
of the godown. It was stated in evidence “whether it wag Chengail
or any other place, it would not have been used for most of the year
because of the fast turnover of imported grain stocks.”

Had it been so, the Committee feel that the Ministry could have
safely implemented their first order of Februaryv, 1964 without any
risk because the storage space at the port town was in reality no
problem at that time. The only redeeming feature in this case is that
the Department had surrendered some small godowns though subse-
quently with a view to retaining this big godown at Chengail.

While the Committee agree that the assessment of the future needs
of storage capacity for foodgrains do rest on variable factors, they
feel that it is not wholly unpredictable and that such a reasonable
assessment should not be so difficult for a Ministry with years of ex-

182
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perience. The Committee are further surprised to find that Govern-
ment prefer to pay rent for vacant godowns (unnecessarily under the
apprehension that once godowns are surrendered these would not be
available again) even though they are not able to fully utilise the
storage accommodation available with them. The Committee also
note the fact that out of the usable capacity for storage in the hired
and Government owned godowns, more than 50 per cent of the space
is not being utilised They feel that in view of a substantial storage
capacity remaining unutilised year after year, and of the large ex-
penditure on rent and maintenance of hired godowns the whole
matter should be examined afresh in detsil so that the Ministry sre
able to arnve at some norms which would enable them to work out
their requirements more reabstically. The Ministry should also ex-
plore the possibility of reducing the number of hired godowna by
making full use of the Government owned godowns and also by
expediting construction of Government godowns.

The Committee are unhappy about the way the Chengail godown
was surrendered. Despite the definite knowledge of the difficulty of
acquiring storage space in port cities and the fact that a change in
tenancy was likely to raise the hire charges, the Department does
not seem to have made any effort to ascertain from the State Gov-
ernment whether they would be requiring the same godown, for the
fulfilment of their responsibility under the orders of June, 1965, As
a result of this lapse, the State Government had to pay 10 per cent
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more for the rental for the same godown just after two weeks when
it was hired by them. With a little initiative and imaginative ap-
proach the Ministry could have helped the State Government to save
extra expenditure which they had to incur on the rental of the
godown.

Even though the Army Purchase Organisation has béen function-
ing as an appendage to the Department of Food for a long tithe, the
Committee find from evidence that there is no special advantage for
this organisation being under the Department of Food. In view of
this, the Committee suggest that the question whether the present
arrangement should be allowed to continue or whether the Army
Purchase Organisation should be taken over by the Ministry of
Defence, may be jointly reviewed by the Ministries of Food and
Agriculture and Defence.

Since the cases are before an arbitrator, the Committee would
like to be informed of their results in due course.

It is unfortunate that out of 11 pending cases action could be taken
by Government so far in regard to 5 cases only. The Committee
suggest that expeditious action should be taken in other cases also.

The Committee regret to note that Government had to sustain a
loss of Rs. 58,000 for their inability to enforce the provisions of risk
purchase against a firm which failed to supply stores of the accept-
able quality. The legal opinion in this case which prevented Govern-
ment from recovering the extra cost was that the perfod of six
months prescribed for re-purchase for the purpose of recovery of
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extra cost involved should be counted from the date of expiry of
the delivery period as originally prescribed in the contract and not
from the date on which the consignment was finally rejected in
appeal despite the fact that the contractor appealed for a resample
which was accepted by the Department.

The Committee observe that while on the one hand the con-
tractor appeal to resample the storeg after the expiry of the original
delivery period was accepted. government on the other hand geo-
pardised its right to enforce recovery of extra cost. They. therefore,
feel that there is a lacuna in the procedure by which the firms get
away without payment of the risk purchase amount due to the time
required in deciding the appeal on rejection of samples. The Com-
mittee are also of the view that the legal opinion in this case, if it
necessary should have been obtained well in time, and repurchase
should have been effected within the period prescribed in the con-
tract, in order to avoid Government claim going by defaul.

The Committee feel that this case reveals lack of proper planning
in the construction of the building for the Small Industries Services
Institute at Calcutta. Though the date of commencement of work
as per agreement was 1st March, 1960, the layout of the building was
not finalised by the architects till 19th April, 1960. Some time also
was taken by the architects in testing the load having capacity of the
land. Had these preliminary works been completed by the Archi-
tects prior to the agreement with the contractor, nearly 24 months



of working season would not have been lost. Further due to the
break of Monsoon in this region in early May. the foundation work
could be started only in October, 1860 and it was completed by the
end of November, 1960 only. All these factors should have been
taken into consideration beiore the time schedule for construstion
work of the building was decided upon. The date of commencement
and date of completion riz., 1st March, 1960 and 31st December, 1960
respeclively stipulated in the agreemeni thus became un-realistic:

The Committee trust that the Ministry will ensure better planning
for construction of su'h buildings in future

ax Y do The Committee regret to note that 24 cojumns out of 84 bu'lt by

the contractor were defect.ve., The Committee feel that if there
had been proper supervision over the construction of thig work
simultaneougly, defective execution of the work could have been

avoided or at least detected earlier. This laxity in spervision also
required to be looked into.

The Committee regret to note that although the matter regarda-
ing recoverv of damages from the 1st Contractor has been pending
before arbitrator for the last 18 months ie. from January, 1965,
Government have not even filed their counter claims so far against
the contractor before the arbitrator. They desire that the Ministry
should take necessary steps to ensure that their counter claim

against the contractor for damages is filed before the arbitrator.
without further delay.

The Committee would also like to be apprised of the result of
arbitration.
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The Commmee hope that ISI would make every effort to ensure
further improvements in different directions viz,, reducing the durs-
tion for the preparation of standards, and also raising the income
and by the sale of standards either by increasing the rates of publi-
cations or by extending the coverage expenses or by making the
rates of membership fee even so as ta reduce the dependence on Gov-
ernment’s grants.

The Committee would also like o be nivrined of the ation taken
in this regard.

The Committee hope that the Department would also be able to
collect the #utstanding amounts without much delay.

The Committee would hke the Minisiry to see that the scheme
becomes self supporting as originally envisaged.

The Committee find that 1.S1. do not pay anything to the presses
for storage of the paper in their godowns and as a matter of goodwill
the presses have agreed to make good any loss of paper while it was
stocked in their godowns As there is no other consideration except
goodwill, there is no legal contract with the presses in this regard.
1.S.1. will not get any help in the event of loss of paper, unless there
is a legal contract between the presses and 1.S.1. The Committee
therefore, suggest that the paper to be kept with the presses should
be insured agminst dther types of losses in addition to that by fire
and theft.
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The Committee also hope that the accuracy in arriving at the
annual requirements of papers will be improved so as to avoid the
necessity of carrying over excess stock of papers.

From the note the Committee find that the 1.S.I. had issued a ten-
der for quotation from private presses for their printing work only
in 1959 and no tender appears to have been issued subsequently.
The work is being assigned to private presses on the basis of quota-
tions furnished in 1959.

The Committee are not happy with this procedure. In the absence
of any fresh tender inquiry since 1959, the argument of Government
regarding dearth of good quality printers in the country does not
sound very convincing. The Committee therefore, desire that the
Ministry mu®t try to test the market from time to time instead of
continuing with the same parties indefinitely.

The Ministry of Industry should in consultation with the Ministry
of Works, Housing and Urban Development, explore the possibilities
of improving the existing Government Machinery so that the quality
printing as required by 1.S.1. could also be done in the Government -
of India presses and to that extent the dependence on private presses
could be minimised.

“The Committee would like to be informed of the results of the
efforts made in this direction,

The Committee desire that the recovery of the outstanding dues

should be expedited without further loss of time.
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The Committee are surprised to note that such wide variations
exist in the per capita expenditure on the inmates of different wel-
fare institutions. They feel that such wide disparity requires to be
narrowed down.

Now that the Department proposes to undertake a review of all
the aspects of the working of these institutions, the Committee hope
that this review apart from looking into wide veriations in per capits

‘expenditure would also take into consideration whether the pattern

of training or the standard of amenities provided in these institutions
require any modification as also what economies are possible.

The Committee would also like to be informed of the result of this
review

The Committee suggest that more stress should be laid on the type
of training to be imparted to the inmates of these institutions se that
they become more useful citizens

The Committee also feel that some system should be evolved to
ensure that these persons after receiving training are gainfully em-
ployed in their respective professions.

It is really surprising to the Committee that the Administration
was imparting training in printing work, but was not issuing any
certificates to these trainees, which would be a proof of their having
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completed the training suc-essfully. It need hardly to be pointed
out that in the absence of any such proof of their training, it would
be difficult for these persons to get suitable employment and proper-
ly utilise the.r training.  The Committee, therefore, suggest that after
completion of training, suitable certificates chould invariably bz issu-
ed to these trainees. .

The Committee observe from this note that during the period July,
1958 to Murcn, 1965, 148 women were rchabilitated which figure in-
cludes 20 trained as teachers, 13 as craft-teachers and 33 as mid.
wives. In 8 voars perod this numbeor of 148 is not very impressive
to make the Cimmostaa hanpy

The Commiit>: irust tha. suitable instru tions would bz issued
without deliv to aved such shortfails in future. The Committee
regret to no'e (it such an obvicus thing was not done till now and
the training yrogramme was allowed to suffer. They hope that now
at least a su tabie system would bz evolved without any {urther
delay.

They also hope that the services of the craft-instructors would be
utilised fully in future.

From the nntes received in this conmection, (Appendix XXVII)
it is clear that one of the items of ration (viz. Atta) for the inmates
of these insitut.ons, which is supposed to form the major part of
their diet, had shown in the past great disparity. The Committee
are, however, glad to learn that a uniform scale for diet has since
been prescribed. The Committee trust that the revised uniform scale
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has been evolved after consulting a diet specialist. If not, this should
be done.

The Committee suggest that the question of reconstituting the
Advisory Committees periodically every two or three years, so as to
bring in new and fresh ideas may be examined. .

The Committee regret to note the delay in finalising the decision
regagding the pending cases of rent free accommodation. As the
reslisation of a substantial amount as rent, water and electricity
charges etc. is pending, the Committee desire that the action in this
case should be expedited They would like to be informed of the
results of the action taken in this case. They would also like to be
informed of the action taken in four cases of unauthorised occupa-
tions.

The Committee would like to be informed of the result of the
enquiry now being held in this case.

The Committee regret that in the course of evidence on this para,
some facts and figures given in the Audit para were controverted
by the witnesces without giving any intimation to Audit beforehand.
They would like to draw the attention of the Department of Social
Welfare to the recommendation contained in Para 8 of Introduction
to their 42nd Report (Second Lok Sabha) and would urge for its

strict compliance in future,
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